Thursday, November 10, 1966
Kartika 19, 1888(Saka)

LOK SABHA
DEBATES

(TIURD SLRILS)
Vol. LX, 19661888 (Saka)

[November 1 to 15, 1966/Kartika 10 10 24, 1888 (Saka))

Sixteenth Session, 1966/1888 (Saka)

(Val. LX contains Nos. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS

Ae. 8 —Thursday, November ro, 1966[%arcika 19, 1888 (Saka)
COLUMNS
ral Answers 10 Questions —

*Starred Questions Nos. 211 to 216. . 2337—T71
‘Written Answers to Questions:—
Starred Questions Nos. 217to 240. . . . . . 2372—90

Unstarred Questions Nos. 1059 to 1149 and usr to 118o
and 1182 to 1188 and 1190 to 1208. . . 2390—2493

e. Motions for Adjournment and Calling Attention Notices
Resignation by Shri Nanda as Minister of Home Affairs . 2493—2522

~‘apers Laid on the Table . .. . . 2523—27
Demands for Supplementary Grants (Gcncral) :96&6?

Statement Presented g . 2527
Business of the House . . . : ) 5 ; . 2527—35
Correction of Answer to 5.Q. 249 re. recovery from Messers.

Chaman Lal Brothers. . . . . : . 2535=38
Statement Re. Bokaro Steel Project—

Shri P.C. Sethi . . . . . . 2538-39
Preventive Detention (Continuance) Bill—Introduced . 2539—49
Re. Breach of Privilege . . ) i 2549—52
Representation of the People (Amendment} Bill and Conmtut:on

wenty-first Amendment) Bill i 5 . 2552—76

Motion to Consider . . 2552—76

Shri Narendra Singh Mahtda . 2554-5%
Shri K.C. Sharma . . . . 2555==g8
M. Malaichami . . . . 2558—61
Shri U. M. Trivedi . . 2561—64
Shri D.C. Sharma . . . 2564—68
Shri Radhelal Vyas . . 2569—76
Statement Re. Export Duty on Tea
Shri Manubhai Shah . . . e . 2576-77
Committee on Private Members Bills and Resolutions

Ninety-Seventh Report . . . . 2577-78

Resolution Re. Scheme for Drinking Wnter for Maclras—qumad 2579
Shri Sezhiyan L . . . . . . 2579 86
Shri Narendra Singh Mt.h:d.l B . . . 2586—88

*The sign +marked above the name of 8 member indicates that ‘quemon
was actually asked on the floor of the House by that member.

1008 (Ai) LSD—I.



(%)

COLUMNS
Shri Nambiar . ., . . . 2588—g0
Shri V.B. Gandhi . N . . . . 259091
Shri Muthiah 5 : . . . . 2591—g3
Shri Manoharan . . g . . 2593—95
Shri Muhammed Ismail . . . . . . 259596

Dr. Sushila Nayar . . . . . . 2596 -2604
Resolution Re. Nationalisation of Banks—Negarived. . . 2605—42
Dr. Ranen Sen . . 2605—I12,
2640-41
Shri A. N. Vidyalankar . . . : . 2613—1I5
Shri Alvares . . . . , . . 2615—17
Shri C.K. Bhattacharyya. . ) . . 2617—20
Shri Yashpal Singh . . " . . 2620—23
Shri P.R. Chakraverti . . . . . 2623—25
Shri Sheo MNarain . . . . " . 2625—27
Shri S.M. Banerjee . . . . . 2627—31
Shri P. Venkatasubbaiah. . . . . . 2631—33
Shri Shree Narayan Das . . . . . 2633—35
Shri B.R. Bhagat . . . . . . . 2635—40

Resolution Re. Interim Report of Administrative Reforms Commission
Shri Sinhasan Singh & . . f . . . 2642

Half-an-hour Discussion Re. Raid on Shri Chaggan Lal Godavat
of Rajasthan . . . . . . . . . 2643—66

Shri Madhu Limaye . . . . . . . . 2643—s3
Shri Sachindra Chaudhuri . . . . . . . 2656—E€6



LOK BABHA DEBATES

3337 Oral Answers

LOK SABHA

Thursday, November 10, 1986/Kartika,
19, 1888 (Saka).

The Lok Sabha met at
Eleven of the Clock

[Mr, SrEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
E y in Gover t Expenditure

+
*211. Shri 5. M. Banerjee:
Ehri J, B. 8. Bist:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Daji:
Dr. L. M. Singhvi:
Shri Yashpal Singh:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Wil the Minister of Finance be
pleased to state:

(a) whether the Committee of
Secretaries set up under the chair-
manship of the Cabinet Secretary has
submitted any report for reduction of
expenditure in the various Depart-
ments of Government; and

(b) if so, the likely economy to
be effected as a result of implemen-
tation of the proposals and the direc-
tions in which this economy will
take place?

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) and (b). Yes, Sir. The Committee
of Secretaries after a review of the
baudgets of the Ministries for 1866-87
have recommended a likely ecomomy
of Rs. 91 crores. In addition, a sum
of Rs. 10 crores which had been
agreed to as additional assistance to
the Railways in 1866-67 will not now
be required by them. A statement of
the figures Ministry-wise is laid on
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the Table of the House. [Placed im
Library. See No. LT-T288/66]. A cut
of 3 per cent in Revenue expenditure
and 5 per cent in Capital expendi-
ture, which was the target, has alse
been made wherever possible. Eco-
nomies have been located by a realis-
tic reappraisal of the progress made
under various projects/schemes and
the funds likely to be required dur-
ing the year, and also by dropping
or postponing certain less essentlal
activities.

Shri 8. M. Banerjee: From the
statement it is found that the likely
savings decided by the Economy
Committee in 1966-67 the maximum
figure pertains to defence, that is,
Rs. 15 crores. 1 would like to lknow
whether this economy is sought to
be achieved at the cost of some of
the .defence projects which were to
come up in the fourth Five Year
Plan and which are being reduced
and, if not, what is the actual rx-
penditure which is being reduced?

Shri L. N, Mishra: We are trying
to achieve this econmomy not at the
cost of any of the essential or impors-
ant projects.

Shri 8. M. Banerjee: May I know
whether, apart from this, in the in-
terests of economy, Government have
taken a decision despite the growimg
discontent among the Central Gov-
ernment employees not to raise their
salary for another two years and, i
g0, whether it is true and whether
the Government is aware that the
Central Government employees are
really groaning under discontent be-
cause of the decision of the Govern-
ment?

Shri L. N. Mishra: Yes, it is a fact
that sometime back the Cabinet took
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a decision especially after devalua-
tion that the pay-structure of the
Central Government employees
should not be revised or raised for
some period which, I think, is two
¥ears Or so.

Shri S. M. Banerjee: He has not
replied to my other point: whether
be is aware that there is a growing
discontent among the Central Gov-
ernment employees because of this
heartless and tactless decision of the
Government and, if so, the reaction
of the Government.

Shri L. N. Mishra: The prices are
high and naturally the employees in
the fixed income-group are hard hit;
there cannot be two opinions on this
point. But the overall economy of the
country has also to be taken into ac-

count. The economy of the country
does not permit any increase in
salaries.

Shri P. B. Chakraverti: May I
know whether this proposed economy
in expenditure has been transferred
to general revenue or has been allo-
cated to special items of expenditure

under the different Ministries?

Shri L. N, Mishra: It has been
taken item-wise, and as I said, the
economy is about Rs, 24 crores in
revenue expenditure and about
Ra. 67 crores in capital expenditure
with effect from 1966-67.

ot aware fag ;391 GO A g9
a7 qr M frar & fF e &1 @i
¥ a%T WTHZ W I g1 IF A7
wamA ¥ ez afi Far g Arew
qer w1 sAs W @l s ad
T & 9T I EH TAAT 5 qF K AT
& femt 97 A 57 AT ¥ AW w0 WAl
" FOE woqr AT FHAT &

ot ®o WMo fAm : mEAT F M2
&1 ¥aT X ¥ @Al AT FALT &yaT A
Aff T Awar & AT IA W A
wHT wTh ¥z o T ¥ wifE AT
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HIET &1 71T Fow i adt wdr a-

Afrr ofrfeafs Gt Far @t s
&Y TTt & fF 1347 w7 AT agr bt
CAREA G 1|

Shri Priya Gupta: In the context of
the economy drive, may I know wne-
ther the Ministry of Railways are on
the one hand making Class IV posts
of Ayahs and other Class III lower
posts as surplus and in accordance
with the statutory book which lays
down the upgrading percentage by
the tribunal the higher grade posts
have not been asked to be filled in,
on the other hand, the railway ad-
ministration of the Government of
India has set up the ninth railway
zone at this time of economy drive
with a capital expenditure of so many
crores. May I know how far Govern-
ment is justified in doing this and
cutting down lower posts?

Mr. Speaker: During Question Hour
it is not the justification which is to
be asked; only information can be
elicited.

Shri L. N. Mishra: [ am not aware
of the details of ayahs and Class IV
employees: the hon. member might
know better. Regarding the sectting up
of the addiiona] zone it has been
done in the interests of efficiency and
better administration.

Shri A. P, Sharma, From the state-
ment it is observed that as a result
of the decision of the economy com-
mittee, the railway is likely to save
Rs. 5 crores and ancther Hs. 10 crores
have been promised in 1066-67. The
total comes to Rs, 15 crores. May 1
know how this promise of Rs. 10
crores has been made by the Railway
Ministry? Are Government aware that
on account of this economy drive in
the railways, large-scale retrenchment
is being ordered?

8hri L. N. Mishra: I do not think
this amount of Rs. 10 crores saving is
by retrenchment. There might be
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retrenchment otherwise. But this sav-
ing is only on account of postponing
of non-essential projects.

8hri A. P. Sharma: Is the Govern-
ment aware that in the name of eco-
nomy, large-scale retrenchment is
ordered?

Mr, Speaker: He has said it is not
on this account. Retrenchment may be
on account of other reasons.

Shri Priya Gupta: Retrenchment is
being done. It is killing us. '

Mr, Speaker: I can only get an
answer from the Minister; I cannot
contradict him, whether it is right or
WTIONg answer.

Shri A, P, Sharma: Will Govern-
ment assure us that on account of eco-
nomy there would be no retrench-
ment?

Mr. Speaker:

ances,

I cannot get assur-

Shrl Ranga: Do we take it that as a
result of the exhortations given by
the Prime Minister that the "various
departments of Government should not
€0 on increasing their staff, this econo-
my is being effected by cutting down
unproductive or other schemes outside
the plan and if so, are Government
keeping in mind their own assurance
that they would try their best to
achieve a 10 per cent cut in expen-
diture?

Shri L. N. Mishra: That has been
our attempt and endeavour to achleve
a 10 per cent economy. It covers both
plan sector and non-plan sector, We
are trying to postpone non-essentlal
items and such items which can be
postponed for sometime in the inter-
ests of cconomy.

ot ferfer oy : wm oy =@ &
fie fafew &9 ¥ 97 G gEEddEY
gl eEfmmdz v 5 g @&
w gt ar few o & g9 ¥ e
M ya@yag @i Ty ¥ 15
ox @z ) qar § wafe gk qgt Tt
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¥r afq safwr st 5,6 a1 7 W
2 @ | AT AW ¥ wy ot
g ™ oW @ fEy g
W TR @T W W 5T I
39w fadaw & @y ¥ v frow
AT ATT FO A @y 7

w1 ®o AqT0 fireg : 9g T9 W=
¢ fs st awiaga a3 m g we
TR R et o gy o g
XA A Dy A E o g g
fe e frdfad fer omr s o
foat oma &fer 99 1o § o s

Shri Harish Chandra Mathor:  Sir,
my question is in the context of the
letter which I had addressed to the
Prime Minister and which, I was told,
has been circulated to all the minis-
tries including the Ministry of Fina-
nce, pointing out that g5 similar com-
mittee was appointed in the wake
of Chinese aggression in 1962 and e
similar statement was submitted about
the cut in the list of expendi-
ture, but the result wag that since
1862 to this day the governmental ex-
penditure has gone up from Rs, 258
crores to over Rs. 500 crores and in
the first year of this cconomic drive
in the wake of Chinese aggression in
the Central Government glone 10,000
more employees were added. I pointed
out in my letter that a similar com-
mittee of the Secretaries wags appoint-
ed at that time and it proved abso-
lutely infructuous and that there was
a reason for strengthening the eco-
nomic drive. May 1 know whcther
the factual position stated by me is
correct and what is the Government's
answer not to strengthen this sort of
a committee and to have really effec-
tive measures?

Shri L, N. Mishra: 1 am not
aware. ...

Shri Harish Chandra Mathor: 1f
he is not aware, Sir, let the Finunce
Minister, who is aware of it, answer
the question. If they are not awar
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in a week's time to let thg House
know ag to what are the concrete re-
sults of that. I can tell you that we
have worked out, and speaking from
memory I can say that Rs. 91 crores
iy supposed to be saved or can be
saved by observing the cut jn dif-
ferent cxpenditure we are thinking of.
But some items of expenditure be-
come unavoidable even when we want
to gchieve economy. For instance,
we have sudden and unexpected
drought in  different parts of the
eountry. So, we have got to send
teams to look after this and recruit
other people to help these people.
These are items of expenditure which
are unavoidable, Therefore, although
the general framework is there as to
how the expenditure is to be reduced,
gomelimes circumstances get heyond
our control. But, in spite of that, I
entirely agree with this House that
every effort should be made to try to
sontrol government expenditure,

Shri Priya Gupta: Including Minis-
ters’ expenditure.

ghri Sahindra Chaudhuori: Yes, in-
«luding Ministers’ expenditure, I am
absolutely in agreement with Shri
Gupta that Ministers' expenditure
should aiso be controlled.

Reserve Bank Credit Policy

+
*212. Shrl M. L. Dwivedl:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shrl 8. C. Samanta:
Shrl Subodh Hansda:

Will the Minister of Finance be
pleased to state:
{a) Whether Government's atten-

tion has been drawn to the reports
that while the Reserve Bank of India
has recently liberalised its credit po-
ficy with respect to selected small
industries, the banks in the North
Eastern region particularly in Assam
arg pursuing a contrary policy; and
(b) if o, whether Government

bave taken any steps through the
Assam Government or otherwise to
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bring the credit policy of the Books
in that region in conformity with the
National Industrial Credit Policy?

The Minister in the Ministry of
Finance (Shrl B, R. Bhagat): (a)
Government have not received any re-
presentations that credit facilities are
being denied to small scale industries
in Assam. The benefits of the recent
liberalisation  will be available to
them ag well.

(b) Does not arise.

Y wo w0 fyddt : F471 @ AW
meg & fr 3t 5, fdoee =2z 35 ),
wqrer =he $TEY arat #1 fer &fafat
wrargE w0 F az7 wrad w0
g @y ZA & A faw & oad w
qr g 3y aw g fm e Al
&Y wmar 1 afz g, a7 fawt & game
w7 & fA gEc s ST g |

ft ¥o o WA : @ IS W
ot gfrad 4t o § a7 F% @l ¥ W
o &1 wiws F1 3N F oA ww_
2 fr goamw fardy W & ST R,
foraeft waz & WY B, 9 gAY AT
2 o & warar faw wdt o o= &
ot & 99 § WY gaT {1 A & W
gaTeaT famrd o @ 1 OF ITEIT
grawa i frr i g wfas wekdr @
®rE o fremy @ T A, afer TF
T wT A wfww #7190 G Y, AN
g% AT AINT 91 FUE ®o I TA
a7 gt AT AT IAFI IR

st wo ®ro fEELY : K FEAT
g g fe sae Afa s &
gaEaET WY foad &% gr ot g
aet R gfand & WA, IWE
Gaeaer T ez Gfofedr 2@ #
=f gfagid wfas FareaT fegarr
& fa 7Y & gama woRe F faera-
drr & forr & o wfus gl & 7% o
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let the question be postponed, parti-
eularly on this particular issue. I
addressed two letters to the Prime
Minister and got an answer that
those letters had been circulated to
all the ministries.

Mr. Speaker: Does the Minister of
Finance want to answer it?

Shri Harlsh Chandra Mathar: Let
somebody answer it. I would request
you, Sir, to postpone this question to
be answered at 3.00 or 4.00 in the
evening. Thig is a very vital matter
affecting the economy of the country.

The Minister of Finance (Shri
Sachindra Chaudhauri): I certainly re-
cognise the vital nature of the question
that the hon. Member, Shri Mathur,
has put. But this is not quite related
%o the main question before the
House. Before I make an answer I
will go into the matter and I will
write a letter to him on that.

Shri Harish Chandra Mathur: I
have reccived a letter from the Prime
Minister. 1 do not raise any question
until and unless 1 am satisfled that
it ig necessary and until and unless T
find that it is in the great interest of
the country, Therefore, I raised this
point. I am not satisfied with any
letter from anybody on such a vital
matter in the interest of the mnatlon.

Shri Sachindra Chaudburi: Very
well, so far as that is concerned, cer-
tain points have been raised in §hn
Mathur's letter to the Prime Minister
et which a copy has come to me. 1
will look into each one of those points
and when making a reply see that
each one of those points is answered.
I Shri Mathur wants postponement
of the question, let it be postponed, 1

do not mind.

8hri U. M. Trivedi: The little narr-
ation which has been given of facts
Shri Mathur has raised a very im-
portant issue. We have been seeing
and noting for
after effort
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on paper. The net result has always
been that there has been an increase
in the expenditure of the Government
from time to time. Right from the
beginning, if you look at the budget
records from 1952 onwards up-to-
date, it has gone on increasing. The
administrative expenditure, expendi
ture on all heads of the Government,
has been increasing. One day, when
discussing thig matter with the ex-
Finance Minister, Shri Krishnama-
chari, he agreed with me and said that
he has impressed upon every de-
partment that this expenditure must
be brought down to the level of 15
per cent.  That hag been an old story.
Now, nearly after nine or ten months
this matter has again cropped up. I
would like to know whether really
efforts are being made or stil] some-
thing is on paper only?

Shri Sachindra Chagdhuri: The
answer is this. So far as Shri Tri-
vedi is concerned, while I do not. ...

Shri Basappa: Why shou'd it be
for Shri Trivedi and Shri Mathur only
the whole House js interested.

Shri Sachlndra Chaodhwrl: Let
me finish my gentence. What I say is,
so far mg Shri Trivedi is concerned,
he has made certain statements
which I cannot say have been made
by other Members of this House and
that j= why I said that Shri Trivedi
has made a stalcment. T am not in a
position to challenge or  otherwise
contradict what he has said, and I
am not doing that. Therefore, grant-
ing that there hag been an increase to
the tune as suggested by him in gov-
ernment expediture over the last fif-
teen years, Government revenues
have also increased. Therefore, a
proportion has got to be considered.
The activities of Government have
increased and different department®
had to be started. So far as the nar-
rower question is concerned, every
effort is made to try and contain the
expenditure in every ministry of
government. So far as my ministry
is concerned it is making that effort
and I will be in a position, as T said,
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st Wo To WWW : N ¥ ggw
W FT IO § g | SwiEgw F fay &
gg W @A F 1964 ¥ 7,8
zwared wé off WX 22 AT To &Y
el &Y o 91 1 1965 ¥ 11
EATX 700 ¥ TN TTHATES WTE o
9T 42 7 § suvar w9 A1 gaard
€ € § 1 3o W el H, A7 frar
aiform g, ar % WY Fn e g1 Ry
% fod, g7 79 wiwet § gwrwqEs
frar Rt wr 2

ot favr arerw : g wdw faf-
=7 qg aqrard & 9T foew & g
g qar § s st 7 geme AT
waars, I A9 ®1 gn faar ar g

o1 Wo Wo Ww : §F = A1 Y
§smdam v gfrag & fr B2
AuATT ATy § afz 7§ w9 &) A
W F wimag, fog & fs 3 &
ferrar &t 2, 97 & o gw 3 Pl
&5 a7 aw6 ¥ fosw Y Mm@ i 30
qg 77 ¥ a9y gfaur § o fF a2 s
& fortr it 8, fad @12 vl & e 31

Public Sector Undertakings
+

*213. Shri Burendra Pal Singh:
Shrimati Savitrl Nigam:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad;
Shri P. C. Borooah:
Shrimail Ramdulari Sinha:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 787 on the
1st September, 1066 and state:

(a) whether Government have
since considered and examined all
the recommendations made by the
Heads of Public Sector Undertakings;
and
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(b) if so, how many recommenda-
tions have been accepted and imple-
mented and in what manner?

The Deputy Minister of Finance
(Shri L. N, Mishra): (a) and (b).
The points discussed at the conference
convened by the Prime Minister have
been examined and the decisions are
expected to be taken shortly.

Shri Surendra Pal Singh: One of
the ‘main recommendations of this
conference was that the Government
should immediately carry out a review
with a view to finding out as to how
many of the existing heads of Publie
undertakings and then directors were
actually competent and fit enough to
hold their jobs, May we know whe-
ther that review has been carried out
and, if so, what has been the outcome
of that, and whether any of the exe-
cutive heads have actually been re-
moved from their present positions?

Shri L. N. Mishra: So far az the
appointment or removal of individual
heads is concerned, I cannot give in-
formation without notice, But all the
points raised in the conference have
been thoroughly examined and com-
ments of the Bureau of Public Enter-
prises and the Department of Co-
ordination have been obtained and Lthe
paper is being prepared for placing
before the Cabinet. I think concrete
decisions on these recommendations
will be taken very shortly.

Shri Surendra Pal Singh: Is it a
fact that not very long ago the C.S.L.R.
carried out a survey which revealed
that nearly 25 per cent of the techni-
cians and junior engineers in our pub-
lic sector undertakings, particularly,
in our steel plants, are actually under-
employed? If that is correct, may I
know what steps are being taken to
rectify that defect in our managerial
system?

Shri L, N, Mishra; I am not aware
of this C.5.LR, review. But it 13 a
fact that the personnel policy and also
the question of requirement of man-
power, etc, were examined and some
decisiong are being taken on that point
also,
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st "o ®re fyadl : wgi aF ofea=
uxrifeig 1 FEwl &1 ww & w0
HTHTT 7 QAT F1E sqaeqr 7 & fF
fag wwr7 ¥ ¥ gowe § AOF
¥ar w0 W g & ST
wFIT ¥ agt W wid F F1§ fram
wYT gng S0 &1 W fear S ?
w1 ag W A Ad1 & 5 Fg A
whaifat 71 wfas war feamy & fag
ofems seefem # dsn aar g fom &
wgi & M wfgwr § 97 ¥ wfaerd
w g g & 7 afz g, @ gm A A
w & faq gvwrT #ar w @ g 7

st ®o Ao fAw : @i T W W
wra g, Wa fagm § adF &
T8 w1 N W ar gfrar oferw
afaw s & wfcr & @t & o
o angl ¥ fag w3 gr At wT
siEr Fafara. ..

it %o ®Wro fyaAdY : farma wfom 7

ot ®o 7o fam - gfrvm Y & Y
war gwal g | Sfw ag faw &, ag ads
¢ fr ot aeang o A agi & fag
W T gF FT AFA § W EH § yraw
aTeATg At st ¥ faw go dte
Qo o & Ffd w7 a%x & 1

e A% AT ® W g, TN
TATIH 4 A FHI ABC AT § ar
) e & 1 agt #1E @ a7 =t &
oY ggi W@ 3z fzar smar &

Shri P. Venkatasubbalah: May I
know to what extent the decision of
the Governmient to delegate authority
to the executives in the public under-
takings has been implemented and
whether the responsibility for ¢he
satisfactory working of the undertak-
ings has been filxed squarely on the
executives?

shri L. N, Mishra: One or two re-
ports of the Public Undertakings
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Committee were placed before the
Parliament, They have given some
recommendations. About the fixing
of responsibility, that is already there
and some other recommendation that
was made by the Committee presided
over by the Prime Minister is alee
under consideration.

Shri A, P. Sharma: May [ know
how many superannuated officials are
employked in these public undertakings
and what is the reason for the same?
Is it a fact that you do not get young
and new administrative officials and
that is why these pcople are employ-
ed there?

Shri L. N, Mishra: It is a fact that
some of the retired officers have join-
ed public undertakings and this point
was also raisedq and the Government
has to make up its mind on that also.

Shri A. P, Sharma: How many are
there? Can you give the number?

Shri L. N. Mishra: I cannot give
the number.

st gaTw Ty : T oEORI Y
R fFar & i N it § 3 nfraw
¥ mifes &, gardr wfawr & qifes
"ﬁﬁmzﬂzﬁﬁm{eiﬁoqﬂo
orad ¥ 9T A Wy aa? wrge de
Qo WY WAHT T FIHL FT qTHOE
B 79qE F F faq FE A A H
oI X7 A § ®rE I TE |
war @ 1 & e wrgan g e e
W w7 @Y § 6 T g Y ey
g § WY STt o THo, WMo Qo
gHe AT 4Yo @tc QRe & ArAET 7 T@T
sy W afz g e oot &
T HIAT FTH FL AT § 7

st ®o Ao fast : xw g 71 forwraw
A iifma g Ay A Efrd o
agy & v 99 & efafrgfer @@
@ gL AW agE AT gE T
wai g gy Aify TEeE & anw
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wret &1 &fF #d st A oo ag
t rxF agwer Aga g fr f A
Y ¥ agud § |

o} gRelare AT FT a4 HEY
7§l & fF afems ssElimw & smEe
IR E Y gAfea ww g g A
Xq F1O ¥ FreawT §u gt 7
wrarT A fr=re fea & o agr oY sarar
tafea &Y A §g ag ¥ WiRaww &7
TR agrar @ ¢

st ®o Ao fasy : & AE qE
FazaT Y § fr ofaw §e
Srew grgaT 9 ¥ W 2
*E 7% ofems  fRT AR T aga
SqTET WG § Wigde @ ¥ | fawwa
g ¢ fo STeaT 99 H am@ AME} AGY
wrt & W ofvers daeT & aw aige
oT ITET § S T4 A9E A €T AQ@ W
arEAT aGedt § |

&Y Ho Wo ¥WT : NEIZ dFTT A
T Sr@e q@d g o

Shri U, M. Trivedi: When this
Question No, 787 was answered on
the 1st September, 1966, I put a sup-
plementary and the question that I
kad raised was: Have instructions been
given to these public undertakings
that where the employment of Class
III ang Class IV employees is con-
cerned, the recruitment should be

made locally?

Ncw, hag that been implemented or
has the Government written to them
that such must be the procedure that
they should follow?

Bhri L. N. Misra: This is an old
complaint. But there cannot be ‘must’.
Local people ean be encouraged be-
cause their land, ete, is acquired for
that project, but there cannot be
‘must’. The hon, Member is a lawyer
and he wmust know this, It 1z also
against the Constitution.
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Shri U, M. Trivedi: He has not
answered my question. He has merely
made a remark. The whole question
is this, So far as recruitment to Class
I and Class IV is concerned, they
do not require much of intelligence
and sufficiently well educated persons
are available in all parts of India.
How is it that for publie scctor ander-
takings, people from Delhi or Calcutta
or Madras are brought into Madhya
Pradesh? I want to know this,

Bhri L. N. Mishra: I have nothing
to say, People go from Madras or
Delhi or Calcutta to Madhya Pradesh
alse. Madhya Pradesh is not a prohi-
bited area. Anybody can go there,

Shirj U. M, Trivedl; They should not
get employment because the head
offices are situated here? I would
like to have a clear answer to this.

Mr. Speaker: Order, order, Next
Question.

Amin Chand Pyarelal Group of
Flrms

+
*2l4. Shri Madhu Limaye:
Shri Kishen Patinayak:
Dr. Ram Manohar Lohia:
Will the Minister of Finance be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the import
by the Amin Chand Pyarelal group
of firms of certain steel plates of
sizes other than those mentioned in
the licence on the basis of the ille-
gal issuance by the Steel Controller
of Customs Clearance Permit;

(b) whether the customs autho-
rities had refused to homour the Cus-

toms Clearance Certificate and had
seized the goods;
(c) whether the Special Police

Establishment has carried out any
investigation into this violation; and

(d) if so, the results thereof and
the action taken ugainst the party,
the Steel Controller and other offi-
cers concerned?
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The Minister of State in the Minls-
try of Finance (Shri B, R. Bhagat):
(a) Three importations by Messrs
Amin Chand Payare Lal of black plain
sheets, hot rolled—ecommercial quality
—0l a size not mentioned in the licen-
ce were noticed in the year 1963—one
each at Calcutta, Bombay and Madras
ports,

(b) The original customs clearance
permits issued in all the three cases
were subsequently amended by the
Iron & Stecl Controller to cover the
sheets of the size imported, but the
concerned Collectors of Customs held
thal these customs clearance permits
were not valid and, therefore, confls-
cated the goods subject to redemption
on payment of fines and also impose=d
penalties in two cases. On appeal,
however, after obtaining advice from
the Law Ministry, the Board accepled
the amended permits issued by the
Iror: & Steel Controller, remitted the
penalties and set aside the orders of
oonfiscation.

(c) No, Sir,
{d) Does not arise.

ot wy fod @ mweE QF oW
AT | CFATT I 0 I 1T
ATt &1 gerg & | § wger S §
f& araY o wwA) w7 FATT qET Ha
fear % A8 @t 1§ fafreet 1w
syqifem frga fear g | wiifE
it afear @t fed Y 9w w1 AT
vt ) i

& & = fr oy Ay §: S AR
QF MEAT ST HATAD, g HaTad aqv
fore HATHT FTAT | O WIAAT TRATH
warag, faw darea W qg Farem
W | W T ATHE) FT1 317 F=ww
w1 Harm Wy @ d avw e g
& st ST § 7w waew ¥
few 1 & W faw & wmar 9
& I % qang & Wi fam Wt
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ag g & aF @I S IH a9
T 77

WIgW WEITW : g d919 @t gl
987 o1 &4aT §
e ot oy fomrg @z § fer @
wEE  gelt @, &0 mAe fag,
HAETGH §Tgd WL &V fag o F A9
¥

weow WERT : §aTe & aig fEer
o F fenmm e s Ay I A, L.

ot v femd : g denag ¥ Fer
wat #1 A fow fagq F amareee. ..

T AN - O TEY Q9T A A
&1 ag o %z g § s smasg &

sit g formd < o197 €9 &ETQ
& fF & § e & WA 97 WS
7@t gur ur | A ¥ emgdw § @7
sA=T J ofigdq fear | weeva aml
A, T W §F Hard A Ig & AF
fisr ara & v F w7 HawA =F
qa 1 & arn g § fe SRR
T 7o & AT fow & wiE 9 &,
W W gam qdr wEE W)

weae wgrEg :  dm arn § %g
e § s wre ag aarw wTEwd § 5
sqr gz &) o @ 0y
WY AEl 99 J%d § |

ot wu forwd : €8 &7 9 $F TIm
ot & QAT g ?

wegR W ;g fag w o
@} F wodag TRy eI
oy AW F Qv AR ¥
faq o Igia I@IAEFFIAT. . ..

oft we ferwd : g=T ot AT
afar & wr wwg & ?
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Shri B. B. Bhagat: If I may quote
the advice of the law Ministry, it was
ag follows, The Ministry of Law ad-
vised that:

“A power to issue order confer-
red by a statute includes the
power to amend or vary the order
80 issued exercisable in the like
manner and subject to the like
sanctions and conditions (if any),
ag the original order. Thus, when
the original order issued by the
Iron and Steel Controller as con-
tained in the Customs Clearance
Permit is amended by making
alterations in the CCP, the origi-
nal order of the Controller must
be given effect as if it contained
the alterations subsequently made
in it"”,

This is the quotation,

st wy famd :  wow  wEEw
qiE HTF WEI-®A 368 ¥ HidgA
g ®F KH IHC §

“Papers quoted to be laid on the
Table 368. If a Minister quotes in
the House a despaich or other
State paper which has not been
presented to the House, he shall
lay the relevant paper on the
Table,

Provided that this rule shall not
apply to any documents which are
stated by the Minister to be of
such a nature that their production
would be inconsistent with public
interest.”.

wogw "ERY Wi fafae A
oA AP H g1 23, A, Zaw @A
£ &Y% qrat gt 97 JfF gfF 3gi-
FERfro 3, gafaga mw
AW T TEA & AT F FT FEAT A
g7

Shri B. R. Bhagat: There is no harm
in laying it on the Table of the House.

weow AW fRARRT wgE

¥4 & 399 9T vy @
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st 7y femg : wenw wEEo, @),

fioT vy 5 ware MY e w7 Afag

aifE g7 va qraige mifz w ¥

wo WERET g ST W
T Adi 2 1

st sy fewd : & ag s g
§ s gt i s starrerat ¥ arfiE
o A R E AT FALHA w1
ad® & oars A & fag ar A
s ¥ fod F wowe & A A
TATE §—FT 99T FAT G qg FIH FEAT
& ar wrE fafaeet wre srmfa 8,
wowEAw g |

W WERY : w T qg ara e
fafret & &= Jow § @ awAl
7

=t g feem . wew AgEw,
w1q & @y § f ag wraem AT § o
g AR @R e @Y

Weqe WEAA : §F FY aeerAe (e
¥ AgY FoTaT 9T aFAT § | AT wEE
W ARAE Y FoTERT G |

w5t w fewd cagaw A aT ARy
2 fE QX el & weael § g A
1 omEEr #og

weqw WEEq g ag g 97 g
£ 13 2amA H # 9fen

st w formd ST A wfr A
g% &1 S9TT Ag) AT § |

ooy WEAW : W NgF Al ¥
wetfea darw 9feq | ag wET &

=t fem geame st wHER
AT T T 6 W $IET T
& fafrdt & qw I8 & foy =
S FEATHAI AT TR ER I H
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VETTEG WETATT HT G Frreveran
¥\ % g AT A1 § for wam wwTeR
£ Tl B A A9 WA gr A wd-
@ & T aa s aa e
8 f5 @wagee s oft wies
oqrieTs #1 GF & 4T wFag 2 W
FIHFTLGH ATHA FT WY afezq g
#7 WEAWAT ¥ A AT AERT w2
@R

oY @0 o WA : A IF 7
waray & FEAE §, 5 § B WsIraEne
ar TETET F ATT AL R0

wtay fawa a1 wema  qarwa
 amE JT AT w1 gag foes
i gugvaw  argd ¥ A AqET o
wq WeTaTT  We g o gl

Suri Hem Barua: In view of the
fact that often these bureaucrats—and
the conduct of bureaucrats has been
disclosed this morning in the letter
written by Shri Nanda to Shrimati
Indira Gandhi—go about wangling
the policies of Government, may I
know what steps Government have
taken to see that the bureaucrats are
not allowed to modify or amend the
policies of Government in such a
way?

Shri Ranga: Without the knowledge
of the Minister concerned,

Shri B. R, Bhagat: There is no modi-
mdification of policy by bureau-
crats . P

Shri Hem Barua: Let hmm refer to
part (a) of the main question.

Shri B. R. Bhagat: Hhere is no
modification of policy in this case.
‘Therefore, that question does not arise.

Shrl Hem Barua: May I submit that
the Iron and Steel Controller had
modified the orders?

Mr. Speaker: He says that there is
no modification.
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Wt w3 fomy : ge g & a1z
qiredT gur & A 7

ot Fagraq fag: w1 a2 ga
aw & fag &w # ff g wifema
werg wwiR @rfAgA g
T, @ ¥ W@ oz &4
FgAT F gra IA w1 arfewrd
FO AT FowEE WG FRIE T T
T B FAfRERE F0 A H A
o fafre & ag wwer = fafasgy
FY I5¢ g, Tw AT H AT FIOAT
W1 9IS 9X T A4 7

ot o o WA : §F FUNT F1
FET 9T IT T A AT TEY &
% a7 ®Y ug @ wEA f fF oo
ar? # ey vx =mfem 3 duem At
faar 1 =fF ag o7 wm@ w9 ¥ s
®1 "nyer a1, ¢ f¢ ag wreen w13
AT F | I A av A e
HH §OH G S-S0 HF & T 1 5T
S®C g | 37 Y 7 faw wT Faen
faar sz s oz an fewr fr <fe
7z THE wE H AW ¥, ¥ fow g
¥ w1 e 7 fafa qareg & g
|r s ?

St %T TR ®EERTE O} AT
REET & L0TH T4 a7 14T & f weraw=
qRATE F FH F gEET F U
WR e g faw & s s R ow
wra weft §, SW s & eal |
TR HEE ], T A e Ed Y azam
FAY INEAS N g g ?

wuw mgiEa 0 WTET, HIET |
g wandT # &y o awa § 7
TR T SEATT WS TR,
og @ & Efaa @ & A A
ware 4z & f& il ariers §Y
& & qEeT A gw gEa W f,
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fom & wrm 9@ & oF o § o
ag & 99 Wt €1 &F & wrid frwet gk
2, 7 fan #r ga o &Y agTy Ay
FEar & wfadt w1 ga ¥

& To WA ARG ATL X §B
Lo o

Shri D. C. Sharma: I am very sorry
%0 say that the Aminchand Pyarelal
group of firms will alwayg be under
scrutiny in this House, I would,
therefore, like to ask if it is not &
fact that this group of firms like the
Emden submarine of the First World
War has been changing its name every
now and then and getting contracts
under those names after getting round
some persons. May I know what
Government have done to stop ihese
benami transactions on the part of
the Aminchand Pyarelal group of
firms? Have they blacklisted them?

Mr. Speaker: It is too general a
question,

Shri Ranga: May 1 know whether
this smendment or whatever they
call it—he did not want to accept the
word “mediflcation’—this amendment
or addendum that they had made to
the original rule or clause that they
had in the regulations was made at
the instance of this firm or any other
flom only a few months earlier or not?
That is one thing. Then, in view of
the fact that this Aminchand Pyare-
la] seems to be such a favourite with
s0 many of these departments on 8o
many occasions in regard to so many
affairs, would Goverrmment be good
enough to institute a comprehensive
inquiry to study the wvarious ways
and means by which this group of
firms has been reaching several of
their ministries through their various
activities, and also are all these actl-
vities based on honest dealings or
whether there is any need for Gov-
ernment to change their attitude to-
wards this very important but dang-
eroug group of firms?

Shri B, B. Bhagat: So far as the
question of looking into these things
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is concerned, already there is a com-
prehensive inquiry being instituted.

As for the practice, may I explaim
that it was not that in this case any
special procedure was adopted? But
because these imports related to cer-
tain scarce materials which may be
needed, the practice in the Iron and
Steel Controller's office at that tome
was to give at the beginning an ex-
change control permit later on &
is covered by CCP after the impors
taking place or at the time of im-
portation with a view to take over
their goods for Government use or
for public use, and not allow it lo be
distributed at the desire of the hm-
porter, In this case the main consig-
nee were the STC and not these peo-
ple. So, this was a practice in the
interests of seeing that these goods
after importation are not abused and
that was being adopted.

Shri Ranga: What about the enquiry
that I sugpgested?

Shri B, R. Bhagat: There is a com-
prehensive enguiry instituted, they
will go into all these things.

Shri Ranga: In regard to all theee
things?

Shri B, R. Bhagat: Of course,

Shri S. M. Banerjee: More and
more questions have been asked, and
it geams more and more Ministers are
being involved in these cases. So, [
would like to know whether it is a
fact that, although an enquiry has
been instituted under the very able
ex-Judge of the Supreme Court,
Justice Sarkar, this particular firm,
because they paid Rs. 20 lakhs during
the Durgapur Congresh and they have
again assured more than Rs. 25 lakhs
to the ruling party for the coming
elections . . . (Interruptions).

Mr. Speaker: Has he got any justi-
fleation for putting in this allegation?

oY wy fawd : 7 & SIS
e

REQH AANAT : GEFTE AT Tg
e At g, . (rewr)
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Shri S. M. Banerjee: Kindly hear
me again,

Shri Dinen Bhattacharya:
Minister deny it.

Let the

Mr, Speaker: That is enough that
an allegation should come and that
the Minister should deny it.

#r{ yradt ugi @ ANy A
A F a1 wox wrE w1 W e § W
wg e # femrfs? (wgaam)
Leive el il co i o e R
g e e @ A 3o A wfefs-
¥ g iRy |

Shri S, M. Banerjee: I put this
question only because my information
is that Seth Jit Pal has paid Rs. 20
lakhs to the Congresg coffers during
the Durgapur Congress. I want to
know whether there is pressure from
him t¢ delay submission of the report
of the Commission by assuring Rs. 25
lakhs to the Congress for the coming
elections.

Shri Harisy Chandra Mathor: On a
point of order,

Bbri 5. M. Banerjee: Kindly allow
me to complete the question,

Mr, Speaker; The question has been
completed.

Shri S. M. Banerjee:

answer,

Let them

 Shri Harish Chandra Mathur: This
is not only an insinuation against the
Government, this is a great insinua-
tion against the Judge of the Supreme
Court who is conducting the inquiry.

Shri B. M Banerjee: I never said
any such thing. There is no imputa-
tiom.

Shri Harish Chandra Mathur: I said
the other day that no Government
which was wanting to see that justice
was done could have taken more
effective steps than te have appointed
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such a committee with such an emi-
neni Judge and with such personnel.
He says they are wanting the report
to come after the election, as if the
Judge is a tool in the hands of the
Government to satisfy the convenien-
ce of the Government. So, it is de-
finitely an insinuation against the
Judge and the Commission. 1 wish
you get this expunged.

Bhri Tyagl: I have another poist.

Shri 5. M, Banerjee; On a point of
personal explanation.

Shri Tyagi: I am en a point of
procedure, According to the old recog-
nised procedure which you yoursed
always point out, . . .

shr; Vasudevan Nair: Is it a point
of order?

Shri Tyagi: A member of the oppo-
sition has every right to bring forward
sllegations against Ministers or Trea-
sury Benches or anybody as they
choose, but every allegation must be
based on some information, If some-
thing is printed in the paper, with
reference to that he might put a
question, but he cannot invent him-
self. If there is something in his
personal knowledge, he must first
commit himself in writing, then only
put a question. Now for my hon.
friend to say so many lakhs were
given to the Comgress etc, is not cor=
rect, 1 would like him to produce
the source of his information.

Shri A, P, Sharma rose—

Mr, Speaker: I have heard two

points of order.

Bhri A. P. Sharma: I also want
say something in this connection,

Mr. s_puler: It is not a debate.

Shri A, P. Sharma: But he has sald
he has got definite information. That
deflnite information must come before
us, before he makes an allegation.
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Mr. Speaker: They do not allow me

to speak, The hon. Members way
kindly sit down.
Shrimati Renukgq Ray: Is it being

expunged?

Mr. Speaker: No, they have not
been expunged,

Shri 5. M. Banerjee: My hon. friend
Shri H, C. Mathur has raised a point.
I have great regard for him. e
spoke as if 1 have said something
which goes against the eminent ex-
Judge of the Supreme Court. 1 have
the same regard for the juditiary as
my friend has. My question was
simple. People take money from the
big industrial houses. What is there
sbout it? My question was whether
sn attempt was being made by Pyare-
lal, by Jit Pal, to delay the proceed-
ings of this committee by assuring
Rs. 25 lakhs to the Congress coffars fou
the elections. That was my question,
(Interruptions.)

Mr. Speaker: Mr. Mathur has point-
ed out that the Member put his ques-
tion in this way which is like agking
whether pressure is being brought 3o
tkat the report might be delayed . . .

Shri 5. M. Banerjee: I have got great
regard for the High Court,

Mr, Speaker: That il is done 50 ihat
the conclusions of the report might
not be available . ., .

Shri 8. M. Banerjee: It will not see
the light of day before the elections,
1 can assure you about that, I will
also come back here, I can tell you
that now,

Mr. Speaker: Order, order. I am
not eoncerned about all that. No alle-
pations should be made that our
Judges are amenable to pressure.

Shri S. M. Banerjee: 1 have not

made any such allegation.

Shri Tyagl: I seek your ruling on
the point I raised.
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Shri A. P, Sharma: What about the
other points?

Mr. Speaker; He may sit down, We
cannot proceed in this manner,

Shri Tyagi: Can allegations bhe
inade without any basis? I seek wour
ruling on that.

Mr, Speaker: I have already said
thist unless a Member has got some
piausible reasons to believe that there
is some truth in the allegation he
18 making, unless he has made some
enquiry about that, he should not come
out with an allegation in such a man-
ner.

Shri Harl Vishna Kamath: Plausible
Iearons, yes.

st wa fewd :gu § a1 enfafas
T R ... . (mmamw) 25 Ww
sqar  Fwaw F( faan av @ § )
The Minister of Irrigation and
Yower (Shri Fakhruddin Ahmed):

May 1 also draw your attention to
rule 41(2)(v) which says:

“ shall not ask as to the
character or conduct of any per=
son except in his officia] or public
capacity.”

ot =g el @ wfesy g &
ar ¥ A IFIT TE A A
* %

Shri Fakhruddin Ahmed: It is a re-
fiection on me; I object to it.

Mr_ Speaker: I want to express the
dispieagsure of the House on this.

Words are used wrecklessly,

Shri K, C. Sharma: Those worrie
should be expunged.

Mr. Speaker: I expunge them.

oY g frad : gegw wgAEw, w1
T gNT & ag A i

*+ Expunged as urJ_m'Qd by the Chair,
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s W : ¥g @ @ ewar
% e B i |

Y wTTYY : s WEYET, UE, WHINAE,
WA A R AL H L L

wvos wEET C WW IR "
g faar

Shri Fakhruddin Ahmed: My sub-
miseion was that a question could not
be asked if it related to the character
oy conduct of any person except in
hig official or public capacity, Any
question which refers to the conduct
und character of a person who is not
a public official or a Minister cannot
be riised here.

Y T . WemE  nEME, W
7l WEIST IE a9 K& K (6
HAT QI & GW & @t ¥ oY
TFATHIA T & AT T Tmamady g1
@Y ¥ 3A F WA 97 T AT Agey
F1 oA Al THAT AT T2, TE-A
A e Iw T aw T foa, a® ve-
At ® W g & fF oW
e ¥ oft ¥4 wTn T A ¥ wew
FTH W F AORTC AT AL
gz mf, @ @ wd AP @y
aam f& gor T fF s art
AT T F OWRTHIT ¥ ORREmd
# ot AT AT AR ¥ 39 F w27
waife wfaat 71 gra av gv=s Ty
H.o...

LU LG A (R O 1
faomr 7

-

ot wrmY . 3AF ag § oW
1 TFA ¥ fag

ae AT ;. gEE AdiEE
AT T AT TE A |

1966 (Ai) LSD—2.
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Public Sector Undertakings

+
*215. Shri P. R. Chakraverti:
Shri H, C. Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
examined the suggestions made by
Shri S. G. Barve, Member of the
Planning Commission, for improving
the working of the public sector
undertakings;

(b) whether there is any proposal
to introduce longer tenure for Chief
Executives of such Undertakings;

(c) the steps taken to utilise the
talents of top professionals from the
private sector to improve the effi-
ciency of public sector undertakings;
and

(d) how far Government have
allowed the units to exercise maxi-
mum autonomy so far as the draw-
ing up of the budget and its alloca-
tion in terms of the guidelines for
production fixed by Government is
concerned?

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) Suggestions for improving the
working of Public Enterprises are
constantly under consideration. This
includes the suggesttions made by
Shri 5. G. Barve.

(b) It has been decideq that such
appointments should be for a mini-
mum period of 4 years which could
be extended to six years.

{c) Efforts are continuously made
to attract suitable persons from the
private sector.

(d) The autonomy of the FPublic
Enterprises i governed by the Arti-
cles of Association of these Enter-
prises which normally provide for
appointment of the Chief Executive
and Financial Managers by Govern-
ment, for sanction by Government
of capital expenditure in excess of
certain specifleq limits and approval
by Government of top appointments
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in the Enterprises carrying pay above
certain prescribed levels. They also
provide for issue by Government of
directives to the Enterprises, but this
power is sparingly used. In all
other matters, the public Enterprises
are entirely autonomous,

Shri P, R. Chakraverti: Has the
Government taken into account the
fact that young men of promise are
now feeling themselveg tempted, to
go in for private enterprise rather
than public enterprise and, if so, what
steps are being taken to see that they
take the place of the superannuated
persons who are now in office?

Shri L. N. Mishra: This is an old
question which has already been
raised in this House, I had a study
made about this matter when I was
in the Home Ministry, and it was re-
ported to us that Government jobs
are proving tp be less attractive to
bright youny men than the private
jobs because of the salary scale etc.,
and the Government hag been trying
to meet this point.

Bhri P. R. Chakraverti: May I know
whether the Government can indicate
- tbe number of Indians who are today
employed in technical jobs outside
India and, if so, whether the Govern-
- ment is trying to persuade them to
come over here and join our dewve-
lopment projects?

Shri L. N. Mishra: This question
was also answered here sometime
ago. It is a fact that some of the
technicians, and engineers and doe-
tors find more attractive jobs out-
side this country. Efforts are being
made, as you know, to find jobs for
them here, in Government, and
there ig response also,

wt TRy zifeay : @@ AE wERY
TE IMA T gav « 6 fx  fowr qiw
a6l ¥ et e oo qer W
24 afgeen & frmm awma g
P wragadt  frddrarom ¢ fs

NOVEMBER 10, 1966

Oral Answers

s afF ANt A% T wOETT w41
&% 737, ofy Gard, a1 o 5w e
3

ot ®o ATe fam: 5w #
ofes A¥7d ¥ S99z § A6AH g
g & A9 9rgaz gFT u T g
g1 TERGEAT 7 oWt SreA
@ wrar &, =9 fad Gar e w7
FMEEr A ¢ | K aAw weem R
Fgm fF F 97 geur aTwaT I8 F
far aam% wifs 39 7 g7 A% A
RHATEET & |

Shri Vasudevan Nair: The hon.
Minister stated that they are trying
to absorb the professional peoples in
the public sector. I would like to
know whether soma conditions are

being laid down when such people.

are brought into the public sector;
for example, that they should not
have any vested interests, financial in-
terests, in any other privata industry

which they were serving till that
time?
Shri L. N. Mishra: I think this

condition is there. I might say that
some of the people who have come
from the private sector have done
exceedingly well in the public sector.

Shri Vasudevan Nair: [ want to
know mwhether some specific condi-
tion is there.

Shri L. N. Mishra: That is there.

Shri A. N, Vidyalankar: May I
know the number of heads of public
undertakings who are technical men
and the number of those who are non-
technical men?

Shri L. N. Ml;.hn: I want notice.

Shrimati Renuka Ray: In reply to
part (d) the Minister said that there
is a good deal of autonomy now re-
garding drawing up of the budget and
allocation of funds. I want to know
whether any steps are being taken to

2368
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nee that sanctions and actual allot-
ments of money are done quicker and
therg is gutonomy in that respect zlso,
g0 that the heads of public under-
takings do not have to wait for long
periods before sanctions and allot-
ments of money are actually made?

Shri L. N. Mishra: The financial
control in respect of public enter--
priscs is very much different from
that for other ministries angd depart-
ments of government, They have got
autonomy and things are done expe-
ditiously.

Shri K. D. Malaviya: 1s it not a fact
that the two steps contemplated i.e.
selection of private sector experts and
prolongation of period from 4 to 6
years, are proving wholly inadequate
with regard to improving the fune-
tioning of public sector and that it is
necessary now to go deeper into
these problems with a view to real-
ly improving the functioning of the
public sector?

Shri L, N. Mishra: The hon. Mem-
ber has been a champion of the
public sector. 1 would only plead
with him to have some patience and
1 believe things will improve.

Bhri Ranga: Have Government
given proper consideration to the re-
commendations and  observations
made 'by the Public Undertakings
Committee? Ip view of the fact that
the committee have found that fre-
quent changes have been made in
the top officers of the Shipping Cor-
poration and Stecl Corporation, have
Government come to the conclusion
that they should avoid making these
frequent transfers and changes and a
definite term of tenure is assured to
the top execulive and as far as possi-
ble LLAS. and IC.S. people should
not be foisted on these undertakings,
as has happened in regard to the oil
ang gas concerns, and technical peo-
ple should be preferred whenever it
is possible?

Shri L. N. Mishra: About the first
part, that is exactly the point made
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by Mr. Barve also. That is a very
important. one and that is being exa-
mined. As [ said in my main reply,
we are poing to have these appoimt-
menis for 4 to 6 years. Frequent
changeg have to be stopped ip the in-
terests of efficiency. About JAS and
ICS officers being heads of these
undertakings, this is also a policy
decision. Efforts are being made to
put technocrats as heads of these
undertakings as far ag possible.

Setting up of Central Rajasthan
Canal Authority

+

*216. Dr. Karni Singhji:
Shri Yashpal Singh:
Dr. Ranen Sen:
Shri D. C. Sharma:
Shri Surendra Pal Singh:
Shri Hukam Chand

Kachhavaiya:

Shri Onkar Lal Berwa:
Shri Bade:
Shri Kindar Lal:
Shri Vishram Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the reasons for the
setting up the Central
Camal Authority; and

(b) when Government propose to
start full-scale operations for the
development of the area through
which the Rajasthan Canal would
pass?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Further detailed studies in
respect of administration and other
related issues are under study.

delay in
Rajnsthan

(b Development works in the
Rajasthan Canal area are already
being carried out, and it is proposed
10 step up their progress

Dr. Karmi Singhji: May I know
when the work of the lift channel
from Birdwal will be taken up, what
is the amount involved and whether
it has been sanctioned? May I know
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whether any proposals have been re- WRITTEN ANSWERS TO QUES-

deived from Rajasthan Government
to extend the scope of this lift
channel to include Churu district
also?

Dr. K. L. Rao: The lift channel is
already included in the sanctioned
project. But it has beep under con-
sideration to extend the lift channel
more than what was intended origi-
nally. Originally it was to serve 2-1|2
lakh acres; now it is proposed to ex-
tend it to nearly 5 to 6 lakh acres. Re-
garding the inclusion of the Churu
area, we have asked the State Gov-
ernment to investigate and see if
there are any possibilities. We have
not received any report so far. If
any favourable report is received,
naturally that also will be included.

Dr. Earni Singhji: May 1 know
why in spite of the assurance given
by the then Minister of Finance, Mr.
T. T. Krishnamachari, that the Rajas-
than Canal project would be taken
over by the centre, the same was not
done? May T know why the Finance
Minister now wishes to wvisit Rajas-
than Canal Project, and why it has
been cancelled?

Dr. K. L. Rao: There have been
some change of circumstances since
the ex-Finance Minister visited the
area. At that time it was thought
that thig project could be taken over
by the Government of India, but the
lega]l advice was that unless there are
two States involved, for a single
State an authority of the Govern-
ment of India cannot be appointed.
Therefore, this authority has to be
appointed under the State. That is
being  considered. The  present
Finance Minister just wanted to ac-
quaint himself with the work that is
in progress in the Rajasthan Canal.
His visit has nothing to do with the
Rajasthan Canal Authority as such.

TIONS
Banking in Rural Areas

*217. Shri B, K. Das:
Dr. M. M. Das:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 5. C. Samanta:
Shri Subodh Hansda:
Shri Shree Narayan Das:

Will the Minister of
pleased to state:

Finance be

{a) whether it is a fact that the
banking habits of the people even
in rural areas are increasing very
rapidly;

(b) whether it is also a fact that
the Postal Savings Banks and the
few branches of the State Bank of
India and some other Commercial
Banks have been found to be inade-
quate for the need;

(¢) if so, the steps taken to
augment the banking facilities in
rural areas; and

(d) whether the establishment of
a separate National Savings Dank
mainly to mobilise the resources in
the rural areas is under considera-
tion of Government?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) Yes, Sir, as indicated by the
growth in recent years of deposits in
banking offices in rural ang semi-
urban areas.

(b) and (¢). The State Bank and
its subsidiaries and the commercial
and co-operative banks have already
about 2250 offices in rural and semi-
urban areas. ‘The number of branch
Post Offices doing savings bank work,
which function mostly in rural areas,
is also now nearly 37.800. Further
the State Bank, its subsidiaries and
other commercial banks are impble-
menting a branch expansion pro-
gramme to cover as many unbanked
areas as possible. The Co-operative
bankg and the Post Office Savings
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Bank are alsp endeavouring to open
more branches in rural areas,

{dy No, Sir.
Repayment of Foreign Loans

*218. Shri Sezhiyan: Will the
ter of Planming and Social Welfare
be pleased to state:

(a) whether the attention o! Gov-
ernment has been drawn to comment
made by a Member of the Planning
Commission at the Export-Import
Council held in Bombay on the 1Tth
September, 1088 regarding the failure
of the planning in respect of repay-
ment of foreign aid;

(b) whether Government have
made any assessment of the extent
of the failure; and

(e) the remedial steps taken or
proposed to be taken in the matter?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) Yes, Sir. At the meeting reter-
red to, Prof. V. K. R. V. Rao, Mem-
ber, Planning Commission, said that
until now it had not been recognised
sufficiently that if the country bor-
rowed from abroad. interest payments
and repayments of capital could pe
made only through more production
angd more eXports.

(b) and (c¢). The question of fail-
ure of planning in regard to repay-
ments of foreign aid does not arise,
since the Government has not default-
ed at any time in making the schedul.
ed repayments. The problem of
balance of payments in relation to
planned development and the attain-
ment of self-reliance has been
studied from time to time particular-
ly since the formulation of the Third
Plan. The Draft Outline of the
Fourth Plan lays particular stress on
the attainment of self-reliance as
early ag possible, and sets out in
detail, in chapter II, the measures
that are proposed to be taken to
attain this goal by the beginning of
the Sixth Plan.
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Import Licenses for Pharmaceatical
BRaw

*220, Dr, L. M. Singhvl: Will the
Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that the
liberalised import policy implement-
#d by Government has resulled in
giving import licenses for finished
raw materials particularly in the
pharmaceutical fields for which suffi-
cient installed capacity exists in this
country;

(b) if so, whether Government
have taken up the matter with the
licensing authorities concerned; and

fe) whether any action has been
taken to rectify the lapse?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
The Ministry of Commerce had libe-
ralised the policy in respect of im-
port of raw materials by Actusi
Users in the small scale sector for
the period April, 1966—March 1967.
Under the liberalizeq peolicy, it had
been decided tp issue special import
licences for import of raw materiais
to units in Small Scale Sector, the
import entitlement for the special
licence being three timeg the value of
the import licence for raw materials
issued for the licensing period April
1964—March 1865 or if no licences
have been issueq to the aplicant for
the period April, 1864—March 1865,
iwelve times the value of the import
licence for raw materials issued to
him for the period April 18085—March
1966. It had also been stipulated
that the special import licences would
be issued for the same items of raw
materials as were covered by the
licences jssued for the period April,
1964—March, 1885 or April, 1965—
March, 1966 as the case may be. It
is, therefore, likely that special im-
port licences have been issued for
certain raw materials includeq in the
licences for the basic years for which
no adeg producti capacity
might have existed during the basie
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years, but sufficient installed capa-
city might have been set up subse-
quenily e.g. Thiacetazone Vitamin C
etc.

(b) and (c). As a result of repre-
sentaflons received from certain quar-
ters, the position in this regard was
subsequently reviewed and it was
decided that no actual user licences
for import of the following items
should be granted during the current
licensing period:

1. Chloramphenical.
Sodium PAS,
. Calcium PAS.
. Thiacetazone.
Isonicotinic Acid Hydrazide.
. Vitamin C.
. Musk Xylal,
Musk Ambrette,
. Borax,
. Boric Acid.

Somasvawp

—

1¢ has also beep decided not to
grant any actual users litenced to
small scale units for (i) Benzyl Ben-
zoate and (ii) Calcium Carbide dur-
ing the current licensing period.

Nepali Currency

*221. Shri Vishwa Nath Pandey:
Shri H., C. Linga Reddy:
Shri §, C. Samanta;:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri P, C, Boreoah:

Dr. M. M_ Das:
Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri Yashpal Singh:
Shri Shinkre:
Shri Hukam Chand
Kachhavaiya:
Shri Kindar Lal:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Nepal Government have declared
Nepali Currency sole legal tender in
some of its Eastern and Southern
Zones from Bagmati to Mechi border-
ing Sikkim and West Bengal, where
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Indian Currency had been in circula«
tion alongside Nepali Currency; and

(b) if so, the reaction of Gowvern-
ment thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) This is a matter of internal eco-
nomic policy of a friendly neighbour-
ing country.

Rural Electrification

*222. Shri H C. Linga Reddy:
Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri P, C, Borooah:

Shri Bhagwat Jha Aszad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri K C. Pani:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the amount set apart and uti-
lised for the rural electrification in
the Third Plan period;

(b) the number of villages electri-
fled and the irrigation pumps serviced
in the country, State-wise;

(e) the reasons for the shortfall in
expenditure, if any; and

(d) the programme of rural electri-
fication in_ the Fourth Plan Period?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed)!
(a) The Third Plan provision for
rural electrification was about Rs. 105
crores. The estimated actual ex-
penditure is about Rs. 125 crores.

(b) A statement giving the reqisite
information is laid on the Table of
the House. [Placed in Library. See
No. LT-7289/66].

(c) Does not arise.

(d) It is proposed to electrify about
57,700 villages and give power sup-
ply to about 7 lakh pump-'atlllnbo
wells during the Plan perd
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Commitiee on Transport Pelicy and
Coordination

*223. Shrimati Vimla Devi:
Shri Yashpal Singh:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Starred Question
No, 113 on the 28ty July, 19668 and
state:

(a) whether the Reporl of the Com-
mittee on Transport Policy and Co-
ordination has since been considered
by Government; and

(b) if so, the decisions taken there-
on?

The Minister of Planning and
Social Welfare (Shri Asokyg Mehta):
(a) and (b). The report of the Com-
mittee on Transport Policy and Co-
ordination is stiii under considera-
tion in the Ministries concerned and
the Planning Commission. The re-
port is proposed to be placed before
the Cabinet Committee gn Transport
shortly.

Irrigation Projects

*224. Shri S, C. Samanta:
Shri M, L, Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Dr. M. M. Das:

Will the Minister of Irrigation and
Power be pleased to state:.

(a) whether the allocations in the
Fourth Five Year Plan for small and
medium projects for irrigation in-
cluding provisions for bhandhis are
exactly according to the proposals
submitted by the Ministry or other-
wise and what are the cuts imposed
with reasons therefor;

(b) whether the Governments of
Uttar Pradesh and Madhya Pradesh
have submitted their requirements in
this direction; and

f¢) if so, the difference between
the sums of money requested and
those allocated in the Central Plan
on the basis of estimates of the
Ministry?
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The Minister of Irrigation and
Power (8hri Fakhruddin Ahmed):
(a) The proposals for irrigation in
the IV Five Year Plan which have
been formulated by the State Govern-
ments are now under discussion, with
the Planning Commission and have
yet to be finalised. Provision for
mindr irrigation works will be in
the agriculturall sector, whereas
medium and major schemes in the
Irrigation sector.

(b). Yes, Sir.

(c) Does not arise at present as the
Plan has not yet been finalised,

Cholera Germg in Ground Water of
Detlhi

#225. Shrimati Saviiri Nigam:
Shri H. C, Linga Reddy:
Shri Shree Narayan Das:
Shri A. K. Gopalan:
Shri Umanath:
Shri Namblar:
Dr, Saradish Roy:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether cholera pgerms have
recently been found in the water
drawn from wells and hand pumps in
Delhi; and

(b) it so, the steps taken in this
regard and also to extend the proper
water supply facilities to places serv-
ed by wells and hand-pumps?

The Minister of Health and Family
Planning (Dr. Sush#la Nayar): (a)
Yes, Sir. Isolation of V. Cholerae has
been made at the National Instilute
of Communicable Diseases, Delhi from
samples of water drawn from
a three hand pumps but not from
open wells in Delhi.

(b) The steps taken lo control the
spread of cholera and for proper
water supply facilities are enumerai-
ed below:

(i) Anti-Cholera inoculation
campaign is being carrled
out in the effected areas by
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inoeulating persons with anti-
cholera wvaccine containing
El-tor component.

(ii) The anti-fly measures includ-
ing efficient removal and dis-
posal of garbage have been
intensified,

Strict hygienic contrul over
food establishments includ-
ing closure of insanitary es-
tablishments iz being carried
out.

(iv) Health education of the peo-
ple is being carried out by
advising them to protect
themselves against the risks
of getting cholera or other
bowel diseases,

The following steps to improve
drinking water supply in the cholera
affected areas are being undertaken:

(i) Extension of piped water

supply wherever feasible;
(ii) Supply of clean and potable

water in tankers or in large
drums  fitted with taps,
where (i) above is not pos-
sible;

(iii) Closure of contaminated shal-

low tubewells wuntil such

time they are rendered safe;

Regular disinfection of open

wells; and

(v) Regular disinfection and
sanitary improvement's with
a view to minimise surface

(iii)

(iv)

pollution of shallow tube
wells in cholera affected
areas where piped water

supply is not awvailable and
adequate safe drinking water
by other means cannot be
provided.

Compilation of District-wise National
Income data

#226. Shri Shree Narayan Das: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether the suggestion of com-
piling the national income data dis-
trict-wise has been considered; and
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(by if o, with what result?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) The Central Statistical Organi-
sation, in consultation with the vari-
ous State Statistical Bureaus and the
Working Group on State Income is
examining the technical issues and
exploring the possibilities of building
up district-wise income estimates for
a few sectors only on an experimental
basis.

(b) Does not arise.

River Water Disputes
*227. Shri Basappa:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Jashvant Mehta:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No, 527 on
the 18th August, 1966 and state the
latest position regarding the outstand-
ing river water disputes among vari-

ous States and what  further steps
have so far been taken 1o resolve
them?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed): A
statement is laid on the Table of the
House. [Placed in the Library, See
No. LT-7280/66].

Electricity Rates in Stales

*228, Shri S, M. Banerjee: Will the
Minister of Irrigation and Power be
pleased to state:

fa) whether Government are aware
that the electricity rates for Industrial
units in U.P, are higher than in other
States;

(b) whether the Industries are
suffering because of such higher rates,
and

fe) if so. the steps taken to have
uniform rates in all the States?
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The Minister of Irrigation and
Power (Shri Fakhruddin Almed):
(a) In most of the States, the indus-
trial rates are higher than in U.P,
except for 50 K.W. (L.T.) in Eastern
Area under UP. A statement show-
ing the average industrial rates in
the different States is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-7291/66).

(b) No, Sir,

(c) Intreduction of uniform rates
in all States on an all India basis is
not immediately feasible. However,
uniformity in the rates charged for
different classes of consumers within
the juriadiction of aach State has
been brought about in eight States.
The other States are also working
towards that end.

Supply of Drinking Water to Raral
Areas

*229. Shrj Maheswar Naik:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subedh Hansda:
Shri Bhagwat Jha Azad:
Shri P, C. Borooah:
Dr. M, M, Das:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Hem Raj:
Will the Minister of Health and
Family Planning be pleased to state:

(a) the progress made in the
scheme of supplying drinking water
facilities in the rural areas, State-
wise; and

(b) how long it will take for Lhe
rural areas to become fully  self-
sufficient in this regard?

The Minister of Health and Family
Planning (Dr. Sashila Nayar): (a)
A statement is laid on the Table of
the Sabha.

(b) It is not possible to indicate
any definite period for provision of
drinking water in all the rural areas
.of the country as it depends upon the
resources available.

NOVEMBER 10, 1966 Written Answers

3384

World Bank Mission

*230. Shri Harish Chandra Mathur:
Will the Minister of and
Secial Welfare be pleased to state:

(a) whether any World Bank Mis-
sion is arriving in India to assess
India's foreign exchange needs for the
Fourth Five Year Plan;

(b) what is the programme for the
Mission; and

(c) what say
Bank has in shaping cconomic
cies of Government?

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): (a)
and (b), A World Bank team cf ex-
perts led by Mr. Bernard Beil has
been making sn appraisement of the
foreign exchange needs of the Fourth
Five Year Plan. The team has not yet
completed its assignment.

(¢) The World Bank is the convenor
and the Secretariat of the Aid India
Consortium. It is ip that capacity that
the World Bank has engaged itself
in the study of the foreign exchange
needs of the Plan, so as to enable it-
self to interpret them to the Consort-
jum countries. While the World Bank
is free to make its own suggestions
on the economic aspects of the Plan,
the question of its having any say and
impact in the formulation of policies
of Government of India does not
arise.

and impact World
poli-

Cellings on Urban Incomes

*231. Shri Kolla Venkaiah:
Shri Vishram Prasad:
Shri Nardeo Snatak:
Shri Kashli Ram Gupta:
Shri Mohan Swarup:
Shri C. M. Kedaria:

Will the Minister of Finance be
pleased to state:
(a) whether Government have

worked out or attempted to work out
the preliminary details for the scheme
of Ceilings on Urban Incomes;

(b) if so, the detmils worked out;

(¢) the time required for the pre-
paration of the scheme; and

(d) if not, the reasons therefor?
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The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(@) to (d). Government consider that
the only effective means of curbing
high incomes including urban incomes
is to levy progressive income taxes.
The rates of income tax are fixed
each year.

Overdrawal by States

*232. Shri A, K. Gopalan:
Dr, Saradish Roy:
Shri Umanath:
Shri Nambiar:

Shri Basappa:
Shrimati Tarkeshwari Sinha:
Shri Maheswar Naik:
Will the Minister of Finance be
pleased to state:
(a) whether the Reserve Bank of

India has devised procedure to ensure
that unauthorised overdrafts by State
Governmenis from the Reserve Bank
are avoided;

(b) if not, the reasons for the delay;

(c) when the procedure is likely to
be finalised; and

{d) the steps Government propose
to take to avoid drawing of such over-
drafts by States?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) to (d). The question of avoidance
of overdrawals by State Governments
from the Reserve Bank was examined
in consultation with the Bank and
later discussed at a meeting of Chief
Ministers in July last. The measures
which the State Governments Wwere
requested to adopt for this purpose
were indicated in answer to Unstar-
red Question No. 489 on the Z28th
July, 1966.

Additional Funds for Tawa Multipur-
pose Project

*233, Shri Harl Vishnn Kamath:
Shri Wadlwa:

sh;-l Hukam Chand
Kachhavalys:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have taken
any decision regarding the provision
of additional funds for financing the
Tawa Multipurpose Project, Hoshanga-
bad, Madhya Pradesh; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). On account of the very
tight resources position during the
current year, it has not been possible
to provide any additional financial
assistance for the Tawa Project.

Jayantl Shipping Co.

*234. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the En-
forcement Directorate and/or some
other Central Agency/Department had
made a request to the Gold Control
Administrator that he should consider
the admissibility of enlisting the help
of the Shipping Corporation of India
in establishing and proving the various
charges of  irregularities ugainst
Dr. Dharma Teja of the Jayanti Ship-
ping Company;

(b) whether any such approach was
made to the Shipping Corporation of
India; and

(¢) the response of the
Corporation thereto?

The Minister of State in the Minis-
try of Finance (Shri B. E. Bhagat):
(a) to (c¢). The Shipping Corpora-
tion of India are at present acting as
the Managing Agents of Jayanti Ship-
ping Company of which Dr. Dharma
Teja was formerly the Chairman.
They are, as such, in possession of
the relevant documents of the latter
company. As a Government company,
the Shipping Corporation will natu-
rally cooperate fully with Govern-
ment Agencies who are interested in
the investigation of the charges
against Dr. Dharma Teja. It would,
however, not be in the public interest
to disclose precisely the nature
extent of the assistance which the

Shipping
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Shipping Corporation are rendering
to the investigating agencies.
Taxeg on Petroleum Products

*235. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of
pleased to state:

Finance he

(a) whether it is a fact that several
public sector transport undertakings—
Municipal and State—had to inerease
fares recently;

(b) if so, whether it is a fact that
this rise was mainly due to rise in ex-
cise and other taxes on petroleum pro-
ducts, tyres and spares; and

(c) if so, the steps proposed to give
relief to consumers and check the
price inflation?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Information is not available with
the Central Government,

(b) There has been no increase in
central excise duties leviable sn any
of these articles during the last 12
months,

(c) Does not arise,

Stabilisation of Prices

*236. Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shrimaii Ramdulari Sinha:

Will the Minister of
pleased to state:

Finance be

(a) whether it is 3 facl that the
Reserve Bank of India has made cer-
tain suggestions in their report for ihe
year ending June 30, 1866 towards
stabilisation of prices in the country;

(b) if so, the broad outline nf these
suggestions; and

(¢) Government's reaction thereto?
The Minister of State in the Minis-

try of Finance (Shri B. R. Bhagat):
(a) to (c). The report has stressed
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the need to avoid inflationary financ-
ing and to plan for an adequate sup-
ply of wage goods. It is Government's
endeavour to avoid inflationary fin

ancing and to ensure that the supplin:
of essential consumer goods are
adequate.

Subsidy to Doctors

+237. Shri Hem Raj: Will the Minis-
ter of Health and Family Planning
be pleased to refer to the reply given
to Starred Question No. 402 on the
11th August, 1966 and state:

(a) the final out-come of the recom-
mendations made by Dr. Lippes; and

(b) whether Government have taken
any decision to give an increased sub-
sidy to doctors who give extra time
for this work?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). A statement containing the
required information is laid en the
Table of the House, [Placed in Lib-
rary. See No, LT-7293/66].

Food Adulteration

#238. Shri Nath Pai:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:
Shrimati Ramdulari Sinha:

Will the Minister of Health and
Family Planning be pleased top state:

(a) whether Government’s attention
has been drawn to reporis of large-
scale food adulteration in the country;

(h) whether it ic a fact that a large
number of people in Bombay were
recently affected as a result of adul-
teration of edible oil; and

(e) if 5o, the steps taken to stop this
practice?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (&)
Government has no report of large-
scale adulteration.
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(b) About 300 persons were repori-
ed to have beer. affected as a result
of adulteration of edible oil.

(¢) The proviswons of Prevention of
Food Adulteration Act have been
made more stringeni and States have
been asked o ensure proper enforce-
ment of the Act.

Equity Capital
*239, Shri Sham Lal Saraf: Will the

Minister of Finance be plased to
state:

(a) whether money has become
scare in the Market with the re-

sult that equity capital is not forth-
coming;

(b) whether causes for this slug-
gishness in the Money Market have
been gone into; and

(e} if so, the details thereof?

The Minister of State in the Minis-
iry of Finance (Shri B. R. Bhagat):
(a) te (c). Inventor interest in the
equity capital market has suffered a
sel-back as a result of a number of
developments such as the Chiense ag-
gression Indo-Pakistan conflict Jast
year and the pause in foreign aid
from some sources thereafter, mobi-
hsation of resources for strengthening
the defence of the country, the step
up in the structure of interest rates
‘brought about over the last four years
and the consequential increase in the
yields on other forms of investment.

Land Reform Measures in Kerala

*240. Shri Vasudevan Nair;
Shri Warlor:

Will the Minister of Planning and
BSocial Welfare be pleased to state:

(a) whether the Planning Commis-
sion have requested the Kerala Gov-
ernment tp expedite the implementa-
tion of land reform measures;

(b) whether any steps are proposed
10 be taken in Kerala for the prepara-
tion of a record of rights; and
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(e) the main directives given by
the Planning Commission for the
effective implementation of land re-
forms?

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): (a)
All State Governments including the
Government of Kerala have been re-
quested to expedite the implementa-
tion of land reform measures,

(b) A scheme for the preparation
of record of rights as a part of survey
and settlement operations is being in-
cluded in the Fourth Plan.

(c) The suggestions made for ef-
fective implementation of land re.
forms have been set out in the Draft
Outline of the Fourth Five Year Plan.

Smugyrling Case in Calcutta Comrt

1859. Bhri Utiya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri C. K. Bhattacharyya:

Will the Minister of Finanee be
pleased to refer to the reply given to
Unstarred Question No. 584 on the 28th
July, 1966 regarding Smuggling case
in Calcutta Court and st:te: '

(a) whether investigations have
since been completed into the failure
of a Calcutta Customs Officer to take
proper and effective action, started
following the seizure of Watches and
Clocks and their parts of foreign
make, imported by Calcutta firms; and

(b) if so, the results thereof?

The Minister of Finance (Shri
Sachindra Chaundhuri): (a) There
was no failure on the part of any
Customs Officer to take proper and
effective action. In the light of dis-
cussions with the Central Bureau of
Investigation who are enquiring into
the alleged conspiracy to forge the
Import Licences in question, exten-
sion of time for flling complaint was
prayed for from the Chief ' Presi-
dency Magistrate, Calcutta.  The
Court declined to grant the extension,
and discharged the accused perTsons.
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After the Central Bureau of Investi-
gation finalise their investigations
the question of filing a petition of
complaint as provided under the law
will be considered,

(b) Does not arise.

Breaches in Kamla-Balan
Embankment

1060. Shrimati Ramdualari Sinha:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that experts
of his Ministry have visited the gite
of the breaches of Kamla-Balan em-
bankment some time back, and if so,
their conclusions about the causes of
the breaches; and

(b) their recommendations te stop
the recurrence of such breaches in
future?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b), A Consultant cf this
Ministry was deputed to inspect the
gites of the breaches, examine their
causes, the adequacy of waterways
under railway and other bridges, sta-
bility of banks, etc., and to suggest
suitable remedial measures. The in-
vestigations are still ijn progress and
his recommendations are expected to
be received before the end of Decem-
ber, 1866,

Population Doctors Ratlo

1061. Shrimati Ramdolari Sinha:
Will the Minister of Health and
Pamily Planning be pleased io state:

(a) the State-wise population per
doctor in India and in other foreign
countries; and

(b) the State-wise population
indoor bed in India and in
foreign countries?

. The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Statewise break-up is not available.

per
other

According to the information
available, the number of doctors iln
India as at the end of IIT Plan is
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over 86,000 and the population per
doctor is over 5,000, Similar informa-
tion in respect of some selected coun-
tries is as below:

Population
Country Year pir Phy-
sician
Afghanistan 1962 32,000
Burma . 1963 9,400
Cevion | 1962 4,600
“Thailand 1963 7,600
Indones:a 19¢ 4 14,000
United S:ates 1961 760
Unired Kingdom 1961 QI
Sweden 1,000

1961

(b) Statewise
available,

break-up i; not

According to the information avail-
able the number of hospital beds as
at the end of III Plan in India is
240,100 and the population per bed is
2,061, Similar information in respect of
some foreign countries as available is
given below:

Population

Cowntry Year
per bed
Afghanistin 19f2 R,420
Burma . 1963 1,4000
Ceylon . 1962 290
Thailand 1963 1,260
Indonesia 1961 1,350
Unired Srates 1961 (112
United Kingdom 1961 oo
Sweden 1961 70

Average Age in India

1062. Shrimati Ramdulari Sinha:

Will the Minister of Health and

Family Planning be pleased to state:
(a) the average death age in India

snd in other foreign countries; and

(b) the average, State-wise, death
rate per population of 1,000 in Tndia
and in other foreign countries?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The expectation of life at birth which
could be taken to represent the aver-
age death age in India was 4189
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Years for males and 40.55 years for
females acording to the 1961 Census.
The average expectation of life in
India now is estimated to te about
50 years

81

The expectation of life at birth for
some of the foreign coumtries in res-
pect of which jnformation is readily
available is as given below:

Lxpectation of life

No. Country Year ar birth
(Years)
Male Female f
1. Japan 1963 67-21 7243
2. Majaya 1956-58 §5-78 R 19
3. Philipp'nes 1946-49 4581 5136
4. Ghina (Taiwan) 1954-62 61-33 6560
5. West h.rmany 196i=62 - BH 72°39
6. Australia | 1953-55 67 14 72°7%
7. USA. . 1963 G6 6 714
g USSR 1y60=61 650 730

Source N.N. Dcmogrlphnc Year Bk, 1964

(b) Statewise estimates of the death
rates in India for the calander year
1963 are indicated in the Statement
laid on the Table of the House.
[Placed in Library. See No. LT-7284/
68].

Formulation of Plans

1063. Shri Sham Lal Saral: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether besides Technical Ex-
perts, Economists and others, the
Planning Commission have been asso-
cating expert managerial experience
while formulating industry-wise
plans;

(b) whether any such plans, with
integrated approach to the problem,
have been drawn up and imple-
mented; and

(c) if so, the details thereof?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) to (¢). For all major industries,
the industrial programmes are drawn
up in consultation with representa-
tives of the industry and technical
experts in the fleld within the Gov-
ernment and outside. Several of the
representatives of the industry asso-
ciated with these consultations are
penior persans with considerable
managerial experience, Management
specialists are also increasingly being

associated by the concerned minis-
tries in the formulation and imple-
mentation of individual projects in
the public sector.

LI.C. Housing Loans

1064, Shri V. V. Thevar: Will the
Minister of Finance be pleased to
state:

(a) whether it is fact that the loan
being given by the Life Insurance
Corporation for constructing houses
in urban areas will be extended to
villages also;

(b) if so, when it will be extended;

(¢) whether it is also a fact that
the Cooperative Societies are exemp-
ted from the payment of stamp fee
and lega] fee for the loans drawn
from the Life Insurance Corporation
for the construction of houses;

(d) if so, the reasons why the
same facility is not extended to the
policy holders also; and

(e) the reasons for not charging the
same rate of interest for the loan
being given to the policy holders who
are the share holders of the Life
Insurance Corporation for consruc-
ting houses as is being done for the
State Government and Co-operative
Societies for the same purchase?

The Minister of Finance (Shri
Sachindra Chandhuri): (a) to (e).
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The information is being collected
and will be laid on the Table of the
House as soon as available,

“Gold seizred at Nizamuddin Rallway
Station, Delhi

1065. Shri Ram Harkh Yadav:
Bhri Bade:
Shri Hukam Chand
Kachhavaiya:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that a large
quantity of contraband gold was seiz-
ed on the 25th October, 1966 from the
possession of two Delhi jwellers who
alighted from the train with gold at
Nizamuddin Railway Station;

(b) if so, the details thereof; and
(c) the action taken in the matter?

The Ministey of Finance (Shri
Bachindra Chaudhuri): (a) and (b).
On 25th October, 1966 the officers of
the Delhi Central Excise Collectorate
apprehended two persons who alight-
ed at Nizamuddin Railway Station
4rom the Janata Express coming
from Bombay and seized from them
BOO tolas of gold bearing foreign
markings, valued at Rs. 78,738 at the
international rate.

(c¢) The two persons were arrested
and subsequently released on bail.
“‘The case is under investigation.

Smuggling of Opium in Panjab

1066. Shri Utiya:
Shri Kishen Pattnayak:
Shri Madha Limaye:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 2083 on the
11th August, 1966 and state:

(a) the number of persons arrested
in Punjab for smuggling opium since
30th June, 1966, up-to-date;

{b) the quantity of opirm recover-
+2d from them; and
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(¢) the number of persong sentenc-
ed by Courts from fhe 1st January,
1966 to date?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c¢).
The information is being collected
and will be laid on the Table of the
House.

Creditors of M/s Golcha Propertles
Litd., Delhi g

1967, S8hri Madhu Limaye:
Shri Utiya:
Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 1340 on the
4th August, 1966 and state:

(a) whether framing of an accept-
able scheme for the repayment of the
claims of creditors of M/s Golcha
Properties Ltd., Delhi to sell, if neces-
sary, some of its properties and realise
its advances made to associate insti-
tutions so as to enable it to meet the
clafms on it has since been finalised:
and

(b) it so, when this scheme will be
implemented?

The Minister of Finanee (Shri
Sachindra Chandhurh): (a) and (b).
The company has presented a scheme
of arrangement under section 391 of
the Companies Act, 1858 to the
Rajasthap High Court, Jodhpur, The
case has %een adjourned to the 22nd
November, 1966.

Officers Visiting Abroad

1068, Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Finanes be
pleased to refer to the reply given to
Starred Question 417 on the 1ith
August, 1966 and state:

(a) whether information about Offi-
cers who went abroad during the
period from the 1st January to 3lst
July, 1966 and from that date to the
middle of September, 1888 has since
been collected; and
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(b) whether any steps have been
taken to reduce the pumber of these
trips and economise on foreign ex-
change?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) In Starred
Question No. 417, the information was
asked only for the period from Janu-
ary to July, 1968. It iz being collect-
ed and will be laid soon on the Table
of the House.

Additiona] information for fhe sub-
sequent period upto middle of Sep-
tember, 1866, which is now asked
for, will also be collected from the
various Ministries and Departments
and laid on the Table.

(b) Yes, Sir. All proposals for
deputation of Government officials
abroad are very strictly scrutinised

by a Committee of senior Secretaries
and ordinarily only such deputations
are permitted as are unavoidable or
are likely to lead to substantial sav-
ing in foreign exchange or relate to
the defence effort or to training re-
quirements.

Per Capita Income

1069, Shri Utlya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lobia:

Will the Minister of Planning and
Bocial Welfare be pleased io state:

(a) whether Government had com-
pleted collection of per capita income
figures, State-wise and District-wise,
before formulating the draft of ‘he
Fourth Five Year Plan;

(b) in what way the allocation
under the Fourth Plan have been con-
cretely related to the problems of re-
gional/urban-rural disparities; and

(¢) whether Government propose to
lay on the Tab'e of the House the
figures of per capita income State-wise
and District-wise?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (¢). A statement indicating
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per capita State income for the four
year periods (1080-81 to 1064-85) at
current and constant prices prepared
by the State Statistical Bureaus on
the basis of standard methodology
recommended by Central Statistical °
Organisation is laid on the Table of
the House. [Placed in Librarj. See
No. LT-T295/868]|. Similar district-
wise data are not available at present.

(b) As diverse considerations have
10 be taken into account in making
allocations of resources for Plan pro-
jects, it is not possible to relate them
direcily and in concrete terms to any
one particular objective of the Plan.
However, the objective of promoting
of balanced regional development in
the country is kept in mind in mak-
ing these allocations.

Raids on Business Houses

1070. Shri Utiya:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased 1o ref:r to the reply given to
Unstarred Question No, 1277 on the
4th August, 1966 and state:

(a) whether instructions have been
issued to complete the investigations
into the cases of business houses raid-
ed on the 18th and 17th March, 1988
in Bombay in very much shorter time
than six months; and

(b) if not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The Enforcement Directorate is aware
that investigation in every case
should be completed as quickly as
possible. As such, no need was felt
to issue any special instructions by
the Ministry in this particular case.

) Confiscation of Gold

1071, Shri Kishen Patinayak:
Shri Madhu Limaye:

Will the Minister of Finanoe be
pleased to refer to the reply given ta
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Unstarred Question No, 2045 on the
11th August, 1966 and state:

(a) the number of cases in which
the gold seized has been confiscated
under the Gold Control Rules;

(b) the number of cases in which
personal penalties have been im-
posed;

(c) the total amount of penalties
and gold confiscated; and

(d) the names of those against
whom prosecution has been launched/
ecompleted?

The Minister of Finance (Bhri
Bachindra Chaudburi): (a) to (d).
The information is being collected
and will be laid on the Table of the
House.

Imported Cars for Ministers

1072. 5hri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 1349 on the 4th
August, 1966 and state:

(a) the details about the makes and
purchase-price of imported cars for the
use of Ministers;

(b) the names of Ministers who
bave discontinued using imported cars;
and

(¢) whether Officers attached to
household establishment of these Mini-
sters, are using cars of foreign makes?

The Minister of Finance (Shrl
Sachindra Chaudhuri): (a) and (b).
The information is being collected
from the Ministries/Departments con-
cerned and will be laid on the Table
as soon ag available.

(c) As Government officers are not
attached to the household establish-
ment of Ministers, the question does
not arise. -

NOVEMBER 10, 1086  Written Answers 2400

Dumping of Filth

1073, Shri Nambiar:
Shri Umanath:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that tbe
Masses Uplift Association, Delhi has
strongly objected to the dumping ef
filth near residential houses in Inder-
puri Colony in 1966;

(b) if so, whether representation %o
the Delhi Municipal Corporation im
this regard has not been attended te
by the authorities; and

(c) the action taken by Govern-
ment to avert the threat of an oud
break of epidemic in the Capital as a
result thereof?

The Minisier of Health and Family
Planning (Dr. Sushila Nayar): (a)
The Delhi Municipal Corporation have
stated that they had received a com-
plaint against the accumulation ef
gurbage near the residentia] houses.

(b) The complaint was immediale-
ly attended to and the garbage is
regularly being removed from the
dust bin site.

(c) There is no danger of an out-
break of epidemic on this account.
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Selection Commiitee for Cenmtral
Medical Officers

1075. Shri Brij Raj Singh:
Shri Yashpal Singh:

Will the Minister of Health and
Famlly Planning be pleased to state:

(a) whether Government have set
up a Selection Committee to review
and re-assess the records of Central
Medical Officers for allotment to the
revised grade of the Central Health
Service; and

(b) if so, when the Committee is
likely to finalise its deliberations?

The Minister of Health and Family
Planning (Dr. Suoshila Nayar): (a)
and (b). In accordance with the pro=
visions of rules 7 and TA of the Cen-
tral Health Service Rules, 1963, Selec-
tion Committees have been consti-
tuted to determine the suitability of
medica] officers for appointment to
the revised grades of the Central
Health Scrvice. It is hoped that the
Committees will finish their work
within a8 month or so.

Recruitment of G.D.Os

1076. Shri Brij Raj Singh: Will the
Minister of Health and Family Plan-
ning be please dip state:

(a) the qualifications and experi-
ence required for appointment to the
posts of GD.Os. Grade II and Grade
T and reasons for differences, if any;

-.{b) whether there is any difference
in duties, opportunities of experience

s
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and responsibilities of G.D.Os. Grade
II selected by the UPS.C. and those
appointed on an ad hoc basis; and

(c) if so, the details and difference
thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
For direct recruitment to G.D.Oa
Grade 1, besides the M.BB.S, or
equivalent degree, a candidate is re-
quired to possess 5 years' experience
after registration as a Medical Gra-
duate, while for direct recruitmend
to G.D.0. Grade II (Graduate Officers)
the candidate is required to possess
the M.B.BS. or equivalent degree
and is required to have completed
the rotating internship. GD.O.,
Grade I, are Class I Officers and it is,
therefore, considered necessary fto
insist on 8 minimum experience of b
years after registration as a Medijcal
Graduate for becoming eligible for
appointment to that category.

(b) and (c). There is no appreci-
able difference in day to day duties,
opportunities of getting experience,
and in responsibilities of officers ap-
pointed to G.D.O, Grade 11 through
the UP.SC, and tho.se appointed on
ad hoc basis,
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(%) a1 ¥ wifrmza foae
Efem a1qtrmm (wig3z) fafwze, fad
Fdfrer fafirzz, o2t A 59 ww
wqt & wdmv gfrwy afufg qar
sifrs wft afafrre & aevda
qifafoat &% #@g AAT A@r  Ad9
wfris & sevsta Framy i wiagl 159y
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Agew-oal i @ w7 framn g,
aff o gEwT wW AT @ AR
wwofal 1 A9 97 ¥ gaiEe
am faw a7

(@) afz 7, @ m orx &t ¥
& @ w91 7 39 THIT wgwT F7 fwaqr
gFafe 1 wadwT fear ;-

(w) 791 AzFz 7 TA wEd
¥ ®)§ JF qgAA A E

(9) afs e, @1 9a & 7
[ § ;W

(%) afz adl, &t a7 awFC 7
F wFEH ¥ 9T 9¥ATH ®TA & &k
E5 158

famr Wt () mefer W)
() o« a% & 7@ o= ggAT &
qar A @ ¢ Wiyl W q@
wgr %¢ femmar ™ &

(@) mara A 3570 )

() qo-Trg a9 G i

(%) go-ars g g 9T @ R
T o1 I THAT & |

(z) w9t & grwe frair =t
wRATE T qU FX HHG ATQAT w
AT H 7@ AT

Service conditiong In Ashoka Hotel
Ltd., New Delhi

1078, Shri Kajrolkar: Will the
Minister of Works, Housing and
Urban Devel nt be pl 1 to
state:

{(a) whether any service conditions
have been introduced in the Ashoka
Hotel Ltd., New Delhi;

(b) whether they have ever been
reviewed after their introduction to
gee whether they are comparable with
other similar institutions ip India;
and
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(c) if not, when it is proposed to
be done?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) Yes.

(b) and (c). A Wage Board for the
Hotel Industry in Delhi has been set
up by the Delhi Administration, The
service conditions of the employees of
the Ashoka Hotel will be reviewed
in the light of the recommendations
of the Wage Board and the decision
of the Delhi Administration thereon.

LN.A, Market, New Delhi

1079. Shri Yashpal Singh. Will the
Minister of Works, Housing and
Urban Development be pleased 1o
state:

(a) whether it is a fact that the
new ILN.A Market near Kidwai
Nagar has not so far been given elec-
tric connection; and

(b) if so, the reasons therefor?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) and (b). All the
224 shops in the market have been
allotted to the Super Bazar. Of these,
120 shops. which were allotted initi-
ally, have been provided with tem-
porary electric connections. Parma-
nent electric connections have nof
been provided us the Delhi Electrig
Supply Undertaking has changed the
basis of payment demanded and Gov-
ernment have not been able to agree

to this. The rcmaining 104 shops
have been allotted to  the Super
Bazar on the condition that they
would obtain  eleriric  connections

direct from the Undertaking.

Manufacture of Briquettes

1080. Shri Vishwa Nath Pandey:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government propoge
to instal a factory for manufacturing
briquettes from saw dust and bamboo
dust in Chemvannur near Calcutta;
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(b) if so, when; and
(¢) the total expenditure thereof?

The Minister of Planning dbd
Social Welfare (Shri Asoka Mehta):
(a) th (e). The Pfanmng Commission
Is not aware of any place known a#
Chemvannur near Culcutta located in
the Rural Ifdustries Projects spon-
sured by the Pianning Commission.
However, thére i$ a pldce known as
Cheruvannur near Calicut (Kozhi-
kyde) in Kérale and that is located
ir. the Rural Industries Project of
Kozhikode.

A mode] scheme for the manu-
fucture of fuel briquetting from saw
dust and bamboo dust has been pre-
paréd by the Rural Industries Plan-
nityg Committee and supplied to the
Projéct Officer, Rural Industries Por-
ject, Kozhikode, Tha Project Officer

is fmaking éfforts to get a  suitable
party interested in this industrial
abfivity. It is not possible at this

stige to indicate as to when the umit
would come up there and what would
ultimately be the investment,

Bxthange valie ot Kupée
1681. Shri Triflh Kumar Chaddhuirk:
Wil fhe Minister of Fifmrice Dbe
pleased to state:
{a) the present unofficial rates of
exchange for the Rupee wvis-a-vis
dollar and pound sterling in prmupnl

markets outside the country and in-
side the country; and

(b) whether Govermment propose
to lay a statement showing mohth-
by-month fluctuations in the wunoffi-
cia] rates of exchange for the Rupee
in terms of Dollar and Pound Ster-
ling since June, 1986 after the déva-
luation of the rupee; on the Table?

The Minisier of Finance (Shri
Sachindra Chaudhuri): (a) The un-
official rate of exchange for the rupee
in terms of the US. dollar in the
New York market was Rs. 10 at the
end of September 1888, and the un-
official rate of exchange for the rupee
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in termf of Pound Sterling waz Rs.
2085 on tdth October 1906. The
unofficial rates of exchange in markets
inside the country are not available

(b} The uroffitidl fdte &f exchange
for thé tupee in terms of the U.S.
dollar has varied between Rs, 8'75 to
Rs. 10°15 in the Néw YOrk fharket,
and the unofficial rate of exchange
for the rupee in fermns &f Pound
Sterling in the London ‘market has
varied betwéen Rs. 20'28 to Ra. 3185
since devaluation.

Circulaé Rililiviy in Caleutta
1082, mr.t Chakraverti:

€. Linga Reddy:
Sh{ D. C. Sharma:

Will the Minister of Planning and
Boélil Welfire be pleased t6 stafe:

(a) the progress achievéd so fir &
starting with the construction of the
circular Railway in Calcutta;

(b) whether Government have
examined the possibility of going iH
for :ubwu-. r in other big cities in
the world;

(¢) the financial involvements

thereof?

The Minister of Planning and Seiidi
Welfare (Shri Asoka M): (a)
and {B). Détills régarding thé preli-

minary engineering feasibility . study
are Imn: finalised in comsultdtion

with the Calcutta Metropolitan Plan-
ning Organisation and the Railways.

(¢) Does not arise.

Indian Embassy in Washingion

1083, Skiri Surendra Pal Singh: Wint
the Minister of Finance be pleased
to state:

(a) whether the contract entered
into on the 9th August, 1966 by the
Indian Embassy in Washington with a
firm of public relations consultants by
the name of ‘Public Relations Attaches
International’ has been renewed for
the current financial year; and
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(b) if go, whether any changes have
been made in the old contract or it
has been renewed on the existng terms
and conditions?

‘The Minister of Finance (Shrl
.Bachindra Chaudhuri): (a) No Sir;
the matter is still under consideration.

(by Does not arise.

woeTel aqwdl & frmbn #

1084. =t Ho ®WTo fEadl :
o Wo Wo wwwT :
st N ga
sl AFEA AT WA :
sl ®o Wo W !
Wlo  Ho ﬂ"u e e
¥ faufer wrag awr ATm
e Wt a7 aaa w g AL
(%) war Ty wRr @3 ¥
Fom & faafowd & svg 77 &
_qﬂ#_rsm#a‘iﬁﬁm{;-
T (w) afz g, o gEEr e oAl
@ §; A% '

(%) 97 ax ®Wr  wHad #
wtil re 3

o, wrare war wd feera
wlt (st ¥gT =g wmr) : (F) AvEid

(@) w2 dre o s freatie &

(i) 7m0 &3 & 9T
faet a1 &9 # feua o fag
Ty de gTAl T STEAW HTAT
sz ¢ & q41 AF ®F 9T 7T WA
¥ gy swarfai & fae & awre
® grewl 7 S AgE |

(ii) zosdi gra wfgee &
fog w2 ez grewt #1 gfag w¢ fan
Ty g7 FAEr §eqT ger fr Wi o4
q€z Al ®1 FE@ TE 4 I
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ausi, At & wharfcat & fre e
T ged & ®¢ & wwrr & fAg
fmtw, wam aar efewa FaEg
& wdiA #¢ fag /o

(7) wmer Wt aw  fawra-
d=

Irrigation and Power Schemes

1085. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number and mnames of
schemes of irrigation and power costing
more than Rupees Fifty Crores which
were included in the Third Five Year
Plan and are proposed to be included
in the Fourth Five Year Plan; and

(b) how many of them included in
the Third Five Year Plan have been
completed?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed);
(a) The following schemes, consting
more than Rs. 50 crores, were in-
cluded in the Third .Five Year Plam:

Irrigation Projects included. in the
Third Plan.

. Tungabhadra Project (Left and
Right Banks) '

. Nagarjunasagar

Gandak

Kosi

Ukal

. Chambal-Stage 1 & II.

. Upper Krishna—Stage I.

Beas-Units 1 & II

. Bhakra

. Rajasthan Canal

. Ramganga

. D.V.C. Projects.

. Parambikulam Aliyar

—

N ]

T
W R = O
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Power Projects included in the Third
Plan,

1. Pathratu Thermal Project

2. Idikki Hydro-Electric Project
3. Balimela Hydro-Electric Pro-

Ject

4 Yamuna Hydro-Electric Por-
ject, Stage IT

5. Tarapore Atomic Power Sta-
tion

6. Ranapratapsagar Atomic Power
Station, Stage I

7. Bhakra-Nangal (Bhakra Left
Bank Power Station and
Nangal Power Stations).

New Irrigation Projects proposed
to be included in the Fourth Plan.

Not yet finalised,
New Power Projects proposed to be
included in the Fourth Plan.

1. Pathratu Thermal Power Sta-
tion Extn

2, Nagpur Thermal Project.

3. Santaldih Thermal Project.

4. Kalpakkam Atomie Power
Station.

{b) Out of the irrigation projects
costing more than Rs. 50 crores and
included in the Third Plan the
Bhakra Project has been practically
completed. As regards power pro-
jects, the Bhakra-Nangal (Bhakra
Left Bank Power Station and Nangal
Power Stations) has been completed.

Pay Scales for Kerala Panchayat
Association Employees

1088. Shri P. Kunhan:
Shri Imbichibava:
Shri M. N, Swamy:

Will the Minister of Finsnce be
pleased to state:

(a) whother the Kerala Panchayat
Employee's Association has demanded
pay scaled on par with those of the
Government employees;

(b) whether the Employees Asso-
clatien lavnched hunger strike in front
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of the State Government Secretariat
recently in this regard;

(¢) whether Government have consi-
dered their demands; and

(d) if so, the decision of Goverm-
ment in the matter?

The Minister of Finance (Shri
Sachindra Chaudhaori): (a) and (M.
Yes, Sir,

(e¢) and (d). The matter is under
consideration of the Government of
Kerala,

Smuggling of Clgarettes inte Nepal

1087. Shri P. Eunhan;
Shrj Imbichibava:
Shri M. N. Bwamy:

Will the Minister of Finanee be
pleased to state:

(a)whether the Government of
Nepal have banned the import of
Indian Cigarettes intp the kingdom
unless they carry the super scriptiom
“Export for Nepal”;

(b) if so, whether this measure was
taken to stop smuggling of cigarettes
from India into Nepal; and

(c) the steps taken by the Central
Government to stop this smuggling?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) It is un-
derstood that His Majesty's Govern-
ment of Nepal have recently directed
the Nepalese Customs authorities not
to allow the import of cigarettes into
Nepal from India and Pakistan unless
certain conditions including the mark-
ing of packets with the superscription
“Export for Nepal” are complied with.

(b) The Government aTe not so far
aware of the reasons for which this
measure has been taken by His
Majesty's Government of Nepal

(¢) The Indo-Nepal ‘Treaty, 1980,
envisages free movement of goads
originating in either country to the
other and the Government of India
have not imposed any restrictions on
the export of Indlan cigarettes W0
Nepal Therefore, the question of
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smuggling of cigarettes from India to
Nepal does not arise.

Medical College at Ernakulam

1088, Bhri Vasudevan Nair:
Shri Warior:

Will the Minister of Héilth and
Family Planning be pléased to state:

(a) whether any proposal has been
sibmitteg by the Kerala Govermment
for setting up & private medieal
college at Ernakulam;

tb) i s0, the details thereof; and
(c) the detison taken thereon?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (¢). The Bovernment of Kerala
have not submitted any proposal for
setting up a private medical college
at Ernakulam. However, the Archbi-
shop of Ernakulam has offered to
start a medical college at Ernakulam,
“I'he views of the University of Kerala
are awaited before any decision can
be taken by the Government,

Palam Colony

1089, Bhri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri R, Barva:
Skl N, E. Laskar:
Stfl Liadhar Kotoki:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

() whether it % & fdct fhat 58
houses In Palam éolony weérd demo-
lishéd by the Delhi Municipal Corpora-
tion staff during the third week of
September, 1966;

{b) whether these houses have been
construcfed as far back as 1857,

(c) if so, whether this js against the
assurance given by the Prime Minister
to the.residents of unapproved colonies
on the 5th September, 1966 when they
met her in a deputation; and

(d) the steps taken to stop this de-
molition and to regularise other un-
approved colonies?
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and Urban Development (Shri Mehr
Chand Khasd): {a) Ouly sévéenteen
houses were demolished by the Delhi
Mumicipal Corporation an the 16th
November, 19686,

(b) No.

(c) The Prime Minister met the re-
preséntatives of the Béople 6f un-
authorised colonies on fRé 2nd Sep-
temiber, 1966 and not on the 5th Sep-
tember, 1966. Shs, howewét, did not
give any assurance to them.

(d) 1t #ih riot be in the interest of
plannéd déveloprignt of Delhi to per-
mit the continuance of unauthorised
construction. This has to be stopped.
Nevertheless, it has been decided to
regularise unauthofised constriuctions
which had eome up before the Ist
Septermber 1062, ie., the date of com-
ing into force of the Master Plan
provided they can be fitted into the
approved layout of the area and are
not situated on land earmarked as
“green” or -for roads, schools; “olleges,
hospitals, dispensaries etc. The own-
efs of hotlses which are regularised
would have to pay development
charges. The land or structures which
are required for roads etc. will, how-
ever, be acquired by the Government
and the owners of such land/struc-
tures will be allotted alternative deve-
loped plots at fixed rates of premium
in the nearby localities, provided they
de not own any other house/plot in
Delhi.

Report on Basfar Firing

10%. Dr. L. M. Singhvi: Will the
Minister of Planning amd Social Wel-
fare be pleased to state:

(a) whether one-man Enquiry Com-
mission has submitted its report on
Bastar firing;

(b} whether a copy of the report has
been received by Goyernment; and

(¢) if so, whether as a result there-
of, any special steps are being cosi-
dered for the amelioration of the con-
ditions of Adivasis in Bastar?
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The Deputy Mimister in the De-
partment of Soctal Welfare (Shrimati
Chandrasekhar): (a) and (b). The
Commission was appointed by the
Madhya Pradesh Government and
will submit its repert to the Govetn-
ment. The Report has not yet been
tedtived.

{c) Does not arise,

Farakka Barrage Project

1891, shri P. €. Beroeah:
Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri Subodl Hilhsda:
Shrl M. L, Dhwivedi:
Dr. M. M, Das:

WIH the Minisiér of Irigation sand
Féwer be pleased to state:

(a) the progress made so far in the
implementation of the Farakka Bar-
rage Project;

(b) the expenditure involved in its
cxecution so far;

(c) how far it is behind the original
schedule shd when it will be com-

pleted; and
{4) whether the foreign exchange
required is available as and when

necessary, and if not, the reasons
therefor?

Tie Minister of Irrigation and
Poweét (Shri Fakhruddin  Ahmed):
(a) Work on the Projéct has be¢n
taken up from both banks of the
river and is in progress in the river
portion per schedule drawn up from
time to time, including the Head Re-
gulator and the under sluice and
dther bays. Excavation work in the
Feedér Canal is going on, and the
other acillary works which are on
hand include the guide and Afflux
bundh of the Faraokks Barrage and
the left afflux bundh of Jangipur Bar-
rage, Fabrication of gates for the
Head Regulator for the main Farakka
Barrage is 1lso in progress.

¢b) The expenditure mcurred to
end of September 1968 is Rs. 34.76
crores.
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(¢) The Project is scheduled to be
completed substantially by 1870-71,
and every effort is being made to
stick to this schedule.

(d) Foreigh exchange required for
the projest is being made available
as and when necessary.

frent fawal aoro agww
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Drought Effect on Major Irrigatiem
Projects

1094. Shri B. K. Das: .
Bhri P. R, Chakravertl:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) how far the major irrigation
projects were affected due to the
wide-spread drought in the country
during the last year;

(b) whether the cosequential shect-
fall in normal supply of irrigation
water has been calculated; and

(¢) how far the production of hydei
power was also affected?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). The information is. being
collected and will be laid on e
Table of the House.

Burma’'s Share 'nf Sterling Pensions

1095. Dr. M. M. Das:
Shri Bhagwat Jha Axad:
Shri M. L, Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Finance be
pleased to state:

(a) whether it is g fact that Burma's
share of sterling pensions, which is
paid from the Sterling Annuities pur-
chased by India from the U. K. Gov-
ernment could not be recovered fromms
Burma during 1965-66; and

(b) if so, the amount unrecovered
and the reasons why the amount could
not be recovered from Burma?

The Minister of Finance
BSachindra Chaudhuri):

(Bhri
(a) Yes.

(b) The amount involved is £1.72
million. The matter has been under
correspondence with the Government
of Burma, They have recently asked
for copies of the UK. Actuary’s Cer-
tificate regarding the capitalised value
of the Sterling pensions and other
documents, which have been suppiied
4o them.
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Fourth Plan

1088, Dr. L. M. Singhvi: Will the
Ministér of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
Réserve Bank of India has pointed dut
in its armual report for thé yéer émd-
img June, 1966 that during the Third
Plan peried the ecomrme progress was
uneven and cohsidérably slower than
what was envisaged;

(b) wheéther the Resérve Bank have
emphasized the basic necessity of main-
taining a safety margip to off-set the
effect of uncontrollable market factors
and the need of regulating annual out-
lays taking into account trends in
savings, stpply of wage goods and
pressure om prices;

(e) whéthed Govérnment have taken
the observations of the Reserve Bank
into gccount in reviewing the draft of
the Fourth Five Yeéar Plan; and

id) if so, the details thereto?

The Minlster of Planning and Soctal
Wellare (8hri Asoka Mehta): (a) and
tb). Yes, Sir.

(c) and (d). These observations,
like other coments on the Draft Out-
liné 6f the Fourth Five Year Plin,
will be taken into account in finalis-
ing the Plan,

Mitra Committee’s Report om
Dowlaishwaram Anicut

1100. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 2016 on the 11th Augusl, 1966
and state:

(a) whether the Andhra Pradesh
Government have since taken any ac-
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tion on the recomméndations made by
Mitra Cémmittee on Dowlaighwaram
Anicut which were accepted by Gov-
ernment and forwarded to them;

(b) if so, the details thereof; and
(c) it nof, the reasons therefor?

The Minister of
Powef  (Shri rnimdun Aima)
(a) and (b). Plans and estimiates for
the Godavari Barrage are under pre-
parationi by thé Statt Government.
They have reported thst some survey
and hydraulic data have already been
furnished to the Céntra]l Water and
Power Research Stdtion, Foona, for
model experiments. After getting t}w
first report from the Research Sta-
tion, thé State Govérnment propose
to depute their staff to thé Céntral
Water and Power Comission for pre-
paration of detailed designs.

The project has been prﬂpmd by
the State Govérntnent for fridlusion
in the Fourth Five Yésr Plafi

(c) Does not arise.

Trivandrum Ayurvedic Centre

1161, 8Bri Vishwa Nath Findéy:
Will the Minister of ::llh Ml.l‘.
Family Planning be ple to refer
fo the reply givén to Unstirred Ques-
tion No, 2015 on the IFth August,
1966 regarding Trivandrum Ayurvedic
Centre and state:

(a) whether t'l:ge praposal to upgrade
the Ayurvédic Céntre fras since been
considered in consultation with the
State Government; and

(b) if so, the decision taken in the
matter?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b} The matter is still under camsi=
deration.
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Seisure of Foreitn Exchange

11g2. Shri Vishwa Nath Pandey:
Sbrj H. C, Lings Beddy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that foreign
exchange worth Rs. 12,000 was seized
on the 19th September, 1966 by offi-
cials of the Enforcemen{ Directorate
from a shop on Mint Road in Bombay,
as it was suspected to have been ille-
gally purchased; and

(b) if so, the action
have taken in the matter?

The Minister of Fmance (Shri
Sachindra Chandhurl): (a) Yes, Sir.
On recepit of reliable information
that foreign exchange was being il-
legally bought, officers of the Enforce-
ment Directorate searched the pre-
mises of a shop on Mint Road in
Bombay on the 19th September 10866
and seized foreign exchange worth
about Rs. 10,000 and Indian currency
amounting to Rs. 3,600.

(b) Necessary proceedings under
the Foreign Exchange Regulation Act
are being taken against the persons
concerned.

Land Reform Measures

1103. Shri H. C. Linga Reddy:
Shrimati Savitri Nigam:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri 8. C, Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:

Dr. M. M, Das:

8hri A. K. Gopalan:
Shri Imbichibava:

Shri Dasaratha Deb:
Shri Kolla Venkaiah:
Shri Vasudevan Nair:
Shri Warior:

Shri Indrajit Gupta:

Will the Minister of Planning and
oclal Welfage be pleased to state:

(a) whether the Land Reform imple-
mentation Committee has submitted its

Government
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report glong with its recommendations
to the National Development Council;

(b) if so, the main recommendations
thereof; and

(c) the action taken
those recommendations?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes.

(b) Copies of the report of the
Land Reforms Implementation Com-
mittee have been placed in the Parlia-
ment Library. The report is under
print. Its copies will be circulated
among the Members of Parliament
shortly.

{c) The recommendations of the
Committee have generally been incor-
porated in the chapter on land re-
forms in the Draft Outline of the
Fourth Five Year Plan and have
been brought to the notice of the
State Governments.

to implement

Indus Commission

1104. Shrl D. C. Sharma:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shril Indrajit Gupta:
Shri Hem Raj:

Will the Minister of Irrigation and
Power be pleased to statc:

(a) whether a meeting of the Indus
Commission wa® held in New Delhi to

discuss the implementation of the
Indus Water Treaty in September,
1966; and

(b) if 8o, the outcome thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Abmed):
(a) and (b). Yes. The 21st meeting
of the Permanent Indus Comission
was held at New Delhi from 28th
September to 4th October, 1966. At
this meeting the Commission discus-
sed the programme of itg future meet-
ings and Tours of Inspection in India
and Pakistan and certain other re-
lated matters. The next meeting of
the Commission is due to be held jn
Pakistan in January, 1867.
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Raids to Unearth Unaccounted Money

1105. Bhrimati Bavitrl Nigam: Will
the Minister of Finance be peased to
refer to the reply given to Starred
Question No. 781 on the 1st Septem-
ber 1966 and state:

(a) whether it is a fact that even
seven or eight years old cases are pend=
ing for final settlement either in the
Courts or in the Income Tax offices
after the raids were made by the In-
<ome Tax Investigating Agencies;

(b) if so, the reasons therefor: and

(c) the action taken to expedite
them?
The Minister of Finance (Shri

Sachindra Chaudhurl): (a) and (b).
There is only one such case in re-
gard to & raid which took place in
1956, Investigation of this case was
stayed by a Court order until 1964,

Investigations are now proceeding
and are expected to be completed
shortly.

(c) Instructions have already been
issued to the effect that officers should
complete the assessments jn cases of
searches as expeditiously as possible.

Oral Contraceptive for Family
Planning

1106. Shrimati Savitri Nigam:
Shri H. C. L'nga Reddy:
Shri Subodh Hansda:
Shrl S, C. Samanta:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr, M. M. Das:

Will the Minister of Hea'th and
Pamily Planning be plcased to state:

(a) whether it is a fact that a pill
has been found in the Central Drugs
Research Institute, Lucknow which is
a very effective oral contraceptive for
Family Planning;

(b) whether
been made; and

any trial tests have

(c) if so, the result thereof?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) %o
(c). An oral pill has been developed
by the Central Drugs Research In-
stitute, and extensive trials are heing
made on animals for its anti-fertility
effect. Pharmacological and labora-
tory experiments are still going om.
Clinical trial on human beings has
not yet been started,

New Insurance Scheme for Siek
1107. Shrimati Savitrd Nigam: Will

the Minister of Fi be pl d te
state:

(a2) whether the Life Tnsurance Cor-
poration has started g new insuranes
scheme for the sick; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chandhuri): (a) and (b).
From the very inception the LI.C.
has been granting insurance cover om
payment of suitable extra premiums,
to sub-standard lives. Under thia
scheme, persons who had suffered, but
have since recovered, from diseases
like tuberculosis, cuncers, leprocy the
give insurance cover after suitable wait
ing period. Persons with certain heart
impairments and stabilised diabeties
are also offered insurance cover, pro-
vided other circumstances are satis-
factory.

Photo-Litho Press

1108, Shri A. V. Raghavan;
Shri A, K. Gopalan:

Will the Minister of Works, Honsing
and Urban Devel t be pl d to
state:

(a) whether it is proposed to set up
two photo-litho presses; and

(b) if so, where the same will be
located?

The Minister of Works, Homsing
and Urban Development (Shri Mehr
Chand Khanna): (a) and (b). It is
proposed to set up a few new presses
under the 4th Five Year Plan but no
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final decision has been taken in the
matter.

Arrears of Sales Tax and Agrieml-
tural Income Tax in Kerala

1109, Bhri A. V. Raghavan:
Shri A. K. Gopalan:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 1239 on the
4th August, 1966 and state:

(a) the arrearg of Sales Tax and
Agricultural Income Tax collected in
Kerala as a result of the intensive
drive to collect 50 per cent of the
eollectable arrears by August, 1960;

(b) whether the matter has since
been reviewed by the Government of
Kerala; and

(c) the amounts written off during
this period ?

The Minister of Finance (Shri
Sachindra Chandhari): (a) Ra
57,20,853.52 under Sales Tax and
Rs, 21,13,805.56 under Agricultural
Income Tax have been collected to
the end of the August 1968,

(b) Yes, Sir.

(c) Rs. 3520048 under Sales Tax
only.

Kerala Land Reforms Act

1110. Shri A. V. Raghavan:
Shrli A. K. Gopalan:

Will the Minister of Planning and
Seclal Welfare be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2628 on the 18th August,
1966 and state:

(a) whether the Government of
Kerala have since finalised the
amendments proposed to be carried
out to the Kerala Land Reforms Act,
1063;

(b) if so, the nature of amend-
ments proposed to be made; and

(e) the progress maae to put a
complete end to the landlord—tenant
nexus and convert the tenants into
full owners?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
and (b), With a view to preventing
evictions and surrenders, amendments
to the Kerala Land Reforms Act have
been incorporated in the Kerala Pre-
vention of Eviction Bill which is be-
ing enacted as President's Act. Fur-
ther proposals of the d ts of
the Kerala Land Reforms Act are um-
der consideration.

(c) The provisions entitling tenanis
to purchase owmership rights on pay-
ment of compensation have been en-
forced. 1703 applications from tenanis
for voluntary purchase of ownership
had been made up to end of August,
1968,

Public Control om Urban Lands and
Properties

1111, Shri A. V. Raghavan:
Shri A. K. Gopalam:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether there is any proposal
to amend the Constitution to prevent
private rights of sale in respect of
urban lands and properties so as %0
bring them under public control; and

(b} if so, the decision taken in the
matter?

The Minister of Works, Housing
and Urban Deveopment (Shri Mehr
Chand Khanna): (a) and (b). There
has been a steep rise in the values of
urban lands in the past ten years.
This problem has been examined in
the draft Fourth Five Year Plan and
certain suggestions made to resolve
it. These suggestions have, howewver,
not yet been examined.
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Scholarships to Physically Handi-
capped Etudents

1112. Shri A. V. Raghavan:
Shri A. K. Gopalan:

Will the Minister of Planning and
Social Wellare be plegsed to state:

(a) whether it is a fact that in
awarding scholarships to the physi-
cally-handicapped students those who
have secured less than S50 ner cent
marks in the previous examination
are eliminated;

(b) it so, whether Government s%e
aware of the hardships caused to the

poor students who have failed to
secure the qualifing marks;
(c) whether Governmen; propose

to evolve a scheme to provide assis-

tance to the really poor students;
and
(d) if so, whether the cases of

students whose applications were not
considered will be reviewed?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimatl
Chandrasekhar): (a) Yes, This ap-
plies to academic courses only.

(b) and (c). The question of suit-
ably modifying the scheme is under
examination,

(d) No.

Welfare of Banjaras and other
Nomadic Tribes

1113. Shri Shree Narayan Das: Will

the Minister of Planning and Soclal’

Welfare be pleased to stalg:

(a) whether any, if 30, what
measures have so far been taken hy
the Central Government for the
welfare of banjaras and other
nomadic tribes and classes living in
the country;
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(b) the extent to which Govern-
ment have been able so far to give
grants to the various State Govern-
ments to ameliorate the condition
of such people;

{c) whether any latest assessment
has been made as to the number and
condition of these people; und

(d) it su, the result there of?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimatt
Chandrasekhar): (a) Most of the
nomadic tribes, including Banjaras,
come within the category of Denoti-
fied Tribes, Scheduled Tribes and
Scheduled Castes. Such of the noma-
dic tribes therefore, as come within
the category of Denotified Tribes,
Scheduled Tribes and Scheduled
Castes enjoy all the benefits as are
admissible to Denotified Tribes,
Scheduled Tribes and Scheduled

Castes. The nomadic iribes,
however, constitute a distinct cate-
gory also in the Plan based on the

nature and extent of their nomudism.
Schemes for economic uplift, pasture
development, housing, 2ducation,
technical training etc. have been for-
mulated taking into account their
social and economic organisation,
values, skills, motivations and the re-
sources of the region to which they
belong, These schemes, therefore, vary
according to their local needs but the
main objective of these schemes js the
same viz, to facilitate their sedentari-
sation in the quickest possible time
to enable them to benefit from the
social, economic and technological im-
provements taking place in the coun-
try. -

(b) A provision of Rs. 108.75 lakhs
was made in the Third Five Year Plan
for the benefit of nomadic and semi-
nomadic tribes.

(c) and (d). Mo,
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Uniform Standard of Medical
Education

1114. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether any steps have been
taken so far for having a uniform
standard of medical education
throughout the country;

(b) whether it is a fact that various
medical colleges and institutions
follow different standards of quali-
fications for admission and courses:

{c) if so, whether efforts to stop
such practices have been made; and

(d) it so, with what result?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes. Under the provisions of Indian
Medical Council Act, 1956 (as amend-
ed), the Medical Council of India is
statutorily charged with the prescrib-
ing and maintenance of standards of
medical education in the country,

(b} The standard of medical edu-
cation laid down by the Medical
Council of India is required to be
followed by all institutions, failing
which the Council is empowered 1o
recommend to the Central Govern-
ment that the qualification granted
1o the students of the institution con-
cerned shall not be a recognised
medical qualification.

(c) and (d). Do not arise.

FHousing Facilities for staff of Political
Parties in Parliament

1115. Shri Yashpal Singh:
Shri Hokam Chand
Kachhavaiya:

Will the Minister of Works, Hous-
dmg and Urban Development be
pleased tn state:

(a) whether it has been decided to

provige housing facilities to the siaff
@1 political parties in Parliament;

(b) if ro, the reasons therefor; and
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(c) how many houses have so far
been allotted under this scheme?

The Minister of Works, IHousing
and Urban Development (Shri Mehr
Chand Khanna): (a) to (c). Govern-
ment have decided that one third of
the staff members of political parties
in Patliament which have been re-
cognised by the Speaker will be con-
sidered for allotment of accommoda-
tion from the general pool. This has
been done on representations to Gov-
ernment on the ground of housing
shortage. So far five houses have
been allotted under this Scheme.

Rehabilitation of Goldsmithg

1116. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri M. L. Dwlvedi:
Dr. M. M. Das:

Will the Minister of Finante be
pleased to state:

(a) the total amount advanced as
loan for the rehabilitation of the
Goldsmiths till the modification of
the Geld Control Order;

(b) whether the rehabilitated gold-
smiths are still continuing their new
profession after the modification of
the Gold Conirol Order; and

(¢) how many of them have chang-
ed over to their old profession of
Goldsmithy?

The Mimister of Finance (Shri
Sachindra Chaudhuri): (a) A sum of
Rs. 10.84. crores has been advanced
by the Central Government to vari-
ous State/Union Territory Govern-
ments as loans for rehabilitation of
goldsmiths  till the modification of
Gold Control Order.

(b} and (c). Since the Defence of
Indin (Fourth Amendment) Rules,
1965 implementing the modifications
of the Gold Control Order was noti-
fied only on lst November, 1866, it
is too early to say whether goldsmiths
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who have availed of the rehabilita-
tion assistance are still continuing in
their new profession or whether any
of them have changed over to the
old profession of goldsmiths.

Status of Chairman, Central Soclal
Weltare Board

1117. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P, C. Borooah:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Dr. M. M, Das:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that the
Central Social Welfare Board will
have a full time paid Chairmen in-

stead of Honorary Chairman and
Directors;

(b) if so, the reasons for this
change; and

(c) the status of the Chairman and
reasons for change in the status, if
any, as compared to the status of the
former Chairman?

The Minister of Plannimg and Social
Welfare (Shri Asoka Mehta): (a) No,
Sir. The Central Social Welfare Board
has already got a full-time paid
Chairman. It has, however, no direc-
tors.

(b) Does not arise.

(¢} The question of future status
ef the Chairman is under considera-
tion along with the question of the
future status of the Board itself.

Iddikkl Scheme

1118, Shri Vasudevam Nair:
Shri Warior:

Will the Minister of Irrigation amd
Pewer be pleased to state:

(a) whether i is a fact that the
agreement for financia] assistance
from Canada for the Iddikki scheme
in Kerala has not yet been finalised;

(b) if so, the reasons for the delay;
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(¢) whether it is also a fact that
the work on the Iddikki prcject is

not progressing according to schedule;
and

(d) if so, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The Loan Agreement for
the project is being re-drafted by
External Aid Office, Canada ¢n the
basis of fity year maturity, including
a ten year grace period, and with no
interest, service charge or commit-
ment charge. This re-drafting is one
of the reasons for delay in the sign-
ing of the Agreement, The other rea-
sons for delay related to the guestion
of procurement procedure to be fol-
lowed. This has now been resolved
satisfactorily. The draft procurement
procedure has now been referred to
the Kerala State Electricity Board
for their views.

-
(c) Arrangement of work are going
on according to schedule,

(d) Does not arise.

Regional Public Health Laboratories,
Kerala

1119, Shri Ram Sewak Yadav:
Shrij Bagri:
Shri Yashpal Singh

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4042 on the lst September,
1966 regarding Regional Public Health
Laboratories in Kerala and state:

(a) whether the proposals fer addi-
tional staff, location of site, plans and
estimates have since been considered
by Government; and

(b) if so, the detailg thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The proposals are still under
consideration of the Government of
Kerala,
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Salal Hydro-Electric Project

1120. Shri Ram Sewak Yadarv:
Shri Yashpal Singh:
Shri Bagri:

Will the Minister of Irrigation amd
Power be pleased to refer to the
reply given to Unstarred Question
No. 3974 op the !st September, 1968
and sate:

(a) whether investigations into
Salal hydro-electric Project have since
bteen completed;

(b) whether the project report has
been finalised; and

(c) if not, when it is likely to be
completed®

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). The investigations of the
Salal Hydro-Electric Proicet, whieh
are being carried out by the Govern-
ment of Jammu and Kashmir, have
not so far been completed. A Pro-
ject Report will be finalised after
these investigations are completed.

Pochampad Project in Andhra
Pradesh

Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Bagri:

Shri Kolla Venkaiah:

Will the Minister of Irrigation and
Power be pleased to refer tothe reply
given to Unstarred Question No. 3978
en the 1st September, 1966 and state:

fa) whether the proposal for the
a!location of additional funds for the
Pochampad Project in Andhra Pra-

2L

desh has since been considered by
Government; and

(h) if so, the details thereof?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
fa) and (b). On account of the
tight resources position, it has not
been possible to provide any addi-
tional funds this year. However, the
proposal of the State Government to
provide an outlay of Rs. 18 crores for
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this Project in the Fourth Plan has
been recommended.

Legislation on Pubiji: Health

1122. Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No, 2682 on the 18th August, 1966
=nd gtate:

(a) whether other State Legislatures
have also passed resolutions authori-
sing Parliament to undertake legisla-
tion on Public Health;

(b) whether a Bill is being drafted;
rnd

fe) if so. what stage it has reached?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No.

(b) and (c). The draft bil! is being
revised.

Statue of Netaji

1128. Shri S. M. Banerjee: Will the
Minister of Works, Housing and
Urban Development be pleased to
state:

ta) whether iy is a fact 1hat siatue
of Netaji Subhash Chandra Bose is Lo
he erected in Delhi;

{t) il so, where and when; and

(¢) if not, the reasons thereof?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) to ic). The
Committee on Installation of Statues
in Delhi has recommended a site out-
side the Red Fort for the installation
of a statue of Netaji Subhas Chandra
Bose, but no final decision has yet
been taken by Gowvernment. After
the site has been finally chosen, the
question of actual erection of a statue
will be one for some organisation or
tdividual to sponsor and pay for.
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Unaccounted Money

1134. Shri S. M. Banerjoe:
Shri D. C. Sharma:

Will the Minister of Finamce he
pleased to state:

(a) whether it is a fact that there
have been less raids to unearth un-

accounted money in 1966 as com-
pared to 1965; and

{b) it su, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The raids
carried out in 1966 upto end of Sep-
tember are less compared to the raids

in the corresponding period of last
Year,

(b) The decrease in the number of

raids is mainly due to the following
reasons:—

(1) As a result of a large pum-
ber of tax-payers making
voluntary disclesures of un-
accounted income under the
schemes enacted by Parlia-
ment, the area of tax evasion
in which raids could other-
wise be contemplated was
considerably reduced;

(2

Certain organised rackets of
tax evasion, like bogus hundi
loans, were tackled in 1965
by carrying out raids on a
large scale, and these raids
accounted for a large propor-
tion of the raids carried out
in 1865;

Reliable information of tax
evasion was received in
lesser number of cases in the
first nine months of 1966 as
compared to the correspond-
ng period of 1965.

(3

-

Income-tax arrears written off
1125. Shri S. M. Banerjee: Wiil the

Minister of Finance be pleased 1o
state:
ta) the total amount of income-

yex arrears written off during 1988
and upto 1st July, 1966;
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(b) the reason therefor; and

(c) the names of those persons or
firms whose Income-tax arrears have
been written off?

The Minister of Finauce (Shrl
Sachindra Chaudhuri): (a) The
figures of income-tax arrears written
off are maintained, according to the
financial year, in the income-tux re-
eords. The total amount of income-
tax arrears written off during the
financial years 1965-66 and 1966-67
(upte 31st July, 1866) was Rs.
36,77,823 and Rs. 9,10,152 respective-
ly. “e

(b) The reasons for wrile off were
generally the following:

(1) Assessees died leaving behind

no assets.

(2) Assessec had become insol-
vent.

(3) The assessee being u Com-
pany had gone into liquida-
tion.

(4) Assessee was not traceable.

(5) Assessee had left India leav-
ing behind no assets.

(6) Assessee had no atlachable
assets.

(7) Where the demand raised

was far inexcess of the ussels
owned by the assessec, the
demand was scaled down
to the extent it was recover-
able and the balance was
written off.

(c) These are given in the state-
ment laid on the Table o the House.
|Placed in Library. Sce No, LT-7296/
66].

D.A. to Pensioners
1126. Shri S. M. Banerjee: Will the

Minister of Finanee be pleased to
state:
(a) whelher Government have

taken any final decision to increase
the quantum of dearness allowance
of pensioners; and

(b} if so, to what extent?
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The Minister of Finance (Shri
Bachindra Chaudhuri): (a) and (b).
Pensioners do not get dearness allow-
ance but ad hoc relief has been given
from time to time to those in receipt
of small pensions. At present Gov-
ernment have mo proposal under
consideration for increasing the gquan-
tum of relief top pensioners.

Small Savings Scheme

1127, Shri Maheswar Naik: Will
the Minister of Finamce be pleased
to state:

(a) the degree of popularity the
scheme of 3mall Savings, with speci-
fic reference to the rural people of
small income group, has so far
achieved;

(b) the comparative flgures for the
last three years; and

(c) the steps being taken to en-
eourage workers and other peopls of
small incomes to take the scheme in
right earnestness?

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) and (b).
The collection under Small Savings
is, by and large, an index to the
» popularity of the Small Savings
Scheme. The net collections under
the Scheme during the last three
years were approximately Rs 128
crores, Rs. 130 crores and Rs. 147
crores respectively. It is, however,
not possible to indicate the propor-
tion of these collections which come
from people in rural areas and the
extent of contributions made by peo-
ple belonging to small income groups.
In the first place, statistics are not
maintained separately for rural areas
and secondly the investors are not re-
quired to and cannot also be expected
to disclose their income at the time
of investment,

(c) The
been taken:—

(i} The State Governments to
whom publicity grants are
given conduct publicity and
propaganda through films,

following steps have

folk songs, dramas, kathputlis
ete.

(ii) Publicity is done also by the
District Publicity Officers of
the State Governments, Fiv:
Year Plan Publicity Units
and District Organisers of the
National Savings Organisa-
tion.

(iii) Hoardings showing the Plan
outlays and targets for Small
Savings and inviting the pr.-
ple to  participate in tne
Schemes for their individ.sl
and social good have Deu
erected in important commu-
nity development blocks
headguarters,

(iv) School Teachers are appoin-
ted as Authorised Agents for
the sale of certificates.

(v) Cooperation of the Pancha-
yati Raj institutions has been
enlisted.

(vi) Formation of Bachat Grams
where every household has a
Post Office Savings Bank
Account or has purchased a
savings certificate and giving
wide publicity to the forma-
tion of these '‘Grams’ and the
non-official effort which zoes
with it.

(vii) Formation of Bachat Fuc-
tories in industrial establish-
ments through Pay Roll Sav-
ings Scheme, and

(viii) Inclusion of Small Savings as
a subject in text bon's n
schools,

Irom Sheets Seized in Delhl

1128. Shri Bagri:
Shrl Yashpal Singh:
Shri Ram Sewak Yadar:

Will the Minister of Finance be
pleased to refer to the rep!s given
to Unstarred Question No. 4077 om
the 1st September, 1866 regarding
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the iron sheets seized in Delhi and
s ate:
(a) whether the matter has rince

been investigated by Government;
and

(b) if so, the action taken by Gov-
ernment against the persuns con-

cerned?
The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b,

Investigations were made by the Delhi
Administration. The investigations re-
vealed that the acquisition of the goods
seized in these cases did not contra-
vene the provisions of the Iron  and
Steel Control Order, 1956, The cases
repistered against the Cealers involved
in these seizures were, therefore,
withdrawn.

Opium seized im Delhi

1128. Shri Bagri:
Shri Yashpal Sinch:
Shri Ram Sewak Yadav:
Shri Hukam Chand
Eachhavaiya:
Shri Bade:
Shri Onkar Lal DBerwa:

Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that opium
worth Rs. 30,000 was seized by the
police from a passenger at Nizamud-
din Railway Station, New Delhi on
the 17th September, 1966;

(b) the wumber of persons arrest-
ed in this ronnection; and

(¢) the action taken ngainst the
persons concerned?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On 1Tth
Saptember, 1966 the Railway Police

eized 30 kilograms opium valued at
Rs. 3,000]- at the ex-factory official
price, from a passenger nmear Nizam-
uddin Railway Station.

(b) One,

(c) The accused was chargr-sheeted
and is facing trial in the court.

oA e i L
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Recovery of Opium at Jaora Railway
Statiom

1130. Shri Bagri:
Sbri Yashpal Singh:
Shri Ram sewak Yadav:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Vishram Prasad:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 4088 on
the lst Seplember, 1966 regarding
recovery of opium at Jaora Railway
Station and state:

(a) whether the case has since
heen investigaled by  Government;
and 1

(b) if so, the action taken by Gov-

ernment against the persons com-
cerned?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) Yes, Sir.

(b} The accused is being proceeded
with in the Railway Court, Indore.

Seizure of Watches of Chinese Urigin

1131. Shri Bagri:
Shri Yashpal Singh:
Shri Ragy Sewak Yadav:

Will the Minister of Finance be
pleased to refer to the reply givem
to Unstarred Question No, 4000 on
the 1st September, 1966 regarding
seizure of 'watches of Chinese Origin
and state:

(a) whether the matter has since
been investigated by Government;
and

(b) if so, the action taken against
the persons concerned?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The inves-
tigation is still in progress.

(b} Does not arise.
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Raids in Bombay and Rajasthan

1132, Shri Ram Sewak Yadav:
Shri Bagri:
Shri Yashpal Singh:
Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of

(a) whether the investigations by
Departrhent  have

the Income-tax
since been completed; and

(b) it so, the result thereof?

The Minister

pleted.
(b) Does not arise,
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Government Accommodation Occu-
pied by Retired Officers

1138. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) whether it is a fact that retir-
ed persons accepted honorary ad-
visership or Chairmanship of Com-
mittees or Commissions, generally
with a view to retain the houses al-
ready occupied by them or securing
Government accommodalion;

(b} whether some of the honorary
advisers to the Central Government
had been occupying general pool ac-
commodation, thereby depriving
Government servants of their legiti-
mate claims; and

(¢) whether Government have de-
cided to withhold accommodation in
Government owned houses to such
persons?

The Minister of Works, Housing and
Urban Development (Shri Mehr

1RAAR QA7 AN

T las -
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Chand Khanna): (a) Government are
not aware of the considerations on
which retired persons accepted hono-
rary Advisership or Chairmanship of
Commitiecs or Commissions.

(b) General Pool Acconmodation

has been provided to 15 such Advi-
sers.

() Yes; as a matter of
policy.

general

Slums

1139, Shri P. R. Chakraverti:
shri B. K. Das:

Will the Minister of Works, Homs-
ing and Urban Development be
pleased to state:

(a) whether it is a fact that in
cities, with a population of over §
lakhs, 30 per cent of the populatiom
lived in slums;

(b) the extent to which the pre-
blem of slums has been tackled;

() whether certain States have
diverted the funds allehed for the
purpose to other uses: and

(d) if so, the steps taken to stop
the States from diverting the funds
allocated for housing programmes to
other uses?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) No authentic
information in this regard is avail-
able.

(b) The attention of the Honour-
able Mcmbers is invited 1o page 51
of the Annual Report of the Minis-
try of Works, Housing and Urban
Development for the year 1985-66.

(¢) The State Governments have
not fully utilised the allocations made
to them for Housing Schemes in the
Third Plan.

(d) The importance of Housing a%
a nalional problem has been impress-
ed upon the State Governments on
several nccasions and they have been
requested to utilise the funds  allo-
cated for Housing Schemes only for
that purpose.
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Ralds to Unearth Unacconnted Money

1140. Shri Madhu Limaye:
Shri Kishen Patinayak:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 418 on the 11th
August, 1966 and state:

(a) the number of cases in which
he looked into the results of the
raids/searches including the seized
documents carried out by the En-
forcement|Customs|Income-tax and
other investigating agencies under
his Ministry after he took office;

(b) the number of cases in which
he came to the conclusion that the
raids/manner of the raids were
justified and in how many cases it
was unjustified; and

(c) the number of cases where the
search was considered by him un-
justified or where no incriminating
material was found, and Govern-
ment expressed regret to the parties
so raided?

The Minister of Iuance (Shri
Sachindra Chaudhuri): (a) to  (c).
While the Minister is responsible for
all decisions arrived at and actions
taken in his Ministry and examines
documents seized or otherwise when-
‘ever necessary, it would not be in the
public interest to disclose the level at
which such decisions have in fact
been taken and the cases in which he
has himself examined the documents.

M/s. Chaman Lal and Brothers

1141, Bhri Madha Limaye:
Dr. Bam Manohar Lohia:
Shri Kishen Pattnayak:
Shri D. C. Sharma:

Will the Minister of Finance be
pleased to refer to the reply to Star-
red Question No. 249 on the 4th
August, 1966 and state:

(a) the total foreign exchange still
to be recovered from Messrs, Chaman
Lal and Brothers;

NOVEMRER 10
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(b) the action taken against the
British firm which has defaulted to
remit the foreign exchange to India;

(c) whether this foreign exchange
arising out of exports was against
import licences granted under the
incentive scheme; and

(d) the action taken to recover the
foreign exchange?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
amount of export proceeds still to be
realised is L 465,842-2-9.

(b) (i) Dena Bank have obtained
Orders from the Bombay High Court
for attachment of a total sum of
£ 227,048 payable by certain parties
in Bombay and Calcutta to the UK.
firm.

(iiy The Reserve Bank of India
have issued directions under Section
10(2) of the Foreign Exchange Regu-
lation Act directing M/s. Chaman
Lal & Brothers and their associate
firms to take all necessary action,
including legal action against the
UK. firm for the purpose of securing
realisation of the outstanding export
proceeds. In reply to the directive,
the firms have intimated that they
are making arrangements for taking
legal action against the UK. firm.

(e¢) Yes, Sir.

(d) In addition to what is stuled
in reply to part (b) above, show
cause notices have been issued to
M|s. Chaman Lal & Brothers and their
associate firms by the Enforcement
Directorate for initiation of adjudica-

tion proceedings in respect of the
relevant exports.
Adjudication Proceedings agalnst

Shri Chiranjit Lal Goenka

1142. Shri Madha Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohis:
Shri Utiya:

Will the Minister of Finamce be
pleased to refer to the reply given
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to Starred Question No. 515 on the
18th Aupust, 1966 and state:

{a) whether adjudication proceed-
ings against Shri Chiranjit Lal
Goenka have since been completed;

ib) whether Government have
started anyv legal action against the
above person in view of the judge-
ment of the Rajasthan High Court;

(¢) whether the assessment and
investigalion into his income-tax lia-
bilities has since been completed;

(d) whether any adjudication/im-
position of penalty/prosecntion has
since  been  completed/started for
violation of laws and evasion of In-
come-tax; and

(e} if so, the results thereof?

The Minister of
Sachindra Chaudhuri):

Finance (Shri
{a) No, Sir.

(b) No legal action has been slart-
ed by lncome-lax Department as Shri
Goenka has filed an appeal in the
Supreme Court against the judgment
of the Rajasthan High Court. The
appeal is still pending.

f¢) The income-tax assessment for
the year 1961-62 has been compleled.
The assessiments for  the subsequent
years are pending as scrutiny of the
scized books of account and docu-
ments has not yet been completed.

id}) On the Income-tax side no
prusccution proceedings have so far
been initiated, Proceedings for
penalty  undep Section 271(1)(c) of
the Income-tax Act 1961 for conceal-
ment of income have been initiated
for the assessment year 1961-82.

Shri Goenka was arrested on 8th
July, 1966 by the Superintendent of
Central Excise, Gold Control, New
Delhi, for violation of Gold Control
Rules and he was released on bail
Departmental proceedings for viola-
tion of Gold Control Rules have been
started. Shri Goenka filed a writ
petition in the Rajasthan High Court
against the Departmental proceed-
ings, but it was dismissed. He then
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filed an appeal 10 the Supreme Court
against the judgment of the Rajas-
than High Court. The Supreme
Court has passed an interim stay
order on the 30th May, 1966 to the
effect that the departmental proceed-
ings under the Gold Control Rules
may be continued, but that the final
orders should not bLe passed till the
Supreme Court decides the appeal.

(e) Does not arise.

Selsure of Gold

1143. Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Utlya:
Shri Madhy Limaye:
Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to refer to the reply givem
to Unstarred Question No. 801 on
the 28th July, 1966 and state:

(a) whether the investigations in-
to the scizure of 560 tolas of con-
traband foreign made gold have since
been completed; and

(b) if so, the result thereof and
action taken hy Government in the
matter?

The Minister of Finance (Shri
Sachindra Chaudharl): (a) and (b).
The Central Bureau of Investigation
have completed the investigation in
this case. Tt is propose to adjudicate
the case departmentally in the first
instance.

Family Planning Programme

1144. Shri Yashpal Singh:
8hri Dighe:
Shri Vishwa Nath Pandey:
Shri Bagri:
Dr. Ram Manohar Lehia:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 598 on the 28th July, 1068
and state:

(a) whether any decision has since
been taken for allotment of more
funds for the Fourth Plan to make
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the Family Planning programme more
vilective; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
and (b). Yes. The proposals for an
additional allocation of Rs. 144.16
crores over and above Rs. 95 crores
have been discussed with the Planning
Commission and the Commission is
agreeable to provide additional funds.
The actual release of Funds will de-
pend every year on the progress of
the programme and targets achieved.

Fourth Annual Electric Power Survey

1145. shri Yashpal Singh: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 491 on the
28th July, 1966 regarding the Fourth
Annual Electric Power Survey and
state:

(a) whether the Survey Committee
has since completed their survey work;

(b) if so, whether they have sub-
mitted any report in this regard; and

(c) if so, the reaction of Govern-

ment thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The work of the Fourth
Annual Power Survey Committee is
expected lo be completed in about a
months® time.

(c) Does not arise.

Unauthorised structures near N.DM.C,
Ayurvedic Dispensary

1146. Shrimatl Tarkeshwarl Sinha:
Will the Minister of Health and Family
Planning be pleased to refer to the
reply given lo Starred Question No.
804 on the Ist September, 1966 and
state:

(a) whether it is a fact that a num-
ber of motor workshops have been
functioning on Government land near
the New Delhi Municipal Committee

NOVEMEER 10, 1966
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Ayurvedic Dispensary at Lady Hard-
inge Road;

(b) if so, whether they gre being
allowed to do so by the New Dell
Municipal Commitiee as their tenants;

(e) if not. the reasons for the conti-
nuance of such unauthorised structures.
and business premiscs;

(d) whether it is also a fact that
the temporary wooden shops in which
these workshops were funclioning were:
formerly occupied by displaced per-
sons who have since been allotted
shops in other localities and thus ren-
dered vacant shops were proposed to
be demolished;

(e) whether it is also a fact that
these workshops have been a constant
nuisance to the residents and the
children of a school running in the
premises on the back of these shops;
and

(f) if so. the
matter?

steps  taken in the

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). There are eight stalls of the
New Delhi Municipal Committee on
Lady Hardinge Road near the Ayur-
vedic Dispensary, Five of these stalls
were allotted for motor spare parts.
Two of them are doing motor repair
work.

(¢} Does not arise.

(d) The
refugees.

stalls stand allotted to

(e) Sometimes cars are parked on
the road-berm for repairs which is
irregular. Action is taken by the Com-
mittee against unauthorised parking
for repairs.

(f) The N.D.M.C. have approached
the Ministry of Works Housing & Ur-
ban Development for the allotment of
a suitable plot of land for constructing
a shopping centre. Governmeni have
appointed 3 Committee to look into
this matter, The shifting of these and
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other temporary stalls will be consider-
ed by the New Delhi Municipal Com-
mittee when a suitable site is made
available to them.

Rules re. Exemption Limits en
Expenditure by Companies

1147. Shri P. C. Borooah: Will the
Minister of Finance be pleased 10
stafe;

(a) whether the rules relating to
exemption limits on expenditure in-
curred by Companies and business
houses  from the income-tax have
been revised and finalised recently:
and

s the decision taken in the

matler?

The Minister of Finance (Shri Sa-
c¢hindra Chaudhuri}: (ady  and (b,
Yes, Sir, The revised income-lax

rules, preseribing certain limits  and
conditions for the allowance of ex-
penditure incurred for advertisement,
maintenance of guest  houses  and
other residential accommodation and
on travelling by  employees and
others [or the purposes of the busi-
ness, were nolified by the  Central
Bourd of Direct Taxes in the Gazelle
of India Extraordinary dated 10-8-
1966. A copy of the said Gazelte
Notification was laid on the Table of
the House on 25-8-1966.

Housing Facllities to Central
Goveremment Emplovees

1148. Shri Maheswar Naik: Will
the Minister of Works, Housing amnd

Urban Development be pleased to
state:

{ai the tolal  number of  Central
Government  cmployees  for  whom
housing  facilities have =0 far been
provided and the number of those
whe have not yet  heen  given the

henefit. in the capital;

{h) how far  the construction of
acecommodation proramime  has  ad-
vanced; and

(e) the position ot the end of the
cusrent Plan? -
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The Minister of Works, Housing
and Urban Development (Shri Mebr
Chand Khanna): (a) About 38100
officers eligible for general pool ac-
commodation have so far  been pro-
vided with Government rosidences
and about 58200 are without ac-
commeodation,

(b) and (c). The number of resi-
dential units completed during the
Third Plan is ag follows:--

1961-62 448 Quarters
1962-63 4316 Quartoers.
1963-64 830 Quarters.
1964-65 674 Quarters.
1965-66 3112 Quarters.

Construction work on another 1891
residences is in progress.
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Hindustan Housing Factery, Delhi

1157. Shri A, K. Gopalan:
Shri Umanath:
Shri Nambiar:
Dr. Saradish Rey:

Will the Minister of Works, Housing
-and Urban Development be pleased to
state:

(a) whether it is a fact that the
Hindustan Housing Factory, Delhi
terminated the services of the Vice-
President and General Secretary of
the  Hindustan Housing Factory
Workers' Union, Delhi in 1965 and
1966;

(b) if so, the reasons therefor;

(¢) whether an enquiry was con-
ducted into the charges levelled
against them and. if so, by whom;

(d) whether it is also a fact that
the Union demanded enquiry to be

conducted by an impartial higher
official; and

(e} if so, the ,action taken in the
matter? .

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). The
services of Shri F. §. Bali. who was
the Vice-President and Shri Desh
Deepak, who was the General Secre-
tary of the Hindustan Housing Fac-
tory Workers' Union, were terminated
as cmployees of the Factory as they
were found guilly of gross misconduct.

(¢) Yes. The enquiry against Shri
F. 5. Bali was conducted by an Execu-
tive Engincer and apainst Shri Desh
Deepak by the Finance-cum-Chief
Accounts Officer of the Hindustan
1lousing Factory Limited.

{d) and (¢). No, but g request for
an enquiry by outsiders was made by
the persons concerned. It was not
conceded as this was according to the
normal procedure.
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All-India Rural Credit Review
Committee’s Report

1158. Shri A. K. Gopalan:
Dr. Saradish Roy:
Shri Umanath:
Shri Nambiar:

Will the Minister
pleased to state:

of Finance be

(a) the progress made by the All-
India Rural Credit Review Committee
appointed by the Governor, Reserve
Bank of India;

(b) whether the Commitiee has
made any interim suggestions;

(c) if so, the details thereof; and

(d) when the repor{ of the Com-
mittee is liksly to be finalised?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The Com-
mittee has finalised its programme of
work and has commenced collecting
material and data on the subject of
the inquiry. It will also undertake
shortly detailed field inguiries and
studies covering short, medium and
long term credit and problems con-
nected with intensive agricultural pro-
duction,

(b) No.
(¢) Does not arise,

(d) Towards the end of 1967.

Affairs of Sriram Durga Prasad ef
Nagpur
1159. Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Nath Pal:

Will the Minister of Finance be
pleased to refer to the reply givenm to
Starred Question No. 1270 on the
4th Aupust, 1966 regarding affairs of
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Sriram Durga prasad of Nagpur
state:

and

(a) whether the investigation and
examination have since been complet-
ed; and

(b) if so, with what result?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.
(b) Does not arise.
Child Welfare

1160. Shri D. C. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Dutch Foundation
for Child Welfare will conduct a pilot
project in India,;

(b) if so, the details thercof; and

(c) the steps taken in the matter?

The Minister of Health and Family
Planning (Dr. Shushila Nayar): (a)
Mo. There is no such proposal with
the lealth Ministry.

(b) and (¢). Do not arise.

Mobile 1.U.C.D. Clinies

1161, Shri D. C. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the progress made with regard
to the proposal to provide a mobi'e
LUC.D. clinic in every district of the
country; and

{b) the stage at which the matter
stands at present?

The Minister of Health and Family
Planning (Dr. Shushlla Nayar): (a)
and (b). According to information
available 175 mobile LU.C.D. clinics
are functioning. For achieving the
targets laid down, a larger number of
mobile 1.U.C.D. clinics are needed and
orders providing one mobile TU.CD.
elinie for every 5 to 7.5 lakhs of popu-
lation in each district have been
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issued on 29th October, 1966. Efforts

are being made to procure additional
vehicles,

mm- of Demography

1162. Shri Sivamurthi Swamy: Will
the Minister of Health ang Family
Planning be pleased to state:

(a) whether Government have any
proposul under consideration to start
Institutes of Demography: and

(b) if so, their number and
places where these Institutes are
posed to be started?

the
pro-

The Minister of Health and Family
Planning (Dr. Shushila Nayar): (a)
and (b)., No proposal to start Insti-
tutes of Demography is under consi-
deration. However il is proposed to
establish u few more new Demogra-
phic Research Centres in addition to
the 10 existing ones so that there
would be at least one Demographic
Centre in each State of the country.

Non-Acceptance of Pay by Central
Gover Empl

1163, Shri Kolla Venkaiah:
Shri 8. M. Banerjee:
Shri Onkar Lal Berwa:
Shri Basumatari:

Wi'l the Minister
pleased to state:

of Finante be

(a) whether it is a fact that nearly
six lakhs Central Government emplo-
yees did not accept their salary on the
1st October, 1988 as a protest against
the terms of reference of the Dearness
Allowance Commission; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of
Sachindra Chaundhurl): (a) Some of
the Central Government employees
did not accept salary on 1st October,
1966 but accepted it on the subse-
quent working day. The exact num-
ber of such employees is not known

Finance (Shri
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Collecting the information at this
stage may not be commensurate with
the labour involved and the advan-
tage to be achieved.

(b) Government does not propose
to revise the terms of reference of
the Commission.

Banks

1184. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finanee be
pleased to state:

(a) how many banks have bean
taken over/liquidated /amalgamated
under Gover t orders i d under
the relevant law in the years 1956—
L5

(b) whether Government/Reserve
Bank/transferee Bank concerned are
required to furnish to the share hol-
ders of the transferer Company a
statement of accounts every year for
five years;

(e) whether it is also necessary
under the law in force to hold annual
meetings of the share-holders of the
transferer Bank for some years till the
process of transfer/amalgamation/
Hquidation has been completed;

(d) if so, whether the requirements
referred to in parts (b) and (c) above
have been complied with in the case
of the Jodhpur Commercial Bank and
Central Bank of India Ltd.; and

(e) if not, the reasons therefor?

The Minister of Fioance (Shri
Sachindra Chaudhuri): (a) 63.

(b) No.

(c) No.

(d) and (e). The Central Bank of

India was not required to furnish
statements of annual accounts to the
shareholders of the Jodhpur Commer-
cial Bank or to hold annual meetings

NOVEMBER 10, 1966
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of the shareholders. Nevertheless,
the Central Bank of India was re-
quested by the Reserve Bank to sand
brief statements of annual accounts
to the sharehelders of the transferor
bank. The statement of accounts as
at the end of 1965 is being finalised
by the Central Bank of India and is
likely to be furnished to the share-
holders shertly.

Fans in Servanits Quariers attached
to MLP. Flata

1185 Shri Onkar Lal Berwa:
Shri Brij Raj Singh:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether any proposal has been
made to instal ceiling fans in servants
quarters attached to the flats of Mem-
bers of Parliament in different loce-
lities;

(b) if so, the details thereof; and

(¢} if not, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Wehr
Chand Khanna): (a) No.

(b) Does not arise.

(c) Previously, ceiling fans ware
not provided in type I quarters. Fol-
lowing & decision that they should be
provided, a programme involving an
expenditure of Rs. 28 lakhs has beea
drawn up for provided ceiling fans
in type I residences in New Delhi.
Owing to the magnitude of the ex-
penditure, the programme will be
implemented to the extent that funds
are made available for the purpose.
The question of providing at Govern-
ment expense ceiling fans in the
quarters of the private gervants of
Members of Parliament has not beem
considered.

Foreign exchange to stndents

1166, shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
forelgn exchange is being denied to
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students who have got admission in
foreign Universities and who  have
got valid India passports; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) Yes, Sir,
there have been some cases.

(b) Foreign exchange is released
when the students satisfy certain
prescribed conditions. The most im-
portant amongst these is that they
should have attained certain minimum
academic standards in India. Proof
of admission at a foreign University
is only one of the conditions before
foreign exchange can be released but
having secured admission does not by
itself entitle the student for the
release of foreign exchange.

Nagarjunasagar Dam

1167. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether water was supplied for
irrigation from Nagarjunasagar canal
this year;

(b) if so, the extent of the ayacut
to which water was  supplied under
different canals;

(c) the exlent of area irrigated this
year; and

(d) if the estimated area to be irri-
gated this year could not be irrigat-
ed, the reasons for the failure?

The Minist of Irri and”
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) Water was supplied in the Right
canal and its distributaries covering
an ayacut of 5.1 lakh acres and in the
Left Canal and its distributaries
covering any ayacut of 0.7 lakh acres.

(c) 12,100 acres under Right Canal,
and 2,600 acres under Left Canal of
Nagarjunasagar Project.

(d) The flow in the Krishna river
was abnormally low this year. The
reservoir filled up only by 3rd August
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on which date waler could flow into
the Camals. Due to this delay, ryots
had already sown dry crops in June-
July and would not prepare the lands
for irrigation. Further, the flow in
the Canals was intermittent gnd not
continupus due to low flows in the
Krishna river, as a result of failure of
monsoon in the catchment of the
river, -

Drinking Water in Kuttanad Area of
Kerala

1168. ghri Maniyvangadan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the scheme for the sup-
p'y of drinking water in Kuttanad
area of Kerala State has been finalis-
ed;

(b) if so, the details thereof;

(e) if the reply to part (a) above
be in the negative, the reasons for the
delay; and

(d) when the scheme will be imple-
mented?

The Minister of Health and Family
Planning (Dr. Shushila Nayar): (a)
to (d). The Government of Kerala
submitted an abstract of Kuttanad
Water Supply Scheme in June, 1865.
As the information furnished by the
State Government was not adeqguate,
they were asked to prepare the de-
tailed project for the scheme in a
comprehensive manner. The State
Government have sanctioned the
necessary staff for conducting a de-
tailed investigation for preparing a
project report which is expected to
be ready in July, 1867. The execu-
tion of the scheme will however
depend on the availability of funds in
the Fourth Five Year Plan.

Kundara Water Supply Scheme

1169. Shri Maniyangadan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Kundara Water
Supply Scheme, Kerala has been fina-
lised;



Written Answers

2467

{b) whether the scheme has
tmplemented; and

(c¢) i not, the reasons therefor?

‘The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
te (c). Kundara Water Supply
Echeme at an estimated cost of
s, 434,800 was received from the
Government of Kerala in May, T986.
The State Government, who had re-
quested that the scheme be approved
under the rural phase of the National
Water Supply and Sanitation Pro-
gramme, were informed that Kundara
had been classified in the 1961 Census
report as urban and the water supply
scheme of that town could not, there-
fore, be considered under the rural
phase of the Programme. HdWever,
if the State Government desired to
take up this scheme under the urban
phase of the National Water Supply
and Sanitation Programme, they might
approve and execute it under the
powers delegated to them. The State
Government have not taken it up for
execution so far due to paucity of
funds,

been

Dam at Kallor in Kerala

1170. Shri Maniyangadan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is a proposal to
construct a dam at Kallor in the
high ranges of Kottayam District In
Kerala;

(b) the details thereof;

{c) the water spread area of
project;
(d) the number of families to be

evicted for the purpose of this dam;
and

the

(e) whether the area required for
this dam hag been demarcated?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):

(a) and (b). There is no proposal at
present to construct a dam on Kallor
river. However, a8 part of the Idikki
Project it has been proposed to con-
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struct among other works a 30 feet
high weir across Kallor river for
diverting the waters to the neighbour-
ing Rettayar Valley through a tunnel
10,000 feet long and from there to
Idikki reservoir through eanother
tunnel 12,000 feet long.

(c) Water spread at Kallor diver-
sion site wil] be about 50 gcres.

(d) No families will be evicted due
to submersion at Kallor.

(e) Final demarcation has not yet
been done.

aueaT Age afama
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Employees of Government Presses in
Kerala

1173. Shri Imbichibava;
Shri A. K, Gopalan:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether any rules have been
framed to effect the transfers of the
employees of the Government presses
in Kerals;
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(b) if.s0, the main criteria thereof;

(c) whether it is a fact that while
transferring some employees from
Shorannur and Ernakulam Presses
these principles were not observed by
the Superintendents of the presses
concerned; and

(d) if so, the steps tuken by Gov-
ernment in the matter?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (d). The re-
quisite information is being collected
from the Government of Kerala and
will be laid on the Table of the Lok
Sabha.

Trivandrum Dental College

1174. Shri Imbichibava:
Shri A. K. Gopalan:
Shri Mohammed Koya:
Will the Minister of Health and
Family Planping be pleased to state:
(a) whether there is any proposal
under consideration of the Kerala
Government to effect any change in
the present set-up of the Trivandrum
Dental College;

(b) if so, the reasons therefor;
(c) the estimated cost involved; and

(d) the administrative difficulties
arising out of the proposed separation
of the Dental College from the Medical
College?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (d). The Dental Council of India
hag recommended that the Dental
College, Trivandrum should be made
independent of the Medical College,
Trivandrum. The proposal is under
the consideration of the Govt. of
Kerala.

Loans advanced to States
1175. Shri Maheswar Nalk:
Shri P. C. Borooah:

Will the Minister of Fioance be
pleased to state:

(a) whether Government have re-
cently advanced loans to differemt
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States to help them clear their heavy
unauthorised overdrafts with the
Reserve Bank;

(b) if so, the amount of loans ad-
vanced to each State and the terms of
the loans; and

{c) the total amount of overdraft

NOVEMBER 10, 1966 Written Answers

2472

and how far the same has been clear-
ed with the grant of these loans?
The Minister of Fmance (Shri
Sachindra Chaudhuri): (a) and (b).
Loan assistance amounting to Rs. 94.25
crores was provided by the Govern-
ment of India to the following States
for clearing their overdrafts with the
Reserve Bank in June last:—

(In crores of Rﬁ‘)

Loans granted
State o
Ways & Means ad- Loans recoveralle Total
vances recoverable during 1967-68 to
during 1966-67 to 1970-T1
Andhra Pradesh . 13°35 2r-00 3435
s . 5 2-8o 2-00 480
Bihar . o 195 —_ 1-95
Madhya Pradesh . 4°25 8-00 12-2%
Orissa i : 3-15 e 315
Rajasthan §-10 17:00 22-10
Mysore 10-65 5+00 15-65
TotAL . 41-25 5300 9425

The advances amounting to Rs. 41.25
erores carry interest at 4 per cent per
annum and are recoverable within the
current year by adjustment against
States’ shares of Centra] taxes, duties
and grants. The rest of the loans
amounting to Rs. 53 crores carrying
interest at 5 per cent per annum and
will be recovered fiom the States
soncerned during the next four years.

(c) In terms of the agreements with
the State Governments, the Reserve
Bank of India act as their bankers

(b) if so, the action Government
have taken in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On Tth
October, 1988 the officers of the Bom-
bay Police seized five silver ingots
valued at about Rs. 56,000 from a car
at a place near the Hindu Cemetory,
Khar-Danda Road, Bombay.

(b) The car was also seized. The
case was handed over by the Police
authorities to the officers of the
Bombay Central Excise Collectorate

and as such details of tr tions
between them cannot be made public.

Selzure of Silver in Bombay

1176. Bhri Tula Ram:
Shri Vishwa Nath Pandey:

Will the Minister of Fimanes be
pleased to state:

(a) whether it is a fact that fine
silver ingots valued at Rs. 56,000 were
selzed from a car on the sea shore at
Bandra by the customs authorities at
Bambay on the 7th October, 1965; end

who are conducting further investi-
gation.

Beizure of a Greek Tanker in Bembay
Harbour

1177. Shri Tula Bam:
Shri Vishwa Nath Pandey:

Will the Minister of Finapnce be
pleased to state:

(a) whether it is a fact that a Greek
Tanker, Capistrano, has been seized
by the customs officials in the Bombay
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harbour for alleged smuggling of
liquor worth 1.5 lakhs into the ecity

recently; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri
Bachindra Chandhurf): (a) It is a
fact that in September, 1968, a Mon-
rovian Tanker s.s. “Capistrano” was
seized by the Customs Authorities at
Bombay, as it was found to have been
used in the smuggling of 112 cases of
liquor valued at about Rs, 1,07,500 and
Cigarettes and tobacco walued at
about Rs. 54,800,

(b) The Captain, s Greek national,
was arrested and has been released on
bail. The wvessel was allowed to sail
on furnishing a Bank Guarantee of
Rs. 5 lakhs. A sum of 3635 produced
by the Captain of the ship, which was
not declaced by him, was also seized.
Furilier investigations are in progress.

Power Comnection at ALC.C. Sessien,
Ernakulam

1178. Shri Vasudevan Nair:
8hrl Warior:

Will the Minister of Irrigation amd
Power be pleased to state:

{a) the amount deposited by the
AILC.C. suthorities for the extensiom
of Power connection to the site of thelr
Bession at Ernalulam;

(b) whether it is a fact that the
A.IC.C. authoritics did not make any
deposit; and

(e) if so, who made the deposit em
their behalf?

Minister of Irrigation and
Power (Shrl Fakbroddin Ahmed):
(a) to (e). The sgite of the AICC
Session at Ernakulam falls within the
area of a private licensee, Hence the
Stote Electricity Boord did not ineur
any expenditure towurds the extension
of power connection to the site. No
information is available whether any
amount was depogited by the Eerala

The
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Congress Committee with the private
licensee for the power connection.
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Gold seized from a stodent boumd for
g Allahabad

1180. Shri Dighe:
Bhrl Vishwa Nath Pandey:

Will the Minister of Finamce be
pleased to state:

ta) whether it jgy a fact that contra-
band gold worth Rs. 24,000 was seized
from a student bound for Allahabad
and his associate at Victoria Terminus
Station on the 8th October, 1868
(B:mbay) by the Customs authunllﬂ.
an

({b) i so, the action taken by Gov-
ernment in the matter?

The Minister of
Bachindra Chaudhuri): (a) On 10th
October, 1966 the Customs Officers
seized 150 tolas of gold bearing fore-
ign markings and valued at Rs. 14,763
at the international rate from a stu-
dent bound for Allahabad at Victoria
Terminus Railway Station, Bombay.

Finance (Shri

(b} The student and his companion
were arrested. The case is under
investigation.

'I'-.nur Koottayl Canal

1182. Shri Mohammed Koya: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have filna-
lised the scheme for constructlng =
Regulator to prevent saline ingress
into Tanur Koottayl Canal in Kerala
State; and

(by if so, the details thereof?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Esti-
mate for lock-cum-Regulator at Tanur
and Tanur Kuttayi Canal amounting
to Rs. 7.36 lakhs is under considera-
tion of the State Government.

(b) Does not arise.
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Bhakra Dam

1183. Shri Hari Vishnu Eamath:
Will the Minister of Irrigation and
Power be pleased to state:

2476

(a) whether it is a fact thot some
experts have recently expressed their
views that the life of the Bhakra dam
would be only 60 years, and nct so
long as it was earlier expected to be;

(by) it so, whether Government
agree with that view; and

{c) the reason therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No, the loss of total capacity of the
Bhakra reservoir would take place in
350 to 400 years at the present rate
of siltation,

(b) and (c). Do not arise,
Statug of Centra] Socinl Welfare Board

1184, Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Planning and
Soclal Welfare be pleased to refer to
the reply given to Unstarred Question
No. 1285 on the 4th August, 1966 re-
garding status of Central Social Wel-
fare Boarg and state:

(a) whether any final decision bas
since been taken regarding the status
of the Central Social Welfare Board;
and

(b} if so, the broad details thereof?®

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
matter is still under consideration.

Schemes sponsored by Centre for
Statey In Fourth Plan

1185. Shri Maheswar Naik:
Shri P. C. Borooah:
Shri Surendra Pal Singh:

Will the Minister of Planning and
Soclal Welfare be pleased to state:

(a) whether there i= a proposal to
allocate to the States a major share
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for schemes sponsored by the Centre
in the Fourth Plan;

(b) if so. the decision taken in this
behalf; angd '

(c) the suggestions/recommendatioig
made by the Committee, appointed in
August, 1986 by the National Develop-
menty Council, to modify the type of
programmes and the pattern of Cen-
tral assistance to States?

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): (a) to
{c). The subject is still under discus-
sion and a decision hag yect to be taken
by the Committee of the National
Development Couneil.
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Inscriptions of Mahatma Gandhl's
Teachings at Rajghat

1187. Shri Daljit Singh: Wil
the Minister of Works, Housing
and Urban Development be pleas-
ed to refer to the reply given tu Un-
starred Question No. 1232 on the 4th
August, 1966 and state the progress so
far made to inscribe teachings of
Mahatma Gandhi at the entrance to
the Rajghat?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): The matter has
been considered by the Rajghat
Samadhj Committee which has called
for additional information from the
architect in order to be able to con-
sider it further.

Intelligence-cum-legal Aatbority te
Combat Spuriouy Drugs

1188. Shri Hari Vishna Kamath:
Shri Jashvant Mehta:

Will the Minister of Health amd
Family Planning be pleased to state:

(a) whether it i8 a fact that the
Drugs and Equipment Standards Com-
mittee has recommended the establish-
ment of an “Intelligence-cum-legal
authority” in each State for combating
the menace of spurious drugs; and

(b) if so, the reaction of (Goveram-
ment thereto?
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The Minister of Health and Family
Plannlg (Dr, Sushila Nayar): (a) Yes.

(b) All the recommendations in-
cluding the present one contained in
the report of the said Committee are
under cxamination by a Committee of
six Stale Health Ministers appointed
in pursuance of a resolution passed
by the Central Council of Health.
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" National Consumer Service

1191, Dr. Mahadeva Prasad: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
National Consumer oervice wus start-
ed with an object to protect the inte-
rest of the consumers in early 1963;
and

(b) if so, how far it has succeeded
in achieving its object?

The Minister of Planning and Social
Wellare (Shri Asoka Mehta): (a) and
fb). A statement showing the broad
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objectives of the National Consumer
Service and what it has so far done
in fulfilment of those objectives is
laid on the Table ¢f the House.

Statement

The National Consumer Service, ori-
ginally entitied “Non-Official Price
Intelligence Service”, was started in
early 1963 on a pilot basis in Delhi,
by a group of voluntary organisaiions,
In February, 1964 a Working Group
consisting of the representatives of
the Planning Commission, Central
Ministries concerned and the partici-
pating wvoluntary organisations re-
christened it as the National Consumer
Service and drew up a comprehen-
sive scheme.

2, The main object of the Service is
to protect the interest of the consu-
mer. Jts main activities are:

(i) to organise Consumerg Coun-
cils at the National, State and
District Levels;

(il) to promote consumer coopera-
tives;

(iii) to undertake research into
consumer problems and stud-
ies relating to mnarket intelli-
gence, consumption patterns,
hoarding, artiflcial scarcities,
transport bolllenecks, licenc-
ing procedutes, elc; and

(iv) to assist in the prevention of
adulteration, exercising qua-
lity control and eradication of
malpractices in weights and
measures, ste.

Al
3. The Service has State branches
at Bhopal, Hyderabad, Madras and
Pondicherry.

4. An intensive survey by the:Ser-
vice revealed that fooq adulteration
was a growing menace and a very
serious hazard to health of the pcople.
In view of the seriousness, extent and
nature of food adulteration, the Na-
tional Consumer Service decided to
organise exhibitions on the prevention
of food adulteration in various parts
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of the country. The first exhibition
was organised from the 2nd to 5th
October, 1964 in New Delhi. It created
a good impact on the people and the
loral Government. The second exhi-
bition was held at Durgapur on the
occasion of the All India Congress
Session from the 5th to 10th January,
1965. To ecducate the consumers,
display of weights and 'measures was
included as part of the Exhibition on
Food Adulteration.

5. On the reconmmendation of the
National Consumer Service, Delhi
Administration provided a wmobile
court to the Department of Weights
and Measurcs, This court assisted by
the price collectors of the National
Consumers Serviece and the officers of
the Department organised surprise
raids and brought to bonk over 500
offenders from Aupgust, 1964 to March,
1865.

8. Five programmes were arranged
on Television to demonstrate how
consumers were being deceived and
what precautionary measures the
consumers could take to protect their
own interests.

7. The Price Rise Resistance Move-
ment in Delhi was supported by the
Nationa! Consumer Service. The
Service has also encauraged the for-
mation of consumer councils in differ-
ent localitios of Delhi and helped them
io organise resizlance against the ris-

ing prices of essential - commeodities
like milk and vegetables.
8. On the occasion of Diwali in

1064, it organised a campaign whereby
Consumer Councils manufactured a
variety of sweets and sold them to
the residents of their respective loca-
lities at rates which were lower than
those prevailing in the market

9. The following case studies were
carried by the Service:

(i) Working of Fair Price Shops
and how they can be made
more effective.

(ii) Distribution of Sugar at the
Wholesaly and Retail Levels
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in Delhi and how consumers
can oblain their requirements
of sugar regularly.

(iii}) High prices of wvegetables in
Delhi and how they can be
reduced.

(iv) Black-marketing in cycle
tyres and tubes in Delhi and
how prices can be brought
down to the normal level.

(v) Hardships of a consumer.

10. Seven discussion programmes
were arranged by the Delhi Station
of All India Radio.

11. Articles on Consumer protection
and allied subjects appeared in
“Yojana', ‘Bharat Sevak’, ‘Industrial
Times', ‘Cooperator’, ‘Consumer’ and
‘Encyclopaedia of Social Work in
India’,

12. The programme is still in its
infancy and it had a long way to go.
It is top carly to expect any striking
achievement,

Rural Industries Project

1192. Dr, Mahadeva Prasad: Will the
Minister of Planning and Soclal Wel-
fare be pleased to state:

(a) whether it is a fact that there
is a scheme calleq rural industries
project in many parts of the country;

(b) if so, the name of the States
and the Districts thereof covered by
the said scheme; and

(¢) the achievements of the
scheme?

said

The Minister of Planning and s?clal
Wellare (Shri Asoka Mohta): (a) Yes.

(b) and (c). A list of areas selected
for the Rural Industries Projects is
laid on the Table of the House.
[Placed in Library. See No. LT-
7207|66). A brief review of progress
of the Rural Industries Projects Pro-
grame for the period ending March
31, 1965 is laid on the Table of the
House. [Placed in Library. See No.
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LT-7297/66). Information regarding

progress achieved during 1065-86 is
being collected.

Represeatation to P.M. by M.Ps, from
U.P.

1193. Dr. Mahadeva Prasad: Will
the Minister of Planning and Social
Wellare be pleased to state:

(a) whether it ig a fact that the
Members of Parliament from UP.
submitted a memorandum to the
Prime Minister recently, drawing her
attention to the injustice done to UP.
in respect of allotment of resources
and projects;

(b) if so, the details thereof; and

(c) Government's reaction thereto?

The Minister of Planning and Social
Wellare (Shri Asoka Mehta): (a) Yes,
Sir.

(b) and (c). The main points indi-
cated in the memorandum were care-
fully considered in examining the
Draft Fourth Five Year Plan of Uttar
Pradesh.

Selsure of Gold

1194, Shrimati Maimoons Sultan:
Will the Minister of Firance be pleased
to state:

(a) whether 5 large quantity of
hoarded gold has been geized by the
Central Excise Department this year;

(b) it so, the extent of such gold
seized during each of the first three
quarters of this year; and

(c) if so, the steps taken to assess
the extent of hoarded and unaccount-
ed gold in the country?

The Minister of Finance (Shri
Bachindra Chaudhuri}: (a) to (c).
The information is being collected and
will be laid on the Table of the
House.

Power Projects in Fourth Plam

1195, Shri P, C. Borovah: Will the
Minister of Irrigation and Power be
pleased to state:

NOVEMBER 10, 1986
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(a) whether it hag been decided to
implement 9 power projects with a
total installed capacity of 1,833 MW
under the Fourty Plan:

(b} if go, where these new power
plants will be set up;

(c) how far the per capita avail-
ability of power in each State will
increase with the implementation of
the projects by the end of the Fourth
Plan, and how it will compare with
that in Assam; and

(d) the envisaged All-India per
capita availability of power at the end
of the Eourth Plan?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). Several power projects were
sanctioned primarily for the Fourth
plan. Recently nine additional pro-
jects with a total capacity of 1,833 MW
have been sanctioned for implementa-
tion. These projects are located in
the States of Bihar, Andhra Pradesh,
Kerala, West Bengal, Jammu and
Kashmir, Maharashtra, Hariana ang in
the Union Territories of Delhi and
Himachal Pradesh.

(e) and (d), As the fourth Plan is
stil] under discussions with the States,
it is not possible to give the per capita
figures for the Fourth Plan in Jdiffer-
ent States.

Centra] Assistance for Calcutta’s
Urban Development

1196, Shri Indrajit Gupta: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) how much Central assistance in
the Fourth Plan has been requested
by the West Bengal Government for
various projects connected with Cal-
cutta’s urban development;

(b) the reaction of Government

thereto; and

(c) whether the State Government's
view that Caleutta's problems are of
national importance are shared by the
Centre?
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The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) the Government of West Bengal
have requested a Central assistance
of Rs. 62.77 crores for various jro-
jects connected with Calcutta’s urban
development.

(b) The matter is still under consi-
deration.

(c) Development of metropolitan
areas has “importance” from the Na-
tional. Regional and State points of
view.

Inclusion of Passi Commuonity in list
of Scheduled Castes and Scheduled
Tribes

1157. Dr, M. S. Aney: Will the Min-
ister of Planning and Social Welfare
be pleased to state:

(a) whether Government are aware
that the members of the Passi Com-
munity have been included ip the List
of Scheduledq Castes and Scheduled
Tribes published by the Government
of Bihar, Madhya Pradesh, Orissa,
Punjab, Uttar Pradesh, Wesy Bengal
and Maharashir, excepting those re-
siding in the Districtg of Marathwada
and Vidarbha,

(b) whether Government are also
aware that this discrimination made
against the Passi in the above two
divisions of the Maharashtra State has
caused great discontent in the members
of the Passi Community residing in
these two districts of Maharashtra;
and

(c) the steps taken to remove the
discrimination?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) Yes, the Passi
community is included as Scheduled
Castes in these Stales excepting in
parts of Maharashtra and Madhya
Pradesh.

(b) and (c). Some representations
have becn received in the matter. The
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whole matter of revising the lists of
Scheduled Castes and Scheduled
Tribes is under consideration,

Chemists employed by Finance
Ministry

1198. Shri U. M. Trivedi: Will 1ne

Minister of Finance
be o
state: pleased to

(a) the number of Chemistg at pre-
sent employed in the various depart-
ments under his Ministry;

(b) the various cadres provided for
such services; and

_ (¢) the number of posts which are
in Class I, Class IT ang Class ITI
Cadres?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) The work-
ing strength is 168

(b) The various cadres are:

Under the Department of Revenue:
(i) Chief Chemist.
(ii} Deputy Chief Chemist,
(iii) Chemical Examiner, Grade I.
(iv) Chemical Examiner, Grade II,
(v) Assistant Chemical Examiner.
(vi) Chemical Assistant, Grade I
(vii) Chemical Assistant Grade IL

Under the Department of Economic
Affairs:

(i) Chief Assayer

(ii) Officer-in-Charge, Central
Assay Office, K.G.M.U.

(iii) Deputy Chief Assayer,

{iv) Chief Chemist.

(v) Deputy Works Manager
{Chemical).

(vi) Assay Superindent.
(vii) Assistant Chief Chemist,
(viii) Assistant Assay Superintendt,
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{¢) The number of posts sanctioned
in Clasg I, Class II and Class III are:

Under Department  Under Department
of Revenue of KA.
(i) Class 1 20 5
(ii) Class 11 24 r
(iii) Class I11 127 4
ToTaL 171 13

" Diamond dealers going Abroad |
1199, Shri P, H. Bheel:
Shri Kapur Singh:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that some
of the top diamond dealers in the
country go abroad as frequently as
twice a month;

(b) if =o, the reasons why Govern-
ment have becn permitting such visits
so frequently; and

(¢) whether any reportz have been
received as regards the manipulation
of foreign exchange going on in ex-
port and import of diamonds by these
dealers?

The Minister of Filnance (Shri
Sachindra Chaudhurl): (a) and (b).
The Reserve Bank are ascertaining
the position.

(¢) No such reports have been re-
ceived.

Pay Scales of Ayurvedic Physicians

1200, Shrimati Tarkeshwari Sinha:
Will the Minister of Health and Family
Planning be pleased to state:

(a) whether it is g fact *hat before
the 1st July, 1965, the pay-scales of
Ayurvedic Physicians in C.HS. Dis-
pensaries were identical to that af the
Assistant Surgeons Grade-I working
in the corresponding Allopathic Dis-
penaaries of C.HS ;

(b) whether it is also g fact that the
pay scales and non-practising allow-
ance of Ayurvedic Physicians have
not been revised in line with the

NOVEMBER 10, 1966
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revision effected in the pay scales of
Assistant Surgeons in the Allopathic
Dispensaries after the 1st July, i985;
and

(c) if, so, the reasons thercfor?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). The pay scales of the members
of Central Health Service were re-
cently revised. These scales of pay
are not automatically allowed to
others. But the case for revising the
scale of pay in respect of Ayurvedic
Physicians is under examination.

Ayurvedic Physiclans In CHS,
Dispensaries

1201, Shrimati Tarkeshwari Sinha:
Will the Minister of Health and Family
Planning be pleased to state:

(a) whether there is a proposal to
have a separate service for Ayurve-
dic Physiciens on the lines of CHS.
for Allopathic Medical Oficers;

(b) if so, the details thereof; and

(e) it not, what is the sacope of pro-
motion for Ayurvedic Physicians in
C.H.S5, Dispensaries?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) No.

(b) Does not arise.

(¢) There are two Ayurvedic dis-
pensaries under the Central Govern-
ment Health Scheme as an experi-
mental wmeasure with  six posts of
Ayurvedic Physicians at present, They
can apply for better posts, according
to rules, if any are advertised.

Amount spent on Public Sector
Undertakings in three Plans

1202. Shri Man Sinh P, Patel: Wil
the Minister of Planning and Social
Welfare be pleased to state:

(a) the amount spent in -lifferent
Stotes on Public Sector Undertakings
in the three Plans period; and

(b) how the Regional or States im-
balance will be improved in the
Fourth Plan period?
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The Minister of Planning and
Bocial Welfare (Shri Asoka Mehta):
(&) A statement giving the State-wise
investment on Central and State indus-
frial projects during the First, Second
and Third Plan periods is placed on
the Table of the Housc. [Placed in
Library, See No. LT-7288/68].

(b) Measures taken to reduce the
regional rmbalance in the industrial
development include:—

(i) the location of public sector
industrial projects in the com-
paratively industrially back-
ward areas, within the cons-
traints imposed by the owver-
all techno-economic consider-
ations;

(ii) the establishment of ‘Indus-
trial Areas’ in the industrially
backward regions to provide
basic overheads like power,
transport, water, other facl-
lities and to develop factory
sites and offer them for sale
or on long-term lease to pros-
pective entrepreneurs,

(iii) Preferential consideration to
industrially backward areas
licensing industrial projects
in the private sector,

(iv) Promotion and development
of industries through the ini-
tiative and assistance of the
State Industrial Development.
Corporations.

These measures are intended to be

pursued during the Fourth Plan
period.
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Saving Capacity of Middle Class

1204. Shri K, C. Pant: Will the Min-
ister of Finance be pleased to state:

(a) whether it is a fact that the
rising prices of essential commodities
have hit the saving capacity of the
middle class;

{(b) the relation of zavings to in-
come in the lower middle and upper
income brackets;

(¢) whether this proportion com-
pares favourably with the income-
savings ratio in the developed
countries; and

(d) if not, the reasons therefur?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Statistical information regarding the
relation of saving to income in differ-
ent income brackets is not readily
available. In the absence of that it
is also not possible to give a reply to
part (a) of the question in specific
terms, although it is probable that the
rise in the prices of essential commo-
dities may have impaired the capa-
city to save of some sections of the
middle class.

(c¢) Although precise data are not
available .for the income-savings
ratio for different income brackets, the
average rate of saving in India does
not compare favourably with that in
the developed countries,

(d) The wmain reason is the very
low income per capita in India.
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Housing Plan for Harljans in Mysore

1205. Shri H. C, Linga Reddy: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) the Harijan Housing Program-
me carried out during the Third Five
Year Plan period in Mysore State;

(b) whether a Corporation hius heen
constituted for carrying out the Hari-
jan Housing Programmes in the
Fourth Five Year Plan period;

(c) whether any amount has been
set apart for the purpose and if so,
how much by way of loan uand sub-
sidy; and

(d) the progress made so far in the
work?

The Depuly Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (d). The in-
formation has been called for from
*he Government of Mysore and shali
be laid on the Table of the House as
soon as it is received,

Scheduled Castes and Scheduled
Tribes in Centra] Excise and
Customs Departments

1206. Shri Balkrishna Wasnik: Will
the Minister of Finance be pleased to
state:

(a) the number of the employees
belonging to the Scheduled Castes and
Scheduled Tribes employed in  the
various grades, grade-wise, execu-
tive, ministerial and Class IV in the
Department of Central Excise and
Customs;

(b) whether the percentage ceserv-
ed for Scheduled Castes and Sche-
duled Tribes has been achieved; and

(¢) if not, the steps taken to fu'fil

the quota?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) to (e).
The information is being collected

and will be laid on the Table of the
House as soon as possible.
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Promotion of Scheduled Castes amd
Scheduled Tribes in Central Board
of Revenue

1207, Shri Balkrishna Wasnik: Will
the Minister of Finance be plased to
state:

(a) whether reservation ig given to
the members of the Scheduled Castes
and Scheduled Tribes in the promo-
tion from Class III to Class II and
Class II to Class 1 services and also
in Class III grades from time to time
under Article 16(4) of the Constitu-
tion which has been upheld by the
Supreme Court of India;

(b) whether the Departmental Pro-
motion Commitlees and the sereening
commitiec, constituted by the Central
Board of Revenue have been advised
by Government to take into consider-
ation the aforesaid judgement and
make their recommendations accord-
ingly; and

(c) if so, the number of promotions
made in various grades of services to
complete the required quota of reser-
vations to the scheduled castes and
scheduled tribes in the Central Board
of Revenue?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (h),
In accordance with the general arders
on the subject which have been izsued
after taking into account the judge-
ment of the Supreme Court, there is
no reservation for Scheduled Castes
and Scheduled Tribes in regard to
proemotions to Class T and Class 1T
posts. In respect of Class III and
Class IV, reservation at 12 per cent
and 5 per cent respectively for Sche-
duled Castes and Scheduled Tribes
have been prescribed for gradez; 1o
which there is no direct recruitment..
These reservations apply to promo-
tions made by selection as well as
those made on the results of compe-
titive examinations limited to depart-
mental candidates.

(¢) The requisite information is be-
ing collected and will be placed on
the Table of the Sabha as early as
possible,



2493 Resignation KARTIKA 19, 18688 (SAKA) by Shri Naonda (A.M.&C.A.) 2494

Shamshan Bhoomiin Rajourl Gardea
Extension

1208, Shri M. R. Krishna:

Shrli Rameshekhar Prasad
Singh:
8hri J. P. Jyotishi:
Will the Minister of Health and

Family Planning be pleased to state:

(a) whether it is a fact that Gov-
ermment have taken a decision to re-
move the “Shamshan Bhoomi” from
the Rajouri Garden Extension area;
and

(b) it so, when the orders are likely
to be implemented?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.
(b) Does not arise,

—

13 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES
ResieNaTioON BY SHrRr Nanpa as Minis-
TER OF HOME AFFATRS

Mr. Speaker: I have received three
adjournment motions and six Calling
Attention Noticeg in respect of the

Home Minister’s resignation.

Shri S. M. Banerjee (Kanpur): I
have tabled a Privilege Motion.

Mr. Speaker: When I have rejected
that, why should be raise it now?

- Shri 8. M. Bamerjee: Why was inti-
mation not given to the House here?

Mr. Speaker: Is the Prime Minister
meking any statement on that?
of Parliamentary
Affairs and Commaunications (Shri
Satys Narayan Sinha): Yes, Sir.

Mr. Speaker: When?

Shri Satya Narayan Sinha: I think
at about one o'clock.

An hon, Member: Why not now?

Mr. Speaker: Then I will hold this
oyer and just wait for the statement
at one o'clock.

1966 (Ai) LSD—6

. Shri S. M. Banerjee: If she is mak-
ing a statement at 1.00, Sir, kindly
hear me for half a minute,

Mr. Speaker: What else does he

\lv;gt? She is making a statement at

Shri S. M. Banerjee: Sir, you have
rejected my privilege motion Kindly
hear me . . .

Mr. Speaker: Order, order. This
cannot be raised in this manner, No
reference to Lok Sabha was needed.
There ig no question of any breach of
privilege. 1 have disallowed it and
he cannot raise it now in this manner.

Shri S. M. Banerjee: You have
ruled many times that when the Par-
liament is in session such statements
should be made first in the House.

Mr. Speaker: That does not apply
here, that is a different thing alto-
gether. (Interruptions).

Shri Harl Vishnu Eamath (Hoshan-
gabad): When is the Prime Minister
making the statement?

Mr. Speaker: At one o'clock.

Shri Harli Vishnu Eamath: Is the
Home Minister also making a state-
ment; under the rules he can.

Mr., Speaker: That I do pot know.
(Interruption). When that statement
is coming, how can I have a prelimi-
nary discussion now and then iake &
decision? It is not possible.

Shri Hem Barua (Gauhati): The
Prime Minister is coming. She can
make the statement now. (Interrup-
tions).

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi) : Sir, 1 received Shri Nanda's
letter only late last evening as well
as the copy of his Press statement,
both of which have appenr:ed in ‘l.l":e
Press today. I have no desire to join
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issue with or comment upon the
observations made by Nandaji either
in his letter or in higz statement to
the Press. I do not think thay it
would serve any public purpose to go
into them (Interruption). I  would
only like to say, it was after deep and
most anxious thought and with much
regret that I decided to recommend
to the President acceptance of Shri
Nanda's resignation (Interruption).
Speaking personally, it has been a
matter of painful parting of an old
and trusted <colleague whose hard
work and integrity were appreciated
by us all. As I have said to Shri
Nanda in my letter, I hope that his
cooperation and wise counsel will
continue to be available to us, the
Government and this country.

st wrmdt (femre) Swem wRYEE,
T UF STIRqT T I § |

Mr. Speaker: When a statement is
being made, no point of order arises
in the middle. Let the statement be
made. 1.

At w : ende wE W 2T
qAHA ISAT AT FFAT B

Mr. Speaker: No point of order . . .
(Interruptions). Order, order. Let
Shri D. C. Sharma resume hig seal.
Now, has the Prime Minister conclud-
ed her statement?

Shrimati Indira Gandhi: Yes, that is
all that I have to say.

Mr, Speaker: The statement to the
press by the Home Minister has rais-
ed many controversial issues. The
Prime Minister in her statement has
simply stated that she would not like
to say anything on that. In that case,
since some clarifications are being
demanded by others, I will have to
admit at least a calling attention
notice,

Shri Ranga (Chittoor): We have {o
be asked to explain why we think that
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the adjournment motion ought to be
admitted. After you have heard us,
and after consulting them if they
have something to say as to why the
adjournment motion should not be
allowed, then you can take a decision.
You may ask for clarification from
other members of the opposition or
any other member and then take your
decision. You cannot straightway gay
that the adjournment motion is not
going to be admitted.

Mr. Speaker: Now Shri Ranga may
say whatever he wants to say about
the failure of the Government.

Shri Ranga: I have given notice of
my adjournment motion for different
jpurposes  One is this. The Home
Minister himself has stated in his
letter of resignation that he had
written to the Prime Minister that he
wag not getting personal support from
the Prime Minister, to which he was
entitled, and political support to
which also he was certainly entitled.
He was also not getting complete
co-operation and support from his
Secretary, he brought this fact to the
notice of the Prime Minister, not once
but several times, but, in spite of it,
the Prime Minister did not strengthen
him. Thirdly, there was an instruc-
tion given through the Ministry to
the Delhi Administration that there
should be no demonstrations within
a distance of two miles from Parlla-
ment. Tn regard to this, the Home
Minister wanted information and con-
firmation of the steps that were being
taken in regard to this matter. The
Secretary took more than one month
before he gave that information to
the Home Minister. This was the
kind of non-co.operation he was
getting, rather obstruction. Then, on
top of it, he made it clear that he
wanted a changn in the Secretary of
his Ministry and he needed the
support from the Prime Minister. but
he did not get it. What is more. the
Home Ministry is supposed to be in
charge of the personnel question.
appointment of varfous Secretarles.
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Mr. Speaker: So far as the admissi-
bility of the adjournment motion is
concerned, he cannot go into all these
details.

Shri Ranga: The admissibility of the
motion comes in this way. We are
assured that there is joint responsi-
bility of the Cabinet and the Prime
Minister is the head of the Cabinet.
When the Home Minister, who is next
only to the Prime Minister, accord-
ing to their own order of priority,
complains that he did not get that
co-operation from the Prime Minister
and he asks for change of Secretary
and he did not get support from the
Prime Minister, when the Home Min-
ister, who is really in change of this
procedure that should be followed as
to which person should be the Sec-
retary in which Ministry—if any one
of the Ministers were to be dissatisfled
with his Secretary and wants to have
a change of Secretary the proper
person for him to go to is the Home
Minister to get his Secretary changed.

Mr. Speaker: Mr. Ranga should
realise . . . f

Shri Ranga: Bear with me, Sir.

Mr. Speaker: Mr. Ranga should
realise that ihese are the details as
to what are the procedures that are
to be followed.

Shri Ranga: It is not that point.

Mr. Speaker: This is not relevant
at this stage.

Shrl Ranga: Should I not go into
the functions of the Home Minister
as to what are the funmctions of the
Home Minister? Every one of these
Ministers, each one of them, cannot
ask for his Secretary to be changed to
some other Ministry. No. He can
do it only through the Home Minister
and the Home Minister is supposed
to be in-charge of all the Secretaries
as to how they should be deployed
and so on. He can do it only with
the support and the concurrence of

the Prime Minister and it is for that
feason that the Cabinet Secretariat
has come to be established in this
country. The Cabinet Secretariat had
failed in its duty in supporting the
Home Minister because it would not
help the Home Minister to change
even his own Secretary, not to speak
of changing other Secretaries if and

when the other Ministers want a
<hange. Therefore, the result has
been . (Interruption).

As a result of the failure repeatedly
of the Prime Minister to sustain the
authority of the Home Minister, the
Home Minister was not able to dis-
charge his funetions at the head of the
Ministry, at the head also, as one who
is responsible for the deployment of
Secretarieg from one Ministry to an-
other and for proper behaviour. It
is for these reasons that 1 say, since
the Prime Minister holds her office
only on the authority of the President
and the Constitution which charges
the Prime Minister to maintain unity
of the Ministry, joint responsibility—
they expect cooperation and give to-
operation—that this House has the
right to discuss this serious failure on
the part of the Prime Minister to
sustain the authority of the Home
Minister which has resulted in serious
dislocation of the ministerial responsi-
bility the activity of this Ministry and
also the unfortunate and regrettable
events and incidents that had taken
place the other day and in the sudden
resignation of the Home Minister
about whom the Prime Minister her-
self was prepared to say that he was
a man of integrity. a man of hard
work, and that he was 5 loyal col-
league. Therefore, I request you to
allow my adjournment motion to be
discussed in the House

Shri Tyagi (Dehra Dun): On a point
of order, Sir.

Mr. Speaker: T have heard Mr,

Ranga

Shrl A. K. Gopalan (Kesergod): T
have given a Call Attention notice.,..
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8hri Tyagi: Sir, with your permis-
sion, I want to raise a point of order.

Bhri A. E, Gopalan: I have given a
Call Attention notice.

Mr. Speaker: That is not being
taken up now . . (Interruptions)
Order, order. I am not going to
hear all Members here and have g
regular debate on itg admissibility.

Shri S. M. Banerjee: A few Members
may be allowed.

Mr. Speaker: I have heard one
leading Member and I will hear Mr.
Madhu Limaye .... (Interruptions)
Order, order.

Shri Ranga: The leaders of the
groups have the right . .

Mr. Speaker: No.

8hri Ranga: That is the usual pro-
cedure. You may follow any pro-
cedure. The usual procedure is that.

Shri Dinen Bhatitacharya (Seram-
pore): At every dak khana and at
every bus stop this ig being discussed.
And you cannot discuss the matter
here in Parliament? Everywhere it
is being discussed. (Interruptions).

Mr. Speaker: Order.

Shri Dinen Bhattacharya:
means what?

Mr. Speaker: ‘Order' means that
you should not speak.

‘Order’

Shri Hem Barua (Gauhati): May I
seek an informatlon from you, Sir.

Mr. Speaker: No.

Shri Hem Barua: [ want to seek an
information from you only. The
sadhus demonstrating in front of the
Parliament Hougse have steared out
Mr. Nanda and in his letter of resig-
nation, Mr. Nanda has raised g
number of controversial points,. Would
vou advise us, in your wisdom, to
discuss the matter which has become
a tople of discussion everywhere?

Mr. Speaker: I am not to advise how
it should be discussed. The Member
should look into the rules and find
out.

An hon, Member: This is one of the
methods.

Mr. Speaker: I am just dealing with
this. This is one of the methods. What
is being discussed is whether I can
allow it or not.

Mr. Madhu Limaye (Interruptions).
Several hon, Members— rose,

Mr. Speaker: 1 have got notices from
Mr. Madhu Limaye, Dr. Ram Manohar
Lohia, Prof. Ranga, Mr. Kishen Patt-
nayak, and Mr. Mani Ram Bagri. I
have called Prof. Ranga. That was a
different notice. Now I am calling
one from the other Group,

Shrt A, K. Gopalan: T have given
notice

Mr. Speaker: Mr. Gopalen, that is
a different one altogether. That
would be taken up afterwards, after
1 have decided this. (Interruptions).

Bhrl Tyagi: Are they required to
put questions to the Prime Minister
or deliver speeches? That must be
clarified.

Shri Harish Chandra Mathar
(Jalore): This Chapter IX governs
giving of the notice of adjournment
motion and all that, I do not see
anywhere in this Chapter any pro-
vision for having this sort of dis-
cussion. It is for you certainly to de-
cide whether you want to admit the
motion or not; maybe, it is a very
good case for an adjournment motion
to be admitted; it may be a question
of public importance; so many im-
portant questions have been raised.
But I cannot visualise any discussion
of the type which ls going on, under
this Chapter. Tt does not permit any
such discussion. (Interruptions)

Mr, Speaker: Mr. Mathur would
realise that when the Speaker de-
sires somg information on how it is
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the failure of the Government, he can
ask one or two members to explain
that. That is all. The rules provide
ang thig has always been happening.

Mr. Madhu Limaye.

Shri U. M. Trivedi
rose—

Mr. Speaker: Mr. Limaye is already
on his legs. How cap I allow an-
other member, if another member
standg up and interrupts him?

(Mandsaur):

Shri U. M. Trivedi: My point is
different. When I stand up, every-
body stands up. Of course, I am not
disobeying you.

Mr, Speaker: Let me hear Mr,
Madhu Limaye first.

sitag feomd (%) @ weme
g, & wroaT sqve Afqura F7 ava
74 %t WX diwaT STgET § 1 9% 1
aFR §

“There shall be a Council of
Ministers with the Prime Minis-
ter at the head to aid and advise
the President in the exercise of
his tunctions.,”

75(1) THEE § :

“The Prime Minister shall be
appointed by the President and
the other Ministers shall be ap-
pointed by the President on the
advice of the Prime Minister.”

fex 75(3) cg " & ¢

aeqw "REAT ¢ 99 FT 9T 854
it |

sty fesd : aq Tl w
o Ffrardt <o & 7% oA R

“The Council of Ministers ghall

be collectively responsible to the
House of the People.”

mETE ﬁg}w, AT g1q F A= o
Foasrawa g @1 fF A qum
war F femm &0

QE WAA wAE 0 T @i 9%
g 9 agt s ?

&t g fowd : SeT wEET AT A
AT I 7@ ATAT AT ALY AT | FEA
TAET TET I AL W@

FEET S TT 2§ 9w # wEA
frmr & fF :

"B AmaE AFTOE T oy
AT TG HAT T G 4T |
wf T qi wOr 9T ot
I7F A FT8 F FIOFE
I ¥ UIE IR Fgaar
Awcadr & Ay fasr 1"

39¥ & aY o § 1 g "rHTON
am gt

g ¥d & qvF 1 oA H
w1 F19 AT g 7 IHET wTH g
fr Ao o fagew <& ) A
wIE A gX AW 1 F1E waww @
AT & | W AW A1 gfawes § ar
& R gw ey ey & fv Afawes
AwewmEr qr fgew @ 1 &feR
4T T N & | UF faedl F ATAS
1 HFC FLHIT F7 AGHAAT HT AT
e fe & w9 95 art F A
A frad § ... ..

I had asked my Secretary to let me..
wrae wE oA Fg faar g fe
FAET A% Y waw A it 1 gE
HITHT aqTgE ¥ 7
st ay fowd ; AT 78 T @E

T | & OF OF FTH AT @IE | WA
FrTomEr F I Afeve W oo
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[t =g fema]
dfadi #1 ¢ fagaw & & 1 3
A

WEqA AEET ¢ AT W A §

wywe fomd : & Faw A7 w@W
STEar g | IFA A qum faar § o)
g7 feram & Fas1 g1 T2 o A @
mar § | Tafa, A8 $O grer a1 3qq
TR Y T & E
waR g wirmag —

“I had asked my Secretary to
let me have the papers regarding
the instructions about processions
not being permitted within a
two-mile radius immediately after
the informal meeting of the
Cabinet had discussed the subject.
Would you belive that the papers
actually came to me only today?”.

waqa a8 f& fag fev gefor 7
wE3mfam

wq 7F HEATH & —

weqH AERA : 79 AG 7% A%
g1

=t Ay ford : & 7@ 7 @ @
g1
“He has taken one full month

to discover that no instructions as
stated by Patil do in fact exist.”

ag aY = WAl § 1 ¥ w4Y gemew
T HaEg ¥ FT @R E AR w4 e
FIWEY FT E | TE ¥ WO &, ¥
ATAAT ATEAT § |

weaw agET : WA & AT
AT g ?

st we fewd & FEr g oo
it v g A W E g o
Agiaard | Wy frowd frrd 0 & 7
frrarer 2

W WEIT . AT FT FAE F7
@ § vawt & g7 faar 1 w19 AW
EZ FE g |

st wq fowd : o7 arFw g FH
afvy | 8 wew A fear &

WSIW WEIAW : WIOH @eH Al
wTH JF AL M |

oY Ay fawg : W A% fF TE 7
Ty ATEE F1 gAT & | A ALY AT |
¥ Aq 1§z 3T WIE |

weaw AEEy - faadT o graddr
e wrat § AT F g qqdr aaedr
Ffcar forFrgrasar § | 77
ae(t g ¢ fs K aw F1 g7 1

ot 7y fomd : FTETT 71 el
& g & oAt A W RE |
“Is it going to be suggested that
the omissiong of a Secretary,
whom I had desired to change,
should be foisted upon my head?”.
a0 fragw § 5 dfasea A angfes
facerdt w1 st fagrew & 3aEY
warT At 7 gear w1 & | fawelt F foaey
earg gt & vaw frdardy daw 1y
Helt #Y A€ & 1 7 F sgrAv WOy 20
HTqEY *EE
ot agmy ; wk*

st gro ato faardt (Mrarassr) :
ek

4

Shrl Raghunath Singh (Varanasi):

Li L]

*** Not recorded.
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Mr. Speaker: These will not be re-
corded.

Bhri Tyagl: We oppose the adjourn-
ment motion.
weqw wErRy a1 fafaee
The Minister of Law (Shri G. B.
Pathak): The question of the appoint-
ment of a Minister . . . (Interrup-
tions)
o T WA Mfgar  (wian-
qrE) O W HYE SR AT ATAT
A

woaw g g & mar g |

o TR WA Hifgw ;. §w A
QT § | uF |9g WK § 1 A wTe
fieh 21 &1 foaar 2

wEw AgEm - A A |

8hri G. C. Pathak: The question of
the gppoint t of 3 Minister cannot
be discussed in this House . . . .
(Interruptions). The President alone
has got the power to appoint . . .
(Interruptions) .

st ¥ T ¥ AT gl
(§zeewior)

st wy femd  : werw wEET,
qEH FT TAT A4 qie TR & |

wSw RN g9 F1 Ag g
gEar g |

st vy femd : wfea -
gifafafedt feame s o1 W € 1
Shri G. 8. Pathak: The guestion of
the appointment of a Minister or of his
resignation cannot be discussed in this

House for the reason . . . (Inter-
ruptions).

weaw wE ¢ g & ar A ?
QT &3 | AW & g4 |

ot ay fowd : gEfTA ¥ g
£

o T WA HIHAT : T TLF(T
garmgA g ... .. (gzTesin)
Shri G. S. Pathak: Mr. Speaker, the
question of the appointment of a
Minister cannot be discussed in this

House . . . (Interruptions). There.
fore, the President alone . . . (In-
terruptions) .

oY ®ew avoma fag ;. @A gAAT
g gy ¥ AT ErIA W newd Wy
Aifair

ot qrmat ¢ WTOED AT A gAAT
arq frar & fF Sad g =g ady

st vy famd : 7 fregT ooz
arT ®E

wegs |EITT 0 WY TR DA
gt &=

st fogn weAmw (FFEEgE) o
¥ 0% ATz WG WET |

WU REQT ;. W9 45 AEG |

Sl g faad : g7 oArgz WH
HET & |

ol fesa Teame © 356 F wwada
U OF ATEZ HTE ATET L |

weaw agea - § ow wrEdr &)

gt gkt § 1 A fafaor w5y 87
qamr g |

siAyq femd : cmEz wTE AT
a7 F TEA AT 2|

weW WEW 42 Ag0 &1 awar
& & 9791 A9 ¥ A7 @R ATE
wET W g7 AM |

wit fesraeamas © 356 F HAd
¥ caTgE WE WET |

wegm gt frfeses @rzm &
or o a7 fewEwa g e

LA U UL A
(Interruptions).
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8hri G. 8. Pathak: The power of ap-
pointment (Interruptions).

Mr. Speaker: If the House does not
allow me to function, I will have to
adjourn it, I have no option. (Inetr-
ruptions).

ot owww = (w5aA) &
OF AT ATh WAIET 79 FTAT T
g1
(Interruptions).

Mr. Speaker: I am not allowed to

function. I adjourn the House for
half an hour.
12.33 hrs.

The Lok Sabha then adjourned till

two minutes past Thirteen of the
Clock.

The Lok Sabha re-assembled at two
minutes past thirteen of the Clock.

[Mr, SPEAKER in the Chair]

RE-MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES—Contd.

ReSIGNATION By SHRI NANDA A8 Minis-
TER OF HOME AFFAIRS—coOMNtd,

Shri G. N. Dixit (Etawah): Sir, I
want to say about the admissibility of
the motion for .

Mr. Bpeaker: Order, order. The
tempers must have cooled down. I
must repeat what I have been saying
again and again though I have been
unable to enforce it. Unless I iden-
tify a Member, he shall not begin to
speak, whether he is on this side or
on that side. I will have to take ac-
tion whether he belongs to the Cong-
ress or to other side; that would not
matter. A Member can stand in his
place and attract my attention by say-
ing *Mr, Speaker” or something, but
not beyond that. Mr. Dixit.

Shri G. N. Dixit: T want to wraw
your attention to rule 199 which i3
relevant to the present situation. You
could see that under rule 189, a re-
signing Minister has got an opper-
tunity to make a statement in this
House, and it is wald that 3 Member

who has resigned the office of
Minister may with the consent of the
Speaker, make a personal statement
v+« (Interruptions).

Mr. Speaker: I know that.

Shri G. N. Dixit: I refer you to sub-
rule (4) of rule 189 which says:
“there shall be no debate on such sta-
tement

Mr. Speaker: That is different thing
altogther.

Bbri G. N. Dixit; The relevance of
this rule is this. That something
which is said outside cannot partake
of a character of force, or authority,
of what is permissible under the rules
here. That is one thing. Therefore,
a debate is not permissible, under the
rules, on the statement which hag been
made 'by the resigning Minister.
Therefore, the Adjournment Motion,
if it ig consented to, will amount to
a debate ip this House.

Then, my second point for your con-
sideration is that under the Consti-
tution, a Minister remains under the
pleasure of the President. The Minis-
ter functions at the pleasure of the
President, These are the words of
the Constitution. Pleasurr is some-
thing which is the personal opinion of
the President which is not to be de-
bated or considered anywhere else.
(Interruption) And then, President's
pleasure ig always on the advice of
the Prime Minister and therefore it is
the Prime Minister’s right to have one
Minister or the other Minister. So,
this Adjournment Motion is absolu-
tely irrelevant.

Mr, Speaker: I have followed him.
That is not the question, and that rule
is not so relevant here. If he had
made a statement here inside the
House, then this rule would have
applied and there ought not to be a
debate. Now, the Minister has taken
another course and issued a statc-
ment; therefore, that is different from
this.
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The only two points that have been
raised are these: one is that the Minis-
ter did not get the co-operation from
the Prime Minister or hiz colleagues.
That was one thing. The argument
was that he was not getting assistance
from his secretariat. He wanted his
Secretary to be removed and that was
not done; therefore he is not respon-
sible for what has happened. The:c
are the two main points,

An hon, Member:
bility.

Joint responsi-

Mr. Speaker: Yes; he did not get
co-operation of hig colleagues; that js
joint responsibility.

st wy femz ;Ao oW 2,
Tt rifafafad =10

WS wgEg . Fafea emfa-
fafdr 1 41 #7 =1 &

ot aq fomd : 33 @ s fa
At wARET & q7 qF WA F1 A L,
T HEAT AT AT AT

uwm wgw - (67 1 FAfEEa
rrfafafadi 2 A am g ?

ao TM WA AMfgm . A
TR 9T 7 A1 wqt fF g Aa s
¥ 2w %1 frafy famdy, foerlt % 20 g
s fRt adr gzad 17 A1 & waifw
fwv wara "@& g7 ofadi w1 7dy g2
arf § faad gaar wfware 8, o3 719
W& oag

Some hon, Members rose—

Mr, Speaker: Order, order. If they
speak while T am on my legs, I can-
not understand that. Now, I would
like to have answer to these questions
that have been raised here. I would
like to know what the Prime Minister
has to say about them, the specific
points hat have been raised.

Shri Bagri rose—

Mr. Speaker: Order, order. I can-
nol allow him. I will have to ask
him to go out.

Shrimatj Indira Gandhi: Sir, I am
very sorry that Nandaji has the im-
pression that I was not giving my
fullest co-operation to him. I can
assure the House that I tried to give
the utmost co-operation and to the
besy of my ability. It can be that 1
did not agree with some cf the things
which he wanted and which I had to
look at from a larger perspective.

Shri Ranga: Even
Secretary?

Shrimati Indira Gandhi: One of the
things which 1 wanted to say ig this.
It has been taken for granted here in
the House and perhaps also by Nanda-
ji that | accepted hig resignalion ba-
cause of the happenings on that par-
ticular day in Delhi. This is not so.
It is not at all my intention to lay
the blame for what has happened on
Nandaji's shoulders. (Interruptions).

Mr. Speaker: Order, order. Let the
Prime Minister be heard.

Shrimati Indira Gandhi: The res-
ponsibility, as I sajd in my speech
the other day, Sir, is one which is
shared by all of us here; not only the
Government but the Opposition and
many people outside who have been
creating an agimosphere which has led
upto the events which have taken
place here and in other parts of the
country. We cannot run away from
that fact; no matter how much shout-
ing there is, that fact remains. (In-
terruptions). As far as the appoint-
ment of the Secretary is concerned,
that is a departmental affair. There
is a special Appointments Committee
of the Cabinet which goes into this
matter. (Interruptions).

Mr. Bpeaker: No more debate on
that. There is collective responsi-
bility of the Government, no doubt.
(Interruptions). Order, order. I am

regalding the
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[Mr. Speaker]

not concerned with anything which
is not in the molion that is before
me. Therefore, | am not concerned
with the question whether all should
have resigned or not and so on. (In-
terruption). There are two other
things besides collective responsibility.
Omne is, the Secretary was not giving
the assistance that the Minister desir-
ed or the Minister was entitled to. If
that was the case, and if it had been
happening for s long time, then it
was for the Minister to take action,
either to go out himsel! or—

Shri Hari Vishnu Kamath: Why
should he?
Mr, Speaker: Order, order. It is for

the Minister to see how he could
continue for a day when the Secre-
tary was pot co-operating with him.
That cannot be a subject for the
Adjournment Motion, the attitude or
the conduct of the Secretary. So far
ag the Prime Minister ig concerned,
it is alleged in the statement appear-
ing in the press that the Prime
Minister did not give that co-opera-
tion that he was entitled to. The
Prime Minister has made a categorical
statement now that she has been
giving—

Shri Hari Vishnu Kamath: Who is
to be believed? Who is right and
who is wrong? (Interruption).

Mr. Speaker: When the facts are
not admitted or established, then the
Adjournment Motions cannot find a
place.

Shri S. M. Banerjee: Appoint a
Committee.

Mr. Speaker: I have some discre-
tion. I will admit the Calling Atten-
tion Notices that have been given,
including the names of those Who
have given notice of Adjournment
Motions.

Shri A. K. Gopalan: I have given a
Calling Attention Notice,

Mr. Speaker: I have admitted them.
Why should he raise it now?

Shri Nambiar (Tiruchirapalli): It
will not be possible to have g discus-
sion. The Calling Attention Notice
will be answered and each Member
whio has sent the notice will be
entitled to put a question, but the
matter cannot be discussed. So, be-
cause it is a gerious subject—

Mr, Speaker: I am not responsible,
Now, Shri Gopalan might put a ques-
tion,

Shri A. K. Gopalan: I want answers
to all the points I have raised in my
calling attention notice. In his state-
ment, the Home Minister has said:

“There is serious discontentment
in the country as a result of lack
of integrity at wvarious levels of
administration”.

Then he hag referred to rising prices,
food scarcity, inequitable distribution,
etc. This is a very important matter.

Mr. Speaker: The hon. member must
realise that this is not a debate at
this moment. For a debate, there are
other means and he might take re-
course {o them.

Shri A. K, Gopalan: [ want an
answer from the Prime Minister on
these points. Mr. Nanda says that as
far as policies are concerned, it is
not the Minister who makes the
policy, but it is the Secretary who
makes it.

Mr. Speaker: The Secretary’s con-
duct cannot be discussed here. Here
the Minister would be held responsi-
ble, not the Secretary.

Shri A. K. Gopalan: Mr. Nanda has
been aspiring for Prime Ministership
in this country. He says there is lack



2513 Resignation NOVEMBER 10, 1966 by Shri Nanda (A.M. & C.A) 2514

of integrily at wvarious levels of
administration. This is not a simple
matter.

Mr. Speaker: He wants to know
whether it is a fact?

Shri A. K. Gopalan: Yes, Sir. I also
want to know whether as Mr. Nanda
said, it is the Secretaries who decide
the policieg or it is the Ministers who
decide it.

Mr. Speaker: Policy may be decided
by anybody. The Government is res-
ponsible here for the policy.

Shrimati Indira Gandhi: You are
quite right, Sir. It is the Minister's
responsibility as to what policy is
followed. Who decides the policy in
a particular ministry, it is the Minis-
ter's responsibility surely.

Shri A. K. Gopalan: That means
what Nandaji said is a lie.

Shrimati Indira Gandhi: It is not a
question of lie. It is for the Minister
1o support whatever suggestions are
made by Secretaries or not to support
them angd tell them that he wishes
to follow another direction.

Dr. Ranen Sen (Calcutta East): Mr.
Nanda wanted Mr. L. P. Singh's
removal. You did not give him any
support.

Shri A. K. Gopalan: Did the Prime
Minister support him in his policy?

Shrimatl Indira Gandhi: I am sorry
I do not know what matters of policy
are referred to here. The matter
which wag referred to in the letter
was with regard to the change of
Secretary. (Interruptions). Mr. Gopa-
lan has asked a specific gquesticn
regarding  integrity at  different
levels of Government's werking. It
is not possible to give a categorical
answer. There are cases when there
is not, and the House knows that we
go into those cases. Nandaji himself

was re'sponsihle for setting up Vigi-
lance Officers. We are not changing
that. (Interruptions).

Shri Nambiar: It is to the country’s
adjvantage that Mr. Nanda hasg left
and | welcome it. It was he who
locked up thousands of communists in
jail. It is wvery good he is gome.
After his quitting, may we know
whether this Secretary who is res-
ponsible for the happeningg and shoot-
ings on that particular day, will be
sent out of the Home Ministry and
the country will be saved from such
people?

Mr. Speaker: That cannot be
answered. It is not the removal or
kecping in service of any servant that
i to be decided here.

Shri Warlor (Trichur): In view of
the points of dispute raised by
Mandaji in his statement, may I know
whether the Prime Minister ig institut-
ing any enquiry into the serious
charges he has levelled against the
Secretary and Secretariat and others,
and if not, why not?

Shrimati Indira Gandhi: I do pot
think there ig a case for enquiry. But
1 shall certainly look into the points
he has raised.

Shri Vasudevam Nalr (Ambala-
puzha): The Secretary is under a
shadow following the statement by
the Home Minister, There are many
reports circulating about this officer
that he is connected with foreign
agencies and so on. The Home Min-
ister wanted to remove him. I
should like to know whether this
issue was brought to her attention
or to the attention of the Cabinet or
the sub-committee she referred to,
at any time, if so at what time it
was brought and whether that sub-
committee considered this problem
and refused to accede to the request
of the Home Minister; and if so,
why?
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Mr. Speaker: Can I ask her to

disclose what happened inside the
Cabinet?
Shri Vasudevan Nalr: This is a

very serious matter.

Shrimati Indira Gandhi: The Home
Minister did ask for the removal of
his Secretary. But as I said earlier,
many Ministers are asking for either
the appointment or the removal of
a particular Secretary,

Shri Ranga: The Home Ministry is
supposed to be in charge of all these.

Shrimati Indira Gandhi: The
Home Ministry comes along  with
other Ministries in this. I have to
look at it and decide in the larger
interest which person should be
where., I gave my reasons to the
Home Minister for that.

a gsraaT el (feet)
TETH AZIET, NG HAT F1 P wlwwT
¢ 5 oot gy ofrwg & =19 oYz &7
g afzadq w1 1 afew gw *v foear
gMY 59 ar7 97 wvafar £ 9T #
adY are fedt w4 & gEa ov O AT
fis daft afraz & sw=v & w2 ow W
gan 7@t 2 feawt afvomr 2o 7 wfass
9T 937 AT § | g HAT A7 AT K
TTeT & Gar 9dtg g & f gaay Y
7€ afes g@ Wi wadT W wEr ofoag
% g7 ww7 & & fory mewfa g dat
Foam A ¢ T 0z T AT ¢
ga WAl A A = & wfafom @
g9 "t #fadt & @ q@ =@ T
afz i, @1 97% F9% %7 7% iz fag
s # geqrEn ¢ fom aw ¥ oww
qaTT FrEe T da g0

WR WERET : # d1 4% I 98
TEY wFAT, AT AT AT ATAT AT
& FAT TEAT § o

wtwy femq : owera mEvTE,
At T ¥ w2 R

“The Secretary has taken one
full month to discover that no
instructions as stated by Patil do
in fact exist. Is it .. going to
be suggested that the omissions
of a Secretary, whom I had
desired to change, should be
foisted upon my head?”

¥ 9w g8 & e #um adqe e faz
qfes M@E A MR Z R A AT f§
mifes ATga UdAe Yo fag #t "=y 3
W ¥ | v ag AR wIEE & 3
a1 @ ®r AR I9F fare A
FHTLATE F7 Y & 9T X9 FIA AT E F)

wegw wpten ¢ R F afaere
FT FC AT Y A a8 F A 7@ AT
agt fafreez fomifaas § aiw fafiee
& art ¥t qer o oaw g

oty fered : & gt A & AT
F@TE | TTe o fag qrfewr mgw
F1 99T Y & a1 e ATEgw qFo Yo
faz s1 341 @ 41 wraz wizw #1239
AT AT FAT ATE | YA TAT @G0
fem w1

WEAR WEIIT : o TIH AW
ifgar

Tro TN WAty < Hifg : wfqwm &
HATE Far Gt wow dfawew 71w
a1 qTAEA, BIEAT a1 TWAT, WYY fadw
& a1 s afmfra Gedad &
FL AFAT § | g AT FWT F AIAA
ar§ & 5 qam wa&t ofY ot go Afadi
FT FETAT ATEAT AF | F A4g A q@AT
Tigar g fF Fa1 9q afadi w1 ged
7t gfwr g fasdr At @7 B W
& %1 @, g5 av fx 37 q@laq w5
%z WY fzar ar fF =g g2, M Az 7
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oo fads #1 S F7, FEMAT A
afes gt & fagra $1 917 79,
P TITIAT F AT F  FTOT IAHT
w941 faare agat q37

qegw AEYAT ¢ TEIT FqIEA, 4%
AT A F T8 9T AFT

To TR AT Mgy : 77 73T
a1 faega anaw § fir wowe €1 Afew
ey

weqR ALY : TZ FATT AL @Y
ot qoa1 & a1 ag faeem &t Y,
T 37 97 FI1E M7 q1q7 g9fA7 a°5
w7 faar, 71 ga%1 faaree ai &

e TR R Ty sfgan: 91 99 £
Wt gg geqEAT g, gAfaa &7 ag
qATA BT | W WY g awg wy
garaat gt fx @, 917, 8 9@ A
=€ daT AW 53 f¥ @ w1 q@ Hqa4l
# mggm AEY faar | AfFw aw a% 2w
FT AGT AT AT GGF IH R
gafwar & ag 7477 98 @I § 1 9% AT
qAE g 2, .. (EEE)

weas WENY : 48 gATA § Ef qIA
Z gFAT

o TW wAgT wYfga : & a5 wara
FAL ®T H HEATF 1 AT AT waT
FEAAT F w2 A1 qET AT ¥ Wz
aea @ fomaY g=or ot s et s
a7 % g & e g fr o 797 9y
ol aF wez w147 ¥ 77 7 39% wfq
At mErgafs T E & wwAY 1 oAz w4
dzz it 7 J I9% 92 ) 1 afew
fwe WY ot < 0 7 Wt oww fzmm 2
3% 97 ®1 FeNrEAr ar # fxomag
ag w73 77 f7 ge gwAl A1 @@
F7 &S A1 WY 0w 12 E wwfay
K wifF & wwam s g

A T 1 wgE H/EY S IO e
A= A1 &t Frwtar 3 fe qar g = &
& o wger e, o fayen & @A
s 31 fgrgeama Ared @it & 9
=T St BE waker wroart e faw
¥ W=t w4 ae w0, faadr g2 &
31 fagrar mr

weqe wpYaa: 77 ferd & qanfees
#3 927 %77 s & gAY gamEw A ¥
auar | gae fzer & Avrw § oA
drg F A 97 wIm AAY g A
T E

siwey fRO sy : §AR W
a9 @

WMo TW HAIET Sifar : w@, weas

wgem, & fadwfasre 1 9@ a0
argm fgrgem wed & 9

WEqw AR : FET, WET | THET
area, & 59 % ¥ 78 T94 30

ot femm qzmaw ¢ A oY &
Fara ¥ 77 & sgrar Tt At Pt g
ag g fF 7 77vaT Y gt ¥
AETEATY & | FYT I HFWEATHT 9
U HA! ®T eqTA T § 1 FAH
FeamEaT &1 72 & fr 7 TavaT Y o
AT g% 54 F 1S N A A A E
faais s & wET Al AR O
gaer #1E gra ar 777 FEwd W
Fea H(E ATY T § 39w § miwe
g & fad 1 g geamaar ag fw
g a1 W7 wifgg Sl & wraei
F AeaT AT AT FTETE FL @ 9 IO
faaTh w9 WY s qifew &
w1 gArT TR AT Aifgg e &
TR 1 A 7 AT K qSAHT K
zar fgar i ?
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sitey gfiqy widY - ot 8
e oo Rl aemi Adf @ 1| it =2
& gu & & AT ST FY 9g W W@
§ 5 a7 w1 sriand A8 w7 @ &
oY s qf a@Er & fs F o7 aw A
@ FE R YN

ot Wt : TE FAT T TETE
T AT & AT ¥ oagg wwna
wrafag §Hg aC & a1 EF AT A
1 AT T A AT AT AT F AT A
qRT A F JUTA FT AT AAFT IR
gt & o Y 77 & fr are ardra =t
W e o T qw w5 &
R A% TE AATT { ¥ g WAV B
TRITET FT g ARy wigt § fF ag
e gww T § 7 K e et g
e At & 77 T&@ w1 F AT R
oY waTe qdt &1 A & P gl ama
¥ ag ST g g 5 wew gAwETa
F X F T HAT A gE q@nd
w1 A% EA fagen ot £ 7127 FIAT
w1 o 7 g€ ot o waw ag o A
7 ¢ f% qa ngew 9w &1 g7 i
& ary graey 91 A fgrgEa & Tl
FT W G A ITF A1 F W w17 w7
QI ar ! T w1 5= @ 4t ar
ag e @ o g né At W o wwR
AT HIE gEAST FIIT A7 ag TR
TEEQL T@AT AT 7 F4T gHHE qUTA
Adt w ¥ wgrar faevane 4@ & 7
I IAF el faedard gEi
LeC IS ICUE AR AL L sl o
Eirer TE) & anfgd ar ?

wem gt S A AW R g,
aifgE St wiitg & gad a2 ¥ s
aar faar a1y

sraft gfmor ois : =t T%T'rﬂf
RARE i i |

Q= WA qIRG ;G AT |

sitet gfxer  widt : B2 wTFE
T A, TR A EE FEA A E, AT AT
# 7Y & W 7 §) 7 waeT ¥ gq
FE

oY qfew Y a7 & Friari g 8,
#7 g WY 7T § 7 fRET | aeE
&1 faer qx g & | FEET iy BT
grar & 1 =l aT St mor wrf af wR
T A1 ATFIT ZT, IAFT I AT 0T
AT T §Ed § A1 IF I ET A g5
& foegi O W AT A fragi o

Shri Ranga: The Prime Minister
made a reference to the existence of
an appointment sub-committee. May
we know, either now or later or
through the Press as they have been
doing, who are the precious mem-
bers of that sub-committee, whether
that sub-committee came into exist-
ence only after she has taken over
as Prime Minister or whether it was
there during her father’s time or
during Lal Bahadur Shastri's time,
whether when Gobind Ballabh
Pantji was there as Home Minister
there was any such sub-committee at
all, was it not the function of the
Home Minister, in fact, in consulta-
tion, if need be, whenever necessary,
with the Prime Minister, to decide
who should be the Secretary for
which ministry and so on? I would
like to have these facts.

Shrimati Indira Gindhi: I cannot
say when the appointment sub-com-
mittee began. It was certainly there
since I have come into the Govern-
ment, since  Shastriji was there
(Interruption'), I am told now it
was there before also.
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It consists of the Prime Minister, the
Home Minister and the concerned
Minister.

st awrom fag (F797 ) ete
F ¥ gaATT FIAT ¥ T A 2, 9
¥t e & faes @ 1 & drgr g
qeAT ATEAT F | BT qaAHz & Fifere
#7 W &, w@ gageen w1 fEr A
STEAT & WYX AIHAT ST AT ATEAT
21 =ar 7z @t A & fir 3 4Y wid
F dra ¥ qear ot qtur 7, 79 § a9
Az ¥, RfAc 7% waaz fFar
mar fr & gRAwT 2 5 7

A gfean nigu T adradi g
sit Tt wAITY H TRETgEe

Shri U. M, Trivedi: I rise on a point
of order.

Mr, Speaker: Under what rule?

Shri U, M. Trivedi: Under the
provisions of rule 199 of the Rules of
Procedure. The statement of Shri
Nanda has been published in the
press. A member who resigns from
the Ministry is entitled to make a
statement only inside the House, He
might make a written statement and
if he makes such a statement then.
of course, the Prime Minister can
make a reply. Here the privilege
arises in this way. Can a member of
this House give to the press a state-
ment which he is entitleq to make
only in the House? Will it not amount
to a breach of privilege?

Here 1 want to say this. Ordina-
rily T would be entitled to raise this
question after having given notice to
the Speaker of my desire to raise
such a question of privilege. But now
discussion has taken place here and
questions have been asked. 1 will
draw your attention to the provi-
sions of the proviso to rule 225 which

says that the Speaker can, if he, is
satisfled about the urgency of the
matter, allow a question of privilege
to be raised at any time during the
course of a sitting after the disposal
of question. That is why I want to
raise this point of order. The consi-
deration for not making this state-
ment in the House might have been
not to face the House. Tf he wanted
to make a statement, he should have
had the guts to come before the
House and make this very statement,
the written statement which was
published in the press. He ought to
have made it here in the House so
that we could have heard it from his
mouth.

stgww wa wmma ;A9 oY

Aifeq faar ¢ | do ofr T E

weaw sy ¢ S E, Afew adf
faar 1

There is no point of order. It is a
special privilege given to the Minis-
ter that he can make a statement
here, inside the House. By that his
other rights are not restricted. Whe-
ther it is proper for him to make a
statement outside or not, it is for him
to decide. Therefore, there is no
breach of privilege. 1 have received
notice of a breach of privilege from
Shri K. D. Malaviya. T will take it
up at the end. Now, Papers to be laid
on the Table. Shri Sachindra Chau-
dhuri.

Shrimatl Vimla Devl (Elura):
I want to submit....

Sir,

Mr. Speaker: She can write to me.
I will look into it. She cannot inter-
rupt the proceedings in this manner.

Shrimati Vimla Devi: I only want-
ed to submit. ...
Mr. Speaker: Order, order, Shri

Sachindra Chaudhuri.
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ANNUAL REPORT OF THE INDUSTRIAL
Finance CorRPORATION

The Minister of Finanoe (Shri Sa-
chindra Chaudhuri): I beg to lay on
the Table a copy of the Anual Report
of the Industrial Finance Corporation
of India for the year ended the 30th
June, 1966, along with the statement
showing the Assets and Liabilities and
Profit and Loss account of the Corpo-
ration, under sub-section (3) of sec-
tion 35 of the Industrial Finance
Corporation Act, 1948,

Pusric Desr (ANNUITY DEPOSIT
CerTrFIcaTes) Rures, Etc.

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat:
I beg to lay on the Table:—

(1) A copy of the Public Debt
(Annuity Deposit Certificates)
Rules, 1968, published in
Notification No. G.S.R. 1563
in Gazette of India dated the
8th October, 1966, under sub-
section (3) of section 28 of
the Public Debt Act, 1944
[Placed in Library. See No.
LT-7276/66].

(2) A copy of Notification
No. S.0. 2721 published in
Gazette of India dated the
17th September, 1966 making
certain amendment to Notifi-
cation No. 5.0. 2072 dated
the 22nd July, 1963, wunder
section 20 of the Emergency
Risks (Factories) Insurance
Act, 1962, [Placed in Library.
See No. LT-7277/66].

(3) A copy of the Emergency
Risks (Goods) Insurance
(Third Amendment) Scheme,
1968, published in Notifica-
cation No. S.0. 2840 in Ga-
zette of India dated the 22nd
September, 1966, under sub-
section (6) of section 5 of the
Emergency Risks (Goods)
(Insurance Act, 1962. [Placed
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in Library. See No, LT-7278/
66].

(4) A copy of the Emergency
Rigks (Factories) Insurance
(Third Amendment) Scheme,
18686, published in Notifica-
tion No. S.0. 2841 in Ga-
zette of India dated the 22nd
September, 1966, under sub-
section (7) of section 3 of the
Emergency Risks (Factories)
Act, 1962. [Placed in Library.
See No. LT-7279/66].

(5) A copy each of the following
Notifications under section 159
of the Customs Act, 1962;—

(i) S.0. 3262 published in
Gazette of India dated the
26th October, 19886.

(ii) G.S.R, 1856 published in
Gazette of India dated the
29th October, 1966.

(iii) G.S.R. 1657 published in
Gazette of India dated the
20th October, 1966.

(iv) G.5.R. 1658 published
in Gazette of India dated
the 20th October, 1968.

—

G.5.R. 1659 published in
Gazette of India dated the
29th October, 1966.

(v

(vi) G.S.R. 1660 published in
Gazette of India dated the
20th October, 1968.

(vii) G.S.R. 1691 published in
Gazette of India dated the
5th November, 1966.

(viii) G.S.R. 1682 published in
Gazette of India dated the
5th November, 1968. [Plac-
ed in Library. See No. LT-
7280/667.

(8) A copy each of the follow-
ing Notifications under sec-
tion 150 of the Customs Act,
1962 and section 38 of the
Centra] Excises and Salt Act,
1944: —
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(i) The Customs and Central

Excise Duties Export Draw-

back (General) Ninety-

fifth Amendment Rules,

1966, published in Notifica-

tion No. G.S.R. 1661 in

Gazette of India dated the

29th October, 1966.

(ii) The Customs and Ceniral

Excise Dutieg Export Draw-

back (General) Ninety-sixth

Amendment Rules, 1960

published in Notification

No. G.S.R, 1662 in Gazette

of India dated the 29th

October, 1966.

The Customs and Central

Excise Duties Export Draw-

back (General) Ninety-

seventh Amendment Rules,

1966, published in Notifica-

tion No. G.S.R. 1663 in

Gazette of India dated the

28th October, 1866.

The Customs and Central

Excise Duties Export

Drawback (General) Nine-

ty-eighth Amendment Rules

1988, published in Notifica-

tion No. G.S.R. 1864 in

Gazette of India dated the

20th October, 19688. [Placed

in Library. See WNo. LT-

T281/66]

(7) A copy of Notification S.R.O.
No. 890/66 published in
Kerala Gazette dated the
11th October, 1966, making
certain amendment to the
Kerala General Sales Tax
Rules, 1963, under sub-section
(3) of section 57 of the
Keraln General Sales Tax
Act, 1963, read with clause
(e) (iv) of the Proclama-
tion dated the 24th March,
1965, issued by the Vice-
President, discharging the
functions of the President, in
relation to the State of
Kerala. [Placed in Library
See No. 1.T-7282/861.

KerALA MUNICIPAL CoRrPoRATIONS (Ex-
CEPTIONS TO DISQUALIFICATION OF
Cotrmerrors) Ruurs
The Minister of Health and Family

1966 (Ai) LSD-T.

(ii)

(iv)
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Planning (Dr, Sushila Nayar): I beg
to lay on the Table a copy of the
Kerala Muncipal Corporation (Excep-
tions to Dsiqualification of Council-
lors) Rules, 1966, published in Notifi-
cation S.R.O. No. 377/68 in Kerala
Gazette dated the 4th October, 1066,
ander sub-section (5) of section 3687
of the Kerala Municipal Corporations
Act, 1961, read with clause (c) (iv)
of the Proclamation dated the 24th
March, 1965, issued by the Vice-Pre-
sident, discharging the functions of
the President, in relation to the State
of Kerala. [Placed in Library. See No.
LT-7283/68]

NavaL Orricers RerTmep List (Lrasr-
LITY To RECALL FOR SERVICE)
REGULATIONS

The Minister of State in the Minls-
try of Defence (Shri A, M, Thomas):
I beg to lay on the Table a copy of
the Naval Officers on the Retired
List (Liabi'ity to Recall for Service)
Regulations, 1968, publisheq in Noti-
fication No. S.R.O. 229 in Gazette of

India dated the Bth October, 1966,
under section 185 of the Navy Act,
1957. [Placed in Library. See No.

LT-7284/86)

ANNUAL REPORT OF THE LIFE INSURANCE
CoRPORATION OF TNDIA

The Deputy Minister in the Minis-
try of Finance (Shrl L. N. Mishra):
I beg to lay on the Table a copy of
the Annual Report of the Life Insur-
ance Corporation of India for the
year ended 31st March. 1966, along
with the Audited Accounts, under
section 29 of the Life Insurance Cor=
poration Act, 1056. [Placed in Lihr-
ary. See No. LT-7285/66].

NOTIFICATION UNDER ESSENTIAL
CoMMODITIES ACT

The Deputy Minister in the Minis-
try of Commerce (Shri Shaftl Qore-
shi): T beg to lay on the Table:—

(1) A copy each of the following
Notiflcations  under sub-sec-

tion 6 of section 3 of the
Essential Commodities  Act,
1955:

(i) The Textile Machinery

(Production and Distribu-
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[Shri shafl Qureshi]
tion) Control (Amendment)
Order, 1966, published in
Notification No. S.0. 2637
in Gazette of India dated
the 3rd September, 1966.

The Textiles (Production
by Knitting, Embroidery,
Lace Making and printing
machines) Control (Amend-
ment) Order, 1966, pub-
lished in Notification No.
5.0. 2638 in Gazette of
India dated the 3rd Sep-
tember, 1966.

(iii) The Cotton Textiles (Ex-
port Control) (Amend-
ment) Order, 1966, publi-
shed in Notification No.
5.0. 2640 in Gazette of
India dated the 3rd Sep-
tember, 1966. [Placed in
Library., See No. LT-7286/
66]

(2) A copy of the Cardamom
(Amendment) Rules, 1966,
Published in Notification No.
G.S5.R. 1510 in Gazette of
India dated the 1st October,
1968, under sub-scction (3)
of section 33 of the Carda-
mom Act, 1965. [Placed in
Library, See No. LT-T287/
66).

(ii)

1342 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1966-67

The Minister of Finance (Shri Sa-
chindra Chaudhuri): 1T beg to pre-
sent a statement showing Supple-
mentary Demands for Grants in res-
pect of the Budget (General) for
1966-67.

13.42-1]4 hrs.

BUSINESS OF THE HOUSE
The Minister of Parliamentary
Affairs ang Communications (8hri
Satya Narayan Sinha): With your per-
mission, Sir, I rise to announce that
Government Business in this House
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during the week commencing l4th

November, 1966 will consist of:

(1) Consideration of any item
of Government Business car-
ried over from today's Order
Paper.

(2) Consideration and passing of
the Jawaharlal Nehru Uni-
versity Bill, 1965, as passed
by Rajya Sabha.

(3) Discusion and voting on;

(a) Supplementary Demands
for Grants (Railways) for
1966-67.

(b) Demands for Excess Grants
(Railways) for 1963-64,

(c) Supplementary Demands
for Grants (Kerala) for
1966-67.

(d) Demands for Excess
Grants (Kerala) for 1962-
63 and 1963-64.

(e) Supplementary Demands
for Grants (General) for
1966-67.

(fy Demands for Excess
Grants (General) for 1963-
64.

(4) Consideration and passing of:
The Preventive Detention
(Continuance)  Bill, 1968,
The Produce Cess (Amend-

ment) Bill, 1966.

The Po'ice Forces (Restric-
tion of Rights) Bill, 1966, as
passed by Rajya Sabha.

(5) Further consideration of the
First Report of the Central
Vigilance Commission on
Thursday, the 1Tth Novem-
ber, 1966, at 4 P. M.

Shri Ranga (Chittoor): As you
know, a part of the country, Andhra
Pradesh, is very much exercised
over the statement made by the
Government in regard to the Vizag
steel plant. A number of no-day-
yet-named motions have been given
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notice of and the Business Advisory

Committee has already includeq it in
the list. May I suggest that it

should be given precedence and taken

up next week so that we can have

a regular discussion of twg and a

half hours? In Andhra, as you know,

even after the statement was made by

the Government. ...

Mr. Speaker: He has explained it.

Shri Ranga: I would like it to be
taken up.

Shrimati Vimla Devi (Eluru): 1
want this subject to be given priority
and taken up immediately.

ghrl Hari Vishnu EKamath (Hosh-
angabad): By your leave, I wouid
like to raise one point and one only,
and that arises out of what you said
on this occasion. last week. When 1
raiseq the issue, the vital issue, the
constitutional issue of the desirabili-
ty and necessity of the Demands for
Grants on account of Rajya Sabha
being discussed by the three-man
committee of this House, you made
a request, and it is on record..

Mr. Speaker: I have said that it
is being pursued.

Shri Harl Vishnu Eamath: I am
not asking him to make a statement
here and now. But he owes it to
the House to tell us whether he
heeded your advice or instruction,
whether he is acting on it, or has
thrown it to be winds, as Ministers
sometimes do.

Mr. Speaker: I will ask him.

=t mavars Fam (Frar) @ wAAT
FEA-TaT ¥ warfa 07 I9 979 w1
amn s rfer v, e fafosa
w1 fe 9T 78w &) a% faar
a7 ot 91 9¥ TEW W7 qAH 0|
ag T 7F Fa g, Afew 9w g W
arm ad ¥ @ & fow ¥ ww ama W
we fwar ar )
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Shri §. M. Banerjee (Kanpur):
Among the no-day-yet-named mo-
tions, there wcre three or four very
important ones. I do not find any
of them for discussion during next
week. I would request you, and
through you the Minister, to allow
discussion at the earliest opportunity
on student unrest, to be initiated on
the statement given by the Minister.
Then, there is another motion on the
food situation in the country, Third-
ly, 1 have tabled a motion today..

Mr, Speaker: If he has tabled it
only today, how can he ask for dis-
cussion now? It has first to be ad-
mitted. Then, it should go to the
Committee.

Shri §. M, Banerjee: I do not want
my motion to be taken up. I want
Government to initiate a discussion
on the serious situation arising out of
Nanda's resignation.

Shrl Warlor (Trichur): I have
only to repeat my request that the
Patents Bill should be taken up.

Mr. Speaker: That has been
mentioned many times. Repetition is
not necessary.

Shri Warlor: I am repeating so
that it may come, if not next week,
at least the week after, in this ses-
sion {tself.

Mr. Speaker: That guarantes he
has given, that he will not allow it
to lapse.

st firemt qewrre ((EEAEYT)

e waEy, WTe 91 qdt wEe
Wt wer w2 F Fif WK & R S
aa food Qww # B ot wfew o,
Afepr s @ FTd-e F FaET e
adt o T &1 & S § 9w www
F1 & foar i

faardi-waa 97 q87 T AW
W@ aa &1 ag v met ot @Y
H7fe 1
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weon WEtew . XS a1 ¥ I
wg far &

st gew ¥ wgEm (FETA)
o dwfeEi & ark ¥, o aga g
drefoat & wgt sarar @ @ @,
oF o 1959 H s HaTAa HY aTH |
freett oF 1| I7 9T ot a7 Tt ad

weqR WERY C FqT W9 A FEE
T & Atfem fmr 27
=t gow w worn @ F gEm

@ § fF 37 a7 34t & 93
e gy mre fr w1 A )

st wermie R (feaie)
weqe wgreg, & fadew #cam =g §
fF fasit fada®i e g=rai #1 afafx
F TTar ¥ mraeg ¥ oF wfgs &=
I WA R PRI F fear
# omq & gra Aaz-wd A4y & adr
et & wAdg Far wga g fr o9
TEATT 9 =9 i q2gA Z1A 9ifEm
7 arir A1 wiga gzard 927 4%, 37%
FITU TF AFAIT 99 97 24 774 75 |
20 F1I1E 7 39 7T 4T w2 AT A
9 999 FY A w7 (6T HOAOO HAGH
A @ &) gafan Wy & wmeaw
& U fdw & e oA aag g9
qerry o wava frare Fear =g, Fardr
2o  fegfy fer v fg Yo g P &
gAT g1 1

Dr. L. M. Singhvl (Jodhpur): It
is salutary that the principle of con-
cluding a part of the discussion has
been accepted and it is on this prin-
ciple that I assume that the Central
Vigilance Commission’s Report is go-
ing to be discussed. There is a simi-
lar discussion which remains un-
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finished on the Report of the L.IC.
In this discussion, the Minister of
State in-charge in the Ministry of
Finance wag on his legs and then he
had to proceed to Manila and could
not conclude his speech.

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
On a personal explanation...

Dr. L. M. Singhvi: I did not have
the right of reply which I wanted to
have. In view of that, I would sub-
mit that it should be concluded dur-
ing this session

Mr, Speaker: That is for the Minis-
ter to reply.

Dr. L. M. Singhvl: There is ano-
ther submission which I woulg like
to make and that is to make as forci-
ble a plea as I can make to allot
sometime for the discussion of the
Interim Report of the Administrative
Reforms Commission for the estab-
lishment of Lok Pal and Lok Ayukt

Shri Harish Chandra Mathur
(Jalore): As regards the No-Date-
Yet-Named motions which have been
admitted, T wish that their priority is
indieated now as to which of the
motions are being discussed say, one,
two, three and so on, and if they are
not evenly distributed from now on,
I think, some of them will have to
be pushed out. So, two hourg or
whatever the legitimate time is, as
vou decide that it should be on every
Wednesday, that should be restored
and that should be put down.

Another poini which I want to
make is about the discussion on the

. External Affairs Minister’s motion re-

garding the intermational  situation.
You will recollect, Sir, that even in
the last session, we wanted this to
be discussed. I had given a  notice
and then the Minister himself gave
notice and my notice was not admit-
ted. All the time we hoped that that
would be discussed. It was discussed
in the Rajya Sabha It has never hap-
pened in the history of this Parlia-
ment that a debate on International
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affairs has taken place in that House
and this House has been denied an
opportunity. At the present moment,
there are very crucial things which
have happened in the international
field. Here is President Johnson
who had a meeting at Manila;
here is a meeting of the Asian
countries in Moscow and  here
is a Tripartite meeting in India
and here is a policy of non-prolifera-
tion and there is China's explosion of
the guided missiles. These are im-
portant issues which are very much
exercising the minds of us all and
which are being discussed all over
the world, We must get an opportu-
nity to discuss these matters,

Shri Satya Narayan Sinha: About
the debate on international situation,
as pointed out by Mr, Mathur, we
must discuss it. But the  Minister
will be away from India perhaps
between 18th and 24th, So, I pro-
pose to have this discussion towards

the end of the session in the last
week when he will be available. We
have put it on the agenda and we
will discuss it. There is no doubt

about it

About the students unrest and all
that, there are ceveral No-Date-Yet-
Named motions. I have not got the
list of all these motions here. All that
I can promise is that we will take wup
one No-Date-Yet-Named motion every
week. Now, about the priority, there
are so many motions on students un-
rest, food and other things, we wili
certainly include one in every week

Shri Vasudevan Nalr (Ambala-
puzha): So, next week there will be
one. T

Shri Satya Narayan Sinha: Certain-
ly, there will be one every week in
spite of the fact that we are pressed
for time. As to next week or after
next week, I cannot promise that. T
say, every week we shall take up one
such motion.

&t g0 Wlo WA : 7T ZEA | 377
g ?

B. 0. H. KARTIKA 10, 1888 (SAKA)

B. 0. H, 2534

=t gew wrumw fag 0 owee wad
FHT &€ grm, a & aa gar

About the Interim Report of the
Administrative Reforms Commission,
as I said last time, it has been sent to
the State Governmenis and we are
awaiting their comments,

Shri Harl Vishnu Kamath; That is
different. There should be a discus-
sion here.

Shri Satya Narayan Sinha: We gre
awaiting that.

Shri Hari Vishnu Kamath: That will
not come till the next year.

Shri Satya Narayan Sinha: I do not
know that. About Vizag steel plant
whatever I have said about No-Date-
Yet-Named motions, that applies to
this also because that is glso in the
form of No-Date-Yet-Named motion.
‘We will consider it and try to accom-
modate it. ‘I cannot promise more than
one, (Interruption),

FIF AT AT {1 I F § 1 F FAH
@ Fqar

Shri Harl Vishnu Eamath: I had
referred to the request rather the
directive you gave last week, on
Friday, with respect to the demands
for grants of Rajya Sabha to be scru-
tinised by the three-man committee
here. The hon. Speaker said last week
that it is upto the leader, and that the
leader should take the initiative and
consult the members of his party in
the other House. May I read out that
from the record? He was not atten-
tive perhaps.

Mr. Speaker: He is the leader here
and also he is the leader of the party
and, therefore, I had requested him to
take it up.

Shri Satya Narayan Sinha: There is
always confusion. There are two
leaders in both the Houses. I thought,
because the matter related to the
Rajya Sabha....

Mr. Speaker: You may just consult.
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Shri Batya Narayan Sinha: I would
Just consult. Honestly, I thought that
it related to him, that is, Mr. Chagla.

Shri Harl Vishno Eamath: Now you
]

take It up. “i
Shri Satya Narayan Sinha: I shall
take it up.
ot aiagt (fmre)  Saew @

are ¥ F7 g 7

weaw wghayg : 1T qare fagr
TF RINA g9 UF TG F AT | F1 IAH
FL CESE- SRR B g i 1 O
AR qTAT W TAF 2 |

ST WITEY |9 @ @I FF9T ar
A% AT 7, wga &1 faeary feamar 51 )

13.52 hrs.
CORRECTION OF ANSWER TO

5.Q. NO. 249 RE. RECOVERY
FROM MESSRS. CHAMAN LAL
BROTHERS

The Minister of State in the Minis-
iry of Finance (Shri B. B. Bhagat):
Regarding the reply given to part (a)
of the Starred Question No. 249 ans-
wered in the Lok Sabha. ...

Shri Harl Vishou Kamath (Hoshan-
gabad): On a point of order, Sir.
With regard to this, I would invite
your kind attention to Direction 16.

Mr, Speaker: I know that.

Shri Harl Vishnu Kamath: Now, a
convention has been established in the
House that so far as other items are
concerned, we are given a statement
explaining the delay. Here also, you
may kindly make it a rule that no Min-
ister, where a delayed statement 1s
coming, should be allowed to make any
statement for any item on the order
paper unless it is accompanied by a
statement explaining the delay. We
have got that convention for other
items. I raised this point twice, thrice,
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four times, many times, during the
last session but nothing has happened.

Mr. Speaker: 1 will ask the Minis-
ters if there is delay.

Shri Hari Vishnu Eamath: Unless
you are satisfied.
bhri B. R. Bhagat: The statement

itself will explain it.

Shri Harl Vishnu Kamath: The
statement cannot explain. You must
give reasons. I have got a copy of the
statement.

Shri B. R. Bhagat: Regarding the
reply given to part (a) of the Starred
Question No. 249 answered in the
Lok Sabha on 4th August 1966, I would
like to make the following correction.

2. It was mentioned that since 1Tth
May 1966, a further sum of £30,000|-
had been received out of the total
amount of Rs. 40 lakhs to be repa-
triateq by Mjs Chamanlal & Bros.
and its sister concerns. It is observed
that there has been gn inaccuracy in
the figures reported by the Reserve
Bank of India and the actual amount
repatriated since 1Tth May 1966, is
£18,000 and not £30,000]- as stated
in the reply.

The facts were supplied by the Re-
serve Bank. What happened was that
£15,000 was added twice. It was only
subsequently that they found this
doubling and they reported it later.

Mr. Speaker: It is the reason for
the delay in correcting the reply that
was found to be wrong. That is what
he is saying.

Shri B. R, Bhagat: The Reserve
Bank discovered late that the figure
30,000 was arrived at by doubling
£15,000. Then they reported it to
us and as soon as we got the correct-
ed one, we have come forward.

Mr. Speaker: That is all right in
the present circumstances. But when
a Minister has made a statement here
in the House, all the parties that are
concerned with it must see if it relates
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to any of them and whether it is a
correct statement or any mistake has
crept in and if they find that there
is a mistake, it should be corrected
immediately because under our Direc-
tions, it is required that the correc-
tion should be made ag early as possi-
ble, rather within 24 hours.

Shri B. R, Bhagat: In this case, the
Reserve Bank gave a figure of 30,000:
they had given a figure which they
themselves had arrived al; in the
accounting, there was unfortunately
a mistake; £15,000 was doubled up;
they rea'ised their mistake later on
that they had given a wrong informa-
tion and they informed us that the
information was wrong and it should
be corrected.

Shri Harl Vishnu Kamath: Is the
House to understand that the Minis-
ler is not responsible for banks and
other matters connected therewith?
The Manager of the Rescrve Bank
cannot be called here and asked to
explain; it is the Minister who ought
to explain it. Instead of expressing
regret for the delay, why is he in-
dulging in this rigmarole?

Shri B. R. Bhagat:
rigmarole; it is a fact.

It is not a

Mr. Speaker: He says that the mis-
take was discovered by the Bank very
late and as scon as they conveyed that
mistake after the discovery to  the
Minister, he has come forward with
the correction.

Shri Hari Vishnu Kamath: Is the
Reserve Bank which is the apex of
all banks, which vontrols al' the banks
in the country, not supposed to set an
example of efficiency to other banks?

Mr. Speaker: That is a different
thing.
Shri Harl Vishnu Kamath: Here it

has taken three months to discover
the mistake. We should teach them

a lesson.

Shri B. R.  Bhagat:
gome mistake creeps in.

Sometimes

Project (St.)

Shri Hari Vishnu Kamath: Very
often it happens. He should be ash-
amed of it.

13.57 hrs.
STATEMENT RE. BOKARO STEEL
PROJECT
Mr. Speaker: Mr. T. N. Singh to

make a stalement regarding proposals
for cost reduction of Bokare  Steel
Project.

The Deputy Minister in the Minis-
try of Iron and Steel (Shri P. C. Sethl):
While accepting the Delailed Project
Report for the Bokaro Steel P'ant
prepared by the Soviet Design and
Consultancy Organizations, the Gov-
ernment of India decided that the
Soviet agencies should be requested
to consider any «concrete technical
suggestions aimed at reducing the
cost of the project which may be made
to them by the Indian side within
three months of the date of the for-
mal signing of the Memorandum of
Acceptance. A suitable provision was
accordingly included in the Memo-
randum of Acceptance which was
signed by Bokaro Steel Limited on
29-3-1968.

Moessrs M. N, Dastur & Co., General
Consultants to the Ministry of Iron
and Steel, were requested to draw
up technical suggestions which could
be presented to the Soviet agencies.
Certain other suggestions were also
forwarded by Bokaro Stee! direct at
Government's instance. In order to
expedite agreement within the stipu-
lated period, i.e. by the end of June
1966, a delegation headed by the then
Secretary, Iron & Steel, and includ-
ing representatives of Messrs M. N.
Dastur & Co, and Bokaro Steel Limit-
ed went to Moscow, where the opper-
tunity was utilised for explaining the
proposals fully in detailed discussions
with the Soviet agencies.

The Soviet agencieg in their final
reply have accepted some of the pro-
posals put to them, resulting in a net



2530 Bill Introduced
[Shri P, C. Sethi]

reduction in the cost of plant and
equipment of Rs. 95 million, apart
from further consequential reductions
in engineering, service facilities, cus-
tom duty, ete. They have given
sound techno-economic reasons  for
not accepting some of the other im-
portant proposals, In addition they
have pointed out that acceptance of
other proposals would invelve  not
only the redesigning of those parti-
cular units but also the redesigning
of the entire general layout and
utilities. This they anticipate, would
resu't in delay of about onc year in
the establishment of the first stage.
Bokaro Steel will also be liable to
pay substantia] redesigning charges
for any modifications desired, which
the Soviet agencies have not agreed
1o in terms of the Memorandum of
Acvceptance.

The Soviet reply has assured us that
they will continue to examine the
possibilities of further reducing the
capital cost of the plant during the
course of the detailed engineering of
the project.

In view of these considerations,
Government have decided to accept
the fina! recommendations of the
Soviet Designers and Consultants.

13.58 hrs.

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL*

Mr, Speaker: Mr. Hathi,

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): 1 beg to move for
leave to introduce a Bill to continue
the Preventive Detention Act, 1950,
for a further period.

shri 8§, M. Banerjee (Kanpur): On
a point of order. In the order paper
it is indicated that Mr. Gulzarilal
Nanda will move.
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Mr, Speaker: That has been cor-
rected in my copy.

Shri 5. M. Banerjee; That has not
been circulated.

Mr. Speaker: That may not have
been eirculated. But any Minister can
come and move. . .

Shri 5. M. Banerjee: He can move
on his behalf. Here in the order pa-
per it is written. . .

Mr. Speaker: That will not make
any material difference. I have re-
ceived notices from a few members
that they oppose the introduction of
the Bill. Mr. Yashpal Singh’s notice
is the first; it was received yesterday.
One member can say a few words.

Mr. Yashpal Singh.

Shri S, M. Banerjee: You should
allow every one.

Mr. Speaker: Not every one.

Shri S. M. Bamerjee: It is a very im-
portant Bill, Sir.

Mr. Speaker: Mr. Yashpal Singh.

W Tgre feg (FOAT) wOE
T@ag, & WTTE AT aEA A1 AT A A
et won =g £ f& fow oaw
w94 1950 § 4g FHA TH FAT 41,
Tq a9 gATE qifaTHeE QEeE HEET
71 afqs ax 7@ wré 9, At wETe-
F1¢ forg T3 7@ @, wal & wa
forg 4%z & ¥ TET @1, JAT AW@
qrErT 4Y, 9 T g T FAA
arn r 4t ) few wa @@ fF
A 2, 77 % awwg § W EE
% qETT AT A AT AW F
mﬁﬁxg,maﬁmaﬂqwﬁm'\
frmers 7 ZA & A A @
forar st o cfreaT ¥ Farars FTOATET

ePublished in Gazette of IndiaExtraordinary, Part, II, section 2, dated

10-11-66.
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adf w3, 9 % fag wgh & o aw 9q®
gl I 1 femrr A w5, q@
glag # 5 ff 2o § 1§ q@E-a1 A@r
&, ¥ ¥ F197 71 A7 5 qwez fwga
&t afqa 9T A A7 g, <t TaAr I
4t 2 1 zafaT & fadea s&m fr o=
T FAA 1 WA 7w I

14 hrs, ) 1

Shri A. K. Gopalan (Kasergod): For
the last 16 years this Preventive De-
tention Act has been there. Every
time it was introduced it was said
that it would be only for one year
or three years; like that, it has been
going on for the last 16 years. Why
not make it a permanent statut.?
Here we are passing this Bill and arc
giving the authority to the Executive.
They are the people who have to
decide this, and we know what kind
of people are there, We have even
undersiood that it will be given to the
Home Secretary. They cook up cer-
tain charges. Under the Preventive
Detenlion Act and also under the
D.ILR., we are the persons who have
been suffering because so many things
have been cooked up and anybody can
be detained. . . .

Mr, Speaker: That will be an argu-
ment when the Bill is considered.

Bhri A. K. Gopalan; I say that it is
not necessary that this Bill should be
there. There ig the D.LR. and there
are other measures by which any
undesirable action can be prevented.
Even when all these things are there,
as it has happened, Government is
not able to prevent anything. This
Bill is not necessary. 1 oppose it.

Mr. Speaker: Mr. Banerjee might
alsp take two minutes.

shri S. M, Banerjee: I oppose this
Bill. There are S0 many penal sec-
tions under the LP.C. and the Cr.P.C.
We know that all those sections are
used to crush the people’s movement
in the country. 1 know how tpe
Preventive Detention Act was indis-
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crinlmirw,te‘.y used, how it was used
&gainst the politica] workers, whether
in Uttar Pradesh or any other Pradesh.
I oppose the introduction of the Bill
and I would request you to ask the
hon, Minister, the Mover of this Bill,
to withdraw it. There are enough sec-
tions in the other Acts in this coun-
try, by which undesirable people and
anti-social people can be detained in
jail. Se, I oppose this and 1 would
mmt this House to reject it at the
introduction stage.

Shri Ranga (Chittoor): We also op-
pose this Bill. Till now it has been a
temporary orme. I do not see any
reason why it should be extended
now on the eve of the elections. Are
Government prepared to give us an as-
surance that this Act is not going to be
enforced until after the elections are
over? I do not think that such an
assurance would be forthcoming from
them. Therefore, lest it should be
used for political purposes during the
elections and during the period pend-
ing the elections, we are not in favour
of extending this measure,

Mr, Speaker: Now, Shri Nambiar.

An hon, Member: He is also an
aggrieved party.

Mr. Speaker: I should have allowed
only one Member from each party. 1
had allowed Bhri A. K. Gopalan be-
cause he has said that the members
of his party were victims of this
measure,

Shri Namblar (Tiruchirapalli): I op-
pose the introduction of this Bill not
only because I a@m a victim but be-
2lause hundreds and even thousands of
people in this country have been the
poor victims of this lawless law. This
law was brought in, in 1950 as an
appendage to the other laws that were
there; it has in its operation done so
wnuch havoc that people have had fo
suffer, Added to this, the Defence of
India Rules also come in, Government
have not yel withdrawn the applica-
tion of DIR totally. They have only
stated that they are not going to im-
plement them or use them in certain
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only in certain border States. That
draconian law is already hanging.
Over and above this, they are now
seeking to continue this law which
has been on the statute-book for six-
teen years, for another three wyears.
I submit that this is too much.
I would submit that there is no justi-
fication for the continuation of this,
and the sooner it is repealed, the
better it is for the country and for
all of us,

wt ferR qzame (FFEAYR)

weag wgrEn, & ga wa w1 fady 9@
70 ®TEIT FY wwng gm o fE omir %
£9 &4 *® seady frqdy Freearieat
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anfgr 5 g w20 9% " e
zom & Y 29 won & fe oY w1 e
wavn A ar Ia% afy fawa fw e
7 & weaita faadY fregfat rdr
& & 5 wfasdt gy 2, whe & mea
98 I Q16 T grEr 2 gafaw
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Shri Vasudevan Nair (Ambala-
puzha): We have always considered
this Act to be a black Act, and we
are totally opposed to the extension
of this Act. I am really coucerned
because what is happening in this
country, especially in the ruling party,
is that an opinion is being built up
that the Opposition should be dealt
with with an iron hand. In thig par-
ticular background, I am concerned
that such a law will be used politi-
cally against the political Opposition
in such a very arbitracy manner, So,
we oppose the introduction of this
Bill.

t I wo fwddt (waANW) °
wegw wgE, 1952 ¥ 39 faw 9T
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Shri Harl Vishnu EKamath; It is an
incomprehensible anomaly that ‘hiz
measure flows from article 22 of the
Constitution which, ig includeq in the
Chapter on Fundamental Rights, as if
the right to be detained without trial



2545

is a fundamental right of an Indian
citizen. It is a stain on our escut-
cheon, on the article itself. This Act
has been a black Act for the last so
many years, nearly sixteen years
now, and it has been said every time
that it will be temporary and it would
be there only for two or three years,
right from Sardar Vallabhbhai Patel
up to Shri Vidya Charan Shukla; that,
Sir, is the chronological sequence,
from Sardar Vallabhbhai Patel to Shri
Vidya Charan Shukla. I do not know
who will pilot it later on, but they
will again say that it is a temporary
measure for the next two years. It is
unfortunate that Government have not
been able to show any improvement
in the law and order situation; on
the other hand, it is worsening now,
in spite of all the measures that they
arp arming themselves with,

I oppose the introduction of this
measure.

Shri Sezhiyan (Perambalur): On
behalf of my party, I oppose the intro-
duction of this Bill which seeks to give
a further extension of a temporary
nature to the parent Act. For the
past sixteen years, they have been
asking for a temporary extension on
a permanent basis. This is not omly
a black law but it is a blot on our
democracy and it makes a mockery
of democracy and the functioning of
democracy itself. Such a black law
should not be allowed to be intro-
duced, and no extension of time shoald
be allowed for such a black law.

Dr. M. 5. Aney (Nagpur): This law
was brought in as an emergency
measure and it was first intended to
be continued only for a certain time.
Government never knows when the
emergency began and when it is going
to end. We do not see what the
thing is which is called emergency in
this country. Unless Gowvernment
gives us a convincing proof that there
was an emergency in this country
when the Bill was first introduced and
that emergency continues even today,
it is useless to come forward here
with @ Bill of this mature.
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For these reasons,
introduction of this Bill.

Shri Nambiar:
is opposing this

I oppose the

The oldest Member

Some hon. Members: The
most Member is opposing it.

senlor-

Shri Vidya Charan Shukla: Shri
Yashpal Singh was pleased to say
that this Bill had never been brought
before Parliament which had been
elected on adult franchise, As hon.
Members are aware, this Bill had been
passed by the Lok Sabha several
times, and this Bill has, therefore,
bean brought before this Parliament.

Shri A. K. Gopalan made a sugges-
tion: ‘Why have this Bill only as a
temporary measure? Why not make
it a permanent measure? We shall
consider that also.

Shri A. K. Gopalan: As'long as they
remain they will have to make it per-
manent. Otherwise, they cannot rule.

Shri Vidya Charan Shukla: Shri
S. M, Banerjee expressed the fair that
the ‘measure might be used against
political opponents. 1 would submit
that there is a history behind this
measure, This measure has been on
the statute-book for the last sixteen
years, and hon. Members know that
every case under this Act is open to
judicial scrutiny by an advisory com-
mittee which is presided over by 2
High Court Judge. He goes through
every case, and by and large, the
action of Government has been upheld
by these advisory committees.

Shri A, K. Gopalan: The judicial
committee has said that it is useless

Shri Vadya Charan Bhukla: For the
last sixteen years, there has been no
occasion to use this measure against
political opponents or against politice!
parties. There has been mo such
occasion. . ..

Shri S. M, Banerjee: [ rise on a
point of order. This is factually
incorrect.
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Shri Vidya Charan Shukla: I refuse
to yield the floor.

Mr. Bpeaker: Shri 5. M. Banerjee
should resume his seat, if the Deputy
Minister is not yielding,

Shri Vidya Charan Shukla: There
has been no such complaint from any
political quarters about this,

Bhri 5, M. Banerjee: It is a wrong
statement.

Shri Vidya Charan Shuokla: Again, I
want to give this assurance to the
House that this measure has never
been used against political parties on
the eve of elections, Three general
elections have been held when this
Act has been on the statute-book, and
these elections have been free, fair
and impartial. There is no reason to
doubt that again the coming elections

NOVEMBER 10, 1568
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also will be completely free, fair and
impartial and this Act ig not going to
be used in any unrealistic or unrea-
sonable manner against any political
parties or political opponents.

Mr, Speaker: The question is:

Shri 8. M. Banerjee: Kindly hear
me. He has made a statement which
is very wrong. On 12th July, 4 lead-
ing members of political parties, the
Left Communist Party, the Republican
Party and the Communist Party of
India were all detained in UP. 8o
his statement is factually incorrect.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to continue the Pre.
ventive Detention Act, 1950, foi
a further period'.

The Lok Sabha divided:

Division No. § ] AYES [14.22hrs,
Achal Singh, Shri Gaijraj Singh, Rao, Shri Melkote, Dr.
Alvs, Shri A.S. Gandhi, Shri V. B. Mengi, Shei Gopal Datt

: Ghosh, Shri Atulys Minimats, Shrimati

Alvs, Shri Joachim

Babunath Singh, Shri Ghosh, Shel N.R. Mishra, Shei Bibhati
Bajaj, Shri Kamalnayan Heda, Shei Misrs, Shei Shyam Dhar
Bakliwal, Shrl Hem Raj, Shrl Mare, Shri K. L.
Bal Krishn a Singh, Shri Jadhav, Shri M.L. Mukerjee, Shrimati Sharda
Balakrishnan, Shri Jugivan Ram, Shri Mo, Shri M. S,
Balmiki, Shei Jamunaderi, Shrimati Muthish, Shri
Barkataki, Shrimati Renuks Jedhe, Shri Naik, Shri D. J.
Barupal, Shri P.L. Tha, Shri Yogendra Naskar, Shri P.5.
Bagwant, Shei Joshi, Shri A.C. Niranjan Lal, Shri
Dears, Shri Jyotishi, Shri J.P. Paliwal, Shri
Bhanjs Deo, Shri L.N. Kedaris, Shel C. M. Pande, Shri K. N.
Bhanu Prakash Singh, Shri Kindar Lal, Shri Pandey, ShriR. 5.
Bhattacharyys, Shri C.K. Kotoki, Shri Liladhar Panna Lal, Shri
Bist, Shri I.B.S. Krishna, Shri M.R. Pant, Shri K. C,
Brajeshwar Prasad, Shri Kureel, Shri B.N. Parashar, Shri
Chanda, Shrimati Jyotsna Lalit Sen, Shri Patil, Shri D. 5.
Chaudhuri, Shri D. 8. Laskar, Shri N. R. Patil, Shei M. B,
Chavan, Shri D.R. Mahida, Shri Narendra Singh Prudl, $hri 8.B.
Daljit Singh, Shri Malaichaml, Shri M, Pauil, Shri 8. K.
Das, Dr. M. M. Malaviys, Shri K. D. Pattabhi Raman, Shri C. 1 .
Das Shel N.T. Mallick, Shei Rams Chandra Prabhakar, Shri Naval
Dass, Shri C. Mansen, Shai Prawap Singh, Shri
Deshmukh, Shri B, D. Mandal, ShriJ. Rajaram, Shri
Deshmukh, Shri Shivaji Reo 5. Mantri, Shri D.D. Rajdeo Singh, Shri
Deshmukh; Shrimati Vimala Marandi, Shri Raju, Shri D, B,
Dey, Shri 5.K. Mausuriys Din, Shri Ram, Shri T.
Dighe, Shri Muthur, Shri Harish Chandra Ram Sewak, Shri
Dixit, Shri G.N. Mehdl, Shri S.A. Ramdhan| Das, Shri

vedl, Sl B L. Mehrotra, Shel Braj Blhari Rane, Shri

Mehts, Shri Jashvam

Ranga Rso, Shri
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Ranjit Singh, Shri

R a0, Shri Jaganatha

Rao, Dr. K. L.

Reo, Shel Krishaamoorthy
Reo, Shei Ramapathi

Rao, Shri Thirumals
Raut, Shri Bhola

Ray, Shrimati Renuka

I oy, Shri Bishwanath
Sadhu Ram, Shri

Sahs, Dr. 5. K.

5aho, Shrl Rameshwar
Saraf, Shri Sham Lal
Sarma, Shri A.T.
Satyabhama Devi, Shrimati
Scindis, Shrimatl Vijays Raje
§en, Shrl P. G.

Shah, Shri Manabendra
Shah, Shrimati Jaysben
Shakuntals Devi, Shrimati
Sham MNath, Shri
Shankaraiya, Shri

Alvares, Shri

Aney, Dr. M. S,
llaneriee, Shri .M.
TWhattacharya, Shri Dinen
Biren Dutta, Shri
Dasaratha Deb, Shri

Shri Rajaram (Krishnagiri): Mine
is ‘No." It has come out wrongly.

Shri Muhammad Ismail
My wvole is also for ‘Noes'

Mr. Speaker: Both would be noted.
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Sharma, ShriD, C.
Sharma, Shri K. C.
Shastri, Shri Ramanand
Sheo Maraln, Shri

Shinde, Shei

Shree Narayan Das, Shei
Shukls, Shri Vidys Charan
Shysmkumari Devi Shrimati
Siddananjappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N,

Singh, Shri K. K.

Singh, Shri 5. T.

Singhs, Shel G.K.

Sinha, Shrimau Tarkeshwari
Sinhasan Singh, Shel
Sivappraghaman, Shri Ku.
Sonavane, Shri
Subramanysm, Shri T.
Sumat Prassd, Shri
Sunder Lal, Shel

NOES

Gopalan, Shri A. K.
Gounder, Shri Muthu
Kamath, Shri Harl Vishoua
Kbys, Shrl Mobammed
Nair, $hri Vasudevan
Wambiar, Shri

K. D. Malaviya.
take it up at 3.30 rm. and then we

of Privilege 2550
Surys Prasad, Shri

Swamy, Shal M. P.

Truhir, Shrl Mohammad
Thomas, Shri A.M.
Tiwary, Shri D. N.
Tiwary, Shri K. N-
Tiwary, Shri R. 5.
Tripathi, Shri Krithna Deo
Tule Ram, Shri

Tyagi, Shri

Ulkey, Shri

Upadhaysys, Shri Shiva Dutt
Vaishys, Shri M. B.
Varms, Shri Ravindra
Veersbasapps, Shri
Venkatssubhalsh, Shri P,
Vidyalankar, Shrl A. N.
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N.P.

Yadswa, Shri B.P.

Patel, Shei Rajeshwar
Pattoayask, Shri Kishen
Ranga, Sbri

Seghiyan, Shri
Trivedi, Shri UM,
Yoshpal Singh, Shri

I had said I would

would tuke up non-official business.

(Manjiri): But

now Shri Malaviya

may very

briefly say what he has to.

Shri K. D. Malaviya (Basti): Sir,

The result of the division is: Ayes
165; Noes 1B.

The Ayes have it; the Ayes have it,
Leave is granted.

The motion was adopted.

Shri Vidya Charan Shukla: I intro-
duce the Bill.

14.18 hrs.
RE. BREACH OF PRIVILEGE

Mr. Speaker: I had received notice
of a breach of privilege from Shri

yesterday I gave notice of my inten-
tion to raise & question of breach of
privilege against The Hindustan Times,
its editor and publisher for having
committed the contempt of this House
and its Speaker and infringed my pri-
vilege by publishing in its edition of
8th November (that is, yesterday) on
front page in col. 4 dafamatory re-
marks against me which were ordered
to be expunged by you, Sir,

I seek your consent under rule 222
to raise this question. Shall I read
the extract?

Mr. Speaker: No, not necessary. I
agree the presumption is that when
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(Mr. Speaker]
some observations here have been

ordered to be expunged, the press
should take note of it and should not
publish it. If they publish it, certain-
ly there is a breach of privilege,

Shri 5. M. Banerjee (Kanpur): We
never know what is expunged. We
have been asking you about it. Shri
Kishen Pattnayak and Shri Madhu
Limaye have been asking pointed
questions about that, When we pur-
selves do not know what has happen-
ed, how can the press know?

Mr. Speaker: Order, order. This
much I have to inform the House that
the editor of The Hindustan Times
came to me this morning at 9.30 or
thereabout. E

Shri Harl Vishnu Kamath
angabad): Editor himself?

(Hosh-

Mr. Speaker: Editor himself—Mr.
Bhatia is the editor. He himself came
to wne and expressed his regret. I told
him that that was not enough; he
should write to the House so that I
can read it out here. He has pro-
mised that he would be sending that.
But he has said that he was absent
and he had asked the man in charge
also who has given the explanation
that there was such a confusion that
he could not honestly follow what
was happening.

Shri K. D, Malaviya: I have a sub-
mission to make that a defamatory
statement has been made against me
the expunction of which you were
kind enough to order in the House day
before yesterday. Unfortunately, I
have to say this about this newspaper,
which I consider notoriously opposed
to me because of certain views, that 1
holg concerning public 'matters, that
this is not the first time that they
have done it. They are habitual
offenders so far as I am concerned.
Therefore, I would beg of you to con-
sider very seriously whether if on the
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frcrllt page they display a remark
against me which has been expunged
under your orders it does not consti-
tute a breach of privilege.

Mr, Speaker: Let that apology also
come. Then we will consider it.

Shri K, D. Malaviya: I would like
lo reserve my right to comment an
the apology when it comes.

Mr. Bpeaker: I am not against that.

Shri A. N, Vidyalankar (Hoshiar-
pur): They should also publish on the
front page the apology they temder.

Mr, Speaker: Let that come. That
would be seen afterward,

14.24 hrs,

REPRESENTATION OF THE FEOPLE
(AMENDMENT) BILL

and

CONSTITUTION (TWENTY-FIRST
AMENDMENT) BILL—contd.

Mr, Speaker: Further consideration
of the following motions ‘'moved by
Shri G. S. Pathak on the 8th Novem-
ber, namely:

“That the Bill further to amend
the Representation of the People
Act, 1950, and the Representation
of the People Act, 1851, as
reported by the Joint Committee,
be taken into consideration”.

and

“That the Bill further to amend
the Constitution of India be taken
into consideration”

Shri Mahida was
time.

The Minister of State in the Depart-
ment of Parllamentary Affairs and

on his legs last
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Communications  (Shri  Jaganatha
Rao): Many Members of the Congress
Party want to take part in the debate,
May I request you to extend the time
till 3.30 when we take up non-official
business.

Mr. Speaker: We will see that,

Shri Harish Chandra Mathur
(Jelore): May we know when voting
is to take place so that we can be
present?

Mr. Speaker:
voting
tmorning.

If this is accepted,
can take place on Monday

Shri Jaganatha Rao: There are
three holidays intervening with
Diwali. Many Members may not be
back here on Monday. So I would
request you to postpone the voting to
Tuesday.

Mr, Speaker: If that is the desire of
the House, I have no objection
Then we can take up some other busi-
ness on Monday and have it on Tues-
day.

Shri Harl Vishnu Kamath (Hoshan-
gabad): This is a bad precedent. The
Government should have its business
properly arranged.

Mr. Speaker: The Members may be
going on three days holidays for Divali,
So, we will have it on Tuesday, and
some other business on Monday.

ot faafe fom (sifoerdt) - &w
=y fagrT & wry § 1 a0 O gar %0
gar & 1 gw A W e ofpdl ¥ oar
FAT & 1 gW W oATa O Wiy A
wr sy & 1 gafae & wrdar 5
f5 z73¥ & wit & W O T3
i ATw g 7@ & afew o1 qF W
Aife & AFT I AR

WO wEnw . EEE W AT
dgar w1 |
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of the People
(Amdt.) Bill
ot feqfa faa : fagre & g
qer guT § | I QF AT ATHAT 8 |
oF geatg &1 q9q at Feeam aifza

ot wo Wo umww (HlETHFY)
OF A A 9T 9@l | a7 aE A
AT |
Mr. Speaker: Now it would be on
Tuesday.
1426 hrs.
[Mr. DepuTY-SpEAKER in the Chair]
Shri Narendra Singh Mahida
(Anand): Yesterday, I was refering

to financial contributions, by compan-
ies to political parties.

2554

In present days, our cynosure is
wealth and power.

By all means, fair or foul, acquire
money, and seats in legislatures,
that seems to be the goal of us all.
The desire of power in excess, has
caused many angels to fall. We
have witnessed many such events.

The capitalist system  flourished
and was tolerated as there was ig-
norance. But, inspite of increased
education our worship of wealth and
its owners has not decreased.

Wealth is necessary. It has g pro-
per place, in our society too. But,
through money, we should pot lure
and spoil our simple villagers in
e'ections, and thus flout our much
talked of high ideals. People lose
character, and the nation is demora-
lized. Let us be defeated in one thou-
sand, elections, but let us not adopt
unfair means for petty, temporary
gains in elections.

Shri N. C. Chatterjee rightly sta-
teg in his note of dissent that peo-
ple have faith in the High Court and
it is expected that the Judges of the
High Court will be in a position to
render satisfactory decisions in the
election cases. But, we know that the
High Courts are over-worked, and
there is large accumulation of ar-
rears in different High Courts.

Dr. Singhvi has rightly suggested
increasing the number of High
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[Shri Narendra Singh Mahida)

Court Judges. That point should also
be looked into.

Shri Daji and others have stated
that elections in India are becoming
very costly and unless some thing
is done to reverse this position, our
democracy may very soon degenerate
into an oligarchy of the mominees of
the rich. T agree with this.

Shri Mariswamy has said in his
note of dissent that a majority of
our voters are illiterate and many
of the candidates cash on that. This
is also true. I have spoken about it
earlier,

* 1 do not claim that my party is
perfect and is above suspieions. Bul
we have amongst us members who
still loftily hold the banner of high
morals, and principles and work fo:
them. As long as this is being done
the Congress will always live and
survive all turmoils.

My emphasis is on survival from
the debacle of our present day
society.

I humbly draw the attention of all
to the fact that our total material
out-lock, lack of attention, towards
morals, principles, character, and ab-
sence of spritual motives will lead
us to ruin.

We are drifting and we are in pe.ril
We shall have to pay a heavy price
for all our mis-doings today.

But let Deewali and its light of
wisdom remove all ignorance from
the country and let us be optimistic
and hope for a bright fresh new yea”

I, therefore, recommend to the
House to accept the Report of the
Joint Committee and approve the
Bill and along with it the Constitu-
tion (Amendment) Bill

shri K. C. Sharma (Sardhana):
Yesterday a suggestion was made by
an hon. Member that the method of
election should be changed to wl_)at
is called proportional representatw:n
by a single transferable vote. This
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is a question of the Government
being run on behalf of the people,
on behall of the electorate, and the
Government must have a majority
behind it. It is said that when de-
mocracy came in it was pleaded that
there was a case for an agrarian law
for proportionate possession of land,
that the interests should be common
that land should be so divided, In-
dustries had not come into existence
then, ang social prestige attached to
proprietary rights in land carried
socia]l influence and authority. There-
fore, the suggestion was made that
land should be proportionately dis-
tributed.

Now, after the industrial revolution
society is divided between the pro-

ducer, entrepreneur, capitalist and
50 many classes, bringing in  the
question of the division between

the rich and the poor, or between
the labourer and the employver and
so many other people. So, in the
course of history in most of the guc-
cessful democratic  countries  the
political parties are divided bet-
ween two which roughly speaking
means Progressives and conserva-
tives, or those dealing with  the
present and the future and those
dealing with the past and holding to
old order.

So, this suggestion of proportion-
al representation may be good in
theory, but it is not a practical pro-
position. It was discussed in  the
Constituent Assembly and was Te-
jected as not being a practical pro-
position.

Dealing with the Bill, I beg to
submit that in modern times there
are two grave offences emerging out
as the most dangerous crimes against
the social order which is based on
respect and protection of the com-
mon interests, based again on ration-
al thinking or enlightened reason.
One of the grave offences is tax
evasion, and the other iz purchasing
the vote or in any other way inter-
fering with the free and fair elec-
tions. They do injury to the gocial
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order; the one deprives the ecitizen
of the benefits of the social order in
relation to his right to  health,
growth and education, and the other
stands in the way of the bringing
into existence of a good government
that would be responsible to the
citizenry for the benefit of his
growth, liberty and life. Therefore,
I beg to submit that it should be re-
garded as a very serious offence that
anybody should interfere in dree

and fair elections purchasing
votes or by doing any other thing
by which election would not be

possible in a free and fair way. So,
I would respectfully submit that it
is a very serious crime against go-
ciety and the offender should be
sentenced to seven years rigorous
imprisonment. He ghould in no way
be qualified to be g candidate for
the legislature because it cuts at the
very toot of democracy. It ig not
a question of purchasing vote or
preventing the poor Harijan from
coming to the polling booth. It is not
that he be not be allowed to con-
test the elections for one or two
years. Such a man should be de-
barred and should never be gllowed
to stand as ecandidate. It is impossi-
ble to accept the proposition that
such a criminal should be allowed
to legislate as e breaky the law of
the land. Such g lawbreaker should
not be allowed at any time to make
the law,

The third point is that there is
this very serious proposition before
all the democratic countries. The
calibre and the performance of the
democratic  institutions are going
down. People who deal with soclal
problems, teachers in sociology and
socia] philosophers are all concerned
at the fact that democracy is grow-
ing into a rule by fools and genius
is disenfranchised because people
who vote are ignorant and ignorant
people do not like brilliant  people.
That is why  Socrates was
poisoned to death and Gandhiji was
shot dead. Ignorant people do not
like genius. The world js passing
through a crisis and if you want a
1966 (Ai) LSD—S8.
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revolutionary change and some
brig_ht star has to appear then
geniug must be  welcomed. But

genius would not be welcomed by
fools. What is the alternative then.
My respectful submission is that a
condition must be laid down that a
candidate for election to the legis-
lature must need be a graduate from
a recognised university. Many people
will ask: are graduates not fools? It
is true; there may be some among
them also. But take any police re-
gister, What is the percentage of
graduates who have committed
crimest There will be lesser per-
centage. What is the number of gra-
duates that have done things which
an intelligent man should not have
done? It will be a very meagre
number. So, from thiz experience
it is accepted that a graduate iy a
better and more rational animal than
a non-graduate. Democracy being
an order based on reason, it is nece-
ssary that the legislator must need
be a graduate. A legislator has been
defined by one politica] philosopher
ag a superior being which looks not to
his own interest as a common man
looks but looks into the interest of
the common man. He has the capacity
to the interest of the people. He must
have superior capacity to feel and
understand, Thereore, at least the
qualification must be that the candi-
date should be & graduate from a re-
cognised u.n\.versi'ly.

Shri M. Malaichaml (Periyakulam):
Allegations were made by Opposition
Members regarding the use of ad-
ministrative pressure and the influen-
ce of money by the ruling party to
get into power and these had been re-
futed by the fact that it is found onan
analysis of the election Commission re
port that more than fifty per cent of
the votes went to the Opposition. So,
inspite of pressures and other things
alleged by the Oposition, the electo-
rate are intelligent enough and they
have got the courage to exercise their
independent judgement regarding the
selection of candidates. So, tt_ie alle=
gationg made by the Opposition that
the Ruling Party has come into



2559 Represenation

[Shri M. Malaichami]

power mainly on account of these
practices does not hold water and
they are to be blamed for their own
weaknesses. Even though the electo-
rate gave 54 per cent of their votes
to the Opposition, they failed to get
power on account of the existence of
divisions among themselves, their lack
of policy and programme and their
non-interest in the welfare of the
country and society. So, they are
themselves to be blamed for their
failure to get into power. However,
according to the present social struc-
ture in the country, it cannot be said
that there is a situation wherein the
candidates can fight the electiones on
an equal footingg Our Consti-
tution enshrines  justice, social,
economic and political to every citizen
and the present circumstances do not
help the creation of such a situation.
This must be taken note of. It would
help all candidates contesting the
election if facilities are provided to
the wvoters to cast their votes without
travelling long distances or at least
there must be a contrivance by which
the voters can exercise their wotes
in their villages themselves. This
will also help reduce the expendi-
ture on elections. Our Congress Pre-
sident, Mr. Kamaraj, suggested the
provision of a mobile polling booth to
reduce election expenseg 1 am confi-
dent that this suggestion if cacried
out in full faith and fairness will cer-
tainly go a long way to reduce the
election expenses. Voters need not
go away from their villages. They can
be in their homes and look
after thelr own work  Candi-
dates need not hunt for the voters and
need not spend money on transport
or feeding. Tn towns we find that
many people from the intelligentsia
do not take interest in the elections
and do pot exercise their votes be-
cause of the rush and con‘usion that
exists in and around the polling
booths. In cities like Madras and
other places many from the intelli-
gentsia do not go to the polling boolhs
because they think it is below their
dignity to go to the polling booth
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whereas an ordinary  voter thinks

there will be people who aze not law
abiding, who would Ecnerally create
confusion and disorder, So, he decline
to go to the polling booths to exercise
hig franchise. These things could be
avoided if mobile polling booths
could be provided and, at the same
time, it will go a long way to reduce
election expenditure,

There is one other thing which I
would like to suggest rega-ding this
point. Providing wvoter's indentity
cards also with the electoral number
in the cards will also help to reduce
the election expenditure to the candi-
dates. If identity cards are provided
genera'ly, the work left to the candi-
dates will be to propagate and publi-
cise the policy and programme of his
party and the object of his contes-
ting the election. that is, he could pro-
pagate the policies and programmes of
his party, how he is qualified to be a
candidate in that constituency, how
he has served the country and spent
his days previously before he entered
the election contest and how tne
people could lay faith on him. so that
if thev select him ag a candidate, it
would be a beneficial thing for that
constituencv and that he could be
worthy candidate, having the confi-
dence of the constituency. These
things will enable the candidate not
onlv to educate the people in the
costiturney but to serve the constl-
tuency better and to give h‘m en-
courigement and appreciation for his
service At the same time, it will go
a long way to reduce the expenditure
also,

Another thing T would like to men-
tion here is that anti-socia] elements
like blackmarketee:s and hoarders
should not be given scope to contest
the elections. As T alreaday said, in
the peresent circumstances in the
country it cannot be said that equal
opportunities are provided for citizens
to contest the elections on an equal
footing. When money is given. when
a particula: person earns money and
when he thinks he is a rich man, he
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wanis to come to power. Just like a
man who likes to make the maximum
use of the opportunity to hoard and
blackmarket, he will not fail to misuse
his position if he gets into power. So,
there should be stringent measures
enshrined which will prevent oppor-
tunists and anti-social elements from
entering into responsible positions in
the country.

So, 1 request the Law Ministry to
take into consideration these sugges-
tions and see that some suaitable situ-
ation is created wherein our elections
are conducted in a fair and reason-
able way, thus improving the politi-
cal situation in the country and stabi-
lising our democracy and socialism.

Shri U. M. Trivedl (Mandsaur): Mr.
Deputy-Speaker, Sir, it is rather for-
tunate that we have got a Minister
who knows and understands law, He
does not show much prejudice, and
I hope he will remain on the same

pedestal in which we found him
when he came here.

Sir, it jg high time that this Act
was amended, and it is good that
amendments have been made. It is

also unfortunate that 1 was not able
to return to Delhi in time to be able
to formulate my Note of Dissent and
that js one reason why I have risen
to speak today.

One thing that hag worried me and
to which I wish to draw your attention
in this report, is this. Shri Kamath
is always very, very enthusiastic; he
Eoes to extremes about this food adul-
teration, blackmarketing, hoarding
and profiteering. 1 agree with him
in ‘how he feels about them. But I
do not agree with him when he does
not realise this particular aspect,
namely, as far ag the administration
of law in respect of food adulteration
is concerned, there is such a big lac-
una that some innocent people also get
it in their neck. The law provides
that there should always be two res-
pectable witnesses. But times with-
out number, this very reasonable
provision of law is set at naught and
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that is why I think that if the Gov-
ernment agrees with what Shri
Kamath has meant in para 5 of his
Note of Dissent, the Government also
should take steps to see that the ad-
ministration of the laws with referen-
ce to blackmarketing, hoarding pro-
fiteering and adulteration is such that
there is no lacuna. I have absolutely
no sympathy with anyone of them, but
I have sympathy with the poor people
who get it in their necks, because of
dishonest officers demanding money,
and if those people do mot pay their
dasturi, these officers catch hold of
them.

Shri Hart Vishnu Kamath: I agree
wholeheartedly and completely with
what he has said.

Shri U. M. Trivedi; Today, we had
several newspapers which contained
the statement of our ex-Home Minis-
ter.

Shri Harl Vishnu Kamath: I am
sure you will agree that when such
important points are being made, there
must be quorum in the House.

Mr. Deputy-Speaker: The bell is
ringing—yes; now there is quorum.
The hon. Member may continue his
speech.

Shri U. M. Trivedi: In continuation,
what 1 was going to say is this. This
morning, when the press afatement
of Shri Nanda was being read, a re-
markable passage was there which
referred to corruption at very high
level.

Mr, Deputy-Speaker: There is noise
in the back benches, Order, order.

Shri U. M, Trivedi: If that is a fact
then ong must realise that the powers
that are to be given to officers who
are going to exercise discretionary
powers must not be such as to be ex-
ercised whimsically and wilfully and
in a manner indicative of a discretion
not exercised on reason. The power
to remove the disqualification has been
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given to the Election Commission.
" We had a very bad case about two
years ago.

Mr. Deputy-Speaker: It h as been
mentioned already.

Shri U. M, Trivedi: I do not think
this has been amended, That power
is still there, I say this power may be
given subject to appea] to some high-
er authority, say, the Supreme Court.
Some rider must be placed upon it
that a disqualification shall not be
removed at least for one  year.
Otherwise, there is discrimination.
This discrimination which results
patently from the exercise of this
power in an arbitrary manner must
go. Let the Election Commission ex-
ercise this power, if it is to be *rusted
to that extent. But let it not be vested
with the power that in one case it will
not remove the disqualification for
one year and in another case it re-
moves in two days or in a single day.
This is a mockery of the decisions of
various tribunals. High Courts and
Supreme Court if it is removed in a
day. Tt should not be wested with
such powers that if a member of the
Upposition Party—Jan Sangh, Com-
munist or PSP, ete—incurs a disqua-
lification, it is not removed fro 6 years
Some criteria and rules must be laid
down according to which the Elec-
tion Commission may be guided, I
submit that there should be a further
provision for getting a proper hearing
before an appellate authority.

I am happy about the provision In

clause 9 regarding disqualification
being incurred on account of Gov-
ernment contract. But I read this

morning an amendment by the Minis-
ter seeking to water it down which,
1 am afraid, will make the whole pro-
vision nugatory. He wants to provide
that if he has executed his part of the
contract and if the contract remains
to be executed on the part of Gov-
ernment, he will not be disqualified.

Sir, a contract is never said to have
been executed if a dispute still re-
mains, If a dispute exists between
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Government and the contracting
party, in my humble opinion, the
contract remains, That is the verdict
of various High Courts from time to
time. This conception of law must not
be changed by this sort of amend-
ment. A contract shall be deemed to
be in existence until it has been dis=
charged, i.e. when nothing further
remains to be satisfled either way.
so, this amendment suggested by the
Minister should be withdrawn.

15 hrs,

Shri Tyagi (Dehra Dun): If the
contract is completed, but payment ia
not made?

Shri U. M. Trivedl: Payment is not
made because there is a dispute. If
there is a dispute, the contract is not
said to be discharged. I know Mr.
Tyagi, with his great common sense,
puts things properly, but the difficulty
in law still remains,

Notwithstanding some small lacu-
nae here and there, I think this Bill
deserves the support of the House. At
the same time, proper attention must
be paid to the notes of dissent given
by various members, particularly Mr.
Kamath and Mr. Chatterjee, because
these are of a particular nature
which draw the attention of anybody
who wantg to apply his intelligence to
the provisions of this law. As I have
remarked often in the past, it is un=
fortunate that in this House we take

too much interest in only running
down the Government or finding
fault with this or that, But the pri-

mary function for which we have
been elected to this House—I mean
our legislative duties—is neglected
to a very great extent. I hope f:he
House will now rise to the occasion
even at the fag end of this Parlia-
ment and devote more and more hrne
to the making of laws than creating
obstructions only.

Shri D. C. Sharma (Gurdaspur):
Sir, 1 welcome this Bill. It does
make some Improvements on the
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existing law relating to the represen-
lation of the people. But I must
submit that this Bill has tried to do
two grave acls of injustice. Firstly,
it has tried to make a powerful thing
more powerful, The Election Com-
mission is already an autonomous
body like the Supreme Court. It is
beyond our purview. We cannot
question what it does. Instead of
trying to take away some of its
powers, the Minister has given it
more powers than mnecessary.

For instance take clause 9. Electo-
ral rolls need not be published by the
Election Commission and if it does
not publish it, it can state the reasons.
What is it meant for if it cannot pub-
lish electoral rolls before the general
elections or bye-elections? You may
say next time that the Election Com-
mission may not have polling stations
everywhere, Sir, nobody can have
greater respect for the Election Com=
mission than I have. But I would
nnt like that the Election Commis-
sion, which is a democratic device for
keeping our elections fair and impar-
tial, should become something like a
despotic, arbitrary Moghul emperor.
It should be the duty of the Election
Commission to publish the electoral
rolls before the general elections and
also before the by-elections and it
should not come forward and say that
it could not do so. Anybody can
give any reasons for doing anything.
If tomorrow 1 want to organise a
bandh I can give fifty good reasons
for organising that bandh, but you
will not agree with me. So the first
point that I want to make is that the
Election Commission should not have
been given this kind of option which
1 think goes against the interests of
democracy. Electoral rolls are the
Bible of democracy, if I can put it
like that. We swear by them, we
read them, we cannot go beyond them.
They are our be-all and end-all. And,
here the Law Minister, a wise man
from Prayag, has given the Election
Commission the right to publish them
or not to publish them. Now, if it
does not want to publish them, it can
give its reasons for not doing so, For
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God's sake, save us from this kind of
legislation which leaves things in the
air, which leaves things to the sweet
will of a Commission or something
like that.
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My second point is about the Deli-
mitation Commission. No one has
greater admiration for the Delimita-
tion Commission than I have. It is
because this Delimitation Commission
is the most wonderful body on the
surface of this earth. Its conclusions
are illogical and arbitrary, they do
not follow any geographical laws,
they do not follow any ethnic laws,
they do not follow any economic
laws, they do not follow any kind of
human laws. They follow laws which
are made in heaven and which are
broken somewhere else.  Districts
are cut. I think if I were a frec
man I would lead a bandh against the
Delimitation Commission for the
simple reason that it cuts districts
into fragments which are economically
unviable. Why does it do so? It
wants to help one district and in
order to help one district it cuts ano-
ther district and like that the vicious
circle starts. I want that this Deli-
mitation Commission should not have
been given so much right by our
Constitution. Even if it has been
given so much right, I think the Mem-
bers of this House or the members
of State Assemblies should not have
been there as associate members,
they should have been there as full-
fledged members and the Delimita-
tion Commission should have been
more democratic than it is. What I
find is, it is deaf to all that is said.
It favours those persons who are in
power—of course, I am not in power,
I am just a private member, belonging
to the Congress Party—and it tries to
snatch away the legal, the ethical,
the natural rights of those persons
who do not sit in the seats of might.
1 think the Law Minister should have
come forward to say something about
this Delimitation Commission. What
has it done to my district of Gurdas-
pur? It has done similar things to
other districts also. There should have
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been some curb on the power of the
Delimitation Commission.

Many suggestions have been made
so far as the polling of voies is con~
cerned. I want to bring one thing
to your notice, and I think it is a
very important thing. Sometimes the
Harijan voter, who is the main stay
of our democracy, is not allowed to
come out of the wvillage in order that
he may cast his vote. I think some
of the Harijan members of this august
House will bear me out, and if they
do not do so I do not care for that.
But the fact of the matter is this,
that some vested powers, interests,
put pressure on these Harijan mem-
bers and do not let them exercise
their right, which is a consfitutional
right, an inalienable right, a right
which can not be denied by anybody.
The Law Minister has never fought
an election and I hope he will never

fight one. 1 pray to God he should
not fight an eclection. Therefore, he
does not understand it. But he

should have brought forward a clause
here to penalise those persons who
prevent Harijans, those poor persons,
from coming to the polling booths
in order to exercise their votes.

I want to submit very respectfully
that one thing should have becn
done, I do not agree with all that
Shri Kamath has said. No one can
agree with him fully; even he does
not agree Wwith himself fully after
iwo or three days. What I am sub-
mitting is, here is thig Azad Kashmir
QOur Foreign Minister—not the future
Foreign Minister but the present
Foreign Minister—gave a statement
in the other House that they are not
golng to accept the cease-fire line as
the international line; that is to say,
they look upon Azad Kashmir as an
integral part of India. If it is an
integral part of India, why not re-
serve seats for Azad Kashmir in this
House in proportion to population?

Shri Radhelal Vyas (Ujjain): Call
it Pakistan-occupled Kashmir and not
Azad Kashmir.
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The Minister of Law (Shri G. s.

Pathak):
Kashmir.”

Say: “the so-called Azud

Shri D, C. Sharma: I call it my
Kashmir, Hindustan Kashmir. Indian
Kashmir. 1 only describeq it in a
way which is usually followed.

I find there is a tendency now that
our democracy may degenerate after
five or ten years into plutocracy, it
may become a paradise for people
who have money and then peopie lLike
myself and Shri Mahavir Tyagi will
not have a look into this great Cham-
ber which is the symbol of our hopes
and aspirations. Why? It is because
our good friend the Law  Minister
wants to give some kind of latitude
to contractors, They have permiited
directors of companies where Gov-
crnment have only 25 per cent shares
to compete the elections. A contractor
is always a contractor and a directur
is always a director, whether Gov-
ernment have 25 per cent shares or
more shares, These, persons should not
sully the pure and serene and frce
atmosphere of this august House by
opening their bags of money and by
doing all kinds of things during the
elections.

Mr. Deputy-Speaker: He should
conclude now.

Shri D, C. Sharma: I will finish
with another sentgnce. My hon.

friend was referring to the Min-

isters going about and making
promises. I may tell you very
honestly that nobody  believes

in the promises which the Ministers
make, I went to my constituency and
found that it was being visited by so
many Ministers. They go on making
promises without fulfilling them. This
is the law of nature—Ministers will
make promises but not fulfll them.
At the time of the elections, I have
seen all Ministers, whether Central
or State, making no promises at all.

Mr. Deputy-Speaker: Shri Radhe-
lal Vyas.
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Ik AT AfEiq2aT s oF
&1, gaa Afafage gar o qg diaw
& T &1 Ei a% AR USA FT F5EH
&, gt Difafadve wm 7 gafrge
irad ¥ §5 w7 &t —¥ o gEfee
¥R q1—, ITH! AT F /AT /T
SRt 9T 34 Sifafew & Tt w1
g @
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g % &F W & qreqw & K
HT9% ATTH$T q9T  T@AT WA F |
& aga wwr, §3 aga ww dex ATy
mr fafrer & Gdqecs) fomr )
ag g KY S §B T g A
wgl oY, format & drex § Y wrra1 wrean
a1, Fifs § a9 g7 HEEAFT W
wHars oY | ffafrimw o &
qgaiq ¥ difer %, w2t 0T wEifnoe
e ¥, F@T 9T A WIS &, gTewETioE
o wE L FE wE, o e fa
fefirfee, fa wdiie qz fa fewifes,
feq waitr g9 we w59 T f o9,
T & ®ve fr 21", wife 1 & swEar
g fs oot & g fonsd Y gy
Lk d

st et ;SN qg A df-
fadr § Fg7 r

st waww w73, TEE
wifer ® [7¢ # #71)

o e OoF uA\fiue ¥, A fw
FTE ¥ gaeq o, feft ard-goee ®
R FR AT @ ¥ w9 SR
7 fs & wnar =g g, & genaw
AT, @1 qE A wg, g fan g
wHag’ | av &% qer, ‘g g faw ww
fewie” ? g o ag agd wATY WL
@i, vm$ faw g sreE! TR ) 99
i Fq1, "gE S g fammgecaig fz
it 7 §F a9 WY A1d OF TH ALY,
wiE T gi

o F Wik qad fEoat ™
et aF g€, fom T W FUe
FUET F qRO F AR FT AT I
e forar S ey @8 SO 7 Wl
wilr 1 fgwrerer s¥w & Wik Y SR
§ fie ozt o frrdt @ w1 A
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T fF 97 mEAReE q|T @, soid
T #1€ uaifomz imaT adt &1 & w27
AT § 5 9 qgT 9T A § &
g}, @ mEfeme e frawr &41F |

#fafamr Fdtww & faofgt &
T § ag afusi fegrmar §, oW
#1 fz w1 7w 1 UT gz A7 e fr
FATIT 59 C F1E AqTE a1 - fafna-
T T 7 agT g A §
& %7 wwan g {5 o0 g ardeama
&1 7 famt it £, 9o faeg wravw
frar mur &, g si AfafadrT w9
TFe SETAT § AT IHA AV ST
A, ITH qAT AARAAT WY fady
fear mar &1 wIT W orfewrdz
FiEranT & faems F1§ FA AL, O
gz %4 fa Ties 57 /%97, gz qa fa
THIEET | WL THI1Ez 71518 wrET
FrEEana & faeg g, @ ag s
7w & #fww wiw ifefese
FH FTEEEawa ¥ fgans v 73,
XA e & o seewew A af §, 5eree
IA%: Fgemes smu, dt 52 fiaaz fa wree
& ¥ATHA T4 AT R WK AT 1 54
T % grf wizd # frzw v gu, g
W @F ATHET El, qfwa 3A% g1
¥ gu ¥, w@ifs 3z FaTre fa wse
& Fead fawra orfemriie § =
dzar

& gat ngeT & fAaew A A
g f s st wEY, @ " ww FT
7% g9 X faar FIAT g AW
so wifge fs g0 afedz & ofr
et qar &, WU g oariEr
FI-FIA KT FEERTUA F1 GATIE
ST &, Fad A # s §, O FE
ger w0 o1 wfwwr  a Mgy o
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RT #Y gré FYTH FUT gAH FE A
Fra &1 afgFe Zrm Tfer . mfex
GF =qAEAT A 1 W gE of fw
' gz figAre fa F1oT §F FEAT T AT
F1E wrE = ?

Why should it not be called in
question? It has acted deliberately
against the provisions of the Constl-

tution and against the prowvisions of
the Delimitation Commission Act.

F© 31 91 1T & 47 AT TEAT
g1 ¥t fam, ot 933, 78l adf &)
aafy a7 fagrer &1 frar o ¢
gt AF g1 HI, FFIRE FREISTOH D
T argdr, Sfew & od ohwAr
T & wrar  mfwaraed
FrErereT # faar faar man &, 6t 0w
gax 7w €, faaer #1f e=n A
21 g wfagT aifearied
Fielemd = 3t fewai ¥ @@ g £
afarr &t 1 ol FEEETCAETS
#t Fae & P fegr &, wrafe wawt
marfagT % fimmar =1 a3 g1, aifs
a8 UF Frige ofwr 1 9@ =57 at
feeat & 7 dzar) wa sfagr a9 ®
e FT & W anfeme arferaT-
FHt wiEd et w1 &t fgemi # are
I g

mizss 81 ¥ 7g wiimwT ¢,

“(a) there shall be alloted to
each State a number of seats in
the House of the People in such
manner that the ratio between
that number and the population
of the State is, so far as practica-
ble, the same for all States;”

T WA & ST gAmET FiEE-
anaf g iR v
¥ qrgeee 1 W OF g1 @ fgg
agi o dfretaw Q) 98 oF §f {0
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F1fET | £1 T G F1 FF gH a0
Fad &, 3w fedt siediege=t % o
ara §, fadt ¥ Y § o et &
ot AY ST § ) ST FE T B gL, AT
o FHTE THW | AT A1 | CATEET
FIeIEqUHT gl OF o # o af
g @@t 32 WX 35 AR T WF &
T FFEEANE & giiaga w71 45 vaead
g7
ifafwdam wftwr & w21 a1 fe
w5t fogaes gresw 1 grERe A
g, gt w fwgrer zigew % et
fead &t smadt o wedx gy el
aifiicdr FRE T & w1T e
e "@Eq fogsd df | wa wwd @
FTw drea famn §1 af &, wars 7
araay, fogar sfonw gz g ¢ fw
gD GTEET B 80971, AL TE 56 W
60 T AT § | ¥T 4g 142 & fgaiw
e

¥ T & UF A€, HAS I
2 g%ar g, AfFa ¥ are 2vgw Ag) &
21X & grIw w1 agged and gl
sz § | Afafrza st & d@fewm
R OF OF 9771 F {957, (R S F OF
Trgwww & fawg wwe fan, afew
fz ot Fg7 amat & e g frdy w1
# e Y {91 wFaT g1 wi-
gz 1§75 ¢ faare s =fzo
it N van e wfgg)

dt fE ¥ "z g o fofraw
#7 giaT &, 3@ 9 A fa=me w37
TEE &1 To Fo T X 8@ 0@
andy, a1 W WX TF FRCICH! &
oF aht Tfalwda g1 man ¢, a1 guwr
ofan ga § wa & ofen aga
W wEwaT §, wafF qifemrae fed
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FAL FTOV B IAF! &GHAT AR A
wieglgaud! difafre wx & af §,
TG ¥ TP T 5§ FEETTOAT
w191 FH =ifgw 1 T s & Efsfe
T F1 weE ag & gAnH frar §
AT agi (X e &7 g1 T @,
Hfafriwm stvm F 7m0 a9 digw
F w7 #T fagr mar ) e A 2
a1 fadt gudl ez 31 grardr ag 7€ §,
ar 3% sarer dieg 4T A § ) ag
aradTe wg &1 wre fadY 22
WA w5 &1 7f §, 1 Ier dzg
F #eqT 7i F7 AT fgg ? g At
UF q<8 u Biasr wfar & ggE &
fgms smar 1 WX gEE & Fr
feer=edt adY gt &1 Tfaq ¥ g
qaTa ¢ T I F g ) madie
F1 qgq T ¥ fanT w2 qifgg
W1 THT eqaeqr AT Tfe fd qiga-
W FH Sq131 1 F1 99g 8 fFdl 2w
%Y forat drzw a2 w1 ot § vad
w7t g =ifge afew IuF WL
FT S FIEEICHT § ITH WA g B
g w19 afeT @It € 51 g9 § 5
gt grm ;fgg

1 okl § 99 & w9 wwaw
qAE

15.30 hrs.

STATEMENT RE. EXPORT DUTY
ON TEA

The Minister of Commerce (Shrl
Manubhal Shah): As the hon. Mem-
bers are aware, an export duty at tha
rate of Rs. 2.00 per kilogram was im-
posed on tea on the eve of devalua-
tion. The purpose of the levy was
partially to mop up consequential
profits and to help protect the unit
value of this important export item.
It was hoped that the balance amount
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of extra rupee realisations would
leave a sufficient margin as a mea-
sure of incentive, both for exports of
tea and for the development of the
industry as a whole.

A number of representations have
been received wurging Government
that the specific rate of duty of Rs.
2.00 per kilogram weighs heavily on
the exports of low and medium price
teas. After a careful examination of
the position in all its aspects, it has
been found that while lower-priced
teas stand in need of some rulief,
higher price teas can bear a higher
incidence of duty.

Although the imposition of an ad
valorem duty would be the ideal
course to adopt, such a course would,
as 1 have already stated earlier on the
floor of this House, be baset with ad-
ministrative and other difficulties. It
has, therefore, been decided to com-
bine the advantages of both an ecd
valorem and a specific rate of duty

STATEMENT
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on tea. In this connection, 1 place
on the table of the House a
statement giving the details of the
revised rates of duty which will take
effect from tomorrow.

It will be observed that the duty
has been fixed on a value-slab basis
according to which teas of the value
of upto Rs. 4.00 per kilogram will
bear a specific duty of B0 paise per
kilogram as against the present rate
of Rs. 2.00 per kilogram. That is a
substantial reduction. The duty will,
however, progressively rise to the
maximum rate of Rs. 3.00 per kilo-
gram depending on the value of the
tea exported. The amount of duty
payable above the existing rate of
Rs, 2.00 per kilogram but upto the
maximum of Rs. 3.00 per kilogram
will include only such teas as are
valued at above Rs, 9.00 per kilogram.

It is hoped that the slab system
will help in improving both the
value and volume of tea exports.

1. Tea, valué of which does not
exceed Rs. 4,00 per kg.

2. Tea, value of which exceeds
Rs, 400 per kilogram but does not
exceed Rs. 8.00 per kg

3. Tea, value of which exceeds
Rs. 8.00 per kilogram but does not
exceed Rs. 12.00 per kg.

4. Where value exceeds Rs. 12.00
per kilogram,

1532 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
NINETY-SEVENTH REPORT
Shrl Shree Narayan Das
bhanga): I move:

“That this House agrees with
the Ninety-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented

(Dar-

80 paise per kilogram

B0 paise per kilogram plus 10 paise
per klogram for every increase of 50
paise or part thereof in value in
excess of Rs, 4'00 per kg.

Rs. 1:60 per kilogram plus 15 puise
per ki'ogram for every increase ot 50
paise or part thereof per ki ogram in
walue in excess of Rs 8:00 per kg.
Rs. 300 per kilogram,

to the House on the 8th Novem-

ber, 1968,

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Ninety-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 8th Rovem-
ber, 1988."

The motion was adopted.
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15.31 hrs,

RESOLUTION RE: SCHEME FOR
DRINKING WATER FOR MADRAS—
contd.

Mr, Deputy-Speaker: The House
will not take up further discussion
of the following Resolution moved by
Shri Era Sezhiyan on the 2nd Sep-
tember, 1966:—

“This House is of opinlon that
the Government should provide
sufficient financial assistance to
the State Government of Madras
for early implementation of a
scheme to provide adequate sup-
ply of drinking water to the city
of Madras”

Shri Sezhiyan to continue his
speech. 59 minutes are left.

Shri Sezhlyan (Perambalur): Mr.,
Deputy Speaker, Sir, last time, I
moved the Resolution formally and it
is before the House, The Resolution
is regarding the scheme to provide
adequate drinking water to the city
of Madras. Though my Resolution is
specific about the city of Madras, I
want to impress the House that I am
not unaware of the acute distress of
drinking water in so many cities and
the rural parts of the country.

For the last 10 years, there has
been the uninterrupted rule of Cong-
ress and for the last 17 years there
has been planning. But it is a mat-
ter of great sorrow, if not of shame,
to say that we have to come before
the House to plead for drinking
water after all these Plans and so
many schemes being drawn up,

As everybody knows, next to =ir,
water is the basic necessity for life
and, after that, food, clothing, shelter
and so many other things come.
When there is a shortage of food,
at least our Government has gnot a
scheme of P. L. 480 by which they
can import food and make the gap
that has been left by the deficlency
in the food supplies. But for drink-

Drinking Water 2580
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ing water, no P. L. 480 scheme =ould
be devised by which drinking water
can be imported. (Interruption) [f it is
available, they would also like to im-
port drinking water. Our country has
come to this stage.

Why 1 have specified the City of
Madras is because instead of being
vague, I want to pinpoint how acute
the shortage of drinking water sup-
ply is in the City of Madras. The
same state of affairs prevails in all
parts of the country. Probably in
the rura] parts, it may be more acute.
As 1 said earlier ,instead of being
vague, I want to be specific about the

" City of Madras.

If we take the water supply and
sanitation schemes for the past three

.Plans, we will know how much gap
.has been left,

I can say that this is
a subject which has been talked
about much but on which little has
been done. Drinking water, as I said,
next to air, is a very important thing
for the humanbeings to survive, but
it has been one of the things that
have been neglected throughout.

Even after the first three Five-
Year Plans, after 15 years of plan-
ning, as far as rural water supply
schemes are concerned, 1 fing that
only about 17,000 villages have been
provided with any scheme of water
supply. In the whole of India there
are 565000 villages, out of which,
throughout the three Five-Year Plans
in 15 years of planning, they have
been able to provide water supply to
only about 17,000 villages. That means
only for 3 per cent of the total num-
ber of villages we have been able %o
provide some sort of protected water
supply schemes.

Regarding the schemes in urban
uress where there are more insistent
demands, where there is a hue and
cry and where people have to be pro-
vided with water supply In a more
urgent way, 1 find that even after the
completion of the three Five-Yeosr
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Plans, only about 48 per cent of the
urban people have been provided
with water supply, ie., 52 per cent of
the urban people are left without
any wafer supply. Herein I may add
that about 76 per cent have been left
without any sewage schemes, This is
the state of affairs after three Five-
Year Plans, after 19 years of ul.-
interrupted rule by our own masters.
I do not think that the deficiency will
be wiped out in any sizeable measure
even in the Fourth Five-Year Plan.
For the three Five-Year Plans, for
rural parts, they have spent only
Rs. 44 crores. I think now for rural
water schemes they are going to
provide Rs. 183 crores—it has been
stated so. How far the dnancial
target is going to be achieved and
how far the target laid down will be
completed is yet to be seen. Even
by spending Rs. 44 crores throughout
the firsy three Plap periods, one can
see that we have been able to touch
only 3 of the rural villages and
about half of the urban population
is still left without water, Suppose
we increase it to four times, I do
not know how far the gap is going to
be filled.

15.38 hrs.

[SHRr SHAM LAL Samrar in the Chair]

As 1 said, T have taken the specific
case of the City of Madras so far as
drinking-water supply is concerned.
The population of Madras is about 2
millions, i.e., 20 lakhs. The Corpo-
ration of Madras City is able to
supply only about 35 million gallons
a day; it works out to about 17}
gallons per head per day in the City
of Madras. Why I pinpoint the City
of Madras while all the other Cities
are alsp having acute shortage of
drinking water is because in Madras
it is more acute than any other part
of the country. Take, for example,
Bangalore; there, the dailv  supply
of drinking water is 30 million gal-
lons for a population of 1.2 million;
approximately it comes to 25 gallons
per head per day, In Caleutts, it

is 104 million gallons for a popula-
tion of 2,83 millions, ie., about 35
gallons per head per day. In Delhi
and New Delhi, it is 130 million ga-
llons a day for a population of 2.66
millions; that works out approxi-
mately to 50 gallons per head per
day. In Bombay, it is 220 million
gallons a day for a population of
4.15 millions, which works out app-
roximately to 53 gallons per head
per day. ‘Therefore, whereas for
Bombay it is 53 gallons per head per
day, for Delhi 50 gallons, for Calcutta
35 gallons and for Bangalore 2§
gallons per head, for Madras it is
only 17} gallons per head per day.
This is apart form the industrial
uses; the other uses are to be inclu-
ded in this. Therefore, in Madras,

the shortage is felt more; the shor-

tage is keenly felt in the City of Mad
ras; it is felt more in the City of Mad-
ras than anywhere else. Therefore,
there is a more wurgent need,
an immediate urgency, to augment
water supply in the City of Madras,
Industries now existing in the City of
Madrag are not able to get adequate
water supply for their functioning.
Therefore, it becomes a bar, an obs-
tacle, for new industries to come up.
If any new industry has to be start-
ed, they want adequate water supply
for its functioning and when that is
denied, industrialisation, to a wvery
large extent, Is being hampered and
obstructed, Also, the sanitation of the
City is also in great peril. If adequate
protected water is not given, so n.any
diseases, especially water-borne
diseases like cholera and filariasis are
let loose in those parts of the coun-
v c o i s

ot geeE wgmE (3T79)
qamafa wiEd, § saeqr wwEAT f,
w7 qorgfr 7Y 2
Mr. Chalrman: The bell is being
rung.

Now there is quorum. The hon.

Member may continue.

Shri Sezhiyan: Drinking water
supply to Madras is very limited be-
cause drinking water to Madras City
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now depends on Poondi reservoir
and Cholavaram and Red Hills lakes,
for about 35 million gallons g day, but
there is no perennial river to feed
these lakes. They depend mostly on
the North-East monseon for water.
Whenever there is a failure of mon-
soons, the City is put to task and
often crisis occurs whenever there is
a drought or failure of monsvon.
Therefore, as a long-term arrange-
ment, three or four schemes have
heen suggested for the past thirty
vears; one scheme or the other is
mooted on paper and it is investi-
gated, but still there is no water from
the taps to the city of Madras.

Dr. Ranen Sen (Calcutta Fast):
The same is the position in Calcutta
also.

Shri Seshiyan: That is why I have
prefaced my observations on this
resolution by saying that this reso-
lution is a specific one relating to
Madras, but the same situation pro-
bably prevails in most of the cities
and in the rural parts also,

Mr. Chairman: Madras has every
sympathy from the hon. Member.

Bhri Sezhiyan: 1 am speaking
specifically about Madras, because it
is more acute in Madras than in other
cities.

When I had tabled a question during
the last session abouy water supply
to the city of Madras, I was told that
some interim measures were being
suggested. One was the construction
of an open-lined channel from Satya-
murthisager to Poondi reservoir and
two other channels leading to the
Red Hills Lake; the second was the
acquisition of about 7500 acres of
ayacut lands so that that water can
be conserved for provision of drink-
ing water supply to Madras; the third
scheme was to raise the full tank
levels at Red Hills and Sholavaram
Lakes. These are only interim mea-
sures which have been suggested.
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There is also another scheme which
is under examination by Government
with UN assistance, and that is seek-
ing water from under-ground sources
in the near vicinity of Madras city.
In spite of all these schemes, whether
it is from underground or from open
ground or from the U.SA. under
PL-480 or any other law, the fact
remains that there is no adequate
drinking water for Madras. If we
open the taps there, they only weep,
and that too only for about two hours.
Afterwards, nothing is left, and the
tap is as dry as anything else. As 1
said earlier, we depend on the north-
east monsoon. If the monsoon fails,
then the entire city has to go without
drinking water. If fooq is scarce, 1
could understand it , but even water
is scarce after these fifteen years of
planning, and we are left with only
weeping taps and dry tanks.

There are three schemes which are
feasible and which can provide water
to the city and which have been fully
investigated. If only Government
pay some attention to these schemes
they can provide drinking water to thg
city. Ewen though Madras is about
1300 miles away from here, and the
capital is not located there, Govern=-
ment should feel the distress of the
people in those distant parts.

There are about two or three im-
portant schemes which have been
investigated ang which are (feasible
and which can be taken up immedia-
tely to give water to the city of Mad-
ras. The first one is the Krishna-
Pennar scheme. Even the Gulati
Commission had made a specific re-
commendation on this matter, and the
Government of India also have agreed
to the allotment of 15000 million
¢, ft. of water per day for the city of
Madras by the three States of Maha-
rashtra, Mysore and Andhra Pradesh,
that is, 5TMC by each from the rivers
Krishna and Godavari., We do not
know how far that report is going to
be implemented. There is a conten-
tion which has not yet been settled
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in regard to this mater. Next to
boundary disputes, water dispute is
the greatest dispute between the Sta-
tes. I do mot know when that dispute
will be settled amicably and when
Madras city will be able to get water.

It is also understood that
the availability of this quan-
tity of water for the city of
Madras will be dependent on the

interlinking of the rivers Godavari,
Krishna and Pennar, Though the
allotment of 15 TMC of water purely
for drinking water purposes has been
approved, the site of supply, the
method of conveyance and so many
other details have not yet been de-
cided. At this rate, it may take
two or three decades for them to
settle these things, and afterwards,
they have to link up the rivers and
then the water has to come to Mad-
ras after passing through these dis-
putes and other things.

Therefore, the immediate and most
useful scheme will be to bring water
from the Cauvery itself. There are
two schemes in this regard. Onc
is to bring water the Coleroon to
the Viranam lake and from there to
bring water {o the Madras city. That
is one scheme which is feasible.
There is also another scheme, namely
the gravity scheme to be taken from
Jaderpalavam; I understand that
that needs investigation further. But
the Cauvery scheme has been fully
investigated, and the Madras Corpo-
ration has made very specific and
very useful recommendations in this
regard, the investigations have been
completed, and the matter is also be-
fore Government. That will cost
about 1T} crores. That is the capital
expenditure. The annual recurring
expenditure will come to about Rs.
35 lakhs only. But that expenditure
of Rs. 35 lakhs can help to augment
the supply with 40 million gallons
more for the city of Madras.

As T said earlier, the water supply
situation in Madras is very acute and
in a very awkward posture. Gove-
rnment should come forward with
specific schemes not paper schemes,

for Madras (Res.) 2486

but specific schemes which can give
drinking water to the people. We
do not want anything else; at least
we want some drinking water to the
Madras city, and that should be pro-
videq at the earliest earmarked date.
What often happens is that when one
Minister comes, he starts a plan and
it is there on paper, and then he goes
away; then, another Minister comes,
and he revises the scheme, and then
there is a tribunal and then g com-
mission and so on. The net result
of all this is that there is no water

for the common man living in the
small shanties and the small parts
of the city,

Therefore, 1 plead with the fair

lady who is now holding this port-

folio to see that water supply is
given at the earliest in & concrete
way to the city of Madras.

Shri Narendra Singh  Mahida

(Anand): ‘The resolution seeks to
say that the Government of India
should provide financial assistance to
the State Government of Madras for
a scheme to provide adequate supply
of drinking water to the city of
Madras.

My hon. friend the Mover of the
Resolution is thinking of Madras only.
But what about Bombay? ‘What
about Delhi? What about the claims
of the other large cities?

Mr. Chairman: The resolution is a
specific one.

8hri Narendra Singh Mahia: I am
only discussing the question whether
he needs more or we need more. But,
above all, the claims of the rural
population should be first considered.

Is the Mover of the resolu-
tion aware that in the desert areas of
Rajasthan, rain is a rare visitor, and
drinking water is as precious as life-
blood. Water jars are kept under
lock and key. In the villages of
Bikaner, Barmar and Jaisalmer, the
women spend about seven to eight
hours a day to bring water from
wherever it is available. The well-
to-do people build reservoirs in their
houses to store rain-water, and to
people who ask for water, they would
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say ‘we shall give you milk or glee,
but please do not ask for water'.
Water is brought to many places in
special carts and carriages and some-
times it is sent by train. So, Madras
can wait for some years: the need of
the rural population is much greater.

Shri Nambiar. (Tirucherapalli):
What is this? - He is opposing the
resolution. We thought that he would
support the resolution,

Shri Narendra Singh Mahida: Dur-
ing these nineteen years of Indepen-
dence, all the 54 lakhs villages in our
country have not been assured of pure
water to drink in enough quantity.
The problem of drinking water is
somewhat different in the wvillages
from what it is in towns.

Almost every town today has piped
supply of drinking water. The num-
ber of people living in towns includ-
ing the big cities is now 10 crores;
that is about 20 per cent of our popu-
lation. When India became free, not
even one-fifth of these towns had a
rcasonably safe supply of drinking
water. The number of people living
in towns and also the number of towns
themselves have increased remark-
ably since Independence. This has
put a severe strain on the water sup-
ply system in the town including
Madras. This is the reason why the
supply of drinking water in the urban
areas is not always adequate. The
tap even in Delhi works only for a
few hours of the day, and often in
the dry season cuts are imposed.
Sometimes the water is found to be
less pure than it shoulg be.

Nearly 80 per cent of our people
live in the villages. The 1881 census
counted 5,59,000 wvillages....

Mr. Chairman: Why should the
hon. Member not come to the subject
straightway?

Shri Narendra Singh Mahida: I
am pointing out hat his need is not
greater than ours. 36 crores of peo-
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ple ere living in these villages; two
thirds of our viliagers live in areas
which are far away from the rivers
or from canals or from well-main-
tained tanks. During the last nine-
teen years more than seven lakh
water welis have been dug to pro-
vide drinking water to the villages;
yet about one-third of the people are
awaiting the facility of drinking
water. This includes my village of
Mandwa in Gujarat. Something like
Rs. 70 crores were spent in the Ist
and 2ng Five Year Plans to provide
piped-water supply in towns and
simple we'ls and hand pumps in
rural areas. Under the 3rd Plan, a
sum of Rs. 67 crores was provided
for this purpose. The 4th P'an pro-
poses to allocate a sum of Rs. 125
crores for the work of supplying
drinking water to the villages. A sum
of Rs. 247 crores has been earmark-
ed for urban water suply schemes
which covers Madras, At the end
of the Fourth Plan, we shall have
given drinking water to rough'y 80
per cent of our population. We have,
fortunately, enough water in India
in the rivers, in the springs and
beneath the earth and in the seas.
But we shall have to wait for some
time. The task is emormous because
it was neglected for 200 years and
more til' we began to attack it after
independence. The current obstacles
are mostly of money as our economy
grows, prosperity will come and in
another 15 years the supply of pure
drinking water will have ceased to
be a problem. Therefore, there is
no need for this Resolution and it
shou'd be rejected.

Mr. Chairman: How much time
will the Minister take to reply?

The Minister of Health and Family
Planing (Dr. Sushila Nayar): About
15—20 minutes.

Shri Namblar: T am wvery thankful
to the hon. Mover, Shri Sezhiyan, for
bringing forward such a forthright
Resolution to focus attention on the
appalling condition that is prevailling
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in the City of Madras and also in the
State of Madras.

Perhaps you may remember that
we had the worst cyclone ever
known in history for the last 200
years. It affected the City of Madras
and the districts near abon! going
up to South Arcot and the Chingle-
put districts. In view of that the
little water supply that we had is
also threatened to be ruined. Most of
our tanks are already breached and
communications as well as popula-
tions are all effected.

The condition of Madras City and
suburbs is such that immediate help
should come from the Centre. Ewven
the Chiet Minister, Shri Bhaktavat-
salam, in his statement on the floor
of the State Assembly has admitted
that the situation is such that the
State could not manage by iself and
help should come from the Centre.

In this background, the question of
water supply to the City of Madras
is very important and has become an
urgent issue. The Centre must think
in terms of rendering aid, particularly
en the question of supply of water,
I can state without fear of contradic-
tion that the question of water supply
10 Madras City and likewise in the
State as a whole has attracted the
attention of the Madras Govern-
ment. But what to do? The Madras
.Government has not got the resour-
ces. It asks for resources from the
Centre. The scheme which costs
Ra, 174 crores cannot be financed by
the Madras Government alone. For
instance, I know that a scheme to
bring water to Madras City from
Cauvery is under consideration. T
am on the bank of the Cauvery, in
Trichinopoly. But Trichinopoly does
not get water.

Mr. Chairman: So he has no water
problem.

Shri Nambiar: That is the paradox
of it. Both Trichinopoly and Sriran-
gam are on either side of the Cauve-
rv, But unfortunately for us, in the
Cauvery area we are not getting
drinking water. We have a scheme
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in Trichinopoly. I had discussed that
matter in the District Development
Council only the day before I arrived
here. The scheme for the supply of
water to Trichinopoly requires a lot
of money. The Development Coun-
cil has requested the Madras Govern-
ment to give us money whereas we
know that the Madras Government
itself has asked the Centre for finan-
cial help. Therefore, when reaching
water to the citizens of Trichinopoly
is such a problem, I do not know to
what extent it is possible for Cauve-
ry water to be lifted another 200
miles north to Madras City. The
whole thing looks fantastic, as it
stands today. But the Centre must
come to our rescue and see that the
people of Madras City as well as the
people of Trichinopoly and Sriran-
gam get drinking water.

Shri Mahida referred to conditions
in the villages...

Mr, Chalrman: That is not covered
by the Resolution.

Shri Nambjar; He spoke of condi-
tions in villages in Rajasthan and
elsewhere. [ can understand the
pecple of Rajasthan not having water
in villages. But we in our villages,
near the Cauvery, the great mother
Cauvery, are not getting water, for
drinking purposes. We have a scheme
that no village should be without
drinking water. That has been intro-
duced by the Madras Government.
This applies particularly to villages
where Harijans live, Unfortunazely,
we do not have drinking water in al-
most al] the villages on the side of
the river Cauvery.

16 hrs.

So I would request the hon.
Minister to do her best to give sanc-
tion of the requisite amount to the
State of Madras so that drinking
water is made available.

Shri V. B. Gandhi (Bombay Cen-
tral South): The people of Madras
deserve our sympathy and we are
bound to support the very eloquent
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plea made by Shri Sezhiyan., I did
not want to participate in this de-
bate, but as I was listening to Shri
Sezhiyan, I found that in the list of
various proposals and projects he
mentioned as being under considera-
tion, discussion or execution, he for-
got to mention one source about
which I know something. That is de-
salination of sea water for Madras
City. That is a scheme which will
malke Madras independent of rainfall.
That is being very seriously consi-
dered by the Government of India, I
happen to know something about the
progress of that scheme because I
am on the consultative committee on
atomijc energy. Madras City is going
to be the first city in India which
have a power reactor which will
serve a dual purpose....

Mr. Chalrman: Your problem is
being solved.

Shrl Nambiar: That
scheme.

is a paper

Shri V., B. Gandhi: Tt will be a
dual-purpose reactor, that is to say, it
will produce power of about 200
mgw and also produce desalinated
sea water.

Shrd Nambiar: We want it to
materialise. Then we will be thank-
ful.

Shri V. B. Gandhi: I suppose that
ought to give a certain amount of
satisfaction to Shri Sezhiyan and the
people of Madras.

Shri Muthiah (Tirunelveli): Mr.
Chairman, I wholeheartedly support
the Resolution moved by my hon.
friend, Shri Sezhiyan. Madras City
was recently upgraded to ‘A’ cate-
gory. ‘The population of the city
today is about 20 lakhs and it is al-
ways increaging from year to year.
More and more houses and institu-
tions, more and more factories and
plants are springing up in Mgdras
ang around Madras. So there is an
increasing demand for drinking
water. Water in the city wells is
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saline because it is so near the sea
and is unfit for drinking. There is
no river or canal near the city to
supply drinking water. To the mil-
lions of people in Madras City, drink-
ing water is at present supplied from
the Red Hills Reservoir. But this re-
servoir often fails when rains fail,
and rains frequently fail in Madras
city and around. There have been
meagre rains during the last two
years and this has caused terrible
hardship to millions of people in
Madras city, and people are suffer-
ing very much in Madras because of
scarcity of water. It is a very pain-
ful sight to see a large number of
people, men and women, standing
in queues in the morning and even-
ing hours near a tap to get a few
drops of water. There is terrible

hardship and suffering in Madras
city because of this shortage of
drinking water. Both the Central

and State Governments should join
together and consult together and do
something to relieve the terrible dis-
tress, experienced by the people of
Madras,

The way-out to get drinking water
for the people of Madras is taking
water from the Cauvery or the
Krishna, Mr. Sezhiyan referred to
two schemes for taking water from
the Cauvery and the Krishna, Those
two schemes have been talked about.
The Madras and Central Govern-
ments have talked about these; but
they have not been seriously investi-
gated. The Central Government
should immediately come to the help
of the Madras Government to inves-
tigate and implement this scheme of
taking water either from the Cau-
very or the Krishna,

I think, water can be more easily
supplied from the Krishna from near
Vijayawada, which is about 200 miles
away. A canal can be constructed
from the right bank of the Krishna
to take water to the city of Madras.
I have been informed that high level

ta'ks have gone on for some Yyears
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between the Madras ang Andhra
Governments over this matter, and
that the Andhra Government is will-
ing to give some percentage of the
Krishna water to Madras city for
drinking purposes, and the cost has
to be borne by the Madras Govern-
meni. Under the circumstances, I
appeal to the Central Government to
give very liberal aid to the Madras
Government to implement the scheme
to take water from the Krishna or
the Cauvery to Madras city in order
to relieve the distress of the millions
in Madras city.

Shri Manoharan (Madras South):
I support the resolution moved by
my hon. friend Mr. Sezhiyan re-
questing the Central Government to
give the necessary financial assist-
ance and aid to the Government of
Madras for the implementation of the
scheme which requires Rs, 17.35
crores for supply of drinking water.

I cannot understand the request
made by my hon. friend Mr. Mahida
that Madras can wait. My request to
Mr, Mahida, a responsib'e Member of
Parliament, is that no citizen of this
country should be asked to wait for
drinking water.

The city of Madras is considered to
be one of the beautiful cities in
India, and time and again Ministers
from the Central Government go
there and appreciate the city, its
beauty and its cleanliness.

Mr. Chairman: The beach mainly.

Shri Nambiar: There are tourists
from all over the world.

Shri Manoharan: The Health
Minister has herself said so many
times that Madras is beautiful, not
only the city proper, but places
around it, its culture etc, She was
lured and fascinated. I am afraid
the beauty spot of India may be
spoiled through not assisting the
Government of Madras in implement-
ing the scheme which has been draft-
ed by the Corporation of Madras.
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Eight months or one year back the
Mayor of Madras came to Delhi and
wanted to meet our Health Minister
as also our Irrigation Minister, Dr.
K. L. Rao, Unfortunately it did not
materialise so far as our Health
Minister was concerned, but we met
Dr. K. L. Rao, and we discussed
about the Cauvery plan, and if my
memory is correct—that will never
fail according to me—Dr. K. L. Rao
assured us that the scheme would d=-
finite'y be taken up in the fourth plan,
and would materialise. Not only that.
He wrote a specific  letter to the
Mayor of the Madras Corporation stat-
ing that this scheme will definitely
be taken up and implemented. But
now the situation js different, and it
poses a different picture altogether.

The total availability of water to-
day to the people of Madras city is
32 to 35 million gallons, but this is
not adequate. This is for the people
of Madras, but you should understand
that the exdsting industries there re-
quire more water, The Madras Gov-
ernment cannot supply the required
water for the existing industries. That
poses another problem. There is not
only inadequate water supply to the
existing industries; by means of post-
poning the scheme I am afraid it des-
troys all possibility of new industries
coming up. I want to draw the atten-
tion of the Health Minister to this
particular issue, because the people
of Madras may feel that the Centre
has got a stepmotherly attitude to-
wards them, and that the Centre does
not like the people of Madras having
new industries. Therefore, I request
the hon. Health Minister to consider
that aspect of the issue.

1 have already told you that the
Corporation has drafted a scheme. The
advantage of the scheme is the possi-
bility of suoplying water to about 50
to 60 small towns from Veeranam
lake to Madras and villages en route
for a distance of 140 mi'es from the
Cauvery to the city. The cost of
maintenance of the scheme for bring-
ing 40 million gallons of water by
pumping from the Cauvery river i1
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estimated at Rs. 35 lakhs inciud-
ing filtration at the source and
maintenance of the pumps. It

is expected that a share of this
expense can be met by the reve-
nue receipts of the Corporation. I
request the hon. Minister who is very
sympathetic to the people of Madras,
in fact to the people of India as a
whole, to see how best she can exert
her influence on the thinking of the
Central Government to see that the
scheme is implemented as early as
possible.

The only objection which the Gov-
ernment is going to put forward is
lack of funds. This becomes the order
of the day, almost the menace of the
day. I envisage she is going to plead
lack of funds, To meet that an alter-
native suggestion is given by the Cor-
poration. The Corporation of Madras
can be permitted to raise a loan from
the public or from the life Insurance
Corporation as was done by the Vija-
yawada Municipality.

I want to stress this simply because
as my hon. friend Mr, Sezhiyan sug-
gested and Mr. Nambiar endorsed—
everybody is in agreement with it—
drinking water is most imporfant. it
is really shameful that after 18 years
of independence and uninterrupted
Tule of the Congress Party, a member
from one of the leading cities in
India, Madras, has to. comne forwerd
with the plea: please give us drinking
water, otherwise the people of Madras
will col'lapse. It is shameful, it is
rea'ly excruciating, and I hope the
hon, Minister will consider the senti-
ments expressed by the House on the
resolution moved by my friend Mr.
Sezhiyan.

Shri Muohammad Ismail (Manjeri):
T would like to say a few words.

Mr. Chairman: I am sorry, there is
no time left.

Shri Muhammad Ismail: One or
two sentences.

Mr, Chairman: Tweo minutes,
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Shri Muhammad Ismail: Mr, Ma-
hida pointed out the acute shortage of
drinking water in his part of the
country as well. It is not a fact that
we do not sympathise with the suf-
ferings of the people anywhere even
for the elementary need for water.
That is no reason why he should ob-
ject to the people of Madras city and
other places having good supply of
water. There is a difference between
Rajasthan and Madras and that dif-
ference is in the availability of water
nearby. In Madras with an expen-
diture of about Rs. 17.5 crores you can
get sufficient water. You have got
water nearby. You shou!d also con-
sider the fact that water is not made
available to the people of Madras be-
cause of the lack of such a small fund
when compared tp the huge expen=
diture that is being incurred on the
Five Year Plans, With only Rs 175
crores you can make Madras come up
to the level of Calcutta—not exceed
Calcutta—in the matter of water sup-
ply. Our friend Shri Mahida said that
Maras was well off when compared to
other cities like De'hi and Bombay.
Perhaps he had not heard the figures
given by the Mowver. The ratio bet-
ween Madras and Calcutta is 1:2; the
ratio between Madras and Bombay is
1:3. in the matter of water supply,
Madras city is the most suffering
city. Therefore, I plead with the
Government, this is one of the sche-
mes which must be taken up so as
to relieve the long suffering city of
Madras by providing adequate water
supply.

Dr, Sushila Nayar: Mr. Chairman,
I am glad that the subject of water
supply has come up for discussion
even though the Resolution specifi-
cally relates to the needs of Madras.
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'There are no two opinions that most
of our big cities are in need of aug-
mentation of their water supplies and
the schemes that can bring water
from long distances to meet the needs
of these big cities are expensive sche-
mes. There are no two opinions that
our villages are also equally in need
of water supply. But may I say that
this argument of Mr. Sezhiyan that
only 17,000 villages had been given
water supply in the Three Plans is
not quite correct. The supply of
water to the villages is primarily
given in the form of wells and only
in certain areas where for specific
reasons pipe water supply is consi-

dered neccessary, pipe water supply
is given, The seven lakhs of wells
that had been dug in the villages

have taken care of a very large
number of villages. There are some
villages where, for reasons of geolo-
gical fromation of the land or for
other reasons, we!ls had not proved
successful or feasible, anq these
piped water supply schemes are ne-
cessary. Government is aware of the
importance of water supply and that
is why in the Fourth Plan we have
provided for Rs. 373 crores for water,
which js more than the moneys pro-
vided in all the three previous Plans
put together. Having made this pro-
vision, the further action is not with
the Government of India; it is with
the State Governiments themselves.
They have to provide all that they
require within their plans. The Gov-
ernment of India advances loans.
Whatever loans are necessary and
are included in the State plan, can
be made available. I am, T might say,
having a strange experience. On the
one hand there is a strong feeling
that water is needed. Ministers and
Chief Ministers and everybody else
say that water is an urgent necessity.
Yet, when it comes to making the
necessary provision, they do not act
with the same readiness. We have
told them: we have 373 crores for
water; please make bigger provisions
in your State plans. Somehow or
the other, be it health or education
or water supply, they consider these
of lesser importance than perhaps
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power and industry and certain gther
things which are also, I have no
doubt, important but at the same
time water is a basic necessity of life.
Therefore this need should be met as
quickly as possible.

Shri Manoharam: Are you sug-
gesting that State Ministers are not
accepteing the directive from the
Centre?

Dr. Sushila Nayar: It is not a
question of anybody not accepting
the directions. Probably, the hon.
Members themselves may be asking
the Ministers in the States to bring
to their area this industry or this
project or that project and therefore
the Ministers in the States are also
torn between different requirements.
We are doing our level best to have
our allocation which we consider to
be far too inadequate, spent on water
supply schemes; we have Rs, 373 crores
against the reguirement of Rs. 1500
¢rores according to the experts, But
wu want at least these Rs. 373 crores
lo be spent for water supply pro-
jects to meet the basic and wurgent
need of the people. Schemes and
priorities within each State will na-
turally be decided by the States them-
selves. The hon. Member Mr. Mano-
haran stated that if we do not have
funds we should allow the Corpora-
uion to raise loans. I do nol think
that is in any way really relevant,
because whether it is the corporation
or it is the State Government or the
Government of India that raises the
loans, the kitty out of which the
money has to come is the some. The
Plan has taken into consideration
the total resources of the country and
having calculated the total available
resources, they have allocated them
to various sectors and they have indi-
cateq the money that is available for
the water supply schemes. The pat-
tern Is: 100 per cent loan assistance
for urban water supply schemes.

Shrl Manoharsh: What about the
suggestion given by the Corporation
to get a loan from the Life Insur-
ance Corporation?
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Dr. Sushila Nayar: Even the
moneys available from the LIC are
calculated while calculating the total
resources for the Plan; it is not that
something is left out. If the Govern-
ment of Madras and the Corporation
of Madras decide that Madras scheme
should be given a higher priority,
there will be no difficulty from our
side. We are trying to do our best.
Asg was mentioned by Shri Gandhi,
the desalination project too is being
started in Madras. In the current
financial year, the State Government
of Madras had asked for Rs. 175 lakhs
for water supply schemes of the
Corporation of Madras and a sum of
Rs. 150.54 lakhs for other water sup-
ply and drainage schemes. As against
this, the Government of India have
allocated Rs. 340 lakhs and we had
suggested to them to use Rs, 170 lakhs
for the water suply scheme of the
corporation and a similar amount for
other urban water supply schemes
which they feel must be taken up.

Shri Manoharan: Please excuse me
for the interruption. To the gquestion
as to what prevents the Government
of India from agreeing to the pro-
posal put forward by the Corporation
for getting loans from the LIC, you
said something about the total availa-
bility of rcsources, this and that.
How was it possible for the munici-
pality of Vijayawada to do the same?

Mr. Chairman: I will put it like
this. What he wishes to convey is,
whether there is any ban on the part
of the Government, which is put on
the Corporation, on raising loans.

Dr. Sushla Nayar: I understand
that there are certain restrictions on
raising 'oams by the municipalities,
because the resources are limited and
the State Governments have to un-
derwrite the loans raised by the muni-
cipalities. You, Sir, have been Finance
Minister yoursel! and so you know
the difficulties. T am not in a posi-
tion to give details_but I do know
this that if a loan™s to be raised,
whether the loan comes from the
LIC or from the Government of
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India, it mekes no difference. (In-
terruption). If there is interruption
at every stage, Sir, it will be difficult
for me to finish my reply in 15 to 20
minutes.

Mr. Chairman: There are two or
three more minutes.

Dr. Sushila Nayar: I request you
to give me 10 more minutes.

Mr, Chﬂmin: There is no time.

Dr. Sushila Nayar: Otherwise, I
cannot reply to al] the points. Now,
the necessity for the augmentation of
water-supp'y to the city of Madras
is admitted. The present supply is
inadequate, and therefore, the matter
has been under the consideration of
the State Government for sometime.
The schemes for bringing water from
the river Cauvery, and the Pennar-
Krishna scheme, etc., are all under
active examination. Pending the
finalisation of these long-term and
costly schemes, there are certain
other measures that have been taken
to give immediate relief. There are
some 7,500 acres of wet lands under
the Red Hills and Cholavaram tanks.
The Government is acquiring those
lands and money has been provided to
them for paving compensation. A
high-powered committee was appoin-
ted and this high-powered committee
decided that these lands shou'd be
acquired, and Rs. 210 lakhs were
provided for paying commuensation for
these lands. Out of the 7.500 acres of
land, 6,000 odd acres of land have
elready been acquired by the 15th
July_ 1868. The proposal of the State
Government now is to convert them
intn drylands and then return them
to the owners of those lands. This
will give seven to eight million eal-
lons of extra water-supp'y to Mad-
ras.

The second thing that has been
done is this; the water channel which
is coming from Poondi reservoir to
Req Hills Lake resulting in a lot of
loss of water in transit—it is esti-
mated that 500 million cft of water
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are lost at present. The scheme is to
construet a lined channel to prevent
wastage of this water, at a cost of Rs.
85 lakhs. The first stage of this
scheme, which consists of pucca chan-
nel from Poondi to Tamarapakkam,
covering a distance of 9-1|2 miles at
an estimated cost of Rs. 64 lakhs was
taken upin September, 1964, andis at
present under execution by the Cor-
poration of Madras. The question
whether the execution of this scheme
can be taken over by the State Gov-
crnment themselves is under exami-
nation.

In the second stage, the work of
constructing the channel will be con-
tinued from Tamarapakkam to Cho-
lavaram tank.

The third project to increase the
water-supply immediately is that of
raising the full tank level, the Red
Hills and Cholavaram tanks, so that
if they are raised by two feet, can
collect more water and an additional
410 million cft in Red Hills and 270
million c¢ft in Cholavaram can be
stored when available. This scheme
estimated to cost Rs. 15.72 lakhs was
sanctioned in August 1965, and has
been included in the Fourth Plan.

Thus, it will be seen that the Gov-
crnment of India has not been slack
in providing funds or doing anything
that they should have done. Under
the circumstances, I would request
my hon. friend not to press his re-
solution and to withdraw it. I assure
him that we on our side are as an-
xious as my hon. friends from Madras
for pursuing these schemes and im-
proving the water-supply to Madras.
1 have no hesitation in once again re-
jterating that Madras beach is one of
the most beautiful beaches in the
world. Madras is a very nice city
and most of the people of Madras are
very nice and we would like to help
them and are already doing our best.

Shri Sethiyan: Sir, I am thankful
to the hon. members who have given
their unanimous support to my re-
solution, except Mr. Mahida. He said
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that the villages also will have to
be looked after, In the beginning of
my speech itself I have said it. When
I say that water-supply to the city
should be improved, it does not mean
I am excluding other areas. The
shortage is more acutely felt in the
Madras city area. Regarding the sug-
gestion made by Mr. Gandhi, I also
had those particulars, but I did pot
want to saddle the House with =0
many details. Nuelear power also it
thought of. The Madras Corporation
has made a preliminary examination
of the possibility of desalination of
sea water, but has not proceeded fur-
ther with this proposal owing to the
present shortage and high cost of
available fuels. It was, however seen
that the cost cou'd be considerab'y
reduced if power production through
‘Thermal Stations is also linked with
this scheme. The cost will of course
be further reduced to g considerable
extent when nuclear power, becomes
available near Madras at Kalpakkam.

So, it is dependent on another
scheme.
Regarding the short-term schemes

mentioned by the Minister, I also re=-
ferred in my speech to 7500 acres of
ayagut lands at Sholavaram lake,
raising the ful] tank levels of the Red
Hills and so on. But these are all
short-term measures and they would
not give a permanent cure for the
malady of Madras city.

Regarding the 17,000 villages, I do
not know why the Minister should be
averse to it. I have taken those
figures from the Fourth Five Year
Plan, page 349, para 46. It says:

“Altogether 644 schemes of
rural water supply were approv-
ed, during the first three Plans at
an estimated cost of Rs. 44.21
crores. Most of the schemen sane-
tioneq during the first two plans
have already been completed
The projects sanctioned during
the third plen have also been
mostly completed within that
period. About 17000 villages have
already been provided with piped
water supply.”
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That is what I quoted. It is for the
Minister to consult the Planning
Commission about the correctness of
the figures. I am not at war with her;
I am only concerned with water-sup-
ply to Madras city.

She said it is for the Madras Gov-
ernrhent to ask for the schemes, The
State Governments are always very
liberal in submitting schemes. It is
the Centre and the Planning Commis-
sion who scrutinise those schemes
and give sanction. She said that for
the urban water supply schemes of
Madras, Rs. 170 lakhs have been pro-
vided. In terms of lakhs it is very
large, but in termg of crores, it is
only Rs. 1.7 crores. To bring water
from Veeranam lake in Cauvery to
Madras, it wil cost Rs. 17} crores,
which is 10 times Rs, 1.7 crores. So,
at this rate, unless we wait for 10 five
year plans, we cannot finish this
scheme.

Dr. Sushila Nayar: That is one
vear's allocation I have indicated.
The big scheme is not yet finalised.
Why should he distort my words?

Shri Sezhiyan: I want to know
how long it wil] take for finalising
the scheme. For 20 years, you have
not been able to finalise it. After 3
five year plans you have not been
able to give drinking water to a city.
I want to know for how many more
decades we have to wait, for how
many plans we have to wait and how
many more crores have to be spent
Rs. 20,000 crores have already been
sunk in the three Plans. Another Rs.
22,000 crores is going to be sunk in
the Fourth Plan. Out of this Rs.
22,000 crores we will get Rs. 17
crores. At this rate, for how many
centuries will we have to wait? By
that time the beautiful city, the nice
city of Madras may become an arid
desert without a drop of water. It
wil] be reduced to that state.

Dr. Sushila Nayar: They have to
do it at the State level. They have
to take it up in the State legislature.
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Mr. Chairman: He is not complain-
ing against the Central Government
alone. He is complaining againsi the
local government, the State Govern-
ment and, naturally, the Central
Government wil] have to take some
responsibility,

Shri Setzhlyan: The State Govern-
ment cannot function by itself. It is
a sum of Rs. 17.5 crores. Definitely
it has to come from the Centre, The
Centre knows it fully. Therefore, it
is the responsibility of the Cenire Lo
look into the state of this Corpora-
tion. The Corporation cannot afford.
the city of Madras cannot afford. If
a scheme is submitted to the Corpo-
ration, the Corporation sends it to the
Madras Government and the Madras
Government sends it up over here.
Probably, from here it is sent to
Washington or Moscow, and in the

_ehd we do not get water.

Mr. Chairman: In the light of what
the Minister has said, what are you
going to do with your resolution?

Shri Sezhiyan: Sir. this is an.in-
nocuous resolution. It has got support
from all sides. I press my resolu-
tion. T hope the House will accept
it. It is only a request to the Govern-
ment. It is for the Government to
look into the matter ang decide
early. I am not putting any stringent
conditions. It is a formal request for
supplying drinking water. It is a re-
quest to a lady for drinking water in
a city and I hope it will be accepted
with grace and fairness.

Shri Nambiar: It can be accepied.
It is not making any commitment on
the part of the Government.

Dr. Sushila Nayar: T have already
explained that they askeq for less
amount whereas we have provided
more than what was asked. We have
provided Rs. 340 lakhs against their
demand which was less than that.
What is the point In their asking us
that we should give more? What they



2605 Nationalisation KARTIKA 19, 1888 (SAKA)

have to do is that they should take it
up in their own place, because
against Rs. 314, lakhs asked for, we
have made an allocation of Rs. 340
lakhs for the current year. I do not
know what more the Government of
India can do. I am not able to eccept
the resolution for that reason; other-
wise, we have every sympathy and
we assure the friends from Madras
that we will give all support to the
Madras water supply schemes,

Shri Nambar: If the sprit of the
resolution is accepted, the form also
can be accepted. Though water may
not go there the spirit and sympathy
may go there.

Shri Manoharan: She herself has
accepted that it will be looked into.
Now it is for the House to resolve.

Mr. Chairman The question is:

“This House is of opinion that
the Government should provide
sufficient financial assistance to
the Statc Government of Madras
for early implementation of a
scheme to provide adequate sup-
ply of drinking water to the city
of Madras.”

The motion was negatived.

16.39 hrs.

RESOLUTION RE: NATIONALI-
SATION OF BANKS

Dr. Ranen Sen (Calcutta  East):
Mr. Chairman, Sir, I beg to move:

“This House is of opinion that,
in the interest of holding the
price line, mobilising interna] re-
sources and checking speculation,
immediate measures be taken for
nationalisation of the private
banks.”

Sir, it is we'l known that in its eco-
nomic programme, in the year 1548,
the Indian National Congress had ad-
vocated the nationalisation of private
banks. Later on, on the eve of the

of Banks (Res.) 26c6
Second Five Year Plan, the Econo-
mists' Panel recommended to the
Planning Commission the acceptance
of the demand of nationalisation of
banks. But since then, the Govern-
ment of India has persistently re-
fused to accept this demand which
has been accepted by the nation as a
whole., What is the position of the
Government of India nowadays? The
Congress Party has come to realise
that the slogan of nationa'isation of
banks has become a national slogan.
Having realised this, the Congress
Party wanted to humbug the people.
Therefore, they distorted the slogan
by ca'ling it social contrel of banks,
thereby trying to utilize the senti-
ments behinds the demand of the
people. The latest slogan even in the
Congress election manifesto bears
out the truth that the demand for
nationalisation of banks has become
a nationa] demand. All fore-sighted
people make this demand. But, at the
same time, because the Congress
Party serves the interests of big
bankers and industrialists, it tries to
circumvent this demand by distort-

ing it. by using beautifully vague
phrases like social control over
banks; God alone knows
what social . control over banks

means. I do not mean to say that if
the banks are nationalised the next
day socialism will come in India; it
does not take place just like that.
But, in the interests of the national
economy, which is in a distressing
condition, the banks should be nation-
alised, and my Resolution is for that.

What is the position of the pational
economy today? In the matter of pro-
duetion, whether agricultural or in-
dustrial, we are in a wvery critical
condition. Qur balance of payments
position is very bad. The price rise
nasz become so high, so steep that
even in the draft outline of the
Fourth Plan it has been stated that
the index rose by 38 per cent, 8 much
larger increase than hag occurred in
the preceding ten years. The Econo-
mic Adviger states that during the
last one year there has been a rise of



2607  Nationalisation

[Dr, Ranen Sen]

23 per cent. The UNI survey made
some time ago of retail prices in
India shows that there is an increase
of 30 per cent in three months after
devaluation., The price rise is going
on, and Government have no machi-
nery to check it. The measure which
I am suggesting, namely, the nation-
alisation of banks, is one of the mea-
sures which can control this price
rise to a very large extent.

One of the objectives of our Con-
stitution is that concentration of
wea'th must be prevented and the
disparities should be reduced to the
minimum between the rich and the

poor, Due to the powerful strength
of the banking business, which has
gmalgamated ijtself with industry—

the industrial capital and flnancial
capital are merged today—the banks
are more or less ruling the country.
The bankers have their fingers on
every industry today in India. 1 will
come to that later.

We find from the recent report of
the Monopolies Commission that there
are monopolies which have concen-
tration of wealth in their hands. The
nationa'isation of banks will do away
with this. What is the crisis that is
shaking the country? We are a testi-
mony to the existence of the deep
erisis in our national economy. The
mere resignation of a Minister here
or the sacking of a few Ministers
there wil] not solve the problem, Not
tinkering with the problem can solve
the crisis today. One of the measures

that I have suggested today is the
nationalisation of banks. That will
the

give us a whip hand over all
maladies that we find teday in India.
‘With the nationalisation of one of the
big sectors of our economy which has
given us a weapon to attack this
problem, together with other measu-
res, our national economy will be
helped to get out of the rut.

Who are these bankers? There are
only twelve bankers in India. There
are only twelve big banks in India
and each bank has & family or a
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group of families behind it—all big
business that rules today, steel, cot-
ton, textiles, jute, shipping, every-
thing. Now, these big monopolies
control the banks though their share
is very little and they manipulate
the money of others. How? 1 am
going to give you a few quotations
from the Reserve Bank bulletin.
There are 88 scheduled banks exclu-
ding 14 exchange banks. Out of those
68 scheduled banks and those 14 ex-
change banks there are, only 12 banks
which are considered to be really big
banks. They have a total capital of Rs.
17.67 crores. But these 12 banks have
deposits  of Rs. 1000 ecrores. Omly
twelve big families of India, more or
less, attract B0 per cent of the deposits
today every year in India. These
banks are inter-locked with the in-
dustries.

Let me give you one cxample. As
I have said earlier, there has been
centralisation and concentration of
finance capital. 'The Bank of Baroda
took ower business of Tamilnad Cen-
tral Bank and then that Bank gave
loan to the Synthetics and Chemicals
Co. The Chairman was Mr. Tulsidas
Kilachand and the Chairman of this
particular industry was also the same
gentleman. Then, there was a little
scandal and so he was forced to re-
sign. Then, one gentleman, Mr. R. D
Birla, of the Birla family was made
the Chairman and thereby this Birla
group and Kilachand group got in-
ter-linked. That is inter-locking of
the interests in this way. Such is the
capital controlled by the banks to-
day.

Now, about deposits, there is ano-
ther interesting thing. Out of those
68 scheduled banks plus 14 exchange
banks, the total deposit of 30 banks—
I am reading from the Reserve Bank
bulletin—at the end of 1964 was Rs.
2523 crores; in 1965, it was Rs. 2600
and odd crores and in August, 1086,
the total deposit is to the tune of Rs.
2871 crores. About ‘four years back,
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they had less than Rs. 2000 crores as
deposits and now that banking busi-
ness has flourished as “the Reserve
Bank bulletin shows, It is fourish-
ing like anything. This 'is the posi-
tion of deposits. That means, with
very little capital of their own, they
can manipulate nearly' Rs. 3000 crores
every year. That is more than the
total amount spent during the First
Five Year Plan. This 'is the position
today. Therein lies the importance of
this Resolution.

Now, about profits. ...

Mr. Chairman: He may try to con-
ciuce now.

Dr. Ranen Sen: Why so carly?

Mr. Chairman: You may take 3 or
4 minutes more,

Dr. Ranen Sen: Not 3 or 4 minutes.
I am the mover of the Resolution. I
should at least get 20 to 25 minutes.
About profits, the Reserve Bank re-
ports in “Trends and Progress of
Banking in India in 1964" that the
Bank has rccorded “marked growth"
and "higher profits”. The total earn-
ings of 30 scheduled banks again
show an increase of Rs, 13 crores over
1963. Each year it is jumping ‘ike
this, Therefore, these profils can be
gernered for the interest of the na-
tion if the banks are taken over, if
the banks are nationalised. Then, the
whole of Rs. 3,000 crores can be uti-
lised for proper planning for the de-
velopment of national economy.

Now let us see how these banks are
investing. That is very interesting.
Our Government sheds Crocodile
Tears for the plight of the agricul=
turists, for food deficits, in the coun-
try and gave an assurance to the
people that we woulg@ grow more
food and all that. Let us see how
these banks invest. This is again
from the Reserve Bank Bulletin,
January, 1068, the latest one. In In-
dustry, in 1963 they have invested
§7.2 per cent of their deposits; in
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1964, 59.2 per cent; and in 1865, 615
per cent; they are investing in big
industries and not small industries.
Let us see how much they are inves-
ting in agriculture. In 1963, it was
0.3 per cent and in 1965, it was 0.2
per cent. If you want to augment the
agricultural production in the coun-
try, one of the 'measures would be
nationalisation of banks. But do not
think that banks are not interested
in foodgrains und other things. How
do they invest? That also is given
in the Reserve Bank Bulletin. I am
going ‘to nuote. The scheduled banks
advanced against food articles in
1959, Rs. B7.3 crores in 1962, 157.68
crores; and in 1965 184.15 crores;
every year it is mounting. Black-
marketing, hoarding and speculation
aure the activities of the banks. One
of the reasons for India starving to-
day is that the banks rre being
manipulated by the big business and
the Government of India refuses to
nationalise banks Therefore, with a'l
the emphasis that I have, that I can
command, T say that this is a demand
which should be acceptedq by the
Government of India. Merely saying
social control of banks will not help
in the matter.

In this House and also ulsile, we
hear about over-invoicing and under-
invoicing. It is known to everybody
that bank is the channel through
which the big business does this
over-invoicing and under-invoicing.
All these vjces that have grown in
our country, thanks to this rule of
the Congress Party for the last 19
years, have to be controlled; al] these
maladies should be effectively tackl-
ed and attacked and one of the wea-
pons to attack these maladies js na-
tionalisation of banks like nationali-
sation of oil industry and so many
other demands of the Indian people.
Therefore, I submit that it is high
time that banks are nationalised.

Now the question arises about com-
pensation. Personally we are oppos-
ed to paying any compensation. As I
have sald, with a little investment of
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money, the total would be somewhere
near Rs. 30 'crores. The total of the
paid-up capital in the big banks is
somewhere near Rs. 30 crores today
in 1066, in this ‘month of November.
Though we are opposed to paying
compensation, if the Congress Party
thinks that they should ‘pay compen-
sation to the big business that have
invested in banks and to all other
people who have invested in banks,
let them pay, but this should be a
long-term compensation as was done
under the Estate Acquisition Act
when land'ordism was abolished,
Issue non-negotiable bonds for a
pretty long period; that will not
affect our national economy at all.
Gradually Government would be able
to pay off the loans. In the mean-
time, the amount of profit that the
banks get can be used to pay the
compensation. As I have pointed out
already, only 12 of these big banks
have been able to garner a profit of
Rs. 13 crores in one year only.
Therefore, whatever compensation
may have to be paid can be paid off
casily within a period of four or five
years, and we can get enough money
for strengthening the national econo-
my and to put India on a different
footing.

As I have said already, - this has
nothing to do with socialism, dicta-
torship or anything of the kind.
Even in Italy where there is not a
socialist society and where there is
only a capitalist government, banks
have been nationalised. Therefore,
the Government of India should
take courage in both hands and
artive at a real and bold decision to
nationalise the big banks and private
banks so that the main demand of the
people can be satisfled. T hope, there-
fore, that these vague slogans will be
given up by the Congress Party and
they will show some 'boldness in the
face of the opposition from the big
canker of industrialists because they
are sure to oppose such 'a demand.

NOVEMBER 10, 1086
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With these words, I commend my
resolution for the acceptance of the
House.

Mr. Chairman: Resolution moved:

“This House is of opinion that,
in. the interest of holding the
price line, mobilising internal
resources and checking specula-
tion, immediate measures be

taken for nationalisation of the
private banks.".
There are some substitue resolu-

tions, and hon. Members who wish to
move them may do so.

Shri P. R. Chakraverti (Dhanbad):
1 beg to move:

That for the original resolu-
tion the following be substituted,
namely: —

“This House is of opinion that
with a view to enlarging public
and private savings and chan-
nelising these into priority in-
vestment and keeping down
inflationary pressure, effective
measures of social control over
private banks be taken". (1)

Shri Shree Narayan Das (Darban-
ga): I beg to move:

That for the original resolu-
tion, the following be substitut-
ed, namely: —

“This House calls upon the
Government to appoint a com-
mittee consisting of members of
Parliament and eminent econo-
mists to investigate as to what
extent the operations of private
banks have led to rise in prices
and speculation and to consider
the desirability ‘and necessity of
adopting immediate measures
for nationalisation of the pri-
vate banks for mobilising in-
ternal resources in national in-
terest. (2)

Shri Yashpal Singh
beg to move:

That in the resolution, for ‘in

the interest of holding the price

(Kairana): T
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line, mobilising internal resour-
ces and checking speculation, im-
mediate,’ substitute ‘suitable’. (3)
Shri Mutthiah: I beg to move:

after
(5)

That in the resolution,
‘private ensert schedu'ed'.

Mr. Chairman: Shri 5. M. Baner-
jee is not here to move his amend-
ment. The Resolution and these four

amendments are now before the
House.
Shri A. N. Vidyalankar (Hoshiar-

pur): So far as the purpose is con-
-verned and the spirit of the resolu-
tion is concerned, I think the whole
House is in favour of that. So far as
my party, namely the Congress Party
is concerned, the Congress has never
rejected the principle of nationalisa-
tion. It has already nationalised the
State Bank of India; it has a'so nation-
alised life insurance. So, it has never
1elt shy of the principle of nationali-
sation where it was absolutely
necessary and it was practicable.

Recently, the Congress Party has
decided or resolved, although in dif-
ferent terms, th»t Government should
impose social control on all banking
and credit institutions. It depends on
how we define and lock at the terms
*social control’, WMether social control
is a wide term or nationalisation is a
wider term depends on how we define
it. 1 think that social control is a
wider term, and when we say ‘social
control’ it includes nationalisation
and something more than that.

So far as the spirit is concerned,
the Congress Party and I hope all the
other parties in the House except per-
haps the Swatantra Party, would sup-
port the resolution and support the
spirit and the idea of having full and
complete control over the credit and
financing instituffons. It is absolutely
necessary. We should decide first whe-
ther we want a planned economy or
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an unplanned economy. If we want to
have a planned economy then it be-
comes absolutely essential and it be-
comes inescapable that we should
have full contro] over these credit in-
stitutions, because the whole economy
is controlled by currency by the cir-
culation of money and by the credit
system. As my predecessor has said,
we wanted to control prices, but so
far we have failed lo stabilise prices.
In the same way, we have failed to
evolve a system through which infla-
tion could be curbed and controlled.
So long as private banks have g free
hand and continue to operate inde-
pendently, it will be impossible to
control inflation and stabilise prices.
The circulation of money is directly
connected with the problem of infla-
tion,

17 hrs,

In a way these credit institutions
function as the pumping station does
in a city. The pumping station cireu-
lates water to the whole city., Or take
another example. The heart functions
as the pumping station and circulates
blood to the whole body. In the same
way, these credit institutions, financial
institutions and banking institutions
perform the function of circulating
money. If the circulation of blood is
not proper, it means that the heart is
not functioning properly. If the cir-
culation of water in a city is defec-
tive, it means that the pumping sta-
tion is not functioning properly. With-
out proper blood circulation, life be-
comes perilous to the human body. In
the same way, these credit institu-
tions play such a vital role. 1f any
external body controls the heart, if
the heart is controlled by some other
body, circulation suffers and life be-
comes impossible. Similarly, if the
water pumping station in Delhi is con-
trolled by a private industrialist, sup-
ply of water to the people of the city
will be jeopardised and people will
die.

These credit institutions occupy the
same place in the body economic.
Therefore it is very necessary to bring
them under proper control. Anyone
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who has read the Report of the
Monopolies Inquiry Commission of
the Report of the Mahalanobis
Committee would know how these
banking institutions are f{unction-
ing and how monopoly is crea-
ted by these banks and credit institu-
tions. Monopolistic tendencies in - the
economy can not be carved unless we
have full control over these banking
institutions.

I have no quarrel with the word
‘nationalisation’, nor am I against the
words ‘social control'. In my opinion,
both these expressions connote the
same thing. I think that effective con-
trol of these banking and other credit
institutions is absolutely essential if
we want that our economy should be
a progressive economy and the pur-
pose that we have set before us in our
Five Year Plans is to be achieved.

Therefore, I support the spirit of the
resolution. 1 am in favour of the
amendment of Shri Chakraverti. I
think that would serve the purpose
and would be consistent with the
ideas that we have. The expression
‘social control’ gives, in my opinion, a
wider connotation to the idea and it
includes nationalisation. Hence I sup-
port it.

Shri Alvares (Panjim): The issue
of bank nationalisation assumes im-
portance from two decisions. One is
the intoduction of the Fourth Plan
and the need to mobilise resources; the
other is the resolution adopting the
Congress Manifesto which talks of
social control of banks But it is not
enough for Congress members to say
that they support the principle of the
Resolution because in their own dis-
cussions the phrase ‘social control’ has
been used to dilute the specific con-
cept.

Dr. Ranen Sen’s Resolution would re-
quire a snecific issup to be decided,
whether banks are golng to be nation-
alised or not. The Congress is very
prevaricative ahout it. Two important
leaders of the Congress, Shrl Malaviya
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and Shri Krishna Menon, defined ‘so-
cial control’ as going beyond nationaii-
salion and cxpressed satisfaction at
the phrase adopted in the Congress
manifesto, I do not know what they
mean they say that social control is
more than nationalisation, I only know
that it is not nationalisation. Both Mr.
Nijalingappa, Chief Minister of Mysore,
and Mr. 5. K. Patil, have given it an
opposite interpretation. When they
were presiding over the sixtieth anni-
versary celebrations of the Canara
Bank, both assured the banking indus-
try that social control did not mean
nationalisation; they told them that
they cou'd go aheag with expansion
as much as they liked for nationalisa-
tion was ruled out by social control.

Here is confusion in the Congress
Party, this confusion is deliberate, and
has been created by two opposite
groups. What we are interested is not
something bigger, wider, more social;
We are interested in a small thing that
will take the country forward, we
want a specific decision on nationali-
sation. and nationalisation of banks is
a wvery urgent necessity.

The Monopolies Commission has re-
ferred to nationalisation, particularly
to the fact that there are corrupt prac-
tices in banks indulged in by directors
who are interestedy in certain indus-
tries whereby they get credit at a
greater discount. But the most import-
ant thing with regard to the banks is
the issue of created credit.

The number of bank deposits in the
banking system is more or less half of
the total currency in this country, and
with this amount they are able to sup-
port or bring down a particular in-
dustry, to manoeuvrg interlocking and
to, shall I say, spiral up prices of com-
modities as they desire. It 'is, there-
fore, necessary in this context to deter-
mine what must be the future of a
credit institution which has such wide
ramifications in our economic life.
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I refer merely not to the banking
system, but to the indigenous banking
system alsp which js current in this
country. Therefore, I would urge that
if we want to control the price Jine, to
prevent the blackmarketeers and un-
social elements from getting hold of
the sinews of finance in order to hoard
foodgrains ang other materials, if we
want tp proceed ahead with the re-
commendations of the Monopolies
Commission in the sense that they
are not able to manceuvre to interlock
or to capture other industries by smal-
ler investments, the resolution of Dr.
Ranen Sen should be adopted with-
out hesitation, and no such thing as
the interpretation of social control etc.
is enough.

Shri C. K. Bhattacharyya (Rai-
ganj): 1 was very glad to find Dr.
Ranen Sen quoting from Congress
scriptures. 1 was happier still to find
that he is requesting the Government
to take the bankg under their control.
But before- I extend my support to
him, I would like him to state one
thing categorically, Has he complete
faith in the Government's adminis-
tration of the business that it takes up,
or will it again 'become another
plank—another stick for beating the
Government?

My hon. friends on the other side
adopt two curious but inconsistent
attitudes. On thy one hand they ask
the Government to take up the ma-
nagement of private concerng on the
ground that that is very necessary
in the interests of the nation and
when the Governmen takes up those
concerns, they complain that the
Government has prought in corrup-
tion, it is all corruption from top to
bottom and the nation is going to
ruin because of the Government
management.

Shri Vasudevan Nair
puzha): Both are correct.

Shri C. K, Bhattacharyya: One of
the two attitudes has got to be given
up. Either you have complete faith
in the Government and say: We have
complete faith in the management

(Ambala-
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of this Government and therefore
we suggest that Government should
nationalise banks gnd take their ad-

ministration under their  control;
or you should say if you have
any objection and you are going

to repeatl the same thing as you are
doing about rationing today, If so,
be clear and say: we do not like it
to be done. Because, I have seen in
Calcutta what is happening. My hon.
friends insist on the system of ra-
tioning to be introduced in the city
and other places in Bengal. But even
from the day on which the- proposal
was put jnto effect, complaints came
that the rice is of bad quality, the
quantity js less and the price taken
ig more and so on. Even before the
whole system had come into curren-
cy, this is the gort of complaints that
come. That is why I become rather
sceptic when my friends there sug-
gest that Government should take
over something under its control. I
just doubt within myself whether
they are saying so in the interest of
the parties which they support or in
the interest of making political capi-
tal out of it when it is passed over
to the control of the Government.
To utilise the resourceg of the banks
in the interest of the pation, in the
interest of the people, to  advance
the interest of all  sections of the
community—these are certainly very
laudable obectives but  before we
broach that matter the present situ-
ation should be considered from all
aspects and then only the next
course is to be decided. Dr. Sen has
spoken of one side only and the
other side also ought to be seen.
Even under the present rules, if the
Reserve Bank exercises its control
properly, 1 believe much of the diffi-
culties that he has complained of
may be checked and defects removed.
Forty per cent of the depositg and
the assets of there banks are now
kept with the State Bank or its sub-
sidiaries. In that way these depo-
sits are safeguarded. Dr. Sen was
guoting the Reserve Bank Bulletin
a number of times. He should have
referred to some of the powers of
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the Reserve Bank. The Reserve
Bank has the right to dictate to them
to whom advances are to be given,
to whom they should not be given
and when to advance and when not
to do so and also on what commodi-
ties to advance and what not to ad-
vance. Over and above these, they
have the right to impose restrictions,
issue directions about loans and
fix margin of security. The managers
of these banks cannot be appointed
without the sanction of the Reserve
Bank. Dr. Sen wag referring to a
group of industrialists  controling
the entire banking interests. That is
certainly very bad and that should
not be allowed to continue, But
what about the powers of the Reser-
ve Bank that even the appointment
of the managers is subject to their
approval. The Reserve Bank  has
a right to appoint additiona) direc-
tors. It should be investigated as to
what has been made of these powers,
A large part of the assets of the
private banks are invested in Gov-
ernment securities or other securities
which are practically under Govern-
ment control. No branches may be
opened by these banks without the
permission of the Reserve Bank.

Shri Nambiar (Tiruchirapalli):
Why don't they exercise those
powers?

S8hri C. K. Bhattacharyya: That
is my question. Dr. Sen was refer-
ing to the Reserve Bank Bullletin so
many times. Why did he not then
refer to these powerg and put these
questions?

Shri Nambiar: The bankers have
got their men on the Board of the
Reserve Bank also.

Shri C. K. Bhattacharyya: With
those powers many of the defects that
he has pointed out may be removed.
After all, these banks are doing
some useful work in industry and in
business, They do not advance
money ior agriculture. That is a fact,
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but for that, I believe, legislation
has got to be enacted and the
poweTs given to the Reserve Bank,
whatever they are, are to be extended
or the exercise of those powers by the
Reserve Bank has to be reoriented
in a different way.

These are my subimissions.

ot oo fag : wfuceer sge,
# mrdln T TRA & 1 AN
& 2 fF g1 grav wmE ag A o
WA g&TIT ® MAF T L Z1AT Tnfen
afew gaifaast 38 arg grar =fgn
St ATEIT FT FA T XTI 9T W
o A 18 A 9FT FOA I 41 qE
FH UIH TSI F AW K wAT
93 @1 & W Em a7 & gAre fasr &
T a7 age—2fay, gat aw =
Fifwrm, ¥ aww g, i
a1z, 2fay ag a@ FI TEELE &7
wE?

wafy wghag :
a1 qgSTE FL

fafaee argam

't ayrere fag : gaT WATIT wUT
miga W foar age I w=7 wIEw
werfa & IqmAw § WAX ¥ AL Og
at ATd 9T g AE @, AT WMEAN

W

‘¥ wE qann
a1 ng: weafegT 0

1
AT T FT & AZ AT, 97 9T L@
# 1 safde &= 7 9o guTa M w4 g,
ga ¥ Tgr ¥y A1 § wroeratami o
az g ¢ f& Jmaargdams fear wma,
qr &7 F AT AT | A4 OF FTAZ
fyarT @t § a1 qEd wg aEar dar
AT & | 9@ UK aTE TwAL wAar § a
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afl #%a1 | I9w wAr T fear My 9
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WY ¥T 9T FH FOA E, ITR! @D
fear v oY wqA FTCET I FHET TR
ITH! AT famm g o w9 w4 9T
T FTAT §, IaRt @7 fxar s Ay
agft ZTIT T FF FLT R | TF FF
st T wT @F A4 & 9 ¢ '
w@ §i ) 9wE ¥ wwEr 5@ §,
srodi & wrad w03 § & agi @
Ay § wrai wredY faarg atw @9t &
Wt w7 af w7, faag Wy
Ty & A7 #rf are Aff w0 9w
Fam % faary #rf @1 A0 724, firamq
WAl § Iy ave wA ¥ O &
w1 Al T, 59 TF gA4F g wF
aff aTAT SngE, AT A /W AT )
i @@t ATy w1 aan & wrad, Wy
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Nationalisation

Shri P. B. Chakravertl: Sir, my
amendment reads as follows:

“Thig House is of opinion that
with a view to enlarging public
and private savings and channe-
lising these into priority invest-
ment and keeping down infla-
tionary p:essure, effective mea~
sures of social control over pri-
wate bankg be taken."

Dr. Sen, while commenting on the
Congress election manifesto, forgot
to refer to main things which I have
sought to pinpoint in my amendment.

In a socialistic form of soclety,
where we are working for a dev?-
loping economy, there are certain
factors which have to be brought into
account and emphasised. When socia-
lism was attempted in other parts of
the world, they have hag to grapple
with these problems. There was a sur-
plus from which they have had to
draw upon. When you go through the
processes of development, you have to
draw upon the surplus. ‘Where from
do we get the surplus? Either we
wait for decades for capital-intensive
industries to develop or we try to utl-
lise the presources which we have got
tmmediately as they are.

Dr. Sen was saying that we are shed-

ding crocodile tears over the agri-
eultural sector. It is not so Develop-
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ment of the agricultural sector is an
inescapable must. That is the sector
which covers a large portion of our
nationa] income. So, we are trying
to utilise that sector also in develop=
ing our economy and ultimately draw
upon the surplus for further deve-
lopment. Agriculturists want credit
facilities and marketing facilities.
The agency for that will be the credit
cooperative societies or rural banks
which wil] have their branches all
over. They will take into account the
immediate requirements of the agri-
culturists like marketing facilities,
seeds, agricultural implements, man-
ure, warehousing, etc. All these mat-
ters can be looked after in an organi-
sed and rural controlled banking
system subject to the overall control
of the Reserve Bank. So, we have
brought in the concept of social con-
trol.

Shri Nambiar: In what way is it
different from the control of the Re-
serve Bank today?

Shri P, BR. Chakravertl: I have used
the term “effective methods of social
control over private banks.” There is
some lacuna in the process today, be-
cause needy agriculturists do not ged
the credit. Rural eredit is being ex-
ploited by a certain section of the
people. So, we said, let us examine
this aspect. This hag been examined
by the Reserve Bank and other agri-
cultural credit cooperative society
study groups. I was g member of one
study group. We found some lacunae.
So, we say that effective methods of
control should be introduced so that
organised cooperative apparatus will
be brought into force. We talk of price
support, holding the price line and
all that. How is it to be done? It is
a very complicated thing. You can-
not superimpose your will in g dicta-
torial manner. We are having a mix-
ed economy. We started with the
concept of “socialistic pattern of
society”; i.e. we wanted to give to the
country a pattern where acquisitive-
ness will be replaced by a form of
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common efforts and sharing in  the
national growth of the country. We
say, let ug have social control. Ag Mr.
Vidyalankar said, social control in-
cludes within its compass the question
of mnationalisation and something
more also.

Dr. Ranen said that when the people
were demanding it it dawned on the
Congress to accept the idea, It ig not
s0. It is a Congress Member, on my
side, Shrimati Subhadra Joshi, who
brought this resolution before this
House, and we lent support to it be-
cause we wanted to discuss this pro-
blem in all its phases, All facets of
growth have to be emphasised,
Therefore, I have suggested that more
effective measures of social control
should be utilised so that the people
may get assured on the score that we
are not leaving everything to the
sweet will of the go-called big indus-
trialists or bankers. So there is an
effective force behind this amendment
which I have moved before this House,

Mr, Chalrman: What time will the
hon. Minister take?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
About 20 minutes.

Mr, Chairman: Can he make it 15
minutes?

Shri B. R. Bhagat: If the House
wantg I wil] take only 15 minutes.
Will T have to reply today or will
this be carried over?

Mr. Chairman: We will see.

ot firx et (atdY) - wanfy
s, & et v § fe o A
A ofra Weam o 7§ AT T}
st fzar | A a9t 7 emaw
¥ ug Wi are fwar ar s g @
g 2w ¥ Hiofafes 27 ao Hemadt
aii  ww AERm m AR § fF
oY g7 &7, 3a9) #¢ & frad | g
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£ &w & $F aiEl ¥ oawAr g,
A 1 T F1 g w4 & Ay,
= W &1 s 97 ¥ fag, 60 &
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wmT 138 1| nF FgraT 2 i /v A
woAcz FCT §, a1 @A ¥ T W amen
T TN AT IR AT 1 AT
A8 71 Targs T oo s o
fwT 97 §% 1 a2 w1g, &1 9 G T
¥ 9f v, 9w Jmae apf o e
€ T AIA WL BRA T A T WA
gy ST qan 1 @l Ergw o dar faw
L AT g AT KT o537 A7 AW w=IT
maT da1 FT F 2 awa § fomw gardy
FraT g & aF A & gofEy gEadt
¥ g =T W 3T AW e FawI
ify, 9 fF €7 2w ¥ wvE A9 &
TF 30 Y AT F AAF a9 3T § A
€F 3 F) g FCAT SEA S | T EW
w1 Faforat ) g argd § Koo &
ot w7 § f5 o g7 3w & wwe
%7 %1 AT A= faear sy o F @
WeqmA 1 §0dT §@m g

ot ®o Hlo wAW : W1 gEH
¥To &7 & var & & waar awiq $1971 §
o Fawr quf T awar § fr )
§9 SEE F1 AT W17 99 5 w
Tt @17 #g 131 & F aw 6 w1 vm-
0T WAT AET FT AFA | AR TEr QA
& o ot i g & ageqt § affer w22t
#t sfifen 3 a7 waT — i g
&1 a2 A1 74) Fgy &4 ag w7 e A9
& aTwg T gwr arfgr 1 # ar
g Fwfasy & gwfae 24 g7 Wy,
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[t ®o Hro awelf]
F AT A1 9747 43 97 Faqy FAT G
g | AAAT FT Weq AT ZH AT FA
HTT A9 AF FT AFT |

Shri P. Venkatasubbatah (Adoni):
Mr. Chairman, Sir, while congratula-
ting Dr. Ranen Sen for having brou-
ght forward this Resolution before
the House, I have got some doubts in
my mind. What the hon. Member rea-
lly wants is, in the ysual bureaucratic
manner, the regulation and control
of the banking institutions in the
country go that they may do maximum
good to the maximum number of peo-
Ple, specially the common people,

To my mind, what I could under-
stang is, if I understood him correct-
ly, he intends that the amounts that
have accumulated in certain banking
institutiong in this country which are
controlled by private individuals are
to be utilised, to be made good, for the
benefit of common people. As to
whether by nationalisation of banks
this ambition of ours or this idea of
ours could be achieved is the point
under discussion.

Sir, not only now but even before,
the Congress Party as such is wedded
to socialism in the sense that in this
country the poorest of the poor, the
common man, should have not only
social justice but also economic jus-
tice. To that extent., the manifesto is
placed before the electorate and we
take the verdict of the people, Evenin
the recent Congresg session, we wanted
to be unequivocal in our attitude so
far as the banking institutions are
concerned. Socialisation of banks is
the slogan placed before the country

by the Congress party.

What is meant by socialisation of
banks? From my personal experience
1 can say. the present working of the
Reserve Bank of India or the State
Bank of India is completely in the
hands of the bureaucratic administra-
tion. In whatever manner you want
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to revitalise or rationalise or re-
orient these institutions, you are not
able to achieve the end. Do you want
these private banks also to go into
the hands of the bureaucratic ad-
ministration and block the develop-
ment of the country or you devise a
method by which you will able to
effectively control the banking insti-
tutions? So far as the private banks
are concerned, I do not have a word
of praise for them, Even to this day,
in spite of the effective control that
the Reserve Bank is exercising over
these institutions, none of these
banks—there may be some exceptions
here and there—was able to come to
the rescue of the common man nor

give a helping hand to accelerate
the food production or agricultural
preduction in the country. Even a

bank of long standing is not able to
penetrate deep into the rural areas
and start giving credit facilities to the
people directly or supplement the
effort of the co-operative institutions.
They have miserably failed to do so.
Even the co-operative institutions
which are working on sound lines
have to prove thejr credit-worthiness
either with the State Bank or the
Reserve Bank of India or any sche-
duled bank and it will take not less
than a year to get any advances from
those institutions. A wing of the Re-
serve Bank of India is there; that is a
glaring example how the bureau-
cratic-dominated instituion works. The
Agricultural Refinance Corporation is
there, You all know that a Bill has
been passed by this House creating a
separate Reflnance Corporation to help
the agriculturists in their agricultural
production programme.

Mr, Chairman: The hon. Member
may conclude now.

Shri P. Venkatasubbalah: I shall

finish in one minute.

Mr. Chalrman: He will finish in
half a minute.

Shri P. Venkatasubbaiah: The Gov-
ernor of the Reserve Bank of India
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came out saying that no society,
either the apex societies or the land
mortgage banks, has taken advantage
of the Refinance Corporation. But
how can they take advantage of it?
It is impossible to get any benefit from
this institution. Thig is by way of an
illustration. I would only want to
point out to Dr. Ranen Sen and other
friends that this bureaucratic system
of administration will not help us and
it is only possible when a complete
democratisation of these institutions
is made and there is effective control;
there should be socialisation of these
institutions, so that they may give
maximum Jiberal credit to such of
those institutions which are engaged
in doing common good and also those
which are engaged in giving maxi-
mum help to increase agricultural

production.
St tArOE I ;A% § THE-

IO FT AT §4 qLA F FOAT FI54@T
Tz ¥ 1 3AF 9o Wy fave ¥ aq
Y T &1 il g foAwT ' v
#r A% 7 A% g@T & | M g Ay
FEF Y 0s § g wan ¢ (-
oo ¥ ot 7z g1 WAl § fEww @
A, T YW AL Awy f—
THE W B AN AL g1 Al g |
% aql ¥ x@ A%s H AT A I
gafeaqn gro & W7 g7 7T | &1 Ad
7z 9T Mgy Ar & war g o &
wwear g % wa o 51 7 @ {7 ol
7 ¥ g o § o g7 A gr
v Aifgd ff sy T1 #1 T
2 & T # A adt ¢, ag ARl
g a1 A8 grm Wt e A gom
@t o7 7z mare & 3 faar smw
oifgy | & qwan g fx g7 a8 o=
w0 98 Fe I3AT AT § N7 E
qT 34T #ET § R §: N7 a7 |l gl
ot ¢ & wear g P A o @
f @CaT A e T A QF WM
w0 agre w1 wifen fa ¥ otz
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§F mEem o7 71 W 3w § W gdwey
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T X AT AT | Slaw S adi
¥ vIaT 9T 7 5% ¥70 Vg g F
fedt g&  alvws &t wem wf §
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st ¥ To wmw : qﬁm{}m’
g 4T A |

¥ Wi ¥ qrq & a7 FgAr g
g fF & vermas wgiem 7 WA
w1 aF EY aamar § 9 g feafa ¥
37 3w N wfw & fag A1 5w
far o gFar 8, ag a7 frar o @
¢, 39 fae ga wmm 7 Gk T o
Sl

Dr. Ranen Sen: The main point
that I had raised was about the mo-
bilisation of finances to the tune of
Rs. 3,000 crores that lies with the
banks, which is being utilised or mis-
utilised by the bankers. If the State
takes it over, the State can utilise it
for various purposes.

Secondly, the profit they are gar-
nering can come to the State,

He has mentioned about credit to
agriculture. The State Bank, after it
was formed, started giving loans to
the small people, before that no bank
used to give; so, whether you start a
new institution or not, nationalisa-
tion of the banks can help agriculture
also, Therefore, all these arguments
that the hon. Minister has given here
do not stand. On the other hand, it
exposes the slogan given by the Con-
gress working Committee about the
social control of banks. Congress
Members were saying that social con-
trol means everything, it is ‘'much
more wide etc. Now it has been prov-
ed otherwise. Let them at least now
see that this social control over banks
is a bogus slogan just to hoodwink
members in the Congress Party as
well as people outside.

One or two points-have been rais-
ed. What does nationalisation mean?
It means democratisation also, because
we know that in nationalised indus-
tries also there is bureaucratic mana-
gement and all that. Therefore, 1 am
thankful to the Members who have
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mentioned this that nationalisation
without democratisation does not gerve
the purpose fully. I agree with this
view.

1 say: do not try to show that the
Reserve Bank has enough power to
control these banks. We have also
seen the sections of the Reserve Bank
Act. The Reserve Bank has got only
very limited powers, Secondly, who
are the people who control the Re-
serve Bank? Some of these big busi-
ness people who are there in these
banks are in the Reserve Bank as
directors, managers and all that,

Therefore, 1 cannot accept this ex-
planation given by the hon. Minister
and I am not going to withdraw my
Tesolution,

18,00 hrs.

Mr. Chairman: Then, I shall put it
to the vote of the House, Before that
there are some amendments What
about the amendment of Mr. Chakra-
verti?

Shri P. R. Chakraverti: That is
what I am asking. Is he accepting it?
Otherwise, 1 will press it

Mr. Chalrman: I will put the
umendment No. 1 to the vote of the
House.

Amendment No. 1 was put and
negatived,

Shri Shree Narayan Das: I do not
press my amendment.

Shri Muthiah: I do not press my
smendment,

Mr. Chairman: Have the hon. Mem-
bers leave of the House to withdraw
their amendments?

KARTIKA 19, 1888 (SAKA)

Interim Report 2642
of Administrative Reforms
Commission (Res,)
Amendments Nos. 2 and 5 were, by
leave, withdrawn.

Mr. Chairman: Shri Yashpal Singh's
amendment is there. He is not here.
So, I will put to the vote of the
House amendment No, 3.

Amendment No, 3 was put and
negatived

Mr. Chairmam: The question is:

“This House is of opinion that
in the interest of holdig the price
line, mobilising internal resources
and checking speculation, imme-
diate measures be taken for na-
tionalisation of the private banks."

The Resolution wag negatived,

18,03 hrs,

{tESOLUTION RE: INTERIM RE-
PORT OF ADMINISTRATIVE RE-
FORMS COMMISSION

Shri Sinhagan Singh: Sir, I move:

“This Housg is of opinion that
the recommendations made by the
Administrative Reforms Com-
misgion in its interim report,
which was laid on the Table of
the House on the 1st November,
1986, be adopted by the Govern-
ment in its entirety and nsces-
sary steps taken to enact a law

accordingly to implement the
said recommendations expedi-
tiously.”

Sir, 1 have moved this resolution.

Mr. Chairman: He may continus
his speech next time. We will take
up half-an-hour discussion now,
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*RAID ON SHRI CHAGGANLAL
GODAVAT OF RAJASTHAN
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" “Half-an-Hour Discussion,

Raid om Chagganlal Godavat, 2644
Rajasthan(H, A, H. Dis.)

Frar mar a7 mawrdy fwr #, 9w ¥
T arasta wAr e qrt o aendr A e
2 0 g €9 fiovaa Y fagy mar, dar
wgd €1 & afamfai s aq a8 Fan
XY aXg OF dat Y IF fadw ¥ Al
Moyt o Azl ) #
A ETW A AE A g A Wy
BHT, T MErad §Ea A ag S0 AT
HqOT A T AT W Wi et
" I gawr fwar 1 Faw 7 € AT
awltaT 21 frsYy £ g, ST A
I & 1T A 44 §©F g FO-FOR
131-132 fwaY &1 T97 9| §@H
@ & fag 917 oF gega Tar W
37 ¥ g wiw & oY § Aot
& o Wt F § ITE qpgam IR
HqiY G I K1 Ag A TE | 3 TIEA BT
oy fgear a1 f§ g9 g ) warT qar
YITHI O @ A ¥ oF g ¥ wk
AT ®T AT WY Y WIS A F @
s FfArfam ) FT& gaw A
WG A & e Aa X w3 4

“Some Members of Parliament
have informed me that one Mr.
Ganpat Lal of Chittorgarh had
expressed a desire to donate gold,
equivalent to the weight of Mr.

Lal Bahadur Shastri, to the Na-
tional Defence Fund"

ag wifaardz & $Y9 weew § I
AR at & sAar § Afew & fax Y
wTa f 1 A g § a8 g3 A
wid | 9 & 41T FUH GIET T w0
S35 ¥ o) € &1 3o gAT, HEATH
¥ ag @ T AT AT 11 AT Y ITY
Heay & €7 F QA GAT | AT S
T METad AT IT F 93 M3 TN
A AR AT G AT IT HY T AT
g fs R AT s I e A W yw
feer & qg & qom wTEdt Y FY F
af @ &1 g 8 faame wiT 11
fewmae ¥ dYw ¥ q@ ¥ werw § gfew
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F wzr g, o 52 weram ford
& wauwh I A% § wrg Y
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ot o femraT & 5@ 1 ¢ famaTas Ay
w @iw § vmem ¥ g5 G4t 7 17
w1 wisg faar @ wifs 350 wgr ¢
frag s g &, faer fawm
¥ wifend & frsr § AT w9 & fqx
£ o ofm ) v 9= @ @1, fic
gfew 7 56t fe 16 ardie W, fom Feer
wfea & wag & ag @ @ F
o got ar, Afew Sl @ &
aw1 g1, 39 ¥ & 56 famy 863 4w
e gy W@
o wlg-wla se fent ft ar | avag
ot &y gferm a3 T fear ar
7g W1 gfdw & QU@ omT gur | Wl Ay
& ¥ wgr fF wyel s Aw faar man
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¥ At 37% 53 wfedi & o gaw
a1 g3 qUTT AT A 9% FEQ W
faer frarg g F a5 101

w30 F oar fem o gifg T Aty
AT fzer §, av w8 surw fag
OF & & qIATAT IIAT AT FFW,
qfqa arar arar gt o @A § sar
faar ot qr 37 FT & @wary aar A
g ETFmE AT E wAw
@1 & fRaT &, 97 H qaamarar @
waiTfasmg & gt 6 oo
amy TEY FAT g, 3 W Wowr @
aad &, I8 F war @A g, AW
w7 faxar 1 9 T €T AAT g—

& wrowt fagas & 3o v @ f—

"I HTITT & THT W2V F W
WA ATAT AFL 44 ZFEE AVY W
91 56 fFat 863 wrA (@17 fray
WIS & atus A §7) &1 gar ag
fefigre 270 vy o & Y St aror
qre gar it arira § a9 s
RIZT HT I 17 AL | A1 ®q
qg IR A oI AT S & AT § o
e 16 faqray, 65 €0 1"

gy 31 f1d9 11/ § 3 Ay,
AT 5 O, F419 48 4 —awAfa
Hi134, 47 w3@®y w1 FE a@dAr
oo & £3 W SR JAl—
(d) whether part of this stolea
gold or any other gold was
seized by the Rajasthan
Police from the farm/house/
place belonging to the said
Shri Ganapat Lal and some
others and a panchanama

made of the seizure;

(e) whether any receipt was
passed by Rajasthan Govern-
ment/authorities to the said
Shri Ganapatlal for his hav-
ing surrendered to the Trea-

*The Speaker not having subse quently accorded the necessary per-
mission, the documents sought to be Jaid by Shri Madhu Limaye, were mst

treated as laid on The Table,
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[sf g frd]
sury 44 kilos of gold—it
should be 858 kilos—for
weighing the Tate Prime

Minister Lal Bahadur
Shastri;
(1) whether the Central Gov=

ernment have taken posses-
sion of the Treasury gold and
the panchanama gold for the
sake of safety .and passed
receipt therefor; and

{g) it not, the reasons therefor?
T2 EH FT FAT AAT 2 —

(e), (d), (e), (f) and (g) Some
golg was recovered by the
Rajasthan police from Shri
Ganapatlal and a few others.
Steps are being taken to get
the gold from the police for
action under the Gold Con-

trol Rules. The matter con-
cerns the State Government
and no further information is
available.

# ag wgar AT § fw fom e
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S WA FT FATA ZAI QT AT AT
F AT AT A A A X A K
AT H A T F 47919 9T GAT Y
n§ aT dmToaAr

OF WA W4ET : TR ¥ 497
q3g )

=t vy foawd : wTyEr w9 wis-
T & At ¥ wr A1 qTang gy
? wme¥ i@ Ft @ orw &
HATT B AT A, 47 W7 WE =
qx B, g awx §, wfaw &
FETET AEY FEAT AT W9 3
A ®r v AE Az ar § ag
fred faarm, faidt z= faananm
wAF ¥ AT EHrAmIT AW ¥ T oY
EABEGIEISIRECaCUMIES CE g E (]
Fa o7 fod aw WY@ & 7
g A& & AT F oIT A oqar-
faar & Fo waz fadr o1

wa ¥, swmfr agw, & g
g g fF gafam & fass
FOT-FOT 46-42 WITIT UT T~ &
o1 11-12 fammms § =20 ami 7
g & art § A=At A T ww A 3
wft 3T X v ® 9 9R A aJm-
et ag § wife @ & faafed & ag
wE W
Mr, Chairman: It is better that the

hon. Member confines himself to the

subject under discussion, He should
try to conclude soon. His time is up.
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drwt fmi: & s g §
fesmar 29w G 1377 1791-
Tl *Y AT A 07y €7 aE@ .
Afer et ot 7 a9 ¥ q@N
st o | 9o e gfm Y 3 T
BIRITFI AIAG FI G | WL FT
| ATRAT § | ARG AY ¥ @Aq oy
HAWTE Wi aqr Ay SEd Wy
frmer mm qr ) Afew gart sum
Halt o # fgrma zz € wR 37wy arqw
ferar a7 | WTH W AT W £ AT
waw & § - dW oad) 3g At AR
WITHT WY WY wg § i g9 WY ¥ eew
& Y § WY A ey Fga ¥ faen w1
gt ww gear § 1 gufad ao A
fe @it mimyr & arfas siw w9,
garfear a¥a St waHY J1 § IARY
W He waT Ay

o i1 qea e (wraege) &
et : grea Y e garn d fF o
1965 § & srawrd) faam ¥ st w9
YT ot @ar & e = s faar
a= I fafredd © ow fd & dn)
g d s qr, A\ 99 foe &
fae & ars fafaeet & 9 ¥ fggmaa
& at, ¥ g@are # 91 av g, v
8T AN A1 WA v T HET 92N
o Ed ¥ fad dare
Shri Harish Chandra Mathar (Ja-
lore): First of all. let me very stron-
gly ang categorically refute the alle-
gation made by my hon friend. Shri
Madhu Limaye that we have come
under the influence of Chief Minis-
ters with respect to our voting for
the Prime Minister. 1 stand full score
here to refute that allegation that we

have come under the influence of
anybody.

Shri Kishen Pattnayak: He can ask
a question, but not make a speech.

Shri Harish Chandra Mathur: The
hon. Member has made an allegation
and 1 have to reply to that
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Mr. Chairman: Order, order. It is
for me to see whether a speech is
being made.

Shri Harish Chandra Mathar: I
have only one question to ask here.
The hon, Member referred to three
sets of gold recovered. 1 leave apart
7 kilograms, about which I think
there is no dispute. Our minds are
confused as to whether there were
two separate recoveries. My hon. fri-
end referred to December 1962. Per-
haps, it is a slip and he meant Decem-
ber 1885. My question is whether there
were two sets of gold, one set which g
pertaining to the panchavatnama and
another set which Iz deposited with
the treasury or collector. Were there
two sets or there was only one set?
There is great confusion over this
particular issue which must be clark-
fied by the hon. Minister,

Shri Shiv Charan Mathur (Bhil
wara): Since the hon. Member refer-
red to a Member of Parliament and
the Chief Minister...

Mr. Chairman: He can ask only
one guestion.

Shri Shiv Charan Mathur: Since =
mention was made of a Member of
Parliament, I want to make a per-
sonal] explanation.

Mr. Chairman: There is no need of
any personal explanation. If yow
want, you can put a question.

Shri Shiv Charan Matbur: It refers
to me.
oY it wg fomd 7 wTR T F
T fie fedl dog e A o

st wg ferm7 @ § TorEET & T
woY & O ¥ oF AN T[T AT

5 frq w7 AT WA ¥
gw#ﬂi:wmﬁmftﬂt
g AT TwreqT faaT wwn F o wmaw
a1 | 3w F qew qefy & A vy Foar
AYC TR T & | gE e A 4 sfe-
T e ST S
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fae™ a1 o HWY w1 wEAAA
sfgdve 99 @ 91 I FHY TAET
% wifa® @iF & a1 faamat & w6
A% & 1aq &1, I S arad &
T AT 9T, WX 9T W@ | 99 3 AW
T fE At am g AT F AR
TR Y Y ANAAT AMEAT § | WOAT AT
ag agt gafag warar fs 98 & da
wr€ T8 7 gxey faw o7 aifs ag wam
et & frey w# 1 fee 7 faed & aroor
g AT e W Wi AT oaa ag
¥ qre ggar @1 & ¥ 3a qOv fF @
g ¥ WAy | IW A a@emn fF oA
af@are goer ST gAY afare
AT WY AT AT oTR EHIT R 7
vt oY Y FYAAT ATEAT § | Iy A7,
TG §, WEH §, A W & §9g
waEd! ¥ Fa71 91 fF g7 |7 oFd w0
T T FTAT ATfRY | AgT T F TG
g 3% 7z oY w71 @1 €A 2 W
TR WA w7 raz R 6r A Ifem
yRAT f& @ sigHT agt 91 7 ga
TAqTar §, 3% @19 9gE TE F
st fear o 1 & & war @t % afaara
Fared warfa fear sy v far o
IAAR AGH HAT S & T qLTr |

st /Yo wroit (FTR) (I A
qrF @11 97 &)1 7

=Y fary ww Aeq e A Aty ¥
i a1 | T A g A s AT Ar i
# Frar STEar § W9 #Y ) I9 GG
FAYH ey F wfaFwa QA I AT
3w 1 fawre ar s 9@ wqqe wfadmm
g A% I T g F v 9w | qE
w=g a3 g ¥ a1z 3 fF o & gwl faw
ity w7 & fgad oA ag
WA F G | FG Al WA frarg g
AT K AR AR T 9 W1 10 &
grg A ani e s 4 1 30
&9 799 @™ 99w A q fwoae
myfamfEmfEdaoarad y
1866 (Ai)LS—I11.
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aYSTT ST § | R WAt A F agwR
qr fis & 1% & A= § at § fawrw
YT | A ETH WY qEATET I A4,
&3m0 Y T § G5 qdY ¥ g
w9 W | 7 AW & fawd W Ay g,
# 97 ¥ aufwm £ ¥ a9 &7 sEm@ M

3" A oF gwate fo we & o
dqfae § fr uw & ag it far
a7 fF AT 39 & org wF ¥ wTEm
o8 A1 A8 gz g e ww A s foan

ar fs fra srarm &
&t feq qeAmaE Ay faAwe
aTEarag .., (s am)

wtay fom i & w1 3, -
T AATAT FYE 9 TG 1 ag fevew
o e wA # =TT 5 FT 112
gy { . ferwim oww mee
%47 IF {7 a1 ) A grias 1
t? AT EFAFTAr

Y fr v wT T wqw : #5339 smfer
®Y NG qA F @1 A FT, § FAAA
g, 737 Ifaa & fear | AT fol =
T ATTHTE T wregw 7 Y o wifw
AT GCHT Jg 7 WIHTHT § §T
ax T4, ¥ fad o wrvar a4 4
s Wt AR AT fey, 3 gur w4 &
T I WIRH FY WA /YT qET waAqr
91 7 I9 mrEdl ¥ @l A 4 o
T @R & qra W | qrr &
THEA F 87 A W R FA ¥
fadr | 377 39 w1 forx forar | aa e
T faaeY gar a1 1 10 fagrae B
s wide dedlw gw M dswgl W
F oY i v ¥ WY W A W
QAT fat g o T & g e,
dar = fomd 7 war, 11 fram
s g fear HegY g ga gwr £ oy
gt ot 1 73 Ardy ad feselt F g 1 Fae
X & a1x Far gon, famw ST w1 A
9T, EF HAIH § §9 7t orar |
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TrE Wa ¥ a8 A et @ A «t s o (fawEi): gy W
CUAATT TETHT ¥ CFoMTEeNTTo & R S F g AT A fe A

Tt i gmTm yafmaa g f& 39
A qEY B TG HTE o WIToARN TH HUE
g ag o fegm=, 1965 %) arfaa Y of
21 9 ¥ wg¥ ag =mfaw smA
Har i & fawm qw o@r 1 &
gaRal f & 94 awm ug ®
amF A FART 6 2 A 76 g4W=
Hell ot A Y 4t I8 & arg WO AL aw
1€ WTIHT WIT 9 XA A AT B
fowx w0 aga ofaw s ar ) §3
Tfga W ew ¥ @ v 79 qfaq
%Y TT HAY & qTF ST 9T |

Shri 8. M. Banerjee: The allegations
are very serious, In case whatever
Shrij Madhu Limaye has stated is true,

which I think is true because he al-
ways....

Mr, Chairman:
question.

Please put your

Shri Madhu Limaye: The documents
are there.

have
Please

Shri S. M. Banerjee: You
allowed him so much time.
allow me also a little time.

Mr. Chairman: That was a personal
explanation.

Shri 8. M. Banerjee: It is a national
issue. If the magnitude of the scandal
is true, I would like to know whether
any impartial inquiry was made into
this and, if not, whether the hon.
Finance Minister, taking into account
the various allegations made, is now
likely to institute .an inquiry to elicit
more information than what even the
Chief Minister of Rajasthan has done.

The Minister of Finance (Shri Sa-
chindra Chaudhurl): A number of
papers have been put on the Table,
which I have not seen, on the ques-
tion of gold.

feva 7 qr ar 7t av)

sty foai: waw Wz 73
o s g af o af A 11s
T 2 | fyTaw W W S
gl Fam aE N =y § A9d
£ 1 TEndT qw wifad

ot femre gzamE : ¥I qgAA A
T

st wg famd ;. woE Gwg Wt
T WYX AW W A

Shri Sachindra Chaudhuri: There
are different lots of gold which are
involved in this and, as I said in the
beginning, I have not seen the docu-
ments put on the Table of the House.

oY1 femi: amd g & f
Tigdea q@ T § wafg @7 9
wg g fFag & saF 41 |

Shri Sachindra Chaudhuri: I thank
Mr. Limaye very much for giving me
that opportunity. When I am standing
to answer, he will be kind enough to
respect me in the same way in which
I respect him. Let him not interrupt
me. I did not interrupt him at all.

What I want to say is this. A num-
ber of documents have been put on
the Table. I do not know whether in
any of these documents there is any-
thing to show that any gift of a fore-
ign motor car bought out of foreign
exchange has been made to any Min-
ister or not. If there is, I cannot ans-
wer this question. Whether there is
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any reference there to any gold being
Biven or any money being given to
any pfficer or Minister, or not, I do
not know. Unless there is that, I
should say really that it i3, if I may
say so, an abuse of the privilege that
we as members of this House have to
make g reference tp something for
which there is not even a scrap of
paper except something in the shape
of rumour and a very responsible
Member of Parliament like Shri Ma-
dhu Limaye, I hope, will have re-
alised that and when he made the
statement, he had done that with the

fu'lest sense of responsibility and
upon documents he put before the
House. It is perfectly true that

names have not been taken by Mr.
Madhu Limaye except that of my
colleague, Shri Manubhaj Shah. I
forget whether he took my name or
not.

So far as the name of Shri Manu-
bhai Shah is concerned, again I do
not see the relevance of it. I can
only say what shouly be the stand-
ards and I have got no meang of
enforcing them. Having said that, I
must tell you that perhaps the c'a-
rity which was sought will be given
to you if I gave you the happenings
of certain dates nd how they hap-
pened, Shri H. C, Mathur, my very
very estecmcd friend, has raised a
question which, I think, is the only
pertineng guestion in the whole case,
as to what is the gold which has
been described in the Panchnama,
whether it is the same as was de-
posited in the Treasury or it is some-

thing different. I shall make my
factual statement and it will be for
the House to make its own infer-

ence because the one quantity of gold
which has found its way into the
Treasury is al' that I know of; I do
not know of any other except Pan-
chnama; it will be a matter of infer-
ence for this House as well as for me
whether it is the same gold or a dif-
ferent gold. Having said that, T wil
give you the history of the whole
thing, even if T take a little longer
time. After all, Mr. Limaye is a res-
ponsib’e person and I have to give
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him a responsible answer. He has
warned me over and over again not
to make an incorrect statement.

The difficulty is this. So far g5 I
am concerned, I have got to depend
on the information which I get, when
1 make this statement and I have
got no means of verifying, as my
friend on the Opposition has, the
truth or otherwise of the statement
except upto a point; I cannot go
down to Rajasthan and make cn-
quiries myself.

If I may go on, on the 6th January,
1965, there was a letter written by
a person in Rajasthan, whose name
I do not wish to disclose, to the then
Finance Minister, my predecessor,
giving an information against Shri
Chhagan Lal Gadovat of Chhoti Sadri
in respect of undeclareq gold which
was alleged to have been concealed
in his premises. The information was
passed on to the Directorate of Re-
venue Intelligence and they made
the necessary preliminary enquiries
in order to screen the person who
had given the information and to
verify prima facie whether the in-
formation had any foundation at all
or not. On being satisfied that there
was & prima facie case to act upon,
the Directorate on 8th April, 1965 en-
trusted the working out of this infor-
mation, as is generally the procedure,
to the concerned field formation. In
this case, it was the Collector of
Central Excise, Delhi.

On the 15th May, 1965, the person
giving the information by arrange-
ment met the Collector of Central
Excise at Delhi and gave him some
further details regarding the places
where the gold was supposed to have
been kept. On the 3rd June, 1865,
simultaneous raids were organised
on the residence of Shri Chagganlal
Godavat at Bagana and at Choti Sa-
dri. These raids concluded on the
4th June, 1985, and certain recoveries
were made. T may tell you what
those recoveries were. At Bagana, on
3rd June, 1965, there was gold to
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the extent of 2297 gms. of the value
of Rs. 12,135, and the authority who
seized this wag the CCE, Nagpur. The
gold has been confiscated. Then, at
Choti Sadri, on the 4th June, 1965,
gold to the extent of 1549 gms, of the
value of Rs. 7,627 was seized by the
Deputy Collector, CE, Jaipur; that
gold has also been confiscated. At
the same p'ace, silver with certain
foreign marks to the tune of 171.200
kg. and value of about Rs. 51,000
was also seized by the same Deputy
Collector at Jaipur. Then, there was
a search, as I said, at Choti Sadri on
3rd June, 1865, and certain documents
were seized there which pertain to
transactions in gold by Shri Chag-
ganlal.

On the 7th June, 1865 this gentle-
man who gave the information again
came to the Collector of Central Ex-
cise, Delhi and some further infor-
mation was given that there was
some more gold and silver buried in
a house of Shri Chaggan'al Goda-
vat.

After that, again, after going into
the question as to whether there was
a prima facie case or not, the resi-
dence of Shri Chagganlal Godavat
was gearched at Bagana from the
2nd August, 1965 to the 22nd August,
1065, and at Choti Sadri from the
20th July, 1965 to the 14th August,
1965, and this search was again con-
tinued from the 19th August, 1965 to
the 20th Aueust, 1965. You may ask
me the question as to why the search
wag not carried through from the
14th August, 19685, and the reason was
this that there were certain threats
of riot and so on. I can give you
tha actual dates.

On the 14th August 1965, at 12
noon, there was a detection of 8
gold s'abs weighing about 72040 k.e.
and at 2 p.m. the reenverv of these
nine gold slabs was completed.

Then, the ladv. the wifa of Shri
Godavat had certain go'd bangles on
her verson. and the question arose as
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to whether she should or should not
remove those for the purpose of sei-
zure. Then, the peop e near about
were rather excited. It infuriated the
public, and they shifted to Shri
Chagganlal's place and they were
threatened. And Shri Chaggan'al on
that date went away to Neemuch,
which is 14 miles, I undefstand, from
this place. On the 15th August, 1965,
it was Independence Day and there
was no labour available for doing
any digging or anything like that.

On the 16th August, 1885, Shri Chag-
ganlal did not return to Choti Sadri
from Neemuch, and there were a
number of pamph ets distributed in-
citing the public to sympathise with
Shri Chagganlal, and a meeting was
organised at eight o'clock in the even-
ing to which the people of the loca-
lity were invited to come and they
were invited to come by making an-
nouncements through loudspeakers
and so on. At 8 O'clock that even-
ing, the meeting was held. At that
meeting, a large number of people,
between 4000-5000 were present.
They were all, at 'east the speakers
amongst them, speaking against the
income tax officers. When the people
were returning from this meeting,
they came near about the house of
Chagganlal which was being search-
ed and being @uarded by the police,
angd threw stones.

On 17th August 1965, there was a
harta' in thp town, and nobody could
be got to do any work. On that day,

digging operation was not under- -
taken as the sub-divisional magis-
trate said that there should not be

any digging operations.

I am sorry to have taken this time.
But when so many people of respon-
sibility are involved, T think the
House should have the fu'l story.

On the 1B8th August, there was a
strike which continued, and at about
10 O'clock the S. P. Chittorgarh
arrived at Choti Sadri. Then that
evening the strike was called off at
about 4 O'clock, and the people of
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the Ceneral Government were advis-
ed that they could start digging
again after giving 24 hours potice to
Chagganlal. As I have told you,
on the 19th August, there was a
search and digging started. If my
information is correct, in that case
during this period, there was a police
guard at Chagganlal's house.

Having told you that, I must tell
you also the quantity of gold which
waz recovered and what happened to
it. At Bagng on the 16th August
1965, 0.175 kg. of gold of the value of
Rs. 9,400 was found by the Nagpur
Central Excise staff. That gold has
been confiseated. At Choti Sadri on
the 209th July 1965 gold to the extent
240.040 kgs. worth Rs, 12,50,070 was
found by the Delhi Central Excise
staff. That gold also has been con-
fiscated. Between these two dates,
20th July 1865 to 14th August 1965.
silver with foreign marks to the tune
of 2,900.750 kgs. was again found by
the Delhi Central Excise staff, and
the enlire silver and certain gilver
coins which also recovered are now
in the custody of the State authori-
ties. The State authorities are claim-
ing this silver and the silver coins s
theirs by reason of the operation of
the Treasure-Troves Act (Interrup-
tions). The whole story has to be tald
because, after all so many different
things have been said. This is what
has been done, Charges have been
made aginst people of the Central
Government and I think it is fair that
the House should kmow what they
have done.

So far ag this gold is concerned, 1
have given you the short history. As
I see that the House is getling impa-
tient in my giving more details, 1 will
not trouble you with more details.

So far as the other things are con-
cerned, I find that the Firsy Informa-
tion Report was lodged by Shri Gun-
wantlal Godavat who, I understand,
is the son of the other gentleman,
Chaggan lal, on #th December 1865—
if I am wrong, Shri Madhu Limaye
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hag the papers, he will correct me; 1
have not seen the FIR or its copy. In
that FIR he said that he had entrus-
ted 51 slabs weighing about 153 seers
to Shri Ganapatlal and that Shri
Ganapatlal had returned to him 7
out of these slabs. But he was sugges-
ting that he had misappropriated 44
of the remaining slabs. On the basis
of this complaint, case No. 7765 was
registered under section 406 of the
Indian Penal Code. On the 10th Decem-
ber, 1965 Ganpatlal saw the Chief
Secretary of the Rajasthan Govern-
ment at Jaipur and made an applica-
tion to him in writing to the effect that
he desired to weigh the then Prime
Miniser, Shri Lal Bahadur Shastri, in
gold and that instructions should be
sent to the Collector of Chittorgarh
to accept this gold and to keep it in
safe custody. The necessary instruc-
tions were issued the Finance
Sec:etary to the District Collector,
Chittorgarh, asking him to receive the
gold to be deposited by Shri Ganpat-
laland to issuea receipt for the same
to him. A copy of this order was als0
personally handed over to Ganpatlal,
and he approached the District Col-
lector, Chittorgarh after six days, i.e.
on 16th December, 1965, with a writ-
ten request that the District Collector
along with some police force should
accompany him and take charge of
the gold for safe custody in the Gov-
ernment Treasury, This is what he
did or the purpose of keeping the gold
which was to be deposited in the
Treasury for the purpose of weighing
the Prime Minister.

Shri Madhu Limaye: This is Mr.
Sukhadia's wversion,

Shri Sachindra Chandhari: I can
only give the information, I have
1 cannot give any other inormation.

Shrt Madhu Limaye: You are res-
ponsible for gold.
. Shri Kishen Patinayak: Why should
he read out his version?

Shri Sachindra Chaudhari: It is no
use saying that the responsibility for
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gold is mine. It is certainly true that
so far as the Gold Control Order is
concerned, it is my domain and 1
have got to administer that, but what
I am saying is this. I must have the
information before I can do anything.

So far as the Collector of Chittor-
garh is concerned, he went with some
police force to Chotj Sadri on the same
day and Ganpallal asked him to take
possession of 44 slabs of gold weigh-
ing 56.863 kgs, This gold was recover-
ed from a field by digging that fleld,
and the panchanama, memorandum of
recovery, in respect of the gold was
also prepared by the police. I suppose
that is the panchnama that Mr, Limaye
has been mentioning. The gold was
then weighed in the presence of some
goldsmiths, and after depositing the
gold in the Government Treasury, a
receipt was issued to Ganpatlal. This
receipt was to the effect thay in ac-
cordance with the Finance Depart-
ment Order, to which I have referred,
of 10th December, 1965 44 slabs of
gold weighing 56.863 kg. had been de-
posited in the District Treasury, Chit-
torgarh, and the receipt thereof is
vunsequently being given to Shri Gan-
patlal.

Having regard 1o the sequence of
events, that the gold recovered, 44
s"abs was exacily the same as in the
panchnama and in the receipt which
wa- issued, having regard to the fact
that the gold was conveyed by this
man along with the police to the
Treasury and the gold was taken in
hy the Treasury, it is inference, I do
nat say it is a fact, that the same gold
was transferred as was mention in
both the panchnama and the receipt,
Therefore, there is no question of their
being two lotg of gold of this des-
cription,

Shri Harish Chandra Mathar: Is it
u faet that the Collector and Supe-
rintendent of Police were
v:hen this was recovered?

Shri Sachindra Chaudhuri: As I
suy, the information is that they say
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it is a fact. 1 was not present there,
I cannot say whether it is a fact or
not.

Shri Madhu Limaye: Why don't you
have a look at the recceipt which 1
have produced? No harm can come.
Iiease have a look at it. -

Shri Sachindra Chaudhuri: I shall
look at anything. I want tg gee at the
proper time,

Shri Kishen Pattnayak: This is not
the proper time?

5hr| Sachindra Chaudhuri: That is
for me to judge. I am giving you the
information I have. I cannot guaran-
tee the correctness of the informa-
tion because it had to be receivead
from the State Government.

Shri Madhu Limaye: If you are not
sure, why do you make a statement?

Shri Sachindra Chaudhuri: Simply
because Mr. Limave wasted the ume
of the House.

Shri Madhu Limaye; Why do you
give incorrect replies?

Shri Sachindra Chandhuri: I thought
that was my monopoly; today I found
that it is not my monopoly and in-

correct statements are made by Mr.
Madhu Limaye; I am sorry 1 have
introduced intoe his monopoly....

(Interruptions.) 1 say that it was an
allegation; I had been polite....
{‘nterruptions).

Mr, Chairman: Let him continue.

Shri Sachindra Chaudhuri: I thought
formation is that actually the Collec-
tor of Chittorgarh accompanied by
S, P. Chittorgarh and some police offi-
cers went to Choti Sadri and at the
instance of Shri Ganpatla) 44 slabs of
pold were recovered from fields., 1
take it that it was in their presence
it was done. I was not there and [
cannot vouch for the correctness of
that. It is a matter which will have
to be examined later on but it is nei-
ther here nor there. After all there
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15 a case which is instituted and it is
going on in the courts. First informa-
tion reports had been filed; investiga-
tion has been going on; in the court

there is a fight between in-
dividuals. These facts must be
gone into. It is asked whe-

ther there was some other gold or
not, As I said the gold was weighed
and was taken in hand. That is so
far as this gold was concerned, There~
after what has happened is this. The
gold is in safe custody of the Rajas-
than treasury. There is also the gold
about 9 kg:. which had been recover-
ed on the information given by Gan-
apatlal. Proceedings are still going on;
they have not finished. Gold which
has been recovered is taken care of
by the Rajasthan Government, They
have issued the receipts and they are
responsible for it. In regard to that
gold, there had been searches and
interrogation of the persons concerned
for the purpose of explaining how it
came to them; they have been called
to explain how they came into the
possession of that gold.

Shri 8. M, Banerjee: Was it
clared gold?

Shri Sachindra Chaudhuri: It was
not declared gold.

de-

Shri §. M. Banerjee: Your respon-
sibility is attracted.

Shri Sachindra Chaudhuri: I do not
know whether my responsibility is
attracted and we are looking into the
facts to find out what should be the
fate of that gold. The gold has not
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gone away, it is in the custody of the
State Government.

Shri 5. M. Banerjee:
digested.

It has been

Shri Sachindra Chaudhuri: There is
no question of its being digested; it
is still there. After all the Govern-
ment of India has to have gold in
some custody and that is where it is
now .,

Shri §. M. Banerjee: Why don't you
take it?

Shri Sachindra Chaudhurl: It is a
matter of administration and [ am not
guing to be advised by anyone as to
how it should be administered. I um
responsible to the House to see that
the gold is in safe custody...(Inter-
ruptions.) It may be. It has to be
found later on. The process is going
on. Notices have been served and ex-
planation will be called for the pur-
pose of finding out what is the origin
of the gold and then we shall sce
how it is to be dealt with. As I polnt-
ed out, whercver we have found gold
of doubtfu] origin, that gold is confis-
cated. Apart from that there has been
the penalty imposed on Chagganlal
Rs. 25 lakhs. I do not know anything
about the other charges fthat heve
been made, But if the papers filed
here disclose anything of that sort I
shall certainly engquire into them.

1855 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday Nov-
ember 14, 1966/Kartika 23, 1888
(Saka.)




